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Rajya Sabha

Monday, the 8th December, 2014/17th Agrahayana, 1936 (Saka)

The House met at eleven of the clock,

MR. DEPUTY CHAIRMAN in the Chair.

PaPeRS laid on the table

MR. DEPUTY CHAIRMAN: Now papers to be laid on the Table of the House. 
Shrimati Smriti Zubin Irani. ...(Interruptions)...

श्री आनन्द शर्मा : माननीय उपसभापति महोदय, आप प्रतिपक्ष को अपनी बाि रखने का 
समय दें। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Let me finish this. ...(Interruptions)... Let me finish 
this. ...(Interruptions)...

श्री शरद यादव : महोदय, इनको बोलने दीतिए। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Let me do this.

I.	 Notification	of	the	Ministry	of	Human	Resource	Development

II.	 Report	 and	Accounts	 (2012-13,	 2013-14)	 of	 various	 Sarva	 Shiksha	Abhiyan	
Societies,	Educational	Institutions	and	related	papers

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): Sir, I lay on the Table:—

 I. A copy (in English and Hindi) of the Ministry of Human Resource Development 
(Department of Higher Education) Notification No. S.O. 2078 (E), dated the 
19th August, 2014, publishing the First Statutes of the Indian Institutes of 
Science Education and Research (IISER), under sub-section (3) of Section 34 
of the National Institute of Technology, Science Education and Research Act, 
2007.                [Placed in Library. See No. L.T. 1082/16/14]

II. A copy each (in English and Hindi) of the following papers:—

  (i) (a) Annual Report and Accounts of the Chandigarh Sarva Shiksha 
Abhiyan Society (SSA), Union Territory of Chandigarh, for the year 
2013-14, together with the Auditor’s Report on the Accounts.

   (b) Statement by Government accepting the above Report.

[Placed in Library. See No. L.T. 927/16/14]
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  (ii) (a) Annual Report of the Navodaya Vidyalaya Samiti, NOIDA, Uttar 
Pradesh, for the year 2012-13.

   (b) Annual Accounts of the Navodaya Vidyalaya Samiti, NOIDA, Uttar 
Pradesh, for the year 2012-13, and the Audit Report thereon.

   (c) Review by Government on the working of the above Samiti.

   (d) Statement giving reasons for the delay in laying the papers 
mentioned at (ii) (a) and (b) above.

[Placed in Library. See No. L.T. 849/16/14]

  (iii) (a) Annual Report and Accounts of me Sarva Shiksha Abhiyan (SSA), 
Rajasthan Council of Elementary Education, Jaipur, Rajasthan, 
for the year 2012-13, together with the Auditor’s Report on the 
Accounts.

   (b) Statement by Government accepting the above Report.

   (c) Statement giving reasons for the delay in laying the papers 
mentioned at (iii) (a) above.

[Placed in Library. See No. L.T. 1077/16/14]

  (iv) (a) Annual Report and Accounts of the Rajya Madhyamik Shiksha 
Mission implementing the Rashtriya Madhyamik Shiksha Abhiyan 
(RMSA), Chhattisgarh, for the year 2012-13, together with the 
Auditor’s Report on the Accounts.

   (b) Statement by Government accepting the above Report.

   (c) Statement giving reasons for the delay in laying the papers 
mentioned at (iv) (a) above.

 [Placed in Library. See No. L.T. 731/16/14]

  (v) (a) Annual Report and Accounts of the Indian Institute of Advanced 
Study (IIAS), Shimla, for the year 2012-13, together with the 
Auditor’s Report on the Accounts.

   (b) Review by Government on the working of the above Institute.

   (c) Statement giving reasons for the delay in laying the papers 
mentioned at (v) (a) above.

[Placed in Library. See No. L.T. 1076/16/14]

Papers laid on  the Table
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  (vi) (a) Annual Report and Accounts of the Bihar Madhyamik Shiksha 
Parishad implementing the Rashtriya Madhyamik Shiksha Abhiyan 
(RMSA) Bihar, for the year 2012-13, together with the Auditor’s 
Report on the Accounts.

   (b) Statement by Government accepting the above Report.

   (c) Statement giving reasons for the delay in laying the papers 
mentioned at (vi) (a) above.

[Placed in Library. See No. L.T. 1080/16/14]

  (vii) (a) Annual Report and Accounts of the Madhya Pradesh Madhyamik 
Shiksha Samiti implementing the Rashtriya Madhyamik Shiksha 
Abhiyan (RMSA), Bhopal, for the year 2012-13, together with the 
Auditor’s Report on the Accounts.

   (b) Statement by Government accepting the above Report.

   (c) Statement giving reasons for the delay in laying the papers 
mentioned at (vii) (a) above.

[Placed in Library. See No. L.T. 1079/16/14]

  (viii) (a) Annual Report and Accounts of the Rajiv Vidya Mission (SSA) 
Hyderabad, Andhra Pradesh, for the year 2012-13, together with 
the Auditor’s Report on the Accounts.

   (b) Statement by Government accepting the above Report.

   (c) Statement giving reasons for the delay in laying the papers 
mentioned at (viii) (a) above.

   [Placed in Library. See No. L.T. 930/16/14]

I.	 Notification	of	the	Ministry	of	Coal

II.	 Notifications	of	the	Ministry	of	Power

III.	 Report	and	Accounts	(2013-14)	of	various	Power	Corporations,	JERC,	Gurgaon	 
	 and	related	papers

IV.	 Report	and	Accounts	 (2013-14)	of	C-WET,	Chennai,	SSS-NIRE,	kapurthala	 
	 and	related	papers

THE MINISTER OF STATE OF THE MINISTRY OF POWER; THE MINISTER 
OF STATE OF THE MINISTRY OF COAL; AND THE MINISTER OF STATE OF THE 

Papers laid on  the Table
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MINISTRY OF NEW AND RENEWABLE ENERGY (SHRI PIYUSH GOYAL): Sir I 
lay on the Table:—

 I. A copy (in English and Hindi) of the Ministry of Coal Notification No. S.O. 
2770 (E), dated the 28th October, 2014, - amending Notification No. S.O. 2155 
(E), dated the 21st September, 2011, to insert certain entries in the original 
Notification, under sub-section (1) of Section 28 of the Mines and Minerals 
(Development and Regulation) Act, 1957.

[Placed in Library. See No. L.T. 956/16/14]

II. (i) A copy each (in English and Hindi) of the following Notifications of  

   the Ministry of Power, under Section 179 of the Electricity Act, 2003,  

   along with delay statement:—

   (1) No. L-1/144/2013/CERC, dated the 12th March, 2014, publishing 

the Central Electricity Regulatory Commission (Terms and 

Conditions of Tariff) Regulations, 2014.

   (2) No. L-1/148/2014/CERC, dated the 10th June, 2014, publishing 

the Central Electricity Regulatory Commission (Power System 

Development Fund) Regulations, 2014.

 [Placed in Library. See No. L.T. 957/16/14]

 (ii) A copy each (in English and Hindi) of the following Notifications of  

   the Ministry of Power, under Section 182 of the Electricity Act, 2003,  

   along with delay statement:—

   (1) No. JERC-14/2010, dated the 22nd April, 2014, publishing the 

Joint Electricity Regulatory Commission for State of Goa and 

Union Territories (Procurement of Renewable Energy) First 

Amendment Regulations, 2014.

   (2) No. JERC-18/2014, dated the 11th July, 2014, publishing the 

Joint Electricity Regulatory Commission for the State of Goa and 

Union Territories (except Delhi) (Multi Year Distribution Tariff) 

Regulations, 2014. [Placed in Library. See No. L.T. 957/16/14]

III. A copy each (in English and Hindi) of the following papers, under sub-section  

  (1) (b) of Section 394 of the Companies Act, 2013:—

Papers laid on  the Table
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  (i) (a) Thirty-eighth Annual Report and Accounts of the National 
Thermal Power Corporation Limited (NTPC), New Delhi, for the 
year 2013-14, together with the Auditor’s Report on the Accounts 
and the comments of the Comptroller and Auditor General of India 
thereon.

   (b) Review by Government on the working of the above Corporation.

 [Placed in Library. See No. L.T. 955/16/14]

  (ii) (a) Forty-fifth Annual Report and Accounts of the Rural Electrification 

Corporation Limited (REC), New Delhi, for the year  

2013-14, together with the Auditor’s Report on the Accounts and 

the comments of the Comptroller and Auditor General of India 

thereon.

   (b) Review by Government on the working of the above Corporation.

 [Placed in Library. See No. L.T. 954/16/14]

  (iii) A copy each (in English and Hindi) of the following papers, under sub- 

   section (2) of Section 105 of the Electricity Act, 2003:—

   (a) Sixth Annual Report and Accounts of the Joint Electricity 

Regulatory Commission (JERC) Gurgaon, Haryana, for the State 

of Goa and Union Territories, for the year 2013-14, together with 

the Auditor’s Report on the Accounts.

   (b) Review by Government on the working of the above 

Commission.  [Placed in Library. See No. L.T. 959/16/14]

IV. A copy each (in English and Hindi) of the Following papers:—

  (i) (a) Annual Report and Accounts of the Centre for Wind Energy 

Technology (C-WET), Chennai, for the year 2013-14, together 

with the Auditor’s Report on the Accounts.

   (b) Review by Government on the working of the above Centre.

[Placed in Library. See No. L.T. 960/16/14]

  (ii) (a) Sixteenth Annual Report and Accounts of the Sardar Swaran Singh-

National Institute of Renewable Energy (SSS-NIRE), Kapurthala, 

Papers laid on  the Table
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Punjab, for the year 2013-14, together with the Auditor’s Report 
on the Accounts.

  (b) Review by Government on the working of the above Institute 
       [Placed in Library. See No. L.T. 961/16/14]

Report	and	Accounts	(2013-14)	of	WAPCOS	Limited	and	related	papers

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS; AND 
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI MUKHTAR ABBAS NAQVI): Sir, on behalf of SHRI SANWAR LAL J AT, I lay 
on the Table, under sub-section (1) (b) of Section 394 of the Companies Act, 2013, a copy 
each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the WAPCOS Limited, New Delhi, for the  
  year 2013-14, together with the Auditor’s Report on the Accounts and the  
  comments of the Comptroller and Auditor General of India thereon.

(b) Statement by Government accepting the above Report 
                  [Placed in Library. See No. L.T. 1186/16/14]

Reports	and	Accounts	(2012-13)	of	various	Educational	Institutions	 
and	related	papers

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (SHRI UPENDRA KUSHWAHA): Sir, I lay on the Table, a copy each 
(in English and Hindi) of the following papers:—

(i) (a) Annual Report and Accounts of Sarva Shiksha Abhiyan Rajya Mission,  
   Itanagar, Arunachal Pradesh, for the year 2012-13, together with the  
   Auditor’s Report on the Accounts.

 (b) Statement by Government accepting the above Report.

 (c) Statement giving reasons for the delay in laying the papers mentioned at  
   (i) (a) above.              [Placed in Library. See No. L.T. 1144/16/14]

(ii) (a) Annual Report and Accounts of the Jharkhand Education Project Council  
   (JEPC), Ranchi, implementing the Sarva Shiksha Abhiyan, Jharkhand,  
   for the year 2012-13, together with the Auditor’s Report on the  
   Accounts.

Papers laid on  the Table
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 (b) Statement by Government accepting the above Report.

 (c) Statement giving reasons for the delay in laying the papers mentioned at  

   (ii) (a) above.              [Placed in Library. See No. L.T. 1145/16/14]

(iii) (a) Annual Report and Accounts of the Madhyamik Shiksha Abhiyan  

   Parishad, Uttar Pradesh, implementing the Rashtriya Madhyamik  

   Shiksha Abhiyan (RMSA), Lucknow, for the year 2012-13, together  

   with the Auditor’s Report on the Accounts.

 (b) Statement by Government accepting the above Report.

 (c) Statement giving reasons for the delay in laying the papers mentioned at  

   (iii) (a) above.              [Placed in Library. See No. L.T. 1146/16/14]

(iv) (a) Annual Report and Accounts of the Haryana School Shiksha Pariyojna  

   Parishad implementing the Rashtriya Madhyamik Shiksha Abhiyan  

   (RMSA) Panchkula, Haryana, for the year 2011-12, together with the  

   Auditor’s Report on the Accounts.

 (b) Statement by Government accepting the above Report.

 (c) Statement giving reasons for the delay in laying the papers mentioned at  

   (iv) (a) above.              [Placed in Library. See No. L.T. 1147/16/14]

(v) (a) Annual Report and Accounts of the Haryana School Shiksha Pariyojna  

   Parishad implementing the Rashtriya Madhyamik Shiksha Abhiyan  

   (RMSA) Panchkula, Haryana, for the year 2012-13, together with the  

   Auditor’s Report on the Accounts.

 (b) Statement by Government accepting the above Report.

 (c) Statement giving reasons for the delay in laying the papers mentioned at  

   (v) (a) above.              [Placed in Library. See No. L.T. 1148/16/14]

I.	 Notifications	of	the	Ministry	of	Road	Transport	and	Highways

II.	 Reports	and	Accounts	(2013-14)	of	various	Corporations	and	related	papers

III.	 Administration	Reports	 and	Accounts	 (2013-14)	 of	 various	Port	Trusts	 and	

related	papers

Papers laid on  the Table
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SHRI MUKHTAR ABBAS NAQVI: Sir, on behalf of Shri Radhakrishnan P., I lay 
on the Table:—

I. (i) A copy each (in English and Hindi) of the following Notifications of the  
   Ministry of Road Transport and Highways, under Section 10 of the  
   National Highways Act, 1956:—

   (1) S.O. 333 (E), dated the 5th February, 2014, regarding acquisition 
of land, with or without structure, from K.M. 76.800 to K.M. 
150.000 (Yadgiri - Warangal Section) on National Highway No. 
202 (new National Highway No. 163) in Warangal District in the 
State of Andhra Pradesh.

 [Placed in Library. See No. L.T. 1192/16/14]

   (2) S.O. 433 (E), dated the 18th February, 2014, regarding acquisition 
of land, with or without structure, from K.M. 30.000 to K.M. 
54.000 (Hyderabad - Yadgiri Section) on National Highway No. 
202 (new National Highway No. 163) in Nalqonda District in the 
State of Andhra Pradesh.

[Placed in Library. See No. L.T. 1192/16/14]

   (3) S.O. 467 (E), dated the 19th February, 2014, regarding acquisition 
of land, with or without structure, from K.M. 583.350 to K.M. 
595.822 (Dibrugarh By-Pass Section) on National Highway No.37 
in Dibrugarh District in the State of Assam.

[Placed in Library. See No. L.T. 966/16/14]

   (4) S.O. 487 (E), dated the 20th February, 2014, regarding acquisition 
of land, with or without structure, for construction of 4-lane bridge 
over river Brahmapurta including viaduct and its approaches 
connecting Bongoan near Numaligarh on NH-37 and Gohpur on 
NH-52 under SARDP-NE in the State of Assam.

[Placed in Library. See No. L.T. 966/16/14]

   (5) S.O. 488 (E), dated the 20th February, 2014, regarding acquisition 
of land, with or without structure, for construction of 4-lane bridge 
over river Brahmapurta including viaduct and its approaches 
connecting Bongoan near Numaligarh on NH-37 and Gohpur on 
NH-52 under SARDP-NE in the State of Assam.

Papers laid on  the Table
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   (6) S.O. 489 (E), dated the 20th February, 2014, regarding acquisition 
of land, with or without structure, on National Highway No. 37 and 
37Afrom Uriagaon (278.580 K.M. on NH-37) - Kaliabor (315.432 
K.M. on NH- 37) 2 No. Bhurdondha near Kaliabhomora Bridge 
8.800 K.M. on NH-37A) in Nagaon District. National Highway 
No. 37A, 52 and 52A in the Stretch from Kaliabhomora bridge 
(9.28 K.M. on NH-37A) -Dolabari (17.30 K.M. on NH- 37A) - 
Jamaguri (182-00 K.M. on NH-52) Gohpur (264.10 K.M. on NH-
52) - Holongi (20.30.km on NH- 52A) in Sonitpur District in the 
State of Assam. [Placed in Library. See No. L.T. 966/16/14]

   (7) S.O. 498 (E), dated the 21st February, 2014, regarding acquisition 
of land, with or without structure, from K.M. 275.000 to K.M. 
304.170 including the bypass (Tirupati - Andhra Pradesh/Tamil 
Nadu Border Section) on National Highway No. 205 in Chittoor 
District in the State of Andhra Pradesh.

[Placed in Library. See No. L.T. 1192/16/14]

   (8) S.O. 668 (E), dated the 5th March, 2014, regarding acquisition 
of land, with or without structure, from K.M. 9.280 to K.M. 
17.300 (Kaliabhomora bridge - Dolabari Section) on NH 37-A, 
KM 17.300 of NH 37A to KM 182.000 of NH-52 (Dolabari to 
Panchmile-Napam-Chowkighat-Jamuguri Section), KM 182.000 
to KM 264.100 (Jamuguri - Gohpur Section) on NH-52 and KM 
264.100 of NH-52 to KM 20.300 of NH-52A (Gohpur - Holongi 
section) in the State of Assam.

   (9) S.O. 669 (E), dated the 5th March, 2014, regarding acquisition 
of land, with or without structure, from K.M. 278.580 (Uriagaon 
Junction point) to K.M. 315.315 (Kaliabor Tiniali) on National 
Highway No. 37A and KM 0.000 to KM 9.280 of NH-37A 
(Kalibor Tiniali-Kaliabhomora bridge section) of Nagaon District 
in the State of Assam.

[Placed in Library. See No. L.T. 966/16/14]

   (10) S.O. 803 (E), dated the 15th March, 2014, regarding acquisition of 
land, with or without structure, from K.M. 20.200 to K.M. 80.400 
(Vikravandi-Kumbakonam-Thanjavur Section) on National 

Papers laid on  the Table
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Highway No.45C in Cuddalore District in the State of TamiI 
Nadu.  [Placed in Library. See No. L.T. 966/16/14]

   (11) S.O. 807 (E), dated the 15th March, 2014, regarding acquisition 

of land, with or without structure, from K.M. 224.360 to K.M. 

350.450 and K.M. 350.450 to joining of National Highway No. 7 

at K.M. 216.650 (Kadapa - Kurnool Section) on National Highway 

No. 18 in Kurnool District in the State of Andhra Pradesh.

  [Placed in Library. See No. L.T. 1192/16/14]

   (12) S.O. 860 (E), dated the 20th March, 2014, regarding acquisition 

of land, with or without structure, for construction/widening of 

Chennai Bypass (Phase-I), connecting NH-45 at K.M. 27.800 and 

NH-4 at K.M. 13.800 in Kancheepuram District in the State of 

Tamil Nadu.

   (13) S.O. 1065 (E), dated the 9th April, 2014, regarding acquisition of 

land, with or without structure, from K.M. 0.000 to K.M. 155.626 

(Thanjavur - Manamadurai Section) on National Highway No. 226 

in Thanjavur District in the State of Tamil Nadu.

   (14) S.O. 1070 (E), dated the 11th April, 2014, regarding acquisition of 

land, with or without structure, from K.M. 0.000 to K.M. 155.626 

(Thanjavur - Manamadurai Section) on National Highway No. 226 

in Thanjavur District in the State of Tamil Nadu.

[Placed in Library. See No. L.T. 966/16/14]

   (15) S.O. 1136 (E), dated the 24th April, 2014, regarding acquisition of 

land, with or without structure, from K.M. 0.040 to K.M. 16.000 

(Vijayawada bypass Section) on National Highway No. 5 in Guntur 

District in the State of Andhra Pradesh.

   (16) S.O. 1138 (E), dated the 24th April, 2014, regarding acquisition of 

land, with or without structure, from K.M. 48.700 to K.M. 64.500 

(Vijayawada- Machilipatnam Section) on National Highway No. 9 

in Krishna District in the State of Andhra Pradesh.

[Placed in Library. See No. L.T. 1192/16/14]

Papers laid on  the Table
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   (17) S.O. 1147 (E), dated the 25th April, 2014, regarding acquisition of 
land, with or without structure, from K.M. 6.800 to K.M. 133.764 
on National Highway No.44 (Agartala-Sabroom Section) in the 
State of Tripura. [Placed in Library. See No. L.T. 966/16/14]

   (18) S.O. 1225 (E), dated the 7th May, 2014, regarding acquisition 
of land, with or without structure, from K.M. 140.600 to K.M. 
194.210 (Rewa - Hanumana Section) on National Highway No. 7 
in Rewa District in the State of Madhya Pradesh.

  [Placed in Library. See No. L.T. 1192/16/14]

   (19) S.O. 1380 (E), dated the 27th May, 2014, regarding acquisition of 
land, with or without structure, from K.M. 0.000 to K.M. 144.630 
(Jalandhar - Barnala Section) on National Highway No. 71 in 
Barnala District in the State of Punjab.

   (20) S.O. 1511 (E), dated the 13th June, 2014, amending Notification 
No. S.O. 1096 (E), dated the 4th August, 2005, to substitute certain 
entries in the original Notification.

   (21) S.O. 1512 (E), dated the 13th June, 2014, amending Notification 
No. S.O. 655, dated the 14th March, 2014, to substitute certain 
entries in the original Notification.

   (22) S.O. 1513 (E), dated the 13th June, 2014, declaring highway No. 
348A to be a National Highway in the State of Maharashtra and 
inserting in the Schedule of the Act.

   (23) S.O. 1514 (E), dated the 13th June, 2014, amending Notification 
No. S.O. 689 (E), dated the 4th April, 2011, to substitute certain 
entries in the original Notification.

   (24) S.O. 1515 (E), dated the 13th June, 2014, declaring highway No. 
713, 513, 313, 113 and 713A to be National Highway in the State 
of Arunachal Pradesh and inserting them in the Schedule of the 
Act.

   (25) S.O. 1517 (E), dated the 13th June, 2014, amending Notification 
No. S.O. 1096 (E), dated the 4th August, 2005, to substitute certain 
entries in the original Notification.

[Placed in Library. See No. L.T. 1192/16/14]

Papers laid on  the Table
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   (26) S.O. 1518 (E), dated the 13th June, 2014, amending Notification 
No. S.O. 1096 (E) dated the 4th August, 2005, to substitute certain 
entries in the original Notification.

   (27) S.O. 1519 (E), dated the 13th June, 2014, declaring highway Nos. 
702B and 702C to be National Highways in the State of Assam and 
Nagaland.

   (28) S.O. 1520 (E), dated the 13th June, 2014, publishing Corrigendum 
to Notification No. S.O. 1096 (E), dated the 4th August, 2005, to 
substitute certain entries in the original Notification.

   (29) S.O. 1521 (E), dated the 13th June, 2014, amending Notification 
No. S.O. 689 (E), dated the 4th April, 2011, to substitute certain 
entries in the original Notification.

   (30) S.O. 1522 (E), dated the 13th June, 2014, declaring highways Nos. 
341, 147A, 351 and 927D to be National Highways in the State of 
Gujarat and highway No. 953 in the State of Maharashtra.

  [Placed in Library. See No. L.T. 1192/16/14]

   (31) S.O. 1530 (E), dated the 16th June, 2014, amending Notification 
No. S.O. 1147 (E), dated the 24th April, 2014, to insert certain 
entries in the original Notification.

   (32) S.O. 1545 (E), dated the 17th June, 2014, regarding acquisition of 
land, with or without structure, from K.M. 6.800 to K.M. 14.375 
(Agartala-Udaipur Section) on National Highway No.44 in West 
Tripura District in the State of Tripura.

   (33) S.O. 1546 (E), dated the 17th June, 2014, regarding acquisition 
of land, with or without structure, from K.M. 14.375 to K.M. 
38.950 (Agartala-Udaipur Section) on National Highway No.44 in 
Sepahijala District in the State of Tripura.

   (34) S.O. 1547 (E), dated the 17th June, 2014, regarding acquisition 
of land, with or without structure, from K.M. 38.950 to K.M. 
68.645 (Agartala-Sabroom Section) on National Highway No.44 
in Gomati District the State of Tripura.

[Placed in Library. See No. L.T. 966/16/14]
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   (35) S.O. 1548 (E), dated the 17th June, 2014, regarding acquisition of 
land, with or without structure, from K.M. 68.645 to K.M. 133.764 
(Udaipur-Sabroom Section) on National Highway No.44 in South 
Tripura District in the State of Tripura.

 [Placed in Library. See No. L.T. 966/16/14]

   (36) S.O. 1610 (E), dated the 26th June, 2014, regarding acquisition of 

land, with or without structure, from K.M. 373.800 to K.M.468.400 

on National Highway No. 78 (new National Highway No. 43) in 

Surajpur District in the State of Chhattisgarh.

   (37) S.O. 1612 (E), dated the 26th June, 2014, regarding acquisition of 

land, with or without structure, from K.M. 80.700 to K.M. 155.000 

(Bilaspur - Ambikapur Section) on National Highway No. 111 in 

Korba District in the State of Chhattisgarh.

   (38) S.O. 1647 (E), dated the 30th June, 2014, publishing Corrigendum 

to Notification No. S.O. 1691 (E), dated the 24th August, 2011.

   (39) S.O. 1670 (E), dated the 2nd July, 2014, amending Notification 

No. S.O. 1096 (E), dated the 4th August, 2005, to substitute certain 

entries in the original Notification.

   (40) S.O. 1671 (E), dated the 2nd July, 2014, amending Notification 

No. S.O. 1096 (E), dated the 4th August, 2005, to substitute certain 

entries in the original Notification.

   (41) S.O. 1673 (E), dated the 2nd July, 2014, amending Notification 
No. S.O. 1297 (E), dated the 24th November, 2004, to substitute 
certain entries in the original Notification.

   (42) S.O. 1674 (E), dated the 2nd July, 2014, amending Notification 
No. S.O. 1096 (E), dated the 4th August, 2005, to substitute certain 
entries in the original Notification.

   (43) S.O. 1834 (E), dated the 15th July, 2014, amending Notification 
No. S.O. 1096 (E), dated the 4th August, 2005, to substitute certain 
entries in the original Notification.

[Placed in Library. See No. L.T. 1192/16/14]
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   (44) S.O. 1835 (E), dated the 15th July, 2014, publishing Corrigendum 
to Notification No. S.O. 1988 (E), dated the 27th August, 2011.

   (45) S.O. 1879 (E), dated the 21st July, 2014, regarding acquisition 
of land, with or without structure, from K.M. 422.000 to K.M. 
528.300 (Chitradurga - Shimoga Section) on National Highway 
No. 13 in Chitradurga, Davangere and Shimoga Districts in the 
State of Karnataka.

   (46) S.O. 1891 (E), dated the 24th July, 2014, amending Notification 
No. S.O. 1096 (E), dated the 4th August, 2005, to add certain 
entries in the original Notification.

   (47) S.O. 1892 (E), dated the 24th July, 2014, amending Notification 
No. S.O. 1096 (E), dated the 4th August, 2005, to substitute certain 
entries in the original Notification.

   (48) S.O. 1893 (E), dated the 24th July, 2014, amending Notification 
No. S.O. 1096 (E), dated the 4th August, 2005, to substitute certain 
entries in the original Notification.

   (49) S.O. 2059 (E), dated the 14th August, 2014, publishing Corrigendum 
to Notification No. S.O. 457 (E), dated the 18th February, 2014.

   (50) S.O. 2062 (E), dated the 14th August, 2014, amending Notification 
No. S.O. 1096 (E), dated the 4th August, 2005, to substitute certain 
entries in the original Notification.

   (51) S.O. 2064 (E), dated the 14th August, 2014, amending Notification 
No. S.O. 1096 (E), dated the 4th August, 2005, to substitute certain 
entries in the original Notification.

   (52) S.O. 2066 (E), dated the 14th August, 2014, amending Notification 
No. S.O. 1096 (E), dated the 4th August, 2005, to substitute certain 
entries in the original Notification.

   (53) S.O. 2067 (E), dated the 14th August, 2014, publishing Corrigendum 
to Notification No. S.O. 873 (E), dated the 4th March, 2014.

[Placed in Library. See No. L.T. 1192/16/14]

   (54) S.O. 2117 (E), dated the 22nd August, 2014, regarding appointment 
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of competent authority for acquisition of land from K.M. 4.285 to 
K.M. 45.627 on National Highway 27 in Allahabad District in the 
State of Uttar Pradesh.

   (55) S.O. 2178 (E), dated the 28th August, 2014, regarding acquisition 
of land, with or without structure, from K.M. 75.771 to K.M. 90.460 
(Raigarh - Sarangarh - Saraipali Section) on National Highway No. 
216 (New National Highway No. 153) in Mahasamund District in 
the State of Chhattisgarh.

  [Placed in Library. See No. L.T. 1192/16/14]

   (56) S.O. 2204 (E), dated the 2nd September, 2014, amending 
Notification No. S.O. 689 (E), dated the 4th April, 2011, to 
substitute certain entries in the original Notification.

   (57) S.O. 2205 (E), dated the 2nd September, 2014, amending 
Notification No. S.O. 689 (E), dated the 4th April, 2011, to 
substitute certain entries in the original Notification.

   (58) S.O. 2206 (E), dated the 2nd September, 2014, amending 
Notification No. S.O. 689 (E), dated the 4th April, 2011, to 
substitute certain entries in the original Notification.

   (59) S.O. 2207 (E), dated the 2nd September, 2014, amending 
Notification No. S.O. 689 (E), dated the 4th April, 2011, to 
substitute certain entries in the original Notification.

   (60) S.O. 2208 (E), dated the 2nd September, 2014, amending 
Notification No. S.O. 1096 (E), dated the 4th August, 2005, to 
substitute certain entries in the original Notification.

   (61) S.O. 2217 (E), dated the 3rd September, 2014, regarding acquisition 
of land, with or without structure, from K.M. 7.000 to K.M. 28.000 
(Rewa - Sidhi Section) on National Highway No. 75E in Rewa 
District in the State of Madhya Pradesh.

   (62) S.O. 2218 (E), dated the 3rd September, 2014, regarding acquisition 
of land, with or without structure, from K.M. 34.000 to K.M. 
48.000 (Rewa - Sidhi Section) on National Highway No. 75E in 
Sidhi District in the State of Madhya Pradesh.

 [Placed in Library. See No. L.T. 1192/16/14]
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   (63) S.O. 2219 (E), dated the 3rd September, 2014, regarding acquisition 
of land, with or without structure, from K.M. 48.000 to K.M. 
82.400 (Rewa - Sidhi Section) on National Highway No. 75E in 
Sidhi District in the State of Madhya Pradesh.

   (64) S.O. 2232 (E), dated the 5th September, 2014, declaring highways 
Nos. 168, 168A, 353D, 306A and 547E in Rajasthan, Gujarat, 
Mizoram and Maharashtra to be new National Highways and their 
deemed insertion in the Schedule of the Act.

   (65) S.O. 2233 (E), dated the 5th September, 2014, amending Notification 
No. S.O. 689 (E), dated the 4th April, 2011, to substitute certain 
entries in the original Notification.

   (66) S.O. 2234 (E), dated the 5th September, 2014, omitting new 
National Highway No. 147A from the Schedule of the National 
Highways Act, 1956.

   (67) S.O. 2235 (E), dated the 5th September, 2014, directing the 
National Highways and Infrastructure Development Corporation to 
exercise the function relating to the development and maintenance 
from K.M. 26.398 to K.M. 115.000 of Tolloi - Tadubi Section of 
National Highway No. 102A in the State of Manipur.

   (68) S.O. 2236 (E), dated the 5th September, 2014, amending 
Notification No. S.O. 1230 (E), dated the 16th May, 2013, to 
substitute certain entries in the original Notification.

   (69) S.O. 2237 (E), dated the 5th September, 2014, amending 
Notification No. S.O. 1096 (E), dated the 4th August, 2005, to 
substitute certain entries in the original Notification.

   (70) S.O. 2290 (E), dated the 9th September, 2014, regarding 
appointment of competent authority for acquisition of land, from 
K.M. 0.000 to K.M. 68.280 on National Highway No. 149 in Angul 
District in the State of Odisha.

   (71) S.O. 2321 (E), dated the 12th September, 2014, regarding 
acquisition of land, with or without structure, from K.M. 103.000 
to K.M. 200.000 (Jabalpur - Bhopal Section) on National Highway 
No. 12 in Narsinghpur District in the State of Madhya Pradesh.

[Placed in Library. See No. L.T. 1192/16/14]
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   (72) S.O. 2322 (E), dated the 12th September, 2014, regarding 
acquisition of land, with or without structure, from K.M. 24.100 to 
K.M. 157.000 (Ajmer - Nagaur Section) on National Highway No. 
89 in Nagaur District in the State of Rajasthan.

   (73) S.O. 2323 (E), dated the 12th September, 2014, regarding 
acquisition of land, with or without structure, from K.M. 3.400 
to K.M. 22.800 (Jabalpur - Mandla - Chilpi Section) on National 
Highway No. 12A in Jabalpur District in the State of Madhya 
Pradesh.

   (74) S.O. 2324 (E), dated the 12th September, 2014, publishing 
Corrigendum to Notification No. S.O. 3084 (E), dated the 9th 
October, 2013.

   (75) S.O. 2325 (E), dated the 12th September, 2014, publishing 
Corrigendum to Notification No. S.O. 1346 (E), dated the 20th 
May, 2014.

   (76) S.O. 2329 (E), dated the 12th September, 2014, regarding 
acquisition of land, with or without structure, from K.M. 226.400 
to K.M. 296.070 (Nagaur - Jodhpur Section) on National Highway 
No. 65 in Jodhpur District in the State of Rajasthan.

   (77) S.O.2330 (E), dated the 12th September, 2014, regarding acquisition 
of land, with or without structure, from K.M. 342.000 to K.M. 
415.000 (Kalyan - Andhra Pradesh Border Section) on National 
Highway No. 222 in Beed District in the State of Maharashtra.

   (78) S.O. 2331 (E), dated the 12th September, 2014, regarding acquisition 
of land, with or without structure, from K.M. 342.000 to K.M. 
415.000 (Kalyan - Andhra Pradesh Border Section) on National 
Highway No. 222 in Beed District in the State of Maharashtra.

   (79) S.O. 2332 (E), dated the 12th September, 2014, regarding 
acquisition of land, with or without structure, from K.M. 81.000 to 
K.M. 81.750 (Dhamtari - Jagdalpur Section) on National Highway 
No. 43 (new National Highway No. 30) in Dhamtari District in the 
State of Chhattisgarh.

[Placed in Library. See No. L.T. 1192/16/14]
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   (80) S.O. 2335 (E), dated the 12th September, 2014, amending 
Notification No. S.O. 2825 (E), dated the 23rd November, 2010, to 
insert certain entries in the original Notification.

[Placed in Library. See No. L.T. 1192/16/14]

   (81) S.O. 2371 (E), dated the 16th September, 2014, regarding 
acquisition of land, with or without structure, from K.M. 538.000 
to K.M. 604.000 (Demow to Dibrugarh Section) on National 
Highway No.37 in Dibrugarh District in the State of Assam.

   (82) S.O. 2372 (E), dated the 16th September, 2014, regarding 
acquisition of land, with or without structure, for construction of 
4-lane bridge over river Brahmapurta including viaduct and its 
approaches connecting Bongoan near Numaligarh on NH-37 and 
Gohpur on NH-52 under SARDP-NE in the State of Assam.

 [Placed in Library. See No. L.T. 966/16/14]

   (83) S.O. 2373 (E), dated the 16th September, 2014, regarding 
acquisition of land, with or without structure, from K.M. 397.000 
to K.M. 439.000 (Numaligarh to Da-Dhara Section) on National 
Highway No.37 in Golaghat District in the State of Assam.

  [Placed in Library. See No. L.T. 966/16/14]

   (84) S.O. 2375 (E), dated the 16th September, 2014, regarding acquisition 
of land, with or without structure, from K.M. 3.800 to K.M. 25.645 
and K.M. 30.470 to K.M. 75.771 (Raigarh - Sarangarh - Saraipali 
Section) on National Highway No. 126 (new National Highway 
No. 153) in Raigarh District in the State of Chhattisgarh.

   (85) S.O. 2400 (E), dated the 16th September, 2014, regarding 
acquisition of land, with or without structure, from K.M.75.000 
to K.M. 127.500 (Kattipudi - Digamarru Section) on National 
Highway No. 214 (new National Highway No. 216) in East 
Godavari District in the State of Andhra Pradesh.

   (86) S.O. 2401 (E), dated the 16th September, 2014, regarding acquisition 
of land, with or without structure, from K.M. 0.000 to K.M. 75.000 
(Kathipudi - Latchipalem Section) on National Highway No. 214 
(new National Highway No. 216) in East Godavari District in the 
State of Andhra Pradesh and Union Territory of Puducherry.

  [Placed in Library. See No. L.T. 1192/16/14]
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   (87) S.O. 2491 (E), dated the 24th September, 2014, regarding 
acquisition of land, with or without structure, from K.M. 308.000 
to K.M. 378.115 (Jodhpur - Pali Section) and K.M. 336.400 to 
K.M. 378.115 on National Highway No. 65 in Pali District in the 
State of Rajasthan.

   (88) S.O. 2492 (E), dated the 24th September, 2014, regarding rate 
of fee to be collected from users of the stretch from KM. 0.000 
(Design Chainage K.M. 0.000) to K.M. 161.000 (Design Chainage 
K.M. 148.250) (Ajmer - Nagaur Section) on National Highway 
No. 89 in Nagaur District in the State of Rajasthan.

   (89) S.O. 2580 (E), dated the 1st October, 2014, regarding acquisition 
of land, with or without structure, from K.M. 165.000 to K.M. 
221.500 (Bilaspur - Ambikapur Section) on National Highway No. 
111 (new National Highway No. 130) in Sarguja District in the 
State of Chhattisgarh.

   (90) S.O. 2581 (E), dated the 1st October, 2014, amending Notification 
No. S.O. 3316 (E), dated the 31st October, 2013, to insert certain 
entries in the original Notification.

   (91) S.O. 2582 (E), dated the 1st October, 2014, regarding appointment 
of competent authority for acquisition of land, from K.M. 641.000 
to K.M. 723.400 (Dornala T. Junction - Nellore Section) on National 
Highway No. 67 in SPS Nellore District in the State of Andhra 
Pradesh.          [Placed in Library. See No. L.T. 1192/16/14]

 (ii) A copy each (in English and Hindi) of the following Notifications of the  
   Ministry of Road Transport and Highways, under Section 37 of the  
   National Highways Authority of India Act, 1988:—

   (1) S.O. 1516 (E), dated the 13th June, 2014, rescinding Notification 
No. S.O. 2794 (E), dated the 16th September, 2013.

   (2) S.O. 1672 (E), dated the 2nd July, 2014, entrusting stretch between 
K.M. 94.000 to K.M. 174.000 on National Highway No. 49 and 
between K.M. 5.000 to K.M. 10.000 and K.M. 94.000 to K.M. 
118.795 on National Highway No. 210 to the National Highway 
Authority of India in the State of Tamil Nadu.

[Placed in Library. See No. L.T. 1192/16/14]
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   (3) S.O. 1833 (E), dated the 15th July, entrusting stretch between 
K.M. 8.500 to K.M. 15.750 on National Highway No. 23 and K.M. 
301.890 to K.M. 365.500 on National Highway No. 200 to the 
National Highway Authority of India in the State of Odisha.

   (4) S.O. 2060 (E), dated the 14th August, 2014, amending Notification 
No. S.O. 1035 (E), dated the 7th May, 2010, to omit certain entries 
in the original Notification.

   (5) S.O. 2061 (E), dated the 14th August, 2014, amending Notification 
No. S.O. 485 (E), dated the 26th February, 2010, to omit certain 
entries in the original Notification.

   (6) S.O. 2063 (E), dated the 14th August, 2014, rescinding Notification 
No. S.O. 293 (E), dated the 31st January, 2013.

   (7) S.O. 2065 (E), dated the 14th August, 2014, amending Notification 
No. S.O. 2572 (E), dated the 14th November, 2011, to omit certain 
entries in the original Notification.

[Placed in Library. See No. L.T. 1192/16/14]

 (iii) A copy (in English and Hindi) of the Ministry of Road Transport and  
   Highways Notification No. G.S.R. 531 (E), dated the 24th July, 2014,  
   publishing the Central Road Fund (State Roads) Rules, 2014, under  
   Section 13 of the Central Road Fund Act, 2000.

[Placed in Library. See No. L.T. 1191/16/14]

II. A copy each (in English and Hindi) of the following papers, under sub-section  
  (1) (b) of Section 394 of the Companies Act, 2013:—

  (i) (a) Forty-seventh Annual Report and Accounts of the Central Inland 
Water Transport Corporation Limited (CIWTG), Kolkata, for the 
year 2013-14, together with the Auditor’s Report on the Accounts 
and the comments of the Comptroller and Auditor General of India 
thereon.

   (b) Review by Government on the working of the above Corporation.

[Placed in Library. See No. L.T. 962/16/14]

  (ii) (a) Thirty-ninth Annual Report and Accounts of the Indian Road 

Papers laid on  the Table



[8 December, 2014] 21

Construction Corporation Limited (IRCC), (under liquidation), 
New Delhi, for the year 2013-14, together with the Auditor’s 
Report on the Accounts and the comments of the Comptroller and 
Auditor General of India thereon.

   (b) Review by Government on the working of the above Corporation.

[Placed in Library. See No. L.T. 1187/16/14]

 III. A copy each (in English and Hindi) of the following papers, under sub-section  

  (2) of Section 103 and Section 106 of the Major Port Trusts Act, 1963:—

  (i) (a) Administration Report of the Cochin Port Trust, Cochin, for the  

 year 2013-14.

   (b) Annual Accounts of the Cochin Port Trust, Cochin, for the year  

 2013-14, and the Audit Report thereon.

   (c) Review by Government on the working of the above Port Trust.

   (d) Review by Government on the Annual Accounts of the above Port  

 Trust.  [Placed in Library. See No. L.T. 964/16/14]

  (ii) (a) One Hundred and Thirty-Fifth Administration Report of the  

 Mumbai Port Trust, Mumbai, for the year 2013-14.

   (b) Annual Accounts of the Mumbai Port Trust, Mumbai, for the year  

 2013-14, and the Audit Report thereon.

   (c) Review by Government on the working of the above Port Trust.

   (d) Review by Government on the Annual Accounts of the above Port  

 Trust.  [Placed in Library. See No. L.T. 963/16/14]

  (iii) (a) Annual Administration Report and Accounts of the Chennai Port  

 Trust, Chennai, for the year 2013-14, together with the Auditor’s  

 Report on the Accounts.

   (b) Review by Government on the working of the above Port Trust.

   (c) Review by Government on the Annual Accounts of the above  

 Port Trust.  [Placed in Library. See No. L.T. 965/16/14]
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	 Report	and	Accounts	(2013-14)	of	IIT,	Mandi,	Himachal	Pradesh	 
and	related	papers.

रानव संसाधन ववकास रंत्रालय रें राज्य रंत्री (डा. प्रो. रार शंकर कथेवरया) : महोदय, मैं 

तनम्नतलतखि पत्रों की एक-एक प्रति (अंगे्रिी िथा तहन्दी में) सभा पटल पर रखिा हंू:-

(a) Annual Accounts of the Indian Institute of Technology Mandi (IIT-Mandi),  
  Himachal Pradesh, for the year 2013-14, and the Audit Report thereon, under  
  sub-section (4) of Section 23 of the Indian Institutes of Technology Act,  
  1961.

(b) Chronological Statement by Government showing the sequence of events of  
  processing of the Annual Accounts of the above Institute.

[Placed in Library. See No. L.T. 1150/16/14]

DEMAND	fOR	MOVING	A	RESOLuTION

MR. DEPUTY CHAIRMAN: Now matters to be raised with permission, Zero Hour 
submissions. ...(Interruptions)... Zero Hour is your business. ...(Interruptions)... It is 
Members’ business. ...(Interruptions)... I can allow the Deputy Leader to raise his matter. 
But I am requesting one thing, after that you should allow the Zero Hour to be taken up. 
...(Interruptions)...

श्री आनन्द शर्मा (रािस्थान) : सर, मुझे अनुमति दी गई है, आपके आदेश के बाद भी अगर 

सरकार की ओर से इस िरह से व्यवधान डाला िाए ...(व्यवधान)... 

श्री शरद यादव : महोदय, इनको बोलने दीतिए। ...(व्यवधान)...

SHRI SITARAM YECHURY (West Bengal): First you allow him, Sir. 
...(Interruptions)...

MR. DEPUTY CHAIRMAN: I am ready to allow him but I am only saying that 
after that let us take up the Zero Hour. ...(Interruptions)... That is what I am saying.

SHRI SITARAM YECHURY: We will pay utmost consideration to your proposal. 
...(Interruptions)... That is the official answer to the Government ...(Interruptions)...

MR. DEPUTY CHAIRMAN: At least, that is the improvement. ...(Interruptions)... 
I thank you for that much improvement. ...(Interruptions)...

SHRI SITARAM YECHURY: That is the official response you get. 
...(Interruptions)..
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MR. DEPUTY CHAIRMAN: So, my request and suggestion before the hon. House 
is that I am allowing the Deputy Leader of the Congress Party to raise his point and after 
that the Members’ Zero Hour should be taken up. There are thirteen notices which are 
admitted. ...(Interruptions)... Each one is very important. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I allowed him. ...(Interruptions)... Mr. Naqvi,  
I allowed him. ...(Interruptions)... Please sit down. ...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: You allowed him but on what issue. 
...(Interruptions)... सर, एक ही तवषय पर बार-बार बोलेंगे? ...(व्यवधान)...

THE MINISTER OF FINANCE; THE MINISTER OF CORPORATE AFFAIRS; 
THE MINISTER OF INFORMATION AND BROADCASTING AND THE LEADER 
OF THE HOUSE (SHRI ARUN JAITLEY): You have allowed him on the condition 
that then they allow ...(Interruptions)... You have allowed him on the condition 
...(Interruptions)...

MR. DEPUTY CHAIRMAN: The  Leader  of  the House is standing. ...(Interruptions)... 
Now, please, the Leader of the House wants to say something. ...(Interruptions)... You 
sit down. ...(Interruptions)... Leader of the House is speaking, you please all sit down. 
...(Interruptions)... All of you kindly take your seats. You have to listen to the Leader of 
the House. All of you sit down.

SHRI ARUN JAITLEY: Sir, you have allowed him on the condition that thereafter 
they will allow you to conduct the Zero Hour. So, are they going to allow you thereafter to 
conduct the Zero Hour? ...(Interruptions)... If that is acceptable, then please allow him.

MR. DEPUTY CHAIRMAN: That is my request to them. They should allow the 
Zero Hour. Now, Shri Anand Sharma.

SHRI ARUN JAITLEY: Sir, are they then going to allow you to conduct the Zero 
Hour?

MR. DEPUTY CHAIRMAN: That is my request to them. They have to allow. 
...(Interruptions)...

श्री आनन्द शर्मा : माननीय उपसभापति महोदय, मैं एक बाि समूचे प्रतिपक्ष की िरफ से इस 

सदन में स्पष्ट करना चाहिा हंू। तवपक्ष का तवचार है तक तपछले सप्िाह िो बाि उठी, तिस पर 

व्यवधान रहा, गतिरोध रहा, वह गतिरोध तवपक्ष और सरकार के बीच बना हुआ है। सर, हम सही 

सोचिे हैं। हमने तवपक्ष की िरफ से प्रिािंत्र के तहि में एक प्रस्िावना सरकार को दी। हमने मंत्री 

के इस्िीफे की अपनी मांग, िो पहले समूचे प्रतिपक्ष की थी, वह वापस ली, उसे रोक तदया और 
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हमने पीछे हटकर कहा। हमने पहले censure motion की बाि की। िब सरकार नहीं मानी, िो 

सारे तवपक्षी दलों ने बाि करके केवल दो लाइन की एक प्रस्िावना, तिसमें तकसी का नाम न हो, 

हमने दी। सर, सदन चलना चातहए, क्योंतक बहुि बड़े तवषय हैं, ज्वलंि समस्याएं हैं और तवपक्ष 

चाहिा है तक सदन चले। इसीतलए हमने सरकार को एक नहीं, दो नहीं, िीन प्रस्िावनाएं दीं। मैं 

तवपक्ष की िरफ से यह सदन के सामने रखना चाहिा हंू। हमने इस प्रस्िाव के तलए कहा है-

"That this House strongly disapproves any statement made by any member of  
 Parliament, Member of Cabinet or Council of Ministers that is inflammatory,  
 derogatory and violates the letter and spirit of the Constitituion and the law of the  
 land."

And, I move this Resolution. ...(Interruptions)... I move this Resolution. 
...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)...

SHRI ANAND SHARMA: We have majority here. ...(Interruptions)...

THE MINISTER OF COMMUNICATIONS AND INFORMATION  
TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): Sir, I am on a point of order. 
...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have not given the permission to move the 
Resolution. ...(Interruptions)...

SHRI ANAND SHARMA: We have the majority and I move the Resolution. 
...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have not given the permission to move the 
Resolution. ...(Interruptions)... I have not given the permission. ...(Interruptions)...

SHRI ANAND SHARMA: I move the Resolution. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, I have a point of order. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I told you that I have not given the permission. 
...(Interruptions)...

SHRI ANAND SHARMA: We have the majority. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let this be noted. ...(Interruptions)... I have not 
allowed. ...(Interruptions)...
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THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS; AND 
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRI MUKHTAR ABBAS NAQVI): Under what rule, he is moving, Sir?

MR. DEPUTY CHAIRMAN: I have not allowed. ...(Interruptions)...

SHRI MUKHTAR  ABBAS NAQVI: Sir, my point of order is this. ...(Interruptions)... 
Under what rule, he is moving the Resolution? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Hon. Members, no Resolution can be moved without 
the permission of the Chair. ...(Interruptions)... And, I have not allowed the Resolution to 
be moved. ...(Interruptions)...

श्री रुख्तार अब्बास नक़वी : सर, मेरा केवल इिना कहना है तक ये तकस तनयम के िहि यह 

तरिॉलयूशन मूव कर रहे हैं? सर, क्या तरिॉल्यूशन को यहां पर पेश करने की अनुमति आपसे ली 

गई है? ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: I told you that I have not allowed. How can he 
move? ...(Interruptions)... Now, I have to take up Zero Hour. Shrimati Rajani Patil. 
...(Interruptions)... It is a very serious subject. ...(Interruptions)... I have called Shrimati 
Rajani Patil. ...(Interruptions)... I have not allowed the Resolution to be moved. 
...(Interruptions)... How can he move? ...(Interruptions)... Now, please sit down. 
...(Interruptions)...

श्री सत्यव्रत चतुव्वेदी : सर, इस पर वोटटग कराई िाए। ...(व्यवधान)...

श्री पी.एल. पुवनया : तरिॉल्यूशन मूव हो चुका है। ...(व्यवधान)...

श्री अली अनवर अंसारी (तबहार) : सर, इस पर वोटटग कराइए। ...(व्यवधान)... इस प्रस्िाव 

के पक्ष में कौन लोग हैं और कौन लोग इसके तवपक्ष में हैं, इस पर वोटटग कराई िाए। 

...(व्यवधान)... सर, सदन सुप्रीम है, ...(व्यवधान)... इस पर वोटटग कराई िाए। ...(व्यवधान)...

SHRI ARUN JAITLEY: Sir, you allowed Shri Anand Sharma to speak. We heard 
him. Therefore, in accordance with your initial suggestion, can the Zero Hour now go on? 
...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have already called Shrimati Rajani Patil. 
...(Interruptions)...

SHRI ARUN JAITLEY: Therefore, the condition on which you allowed him to 
speak is a condition which is not acceptable to ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Yes, Shri Yechury. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, I have a point of order. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, Shri Yechury. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, you are right in saying that no Resolution can be 
moved without the permission of the Chair. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, yes. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, no Resolution can be moved ...(Interruptions)... 
Sir, the Ruling Party is disrupting. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please.

SHRI SITARAM YECHURY: Sir, you are right that no Resolution can be moved 
without ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, please. Ansariji, please. ...(Interruptions)...

श्री ववजय गोयल (रािस्थान) : सर, आप इनको अलाउ कर रहे हैं, हमको भी िो अलाउ 

करें। ...(व्यवधान)...

SHRI SITARAM YECHURY: Sir, you are right. No Resolution can be moved 
without the permission of the Chair. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes.

SHRI SITARAM YECHURY: But the Chair cannot also do anything without the 
approval of the House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes. ...(Interruptions)...

SHRI SITARAM YECHURY: So, we are saying, let the House approve or 
disapprove this Resolution. You put it to vote. ...(Interruptions)... Put this Resolution to 
vote. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. I cannot violate the Rules. 
...(Interruptions)...

SHRI SITARAM YECHURY: Sir, there is no rule here. ...(Interruptions)... The 
Resolution has been moved. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No. ...(Interruptions)...
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SHRI SITARAM YECHURY: I have seconded it. I have seconded it, if you want 
that technicality. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)...

SHRI SITARAM YECHURY: I have seconded the Resolution. ...(Interruptions)... 
Let that be put to vote. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Shri Ravi Shankar Prasad. 
...(Interruptions)...

SHRI SITARAM YECHURY: Sir, let that be put to vote. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No. For moving the Resolution, prior permission of 
the Chair is needed. ...(Interruptions)...

संचार और सूचना प्रौद्योवगकी रंत्री (श्री रवव शंकर प्रसाद) : सर, आपने एक बाि कही तक व े

आपकी बाि मानेंगे और आनन्द शम्मा िी के बोलने के बाद िीरो ऑवर टेकअप होगा। व ेचेयर के 

तनद्देश के बाद भी इसको तडफाइ कर रहे हैं। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: That was my request. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: They have defied you. ...(Interruptions)... They 
have defied you. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will have to adjourn the House. ...(Interruptions)... 
I will have to adjourn the House. ...(Interruptions)... The Chairman can allow. 
...(Interruptions)...

SHRI V. HANUMANTHA RAO: Sir, let there be voting. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will have to adjourn the House. ...(Interruptions)... 
You are not allowing the Zero Hour. ...(Interruptions)... Shrimati Rajani Patil, your 
Zero Hour subject is very important and you are coming here. ...(Interruptions)... No 
Resolution can be moved without the Chair’s permission. There cannot be voting. The 
Chairman has not allowed it. ...(Interruptions)... The Chair has not allowed any Resolution. 
...(Interruptions)... The House is adjourned up to 12.00 hours.

The House then adjourned at thirteen minutes past eleven of the clock.

The House re-assembled at twelve of the clock,

MR. DEPUTY CHAIRMAN in the Chair.
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MR. DEPUTY CHAIRMAN: The House is adjourned for 15 minutes.

The House then adjourned at twelve of the clock.

The House re-assembled at fifteen minutes past twelve of the clock,

MR. DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN: The House is adjourned for another 10 minutes.

The House then adjourned at fifteen minutes past twelve of the clock.

The House reassembled at twenty-five minutes past twelve of the clock,

MR. CHAIRMAN in the Chair.

WELCOME	TO	PARLIAMENTARy	DELEGATION	fROM	ROMANIA

MR. CHAIRMAN: Hon. Members, I have an announcement to make. We have 
with us seated in the special box Members of a Parliamentary Delegation from Romania 
currently on a visit to our country under the distinguished leadership of His Excellency 
Mr. Veleriu Stefan Zgonea, President of the Chamber of Deputies, Parliament of Romania. 
On behalf of the Members of the House and my own behalf, I take pleasure in extending 
our hearty welcome to the leader and other members of the delegation and wish our 
distinguished guests an enjoyable and fruitful stay in our country. We hope that during 
the stay here, they would be able to see and learn more about our parliamentary system, 
our country and our people and that their visit to this country will further strengthen the 
friendly bonds that exist between India and Romania.

Through them, we convey our greetings and best wishes to the Parliament and the 
friendly people of Romania.

ObSERVATION	by	THE	CHAIR

Regarding	acknowledging	Prime	Minister’s	Statement	made	on	4th	December	and	
appealing	to	all	Political	Parties	to	uphold	Constitutional	Values

MR. CHAIRMAN: Hon. Members, I wish to say:-

 “This House, while acknowledging the statement of Prime Minister made in this 
House on the 4th of December, appeals to all Members of the Parliament, Ministers 
and leaders of all political parties to maintain civility at all costs in public discourse 
for the successful functioning of parliamentary democracy and to uphold our 
commitment to constitutional values.”

Observation by  the Chair
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ORAL	ANSWERS	TO	QuESTIONS

MR. CHAIRMAN: Now Question No.201. ...(Interruptions)...

SHRI NARESH GUJRAL: Sir, officers and jawans who lost their lives 
...(Interruptions)...

MR. CHAIRMAN: We will come to it. ...(Interruptions)... Question No. 201 
...(Interruptions)...

SHRI SITARAM YECHURY: Sir, may I request what you just read out may be 
circulated to the Members of the House. ...(Interruptions)...

MR. CHAIRMAN: It is part of the proceedings of the House. ...(Interruptions)...

SHRI SITARAM YECHURY: Yes, but that will come tomorrow. ...(Interruptions)... 
Before that, it may be circulated to all of us. ...(Interruptions)...

MR. CHAIRMAN: It will be done. There is no difficulty about that. ...(Interruptions)... 
बैठ िाइए।

श्री सत्यव्रत चतुव्वेदी (मध्य प्रदेश) : सर, तनवदेन यह है तक प्रश्न संख्या 201 और प्रश्न 

संख्या 204 की एक प्रकार के प्रश्न हैं।

MR. CHAIRMAN: Satyavratji, we don’t have the practice of combining questions. 
...(Interruptions)...

श्री सत्यव्रत चतुव्वेदी : इन दोनों प्रश्नों को ...(व्यवधान)... सर, तवषय एक ही है।

श्री सभापवत : नहीं,  I am sorry; I cannot depart from practice. ...(Interruptions)...

River	restoration	and	cleaning	projects

*201.  DR. V. MAITREYAN: Will the Minister of WATER RESOURCES, RIVER 
DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether Government has any plans to implement river restoration and cleaning 
projects throughout the country;

(b) if so, the details thereof indicating the rivers identified for the purpose;

(c) the funds allocated therefor, project-wise;

(d) whether Government has any special river development and restoration 
projects to clean and rejuvenate highly polluted rivers and waterways in the major cities 
of the country including Chennai; and
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(e) if so, the details of the financial and technological support provided by 
Government?

THE MINISTER OF WATER RESOURCES, RIVER DEVELOPMENT AND 
GANGA REJUVENATION (SUSHRI UMA BHARATI): (a) to (e) A Statement is laid 
on the Table of the House.

Statement

(a) Yes, Sir.

(b) and (c) The Union Budget 2014-15 has set up an Integrated Ganga Conservation 
Mission namely “Namami Gange” incorporating the ongoing projects under National 
Ganga River Basin Authority (NGRBA) programme with an allocation of ` 2037 crore 
for Ganga Rejuvenation, including its tributaries and also towards National River 
Conservation Plan (NRCP) for other rivers in the country. Details are given in Statement-I 
(See below).

(d) and (e) Yes, Sir. It is the responsibility of the State Governments/concerned 
local bodies to set up proper facilities for collection and treatment of sewage generated 
and ensuring that it is not discharged into the rivers. Ministry of Urban Development, 
Ministry of Environment Forest and Climate Change and this Ministry are supplementing 
the efforts of the State Governments in abatement of pollution in identified stretches of 
various rivers under different programmes. Financial and technological support is being 
provided for various pollution abatement schemes taken-up under the programme, such 
as interception and diversion of raw sewage, construction of sewerage systems, setting up 
of sewage treatment plants, low cost sanitation facilities, and river front development etc. 
National River Conservation Plan (NRCP) and National Ganga River Basin Authority 
(NGRBA) programmes presently cover polluted stretches of 42 rivers spread over 
21 States at a sanctioned cost of ` 11362.85 crore. An amount of ` 5159.81 crore has 
been released by Central Government to various States for implementation of pollution 
abatement works and a sewage treatment capacity of about 5005 million litres per day 
(mid) has been created so far under NRCP and NGRBA programmes.

Project for pollution abatement of Adyar and Cooum rivers at Chennai was 
sanctioned at an estimated cost of ` 404.25 crore and an expenditure of `398.14 crore 
has been incurred till the end of September, 2014, including State’s share. Sewage  
treatment capacity of 264 mld has been created under the project including allied sewerage 
works.
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Statement-I

State and river-wise details of funds released under NRCP and  
NGRBA programmes (as on 30.09.2014)

 (` in crore)

Sl.  State       River Funds released to  
No.   State Governments

1      2          3 4 

1-2. Andhra Pradesh  Godavari and Musi 259.80  
 & Telangana 

3. Jharkhand Damodar and Subarnarekha 4.45 

4. Gujarat Sabarmati, Mindhola 131.76 

5. Goa Mandovi 9.26 

6. Karnataka Bhadra, Tunga-bhadra, Cauvery,  47.83  
  Tunga & Pennar

7. Maharashtra Krishna, Godavari, Tapi and Panchganga 151.21 

8. Madhya Pradesh Betwa, Tapti, Wainganga, Khan, Narmada,  79.00  
  Kshipra, Beehar, Chambal and Mandakini 

9. Odisha Brahmini and Mahanadi 61.41 

10. Punjab Satluj, Beas and Ghaggar 419.73 

11. Rajasthan Chambal 41.12 

12. Tamil Nadu Cauvery, Adyar, Cooum, Vennar,  623.65  
  Vaigai and Tambarani

13. Delhi Yamuna 451.94 

14. Haryana Yamuna 279.81 

15. Uttar Pradesh Yamuna, Gomti 561.53 

16. West Bengal Damodar and Mahananda 5.11 

17. Kerala Pamba 2.78 

18. Sikkim Rani Chu 105.41 

19. Nagaland Diphu and Dhansiri 4.50 

  Sub ToTal 3240.3 
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1      2          3 4 

20-  Uttarakhand, Uttar  
21. Pradesh, Bihar,                     Ganga 
 Jharkhand, West  
 Bengal   

 GAP-I  451.70 

 GAP-II  522.10 

 NGRBA  945.71 

  Sub ToTal 1919.51

  ToTal 5159.81

DR. V. MAITREYAN: My Chairman, Sir, river restoration, cleaning and conservation 
involves a conglomeration of projects from various Ministries. I would like to know from 
the hon. Minister, respected Umaji, whether the Government has explored the possibilities 
and plan to bring the Group of Ministries and all other stakeholders, including the States 
and Union Territories and local bodies, to be involved in various projects associated with 
the cleaning and restoration of rivers under one fold for providing a separate budget 
allocation for this Ministry as we have for Railways.

सुश्री उरा भारती : माननीय सभापति िी, माननीय सदस्य ने िो प्रश्न तकया है, यद्यतप इस 

प्रकार की घोषणा करके तकसी मंत्रालय के गठन की सूचना अभी िक न िो सरकार के पास है 

और न ऐसी कोई िानकारी हमारे पास है, लेतकन िो नेशनल गंगा तरवर बेतसन अथॉतरटी वाटर 
तरसोस्देि तमतनस्ट्री में शातमल की गई, उसमें गंगा, उसकी सहायक नतदयां और गंगा तरवस बेतसन 

की नतदयां शातमल की गई,ं तिसमें एक एकीकृि योिना पर पूरी िरह से तवचार हुआ है। इसतलए 

संबंतधि मंत्रालय, तिनके बारे में माननीय सदस्य ने सवाल तकया है, तिसमें शहरी तवकास 

मंत्रालय, ग्रामीण तवकास मंत्रालय, पय्मावरण मंत्रालय, पय्यटन मंत्रालय, कृतष मंत्रालय और िल 

संसाधन मंत्रालय शातमल हैं, इनके सतचवगणों की बैठकें  प्रारम्भ हुई ंऔर लगभग िीन महीने की 
प्रत्रिया में उनकी दस बैठकें  हुईं। उन बैठकों में एकिुट होकर नतदयों की सभी प्रकार की 
समस्याओं के समाधान के बारे में तवचार हुआ और तफर पूरा का पूरा िो तवचार है, वह िल 

संसाधन मंत्रालय के सतचव, िो तक उसके संयोिक थे, उनके द्वारा िल संसाधन मंत्रालय के 

सामने प्रस्िुि हुआ। उसके बाद हम मंत्रीगण भी आपस में बैठकर इस प्रत्रिया पर तवचार करिे हैं। 
नए प्रधानमंत्री ने हमें एक आदेश तदया है और उसी का पतरणाम है तक माननीय सदस्य की िो 
टचिा है, उसमें उसका समाधान तनतहि है। उन्होंने आदेश तदया है तक सभी मंत्रालय आपस में 
तमलकर एक-दूसरे के साथ कोऑड्डीनेशन में काम करो। माननीय सभापति िी, ...(व्यवधान)...

श्री सभापवत : उन्हें दूसरा प्रश्न भी पूछने दीतिए।

सुश्री उरा भारती : िी, मुझे पिा है। महोदय, आपके माध्यम से मुझे इस सम्माननीय सभा के 
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वतरष्ठ सदस्यों से एक अपील करनी है तक इसमें एक और भागीदारी होनी है और वह भागीदारी 

होनी है िनप्रतितनतधयों की और िन-भागीदारी, तिसके बारे में प्रधानमंत्री िी ने कहा था तक 

तवकास को िन-आंदोलन बनाना है। उस भागीदारी के तलए मैं आपके माध्यम से माननीय सदस्यों 

से अनुरोध करिी हंू।

DR. V. MAITREYAN: Sir, sensing the importance of cleaning, restoration and 
conservation of rivers, my leader, Puratchi Thalaivi Amma, had announced Tamil Nadu 
Vision 2023. Under that, various projects are under progress. One such project, with lots 
of efforts taken, has been under the Chennai Rivers Restoration Trust (CRRT) to reduce 
the sewage from letting into the rivers and other water bodies of Chennai mega city. The 
hon. Minister has gone on record stating in her reply that the amount sanctioned for this 
Project for pollution abatement of Adyar and Cooum Rivers.......

MR. CHAIRMAN: Is that a statement or a question?

DR. V. MAITREYAN: No, Sir, I am just quoting from the Minister’s reply. She has 
mentioned that out of an estimated cost of  ̀ 404 crores, an expenditure of  ̀ 398 crores has 
already been incurred. In view of the excellent track record in the performance, I would 
like to ask the hon. Minister whether she would allocate more funds from the Central 
Exchequer to extend support to the Government of Tamil Nadu for implementing the 
cleaning and restoration of rivers and water bodies in Tamil Nadu.

सुश्री उरा भारती : माननीय सभापति िी, माननीय सदस्य का िो प्रश्न था, वह क्यूम और 

अडयार नदी का था। उन्होंने दूसरी एक िानकारी ट्रस्ट के बारे में दी है। अभी िक नतदयों को 

प्रदूषण मुक्ि करने के बारे में पूरे देश में समग्रिा और गंभीरिा के साथ तवचार हुआ ही नहीं। 

इसमें कुछ तिम्मेदारी म्युतनतसपल कॉप्पोरेशन की होिी है, कुछ तिम्मेदारी स्टेट के प्रदूषण कंट्रोल 

बोड्य की होिी है और कुछ तिम्मेदारी केन्द्र के पास होिी है। यह िो एक प्रयास है, नतदयों को 

प्रदूषण मुक्ि बनाने का, िो 1985 से शुरू हुआ और आि िक वह व्यापक रूप लेिा गया है। अब 

िो नतदयों के बारे में और प्रदूषण के बारे में बहुि गंभीरिा के साथ तवचार करना पड़ेगा, इसतलए 

धनरातशयों का िो आवटंन हुआ है, वह वसैा ही हुआ है, िैसे प्रस्िाव बनकर आिे हैं और िैसी 

टचिाएं होिी हैं। अगर हम योिनाओं और प्रदूषण की मात्रा के साथ धनरातश का मेल देखेंगे, िो 

माननीय सदस्य का कहना तबल्कुल सही है तक उनका मेल नहीं होिा। लेतकन यह भी सच्चाई है 

तक वि्यमान में िो प्रत्रिया चल रही है, उसकी यही सस्थति है। अब हमारे मंत्रालय ने इस प्रत्रिया में 

संपूण्य संशोधन का तवचार कर तलया है और अगले प्रश्न के उत्तर में मैं उस संशोतधि प्रत्रिया के 

बारे में िानकारी देने वाली हंू। मैं आपको इसके तलए धन्यवाद देिी हंू तक मुझे आपने यह अवसर 

प्रदान तकया।

श्री शरद यादव : सभापति िी, आपके माध्यम से मैं मंत्री िी से कहना चाहिा हंू तक गंगा 

और बहुि बड़े पैमाने पर  िो दूसरी नतदयां हैं, व ेतसफ्य  तहमालय से तनकलिी हैं। मैं मानिा हंू तक 
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िो उत्तराखंड है, उसमें अभी 17 और उनमें से 12 बहुि बड़ी योिनाएं हैं। गंगा की भू्रण हत्या और 

उसकी सफाई, इन दोनों में कहीं मेल नहीं होिा है। मैं आपसे यह तनवदेन करना चाहिा हंू तक 

चाहे भागीरथी हो या अलकनंदा हो, ये तििनी भी नतदयां हैं, उन पर आपने देख तलया तक क्या 

तडज़ास्टर हुआ था। इसके बाविूद भी आपके मंत्रालय ने Ministry of Environment ने क्या 

तकया? महोदय, एक कमेटी बनी हुई है। उस कमेटी के बारे में आपने तसफ्य  सुप्रीम कोट्य में तदया 

है। मैं आपके माध्यम से यह पूछना चाहिा हंू तक गंगा की िो भू्रण हत्या हो रही है, िब उसकी 

भू्रण हत्या हो िाएगी िो इसकी सफाई आप कहां पर करेंगी? यह िो मामला है, तहमालय से िो 

नतदयां तनकल रही हैं, उनको बरबाद करने का और उनकी िबाही करने का िो काम चला हुआ 

है, उसके तलए आपको ित्काल कदम उठाने चातहए। िहां से गंगा आिी है, उन सारी नतदयों पर 

बांध बनाए िा रहे हैं। वह कच्चा पहाड़ है, देश में यतद कोई सबसे ज्यादा कच्चा पहाड़ है, िो वह 

तहमालय है। इसतलए माननीय मंत्री महोदया का ध्यान इस ओर आकृष्ट करके उनको यह बाि मैं 

बिाना चाहिा हंू।

सुश्री उरा भारती : सभापति महोदय, माननीय सदस्य ने बहुि ही गंभीर मसला उठाया है 

और यह तपछले प्रश्न से भी संबंतधि है। वह यह है तक वास्िव में प्रदूषण को समाप्ि करने के तलए 

हम तकिनी भी प्रकार की योिनाएं लाएं, िब िक नदी में अपना ecological flow नहीं होगा, हम 

अगर इस उपाय को न अपनाएं िो नतदयां लगभग सूखने की सस्थति में हो िाएंगी। इसीतलए 

अतवरलिा को सुतनसश्चि करने के तलए साि आई.आई.टीज़ का एक consortium बनाया है और 

उसके कन्वीनर अपनी तरपोट्य िैयार कर रहे हैं। हमें बिाया गया है तक उसकी अंितरम तरपोट्य 

तदसम्बर के अंि िक तमल िाएगी, िो तक नतदयों की अतवरलिा के संबंध में होगी।

माननीय सभापति महोदय, इसके बारे में राज्यों से परामश्य करना बहुि िरूरी था और यहां 

उत्तर प्रदेश, तबहार, पसश्चमी बंगाल, झारखंड और उत्तराखंड के िनप्रतितनतधगण बैठे हुए हैं। हमें 

राज्यों के मुख्यमंतत्रयों का भी इसमें सहयोग चातहए। हम प्रदूषण तनवारण के तलए, तनम्यलिा के 

तलए अतवरलिा िरूरी है, लेतकन अतवरलिा को िब हम सुतनसश्चि करेंगे, िो टसचाई की क्षमिाएं 

प्रभातवि न हों, िो पॉवर िेनरेशन के तलए ऑलरेडी प्रोिेक्टस हैं, उन प्रोिेक्ट्स के कारण राज्यों 

की क्षति को रोका िा सके, उन उपायों के साथ माननीय सदस्य ने बहुि गंभीर और बहुि बेतसक 

बाि कही है और इसतलए मैं यह कह सकिी हंू तक हमारी सरकार इस बाि के तलए प्रतिबद्ध है 

तक हम गंगा को संुदर, हम गंगा को तनम्यल, हम गंगा को अतवरल बनाकर देंगे। इस प्रतिबद्धिा से 

हम पीछे हटने वाले नहीं हैं और इसी के तलए हमने िैयातरयां की हुई हैं। मैं माननीय सदस्यगणों 

से कहंूगी तक व ेअपने-अपने राज्यों के माननीय मुख्यमंत्रीगणों से कहें तक इस बारे में व ेहमें पूरी 

िरह से सहयोग करें। 

श्री सभापवत : श्री सुखेन्दु शेखर राय। 

श्री शरद यादव : माननीय सभापति िी।

श्री सभापवत : आप दूसरा सवाल मि पूतछए।
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श्री शरद यादव : माननीय सभापति िी, मैं यह कह रहा हंू तक उत्तराखंड में और सब िरह 

के िो तहमालयन रीज़न हैं, उनमें गंगा की तििनी नतदयां हैं, उन पर बड़े-बड़े बांध बनाए िा रहे 

हैं, उन पर 12 िो बड़े बांध बन रहे हैं, इसतलए मैंने इस बारे में आपसे पूछा है।

श्री सभापवत : आप इस चीज़ को क्लेतरफाई कर दीतिए।

सुश्री उरा भारती : माननीय सभापति महोदय, िो माननीय सदस्य ने कहा है, उसके बारे में 

बिाना चाहिी हंू तक इन बांधों के बारे में िीन सतमतियां बनीं। तपछले साल की घटना के बाद एक 

सतमति बनी और उसके पहले की भी दो सतमतियां थीं, एक बी.के. चिुव्देदी कमेटी और दूसरी रतव 

चोपड़ा कमेटी थी। िो साि आई.आई.टीज़ की एक consortium कमेटी बनाई गई है, इन सब का 

अध्ययन करके एक तन ष्कष्य हमारे पास आने ही वाला है। इसमें पय्मावरण मंत्रालय के अतधकारी 

और िल संसाधन मंत्रालय के अतधकारी तमलकर उसके बारे में सुतनसश्चि कर रहे हैं।

माननीय सदस्य के प्रश्न का िो अगला तहस्सा है वह उत्तराखंड के पावर प्रोिेक्ट्स के बारे 

में है। इस अध्ययन के बाद में ही उन पावर प्रोिेक्ट्स के बारे में कोई फैसला हो सकेगा। हम 

उत्तराखंड को तकसी भी प्रकार के पावर प्रोिेक्ट की कोई क्षति नहीं पहंुचाना चाहिे हैं, लेतकन हम 

उसके तलए नतदयों को नष्ट भी नहीं करना चाहिे हैं क्योंतक बांध 10-20 साल में नष्ट हो िाएंगे, 

अगर नतदयां एक बार नष्ट हो गई,ं िो उनका पुनरनम्माण नहीं हो पाएगा। इसीतलए उत्तराखंड 

सरकार ने हमें अभी िक पूरे सहयोग का आश्वासन भी तदया है। माननीय सभापति महोदय, 

इसका िो शेष तहस्सा है, वह पय्मावरण मंत्रालय और पावर मंत्रालय का है। लेतकन यह सही है तक 

हमारा मंत्रालय उसमें एक प्रकार से कोआरडनेशन का काम कर रहा है। हमने भी इसतलए एक 

अलग सतमति बैठाई तिसमें पय्मावरण मंत्रालय के अतितरक्ि सतचव हैं और हमारे मंत्रालय के 

अतितरक्ि सतचव हैं और इसके आई.आई.टीज़. consortium के कन्वीनर हैं, ये िीनों ही िीनों 

कमेतटयों का अध्ययन करके उत्तराखंड में िो प्रस्िातवि पावर प्रोिेक्ट्स हैं और इसके पहले के 

िो बांध हैं, उनके तडिाइनों का अध्ययन करके और िो ट्रेिडी हुई थी उसके कारण िो 

दुष्पतरणाम हुए, उन सबका अध्ययन करके तदसम्बर के अंि िक हमें तरपोट्य देंगे। मैं अगली बार 

माननीय सदन के साथ उसको शेयर करंूगी और उसको हम इम्पलीमेंट करेंगे।

SHRI SUKHENDU SEKHAR ROY: Sir, I would like to request the Minister to 
inform the House as to whether the Central Water Commission has raised objections to 
the reported move of the Government to involve Australia for preparation of Ganga River 
Basin Master Plan on the ground that India’s water security would be at stake.

सुश्री उरा भारती : सभापति महोदय, माननीय सदस्य ने िो सवाल तकया है, इसमें CWC 
बांधों की तडिाइटनग के बारे में अपनी एक राय देिा है और तिसके कारण कई प्रोिेक्ट्स के बारे 

में उसका ओतपतनयन बनिा है। अब यह एक बहुि ही परटकुलर बाि है और तिसका उत्तर मेरे 

तलए अप्रत्यातशि होगा। इसतलए मैं आपके माध्यम से माननीय सदस्य से तनवदेन करंूगी तक मैं 

इसका उत्तर उनके पास तभिवा दंूगी क्योंतक यह इस सवाल की पतरतध में था ही नहीं। यह 

अडयार, क्यूम नदी से संबंतधि सवाल है।
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श्रीरती ववप्लव ठाकुर : शुत्रिया सभापति िी। माननीय मंत्री िी ने अपने उत्तर में बिाया है 

तक पंिाब में सिलुि और व्यास के तलए पैसा तदया है। मैं बिाना चाहिी हंू तक सिलुि और 

व्यास तहमाचल प्रदेश से भी आिी हैं और उनके बारे में कुछ नहीं तदया है। वहां पर िो प्रोिेक्ट्स 

बन रहे हैं, उनकी विह से पूरी की पूरी नतदयां बंद होने के कगार पर पहंुच गई हैं। उन नतदयों 

के बारे में कुछ नहीं सोचा िा रहा है। मैं यह सवाल इसतलए पूछ रही हंू, क्योंतक आपने पंिाब को 

पैसा तदया है। ये नतदयां तहमाचल से ही तनकालिी हैं और तहमाचल के िटों को खराब कर रही हैं। 

मैं माननीय मंत्री िी से यह िानना चाहिी हंू तक इसके तलए क्या पतरयोिना बनाई िा रही है 

और इसके तलए क्या सोचा िा रहा है?

सुश्री उरा भारती : माननीय सभापति महोदय, िब नतदयों की अतवरलिा, तनम्यलिा और 

सुन्दरिा के तलए कोई योिना बनाई िा रही है, िो वह सभी राज्यों की नतदयों के तलए ही बनाई 

िा रही है। इसके बारे में तििनी टचिा सदन को है, देश को है और दुतनया को है, उिनी ही 

टचिा माननीय सुप्रीम कोट्य को भी है। माननीय सुप्रीम कोट्य ने एक ऐतफडेतवट के ितरए पय्मावरण 

मंत्रालय से 24 पावर प्रोिेक्ट्स के बारे में तरपोट्य मांगी है। इसके अलावा िो सिलुि और अन्य 

नतदयों के बारे में माननीय सदस्य महोदया ने कहा है, उनके बारे में भी तरपोट्य मांगी है।

महोदय, मैं आपके माध्यम से सदन को यह आश्वस्ि करना चाहिी हंू तक हमने गंगा काय्य 

योिना िैयार कर ली है, तिसमें गंगा और उसकी तिन सहयोगी नतदयों का ति्रि माननीय 

सदस्य महोदया कर रही हैं, उनमें भी व ेसहयोगी नतदयां शातमल हैं। हमने यह िय कर तलया है 

और हमारी काय्य योिना िैयार हो गई है। इस काय्य योिना को आदेश के रूप में पतरवरिि करके 

मैंने अपने तवभाग को भेि तदया है और डेढ़ साल के अंदर इस काय्य योिना की सुन्दरिा के, ढाई 

से िीन साल के अंदर इस काय्य योिना की तनम्यलिा और अतवरलिा के पतरणाम तदखने लग 

िाएंगे। मैं माननीय सदन को यह आश्वस्ि करिी हंू।

श्रीरती ववप्लव ठाकुर : सर, ...(व्यवधान)...

MR. CHAIRMAN : No, no ...(Interruptions)...  Thank you. No supplementaries 

please. ...(Interruptions)...

श्री रवि शंकर अय्यर : सर, सवाल व्यास और सिलुि के बारे में है और मंत्री िी िवाब 

गंगा के बारे में दे रही हैं। ...(व्यवधान)...

MR. CHAIRMAN : No, no. Mr. Aiyar, please. ...(Interruptions)...

सुश्री उरा भारती : माननीय सभापति महोदय, माननीय सदस्य पहले से ही उते्ततिि बैठे थे, 

इसतलए व ेउते्तिना में बोल गए। मैंने अपने उत्तर में यह कहा है तक इसमें कुछ सहयोगी नतदयां हैं 

और कुछ सहयोगी नतदयां नहीं हैं। मैंने साथ में यह भी कहा है तक िो पैरामीटस्य गंगा और 

सहयोगी नतदयों के तलए लागू होंगे, वही पैरामीटस्य दूसरी नतदयों पर भी लागू होंगे।
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PISA’s	evaluation	of	education	systems

@*202. SHRI TIRUCHI SIVA: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether India is ranked second last among the 73 countries in the Programme for 
International Student Assessment, 2009 which evaluates education systems worldwide;

(b) whether its results indicate that an Indian eight grader is at the level of a South 
Korean third grader in mathematical abilities or a second-year student from Shanghai in 
reading skills;

(c) whether the report states that in Himachal Pradesh only 11 per cent of students 
have a proficiency in reading literacy that is at or above the baseline level needed to 
participate effectively in life; and

(d) the reasons for which India abstained from participating in PISA study in 
2013?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (b) A Statement is laid down on the Table of the House.

Statement

(a) India participated in PISA 2009 on pilot basis only through schools in Tamil 
Nadu & Himachal Pradesh, in which 73rd rank was assigned by the PISA, 2009 Index. 
The reasons for poor performance were analysed and it was observed that the nature of 
questions/items asked in the PISA tests are content free and mostly application-based that 
require information on international names, brands, trademarks, products, etc. with which 
Indian students, especially students from rural areas, are unfamiliar .

(b) No such information is available with the Ministry.

(c) As per the final Report on India’s Performance in PISA 2009+ cycle, Level 
2 in Reading Literacy is considered a baseline level of proficiency at which students 
begin to demonstrate the reading skills that will enable them to participate effectively 
and productively in life. As per the report, the Proficiency Level in reading at Level 2 and 
above is approximately 11 % in respect of Himachal Pradesh.

(d) India has developed its own student assessment systems called the National 
Pupil Assessment Surveys (NAS), which are independently conducted by National 
@ [The questiones (Shri Tiruchi Siva) was absent]
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Council of Educational Research and Training (NCERT) across the country on the latest 
international Item Response Theory, methodology. The NAS is conducted for classes 
III, V, VIII & X i.e. the critical stages of education, early primary, end of primary, upper 
primary and secondary levels. The NAS is conducted every three years and provides 
detailed information on learning outcomes which is useful for teacher training, curriculum 
development and for improving quality of education. The Central Board of Secondary 
Education (CBSE) has also introduced a test called Problem Solving Assessment (PSA) 
for the student in classes IX and XI from the year 2013, which gives students an exposure 
to application-oriented testing.

MR. CHAIRMAN: Questioner not present. Is there any supplementary? Mr. Rapolu, 
please.

SHRI ANANDA BHASKAR RAPOLU: Adarniya Sabhapati Mahoday school is 
the foundation of society and there is every necessity to assess the improvement of the 
quality of education. At the moment, we have the system of assessment every three years, 
wherein there is every necessity to involve advanced technology including the web-based 
assessment for the schools so that the NCERT could sustain regular assessment of the 
national level schooling process throughout the country. Is the Union Ministry having 
any proposal to incorporate the advanced technology into the National Pupil Assessment 
Surveys?

SHRIMATI SMRITI ZUBIN IRANI: Sir, through you, I would like to tell the hon. 
Member that the assessment which is currently carried out by NCERT is done on the basis 
of an internationally acceptable item response theory, which is also utilised by nations 
such as the United States of America, and the Australian Council also recognises the 
same methodology. Additionally, I would like, Sir, through you, to tell the hon. Member 
that a month ago, through the CBSE, we launched a programme called ‘Saransh’ which 
targets the learning outcomes of every student class-wise from IXth standard onwards 
and makes it available to each CBSE affiliated school so that the school can judge the 
learning outcomes of their students on the basis of a particular student, a particular class, 
a particular subject, State-wise, region-wise and nationally.

MR. CHAIRMAN: Thank you. Shri Digvijaya Singh ...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: Sir, this is regarding schools coming 
under CBSE. I would like to know what about other schools which fall under State 
Government.

SHRIMATI SMRITI ZUBIN IRANI: Sir, I would just like to tell the hon. Member 
that the NCERT survey, which recognises the item-based methodology, is a survey which 
is conducted across all schools.
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SHRI DIGVIJAYA SINGH: Sir, the quality of school education in the country needs 
to be improved; there is no doubt about it. My question to the hon. Minister is that the 
NCERT is conducting the National Pupil Assessment Surveys every three years. I would 
like to know whether they make public the quality of education in every State. Do they 
bring it in the public domain? That is number one. If they do not, would they like to do 
it? That will give a rough assessment of the performance of this education system in each 
State as education is a Concurrent subject. Along with that, the quality of the teachers’ 
education in this country is in a dismal state and NCTE was supposed to issue fresh 
guidelines. When are the new guidelines coming?

SHRIMATI SMRITI ZUBIN IRANI: Sir, through you, I would like to tell this to 
the hon. Member. Yes, we do share learning outcomes with each individual State with 
regard to the assessment of our students and the performance of our schools in every 
State. Also, I would like to highlight it that on the MHRD website, we have school report 
cards as established by the NUEPA which give us the entire analysis of every school 
district-wise. In fact, ever since we have brought it to the public domain, there are many 
citizens who respond to us and tell us that these are informative contextual things which 
have come in coordination with the States. We have had many citizens who came to us 
and told us that the school analysis in their district might have some kind of an anomaly, 
which can be corrected. Hence, by bringing it to the public domain, we have increased 
our interface with our citizens. Insofar as new guidelines for teachers are concerned, it 
is not the NCERT but the NCTE which is supposed to bring out new guidelines. We are 
currently in the process of doing so.

MS. ANU AGA: You know even if we ignore PISA where we came second last, the 
Pratham ASER Report also shows that our quality of education is moving backwards. The 
RTE is very input-driven. I am glad that you have said that some quality considerations 
are now coming in. But one of the main things is teacher training institutes, which are of 
extremely poor quality. May I know what the Government is doing to assess the teacher 
training institutes? It should not focus only on input-driven RTE, but see the outcome, 
which is the quality.

SHRIMATI SMRITI ZUBIN IRANI: Sir, through you, I would like to tell the hon. 
Member that this is a question pertaining to assessment of students and not assessment 
of teachers. However, as I had highlighted, through you, Sir, on the question of hon. 
Digvijayaji, our methodology within our Ministry is to come up with new guidelines 
for teachers’ training, I would also like to add that we have announced teachers’ training 
programme on a national level which includes, keeping in mind new methodologies, 
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training our teachers not only for primary, upper-primary and secondary education but 
also for technical education.

Sir, I would also like to say here that independent assessments have been done by 
third parties in our country wherein we have found that the top three schools, in terms 
of their results, have been Government schools. Hence, to say that our institutions are 
completely collapsing, would not be a correct statement.

Coal	linkages	to	private	companies	for	power	projects

@*203. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of COAL be 
pleased to state:

(a) whether Government is planning to provide coal linkages to private companies 
for new and upcoming power projects;

(b) if so, the details thereof;

(c) the price at which Government is considering to sell coal to these companies, 
company-wise and for how long they would get coal at this price;

(d) whether Government is aware that the market price of coal is more than double 
the price that was prevalent in the open market in September, 2014; and

(e) the reasons for this discounted price provided to private companies?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH 
GOYAL): (a) to (e) A statement is laid on the Table of the House.

Statement

(a) and (b) As per New Coal Distribution Policy (NCDP), 2007, Standing Linkage 
Committee (Long-Term) is authorized to recommend the Letters of Assurance (LOAs) 
for supply of coal. Based on the SLC (LT)’s recommendation, so far 177 LOAs have been 
issued to various power plants including Central/State Government Sector as well as IPPs 
(Independent Power Producers i.e., private companies) covering capacity of 108000 MW. 
Out of this 1,08,000 MW capacity, the competent authority in 2013 had approved signing 
of Fuel Supply Agreements (FSAs) in respect of 78,000 MW capacity power plants which 
have been commissioned or are likely to be commissioned by 31.03.2015. It was further 
decided that coal may also be supplied to power plants of 4660 MW capacity and other 
similarly placed power plants that do not have any fuel linkage subject to the availability 
@ [The questiones (Shri Rajeev Chandrasekhar) was absent.]
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of coal and on the condition that such supplies would not adversely impact the availability 
of coal for the identified plants of 78,000 MW capacity as per the approval accorded for 
LoA holders. A Presidential Directive to this effect was issued to Coal India Limited 
(CIL) on 17.07.2013. The power projects of the remaining capacity of 30,000 MW are yet 
to be authorized for signing of FSAs. Keeping in view the negative coal balance reported 
by subsidiary coal companies of CIL, new linkages/Letters of Assurance (LoA) have not 
been granted to any of the sectors since 2010. At present, there is no proposal to provide 
fresh coal linkages to private companies for new and upcoming projects.

(c) and (d) The coal linkages/LOAs issued to the Power Producers are converted 
into Long Term Fuel Supply Agreements after achievement of prescribed milestones. 
The consumers under the FSA are supplied coal at the price notified by CIL from time to 
time. This applies to the regulated sectors (like Power Utilities including IPPs, Fertilizers, 
and Defence). For non-regulated sectors (like sponge iron, cement, steel, Captive Power 
Plants and other industries), CIL charges a price which is about 35 % higher than the 
notified price. This is because the prices of end products of coal-consuming industries in 
the non-regulated sector are market driven.

As per the National Coal Distribution Policy, CIL can offer a small proportion of its 
coal production quantity for sale through ‘e-auction’ at a price which is higher than the 
notified price, but which cannot be termed as market price.

(e) Coal is being supplied to Power Sector as an essential input for power 
generation. It is being supplied to power plants having coal linkage and having long term 
Power Purchase Agreement (PPA) with power distribution companies and designated 
agencies as per Fuel Supply Agreement at Coal India Limited (CIL) notified price. The 
question of discounted price provided to private companies does not arise.

MR. CHAIRMAN: The questioner is not present. Any supplementaries?

DR. K.P. RAMALINGAM: Sir, last week, to my Unstarred Question, the Minister’s 
answer was that the coal stock for power plants in our nation was only for four days. It is 
an alarming situation. What is today’s position for all the power plants?

SHRI PIYUSH GOYAL: Sir, the question is very pertinent for most Members 
because there has been a lot of agitation about shortage of coal stock in the power plants. I 
have said this on earlier occasion that when this Government came to power on 26th May, 
we realised that the monsoon was going to be deficient in this country. We finally found 
that the monsoon was delayed significantly and, therefore, hydel power in the country 
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was significantly less than what it was expected to be. At that point in time, the choice 
was either to let the people of India suffer power shortage or to make thermal power 
plants working on coal significantly ramp up production using the existing stocks. The 
Government chose to increase electricity generation. I am happy to report to this House, 
through you, Sir, that in the period during June, July and August, the critical months 
when hydel power went down significantly, the generation of power in India increased by 
over twenty per cent from coal-based power plants. If you look at the period from June-
October, power generation from coal-based power plants has increased by over fifteen per 
cent. That could only be made possible on the back of reducing existing stock both at the 
power plants and at the pitheads. At the end of the day, I am very happy that the country 
did not have to suffer significant shortages or load shedding. The stock of coal in power 
plants has come down which we are ramping up through higher production.

SHRI NARESH GUJRAL: Sir, in his reply to the question, the Minister has stated 
that agreements for coal supply of 78,000 megawatts have been signed. Three new power 
plants have come up in the State of Punjab and they are not functioning to the optimal 
level because of the constraints of coal supply. I would like to ask the hon. Minister: Do 
these agreements for 78,000 megawatts cover the State of Punjab also? And if not, by 
when will Punjab be covered?

SHRI PIYUSH GOYAL: Hon. Chairman, these agreements for 78,000 megawatts 
were chosen on the basis of those power plants which were to be commissioned by 31st 
March, 2015 and a Presidential directive was given by the Government of India to Coal 
India Limited to execute 78,000 megawatts worth of coal supplies at about 65 per cent 
of the requirements of these plants. Punjab had two major plants which were coming 
up. One was through allocation of a coal block which has subsequently been cancelled. 
Another was through a contracted quantity with Coal India Limited. I am happy to inform 
the hon. Member that after the Chief Minister of Punjab came and apprised me of the 
situation, we were able to significantly ramp up coal supplies for the plant which had a 
linkage. As regards the coal block, the House is aware that that has been cancelled. 204 
blocks have been cancelled by the hon. Supreme Court on 24th of September, 2014. 
The consequential impact of that is, the power plant in Punjab which was dependent on 
the captive coal block will have to bid in a transparent and honest e-auction that will be 
conducted where all private sector players can participate.

SHRI PRAFUL PATEL: Mr. Chairman, Sir, the Minister’s statement appeared very 
prominently in all the newspapers that there will be no power shortage in the next 2-3 
years and we will have 24X7 power supplies. It is very laudable and I must congratulate 



[8 December, 2014] 43Oral Answers  to Questions

him if he achieves that milestone. In this reply which is furnished to the House, he has 
talked about 78,000 megawatts and 4,660 megawatts additional linkages to be given over 
a period of time.

Sir, the 78,000 megawatts, if I recall correctly, in the previous Government, were a 
combination of linkages to be given to the power projects which were coming up as well 
as for some of those which had a tapering linkage in lieu of the mines. Once the mines 
would have been operational, the linkages would have been withdrawn. Anyway, there 
has been a new development with the Supreme Court order where the coal mines have 
been cancelled and they are in the process of renewing or rather going for fresh auctions 
for those mines. But, Sir, irrespective of that, the reply of the Minister says that at present, 
there is no proposal to provide fresh coal linkages to private companies for new and 
upcoming projects. It also covers what Mr. Naresh Gujral was asking that if you are not 
going to give any new linkage to any new power project, then how are you ever going 
to be able to see that a new power project comes up in our country at all? Bulk of our 
production of power is still going to come from thermal sources. And if that is not going 
to happen, I do not see that even after the auctioning of coal mines, as and when they 
do, the power situation in this country can improve. So, I think, the crux of the question 
and the answer does not answer specifically as to whether they are going to be able to 
overcome the shortages of power and also of the prime raw material, that is, coal.

SHRI PIYUSH GOYAL: Hon. Chairman, Sir, when this Government came into 
power, the first challenge we found before the Government was the significant shortages 
of coal. On the back of abysmal performance in the last 4-5 years where production of 
coal in the country only grew by a CAGR of 1.5 per cent as against power plants, set up 
or in the process of being set up, which required coal upward increase of 70 per cent, 
which would have meant a CAGR of about 15 per cent in coal production to meet this 
demand. This significant gap of 60 per cent in the supply of coal is the first priority of this 
Government considering that large amount of coal-based power plants are starving for 
adequate coal and a number of plants are stalled. Their implementation is stuck at different 
levels. Banks have significant NPAs and the priority of the Government is to get adequate 
coal for all the stalled plants and the existing plants, coming up or having already come 
up but starved for coal, before we can give coal linkages to any new plants which may 
come up in the future. In the interim, with the e-auction of all these coal mines, a large 
amount of these projects will get kick-started. They will have the ability to participate 
in these auctions in a fair and transparent manner and get their coal supplies from these 
auctions and ramp up their production. Having said that, I just want to highlight to the 
hon. Members that we have an objective to give 24X7 power to the entire country by 
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2019. We stand committed to that. We have plans drawn-up of how the fuel will move to 
them, how the transmission and distribution will be ramped up.

MR. CHAIRMAN: Thank you.

SHRI PIYUSH GOYAL: Lastly, he has cast some aspersion on that, if we are able 
to auction the mines. We have put up a time-table on the web site. So far each one of 
our actions has been according to that time-table. I can assure the Member that we are 
committed to that time-table.

नवदयों की सफाई की योजना

*204. श्री ईश्वरलाल शंकरलाल जैन : क्या जल संसाधन, नदी ववकास और गंगा पुनरूद्धार 

मंत्री यह बिाने की कृपा करेंगे तक :

(क) क्या सरकार द्वारा पतवत्र नतदयों गंगा और यमुना को साफ करने और उनको बचाने के 

तलए कोई कदम नहीं उठाए गए हैं;

(ख) क्या उच्चिम न्यायालय ने भी सरकार से गंगा की सफाई की काय्य-योिना का वस्िु-

सस्थति संबंधी प्रतिवदेन मांगा था;

(ग) यतद हां, िो ित्संबंधी ब्यौरा क्या है;

(घ) गंगा िथा दूसरी नदी की सफाई में अब िक हो रहे तवलंब के क्या कारण हैं;

(ङ) क्या सरकार उन नतदयों की यथाशीघ्र सफाई के तलए काय्य-योिना िैयार करेगी; और

(च) यतद  हां, िो गंगा सफाई काय्य्रिम कब िक आरंभ कर तदया िाएगा या आरम्भ कर तदए 

िाने की संभावना है ?

जल संसाधन, नदी ववकास और गंगा पुनरूद्धार रंत्री (सुश्री उरा भारती) : (क) से (च) 

तववरण सभा पटल पर रख तदया गया है।

वििरण

(क) िी, नहीं, ऐसा नहीं है।

(ख) और (ग) िी, हां। माननीय उच्चिम न्यायालय ने 03 तसिंबर, 2014 के अपने आदेश में 

“गंगा की सफाई से संबंतधि पतरयोिनाओं के तवतभन्न चरणों और ऐसी चरणबद्ध प्रगति के तलए 

अनुमातनि समय-सीमा का ब्यौरा देने” का तनद्देश तदया है। िदनुसार माननीय उच्चिम न्यायालय 

को कार्यवाई योिना प्रस्िुि कर दी गई है।

(घ) मल िल के एकत्रीकरण एव ंपतरशोधन के तलए उतचि सुतवधाएं स्थातपि करना और 

इसे नतदयों में न छोड़ा िाना सुतनसश्चि करने की तिम्मेदारी राज्य सरकारों/संबंतधि स्थानीय 
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तनकायों की है। शहरी तवकास मंत्रालय, पय्मावरण, वन एव ंिलवायु पतर वि्यन मंत्रालय और यह 

मंत्रालय तभन्न-तभन्न के काय्य्रिमों के अंिग्यि तवतभन्न नतदयों के तचसन्हि प्रखंडों में प्रदूषण तनयंत्रण 

हेिु राज्य सरकारों के प्रयासों में सहयोग कर रहे हैं। नतदयों का संरक्षण एक सिि प्रत्रिया है और 

मुख्य रूप से िनसंख्या वृसद्ध, िीव्र गति से बढ़ रहे शहरीकरण िथा औद्योतगकीकरण और टसचाई, 

उद्योगों एव ं अन्य प्रयोिनों से िल की तनकासी के पतरणाम स्वरूप उत्सरिि मल िल िथा 

उपलब्ध मल िल पतरशोधन क्षमिा के बीच बड़े अंिर के कारण गंगा िथा अन्य नतदयों की सफाई 

में समय लग रहा है। 

(ङ) और (च) िी, हां। केन्द्र सरकार ने गंगा और इसकी तवितरकाओ ंके संरक्षण के तलए 

“नमातम गंगे” नामक एक एकीकृि गंगा संरक्षण तमशन स्थातपि तकया है। एन.िी.आर.बी.ए. के 

अंिग्यि वि्यमान पतरयोिनाओं को समातवष्ट करिे हुए गंगा संरक्षण योिना में तवतभन्न मंत्रालयों एव ं

राज्यों के साथ तमलकर ‘अल्पकालीन’ (3 वष्य), ‘मध्यमकालीन’ (5 वष्य) और ‘दीघ्यकालीन’ (10 वष्य 

और अतधक) काय्य योिना का प्रावधान तकया गया है। ‘नमातम गंगे’ में यमुना नदी को भी गंगा 
नदी की एक मुख्य तवितरका के रूप में शातमल तकया गया है।

इस योिना के अंिग्यि पतरयोिनाओं और त्रियाकलापों में प्रदूषण के तवतभन्न स्रोिों के तलए 

प्रदूषण तनयंत्रण उपाय, नदी िट तवकास, वनरोपण एव ं िलीय िीवन के संरक्षण, संचार एव ं

साव्यितनक पहंुच, िल गुणवत्ता तनगरानी आतद और अतवरल िथा तनम्यल गंगा को सुतनसश्चि करने 

के तलए मानकों िथा अन्य नीतिगि प्रयासों को लागू करना शातमल है। 

Plan	for	cleaning	of	rivers

@†*204. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of WATER 
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased 
to state:

(a) whether Government has not taken any steps to clean and save the holy rivers 
Ganga and Yamuna;

(b) whether the Supreme Court had also sought the status report of the action plan 
with regard to cleaning of Ganga from Government;

(c) if so, the details thereof;

(d) the reasons for delay in cleaning of Ganga and other river so far;

(e) whether Government would prepare an action plan for cleaning of those rivers 
at the earliest; and

(f) if so, by when Ganga cleaning programme would be or is likely to be 
started?
@ [The questioner (Shri Ishwarlal Shankarlal Jain) was absent.]
† Original notice of the question was received in Hindi.
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THE MINISTER OF WATER RESOURCES, RIVER DEVELOPMENT AND 
GANGA REJUVENATION (SUSHRI UMA BHARATI): (a) to (f) A Statement is laid 
on the Table of the House.

Statement

(a) No, Sir. It is not so.

(b) and (c) Yes, Sir. The Hon’ble Supreme Court in its order dated 3rd September, 
2014 has directed to “detail the stages through which the projects relating to cleaning 
of Ganga would progress and the estimated time-frame within which, such stage-wise 
progress will be achieved”. Accordingly, the action plan has been submitted to the 
Hon’ble Supreme Court.

(d) It is the responsibility of the State Governments/concerned local bodies to 
set up proper facilities for collection and treatment of sewage generated and ensuring 
that it is not discharged into the rivers. Ministry of Urban Development, Ministry of 
Environment Forest and Climate Change and this Ministry are supplementing the efforts 
of the State Governments in abatement of pollution in identified stretches of various 
rivers under different programmes. Conservation of rivers is an ongoing process and 
cleaning of Ganga and other rivers is taking time mainly due to the large gap between 
sewage generation and availability of sewage treatment capacity as a result of population 
growth, rapid urbanization, and industrialisation combined with abstraction of water for 
irrigation, industries and other uses.

(e) and (f) Yes, Sir. The Union Government has set up an Integrated Ganga 
Conservation Mission namely “Namami Gange” for Ganga Rejuvenation including its 
tributaries. Incorporating the existing projects under the NGRBA, the Ganga rejuvenation 
plan provides for ‘Short-term’ (3 years), ‘Medium-term’ (5 years) and ‘Long-term’ (10 
years and more) action plan with the collaboration of different ministries and states. The 
‘Namami Gange’ also cover river Yamuna as a major tributary of river Ganga.

The projects and activities under this plan include pollution abatement measures for 
different sources of pollution, river front development, Afforestation and conservation 
of aquatic life, Communication and public outreach, water quality monitoring etc. and 
enforcement of standards as well as other policy initiatives for ensuring Aviral and Nirmal 
Ganga.

MR. CHAIRMAN: The questioner is not present. Are there any supplementaries? 
Now,  Dr. Anil Kumar Sahani.
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डा. अवनल कुरार साहनी : सभापति महोदय, एक िरफ गंगा की सफाई की योिना चल 

रही है, लेतकन दूसरी िरफ गंगा के प्रदूषण के कारण िो परम्परागि मछतलयां थीं, व ेखत्म होिी 

िा रही हैं, तिसके कारण गंगा की सफाई में बाधा उत्पन्न हो रही है। मछतलयां समाप्ि होने के 

कारण उस पर आतश्रि लाखों मछुआरे भी भखुमरी के तशकार हो रहे हैं।

मैं माननीय मंत्री महोदया से यह िानना चाहिा हंू तक िो लाखों मछुआरे आि भखुमरी का 

तशकार हो रहे हैं, क्या उनके तलए कोई वकैसल्पक व्यवस्था की गई है? मैं मंत्री महोदया से यह भी 

िानना चाहिा हंू तक िो परम्परागि मछतलयां खत्म हुई हैं, उनको पुन: स्थातपि करने के तलए 

क्या काय्य्रिम चलाया िा रहा है?

सुश्री उरा भारती : माननीय सभापति महोदय, माननीय सदस्य ने िो सवाल तकया है, वह 

वास्िव में गंगा और उसकी सहयोगी नतदयों की वास्ितवक सस्थति को बयान करिा है। गंगा िल 

में मछतलयों एव ंअन्य तवतभन्न िलिन्िुओं का रहना एक प्रकार से गंगा िल के प्रदूषण मुक्ि होने 

का बहुि बड़ा प्रमाण था। माननीय सदस्य ने अपने प्रश्न के द्वारा तबल्कुल सच्चाई बयान की है तक 

गंगा िल में िो मछतलयां परम्परागि रूप से हिारों वष्षों से थीं, व ेनष्ट हुई हैं। यही सस्थति यमुना 

एव ंअन्य सहयोगी नतदयों की भी है। इसके कारण इन नतदयों की अतवरलिा भी प्रभातवि हुई है। 

प्रदूषण के कारण गंगा एव ंउसकी सहयोगी नतदयों में तसफ्य  मछतलयां ही नहीं, डासल्फन और अन्य 

प्रकार के िलिन्िुओं की िो प्रिातियां थीं, व ेबहुि बड़ी मात्रा में नष्ट हुई हैं। 

अभी हमने िीन समूह, साि लक्ष्य एव ं इक्कीस तबन्दुओं का एक काय्य्रिम िय तकया है, 

तिसके सबसे महत्वपूण्य िरीकों में इसे भी रखा गया है तक गंगा में िो मछतलयां अथवा डासल्फन 

इत्यातद अन्य प्रकार के िलिन्िु हैं, उनके िीवन को तकस प्रकार से बहाल तकया िाए। इस 

सम्बन्ध में अभी िक तििनी तरपोट्य आई है, उसके आधार पर हमने आगे के तलए पूरी िैयारी कर 

ली है।

मैं माननीय सदस्य से यह तनवदेन भी करना चाहंूगी, हम इस िथ्य से भी अवगि हैं तक 

इससे बहुि बड़ी संख्या में तफशरमैन का िीवन भी प्रभातवि हुआ है। गंगा के प्रवाह में मछतलयों 

को हम िभी िीतवि रख पाएंगे, िब हम गंगा को प्रदूषण मुक्ि कर पाएंगे।

डा. अवनल कुरार साहनी : परम्परागि मछली खत्म होने से मछुआरों का िो िीवन 

...(व्यवधान)...

श्री सभापवत : नहीं, आप दूसरा सवाल नहीं पूछ सकिे। ...(व्यवधान)... देतखए, समय बहुि 

कम है, प्लीज़ आप बैठ िाइए। ...(व्यवधान)... श्री अहमद पटेल। 

श्री अहरद पटेल : सर, एक िरफ िो हम गंगा की सफाई की बाि कर रहे हैं, लेतकन दूसरी 

िरफ उसके इम्प्लीमेंटेशन के तलए िो पोस्ट्स त्रिएट की गई हैं, व ेकरीबन 17 िगहें अभी भी 

खाली हैं। ये पोस्ट्स कब िक भरी िाएंगी और इसके तलए मंत्री महोदया क्या काय्यवाही करने िा 

रही हैं?
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सुश्री उरा भारती : माननीय सभापति महोदय, 1985 से Ganga Action Plan शुरू हुआ, 

तफर 1993 से Ganga Action Plan का दूसरा चरण शुरू हुआ। उसके बाद National Ganga 
River Basin Authority का गठन हुआ और तफर Mission Clean Ganga शुरू हुआ। अभी एक 

माननीय सदस्य ने पहले प्रश्न तकया था तक इसके तलए एक अलग मंत्रालय होना चातहए, मैं 

आपको बिाना चाहंूगी तक इसके तलए अलग मंत्रालय का गठन हो चुका है- ‘Ministry of Water 
Resources, River Development and Ganga Rajuvenation’, यह नई सरकार के द्वारा की गई 

एक नई पहल है।

िहां िक इसमें खाली प्रोस्ट्स होने की बाि है, उसमें महत्वपूण्य बाि यह है तक हमको 

तििनी आवश्यकिा है, उिना सहयोग हमें तमल रहा है, साथ ही पोस्ट्स भरने की आगे की 

प्रत्रिया िारी है।

नमातम गंगे योिना के तलए िो फंड हमें तमला हुआ था, उसके बारे में भी ई.एफ.सी. का 

एक नोट सकु्य लेट हुआ है, इसतलए उसका इग्ज़ेक्ट तफगर अभी मैं यहां नहीं दे सकिी। 

माननीय सभापति िी, मैं आपके माध्यम से एक बाि से पूरे सदन को अवगि कराना चाहंूगी 

तक मंत्री बनने से पहले और सरकार में आने से पहले िब हमने गंगा सफाई आन्दोलन चलाया 

था, िो दोनों सदनों के सदस्यों ने गंगा को लेकर तचन्िा व्यक्ि की थी, तिसमें अन्य तवचारधाराओ ं

के धम्मावलम्बी भी ससम्मतलि थे। मैं यह कह सकिी हंू तक उसका पतरणाम यह तनकला तक...

WRITTEN	ANSWERS	TO	STARRED	QuESTIONS

Scheme	for	primary	and	secondary	level	education	for	poor	children

†*205. SHRI JUGUL KISHORE: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government has implemented any new scheme to meet the various 
requirements of poor children for primary and secondary level education in backward 
areas of Uttar Pradesh;

(b) if so, the details thereof; and

(c) the number of such children in Government-aided schools of the State whose 
parents are unable to educate their children/send their children to schools?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (c) Under the Sarva Shiksha Abhiyaan (SSA), the Mid 
Day Meal (MDM) programme and the Rashtriya Madhyamik Shiksha Abhiyan (RMSA) 
programmes, support is being provided to all States/UTs including Uttar Pradesh to 

†Original notice of the question was received in Hindi.
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strengthen elementary and secondary education in all districts of the State. The Central 
Government has allocated funding to Uttar Pradesh under the SSA amounting to ̀  8742.98 
crore, ` 1419.04 crore under the MDM programme and ` 130.86 crore under the RMSA 
scheme in the current year.

In Uttar Pradesh, Special Focus Districts (SFDs), with substantial SC, ST and 
Minority population, have been allocated an outlay of ` 4431.85 crore (51% of the State’s 
total outlay) under SSA. Under RMSA, ̀ ,994.61 crore has been allocated to these districts 
from 2009-10 till date. In addition, 746 Kasturba Gandhi Balika Vidyalayas (KGBVs) 
have been sanctioned for Educationally Backward Blocks (EBBs) in Uttar Pradesh. 
Under RMSA, 141 girls’ hostels and 274 Model Schools have been also approved for 
EBBs in the State.

As per the Right of Children to Free and Compulsory Education (RTE) Act, 2009, 
elementary education is free in all Government schools and further all Government aided 
schools have to provide free education to such proportion of children admitted, as in 
the proportion of the Government grants received to their annual recurring expenses, 
subject to a minimum of 25%. As per Unified-District Information System for Education 
(U-DISE), the total enrolment in Uttar Pradesh has increased from 3.15 crore in 2009-10 
to 3.67 crore children in 2013-14 at elementary level and from 49.97 lakh in 2010-11 to 
65.16 lakh children at secondary level in 2013-14.

Schools	in	Muslim	dominated	districts

†*206. CHAUDHARY MUNVVAR SALEEM: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) the details of Muslim dominated districts in the country, State-wise;

(b) the details of gram panchayats having Muslim population of more than 1,000, 
district-wise and State-wise;

(c) the number of the existing Government schools and the number of new schools 
required for these gram panchayats and districts;

(d) whether Government has any plan to open new schools in all these gram 
panchayats and districts, if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (e) The Ministry of Human Resource Development has 
†Original notice of the question was received in Hindi.
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identified Special Focus Districts (SFDs) (based on 2001 census) with concentration 
of SC, ST and muslim minority populations, for implementation of the Sarva Shiksha 
Abhiyan (SSA) and Rashtriya Madhyamik Shiksha Abhiyan (RMSA), on a priority basis. 
The State-wise list of Muslim Concentration districts is given in Statement (See below).

Religion-wise data at Gram Panchayat level is not tabulated by Census of India.

As per Unified District Information System for Education (UDISE) data, there are 
159111 Government elementary schools and 25259 secondary schools in these 88 muslim 
concentration districts.

SSA and RMSA provide for opening of schools as per the proposals of States in 
accordance with the laid down norms. Under SSA in 2014-15, 19% of SSA funds were 
approved for the 88 Muslim concentrated districts amongst the SFDs, and 15 primary 
schools and 132 upper primary schools have been sanctioned for these districts. In 
addition, 544 Kasturba Gandhi Balika Vidyalayas (KGBVs) in Educationally Backward 
Blocks with more than 20% muslim population are operational. Furthermore, 309 
model schools and 321 Girl’s Hostels have been sanctioned in these districts till date, 
for secondary education. 75 new secondary schools and strengthening of 214 existing 
secondary schools, 36 model schools and 19 Girls Hostel have been sanctioned under 
RMSA in 2014-15 in these districts.

Statement

List of Muslim dominated districts in the country State-wise

Sl. No. Districts Muslim Concentration (20% and above)

 1. Assam 13

 2. Bihar 7

 3. Delhi 2

 4. Gujarat 2

 5. Haryana 1

 6. Jammu and Kashmir 11

 7. Jharkhand 5

 8. Karnataka 1

 9. Kerala 6

 10. Lakshadweep 1
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Sl. No. Districts Muslim Concentration (20% and above)

 11. Madhya Pradesh 1

 12. Maharashtra 1

 13. Manipur 1

 14. Puducherry 1

 15. Rajasthan 1

 16. Telangana 1

 17. Uttarakhand 2

 18. Uttar Pradesh 20

 19. West Bengal 11

 ToTal 88

Reservoir	level	in	bhakra	and	Pong	dams

†*207. SHRI VIJAY GOEL: Will the Minister of POWER be pleased to state:

(a) whether it is a fact that Bhakra and Pong dams are not filled upto the Full 
Reservoir Level (FRL);

(b) if so, whether dams can be filled upto FRL by using latest technique, proper 
planning and weather forecasting technique; and

(c) whether Government proposes to direct Bhakra Beas Management Board to 
carry out a study to determine maximum reservoir level of Bhakra and Pong dams?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) Bhakra and Pong dams are filled up, at pre-determined Full Reservoir 
Levels (FRLs), subject to availability of water. Earlier Bhakra and Pong Reservoirs were 
filled upto 1685 feet and 1400 feet respectively. After the floods during the year 1988, 
these are filled now only upto a level of 1680 feet and 1390 feet at the end of filling season 
as decided by the Bhakra Beas Management Board (BBMB).

(b) and (c) BBMB has taken steps to develop a technology, namely, Real-Time 
Decision Support System (RTDSS) under World Bank funded Hydrology Project Phase-
II. This technology would enable BBMB to monitor the Real-Time water level of the 
Reservoirs including updation in Full Reservoir Levels, if required.

†Original notice of the question was received in Hindi.
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Impact	of	RTE	Act

*208. SHRI KIRANMAY NANDA: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government has any information about the exact impact of the Right 
of Children to Free and Compulsory Education (RTE) Act since its implementation;

(b) if so, the number of students being benefited as a result thereof, State-wise and 
if not, the reasons therefor;

(c) whether some of the States have not implemented the Act; and

(d) if so, the details thereof ?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (d) All States/UTs are implementing the Right of 
Children to Free and Compulsory Education (RTE) Act, 2009 across the country, as per 
their respective notified State RTE Rules.

Some significant indicators, which have shown improvement in the elementary 
education sector in recent years include, the total enrolment in elementary schools which 
has risen from 18.79 crore children in 2009-10 to 19.89 crore children in 2013-14. The 
State-wise data on enrolment is given in Statement (See below). The Gender Parity Index 
(GPI) in 2013-14 has reached 1.02 for primary level and 1.06 at upper primary level. 
There has been a significant reduction in the number of out of school children in the 6-14 
years age group, from 81 lakh in 2009 to 61 lakh in 2013. The annual average dropout rate 
has come down from 6.8% (2009-10) to 4.7% (2012-13) at primary level. The transition 
rate from primary to upper primary has gone up from 83.53% in 2009-10 to 89.58% 
in 2013-14. The Pupil Teacher Ratio (PTR) has improved from 32 in 2009-10 to 26 in  
2013-14.

Statement

Statement on State-wise Enrolment in Elementary Education

Total Elementary Enrolment (Classes I-VIII)

 State/UT          2009-10 2013-14

Andaman and Nicobar Islands 56565 51703

Andhra Pradesh 10851248 11089215
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State/UT         2009-10 2013-14

Arunachal Pradesh 334449 325047

Assam 5162100 5806184

Bihar 19007493 21238957

Chandigarh 142345 161185

Chhattisgarh 4515735 4589564

Dadra and Nagar Haveli 52290 58793

Daman and Diu 26435 28161

Delhi 2666589 2944191

Goa 178667 198084

Gujarat 7814391 9229471

Haryana 3336753 3956723

Himachal Pradesh 1036117 969095

Jammu and Kashmir 1973294 1841178

Jharkhand 6523933 6625023

Karnataka 7636745 8323556

Kerala 3355998 4101946

Lakshadweep 10557 8289

Madhya Pradesh 15484989 14594089

Maharashtra 15854058 16158791

Manipur 470287 549897

Meghalaya 606327 738124

Mizoram 246609 217963

Nagaland 401411 411695

Odisha 5989512 6388057

Puducherry 183994 174122

Punjab 2908324 4011520
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State/UT        2009-10 2013-14

Rajasthan 12175129 12290252

Sikkim 124102 120101

Tamil Nadu 9924561 9396441

Tripura 663819 590230

Uttar Pradesh 31537647 36726327

Uttarakhand 1579729 1704890

West Bengal 15040794 13280622

All STaTeS 187872996 198899486

Source: UDISE

Curbing	commercialisation	of	community	colleges

*209.  SHRIMATI VIJILA SATHYANANTH: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has fixed a social framework to curb commercialisation 
of community colleges by private educational institutions;

(b) whether the mode of certain basic fee structure has been adopted, according 
to the Fee Fixation Rules of community colleges and skill developing vocational centres; 
and

(c) whether the upgradation of Government Technical and Vocational Training 
Centres would get top priority in the agenda of the Ministry?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) No, Sir. The Community College Scheme is implemented 
by UGC for universities/degree colleges and AICTE for polytechnics. Both UGC & 
AICTE have so far approved Government/Government aided institutions only.

(b) The Community College Scheme envisages that the community college shall 
decide the fee policy in consultation with the State/UT Government taking into account 
the current fee structure for the undergraduate programmes in the host institutions or as 
decided by State/University/Technical Board.

(c) Ministry of Human Resource Development as such is not running technical 
and vocational training centres, however, Ministry of Labour and Employment, 
Directorate General of Labour and Employment have informed that their Ministry has 
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upgraded Industrial Training Institutes (ITIs) throughout the country during XIth Plan 
and the current Twelfth Five Year Plan. Ministry of Labour and Employment is assisting 
400 ITIs in 34 States/UTs through World Bank assisted Vocational Training Improvement 
Project (VTIP), Further, Ministry of Labour and Employment has formulated a scheme 
titled “Enhancing Skill Development Infrastructure in NE States and Sikkim” to facilitate 
the upgradation of 48 Government Industrial Training Institutes (ITIs) in 8 Northeastern 
States including Sikkim.

nabARD	assistance	to	Madhya	Pradesh	for	rural	road	projects

†*210. DR. VIJAYLAXMI SADHO: Will the Minister of  RURAL  DEVELOPMENT 
be pleased to state:

(a) whether it is a fact that the National Bank for Agricultural and Rural 
Development (NABARD) has provided financial assistance to Madhya Pradesh for rural 
road projects;

(b) if so, the details thereof during each of the last three years and the current year, 
district-wise;

(c) the amount spent on these projects, so far; and

(d) whether norms and time-limit for completion of these projects were also fixed 
and if so, the details thereof ?

THE  MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY 
BIRENDER SINGH): (a) to (d) Yes, Sir. As informed by the National Bank for Agricultural 
and Rural Development (NABARD), financial assistance has been provided by NABARD 
to the Government of Madhya Pradesh for rural roads other than PMGSY roads by way 
of loan directly negotiated between NABARD and the Government of Madhya Pradesh, 
under Rural Infrastructure Development Fund (RIDF). The time limit for completion of 
rural road projects sanctioned during the last three years and the current year, in different 
tranches of RIDF, by NABARD, are as given below:

Sl. No. Tranche and Sanction period Completion date

 1. RIDF XVII (2011-12) 31.03.2014

 2. RIDF XVIII (2012-13) 31.05.2015

 3. RIDF XIX (2013-14) 31.03.2016

 4. RIDF XX (2014-15) 31.03.2017

The tranche-wise details of roads sanctioned and the progress by the State is given 
in Statement.

†Original notice of the question was received in Hindi.
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Hydro	Engineering	College	at	bilaspur

*211.  SHRIMATI VIPLOVE THAKUR: Will the Minister of POWER be pleased 
to state:

(a) whether Government has set up a high-powered monitoring committee to 
expedite the commencement of work on the proposed Hydro Engineering College at 
Bilaspur in Himachal Pradesh;

(b) if so, the details thereof along with its composition;

(c) whether the high powered monitoring committee has held any meeting, so far; 
and

(d) if so, the outcome thereof and if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) to (d) No, Sir. No such high-powered committee has been set up. A decision 
to establish an Engineering College in Bilaspur District of Himachal Pradesh was taken 
on 07.01.2009. In this connection, the NTPC Limited and the NHPC Limited have signed 
Memorandum of Understanding (MoU) with Government of Himachal Pradesh on the 
3rd March, 2012 and the 30th July, 2014 respectively. Further, a meeting was also held 
between the Minister of State (I/C) for Power and Minister of Technical Education, 
Government of Himchal Pradesh on 17.10.2014 at New Delhi wherein it was discussed 
to create a Section-25 company among Ministry of Power, Government of Himachal 
Pradesh along with NTPC Ltd. and NHPC Ltd. which would supervise, construct and 
operate the Modern Engineering College.

Expenditure	on	sanitation	schemes

*212.  SHRIMATI SASIKALA PUSHPA: Will the Minister of DRINKING WATER 
AND SANITATION be pleased to state:

(a) whether the expenditure on sanitation schemes is abysmally low as compared 
to other sectors;

(b) if so, the details thereof during the last two years and the current year, year-
wise and scheme-wise; and

(c) the action taken by Government to improve the situation?

THE MINISTER OF DRINKING WATER AND SANITATION  
(SHRI CHAUDHARY BIRENDER SINGH): (a) No Sir.
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(b) The central allocation and actual expenditure under Nirmal Bharat Abhiyan 
(NBA)/Swachh Bharat Mission (Gramin), during the last 2 years and current year is as 
under:

 (In ` crore)

Year Allocation (Revised) Actual Expenditure % Utilization

2012-2013 2500.00 2473.29 98.93

2013-2014 2300.00 2250.32 97.84

2014-2015 4260.00 803.16 18.85 
(Upto 30.11.2014)

(c) The following steps are being taken up under the Swachh Bharat Mission 
(Gramin) to improve the situation:-

 • The amount for Incentives/Assistance for Individual Household Latrines 
(IHHL) has been raised to ` 12000/- from the earlier amount of ` 10,000/-.

 • The Mahatama Gandhi National Rural Employment Gurantee Act (MNREGA) 
convergence, which was a hindrance at the field level, has been removed. 
Now the entire payment of incentive for IHHL will be either from SBM(G) or 
MNREGA.

 • Schools and Aanganwadi toilets will be constructed under the aegis of 
Ministries of Human Resource Development and Women and Child 
Development respectively.

Plans	to	monitor	rivers

*213.  SHRI ANIL MADHAV DAVE: Will the Minister of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether Government proposes to revise/develop a policy for rivers and water 
in view of the current scenario in the country and if so, the details thereof;

(b) whether Government plans to monitor/survey/study rivers along with their 
catchments as these parameters are indicative of their health which needs to be closely 
monitored and would help in formulating a very effective policy; and

(c) whether Government proposes to audit various projects like constructed dams, 
canals, lifting of water, rain water harvesting etc. and the projects which are directly/
indirectly linked with each other and impact water resources of the country?
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THE MINISTER OF WATER RESOURCES, RIVER DEVELOPMENT AND 
GANGA REJUVENATION (SUSHRI UMA BHARATI): (a) Looking towards the current 
scenario of water and rivers across India, National Water Policy, 2002 has been reviewed 
and the revised National Water Policy (2012) has been adopted by the National Water 
Resources Council (NWRC), with Chief Ministers of all the States as Members, at its 
Meeting held on 28th December, 2012. The National Water Policy, 2012 has made several 
recommendations for conservation, development and improved management of water 
resources and conservation of rivers, river corridors, water bodies and infrastructure.  
The Salient Features of the National Water Policy, 2012 are given in Statement (See 
below).

(b) Central Water Commission is already monitoring the rivers of India by the 
way of collection of hydro-meteorological data, such as, water level, discharge, water 
quality, silt and selected meteorological parameters including snow observations, at 878 
stations on various rivers of India. Out of these, water quality of rivers is also monitored 
at 396 stations.

(c) Central Water Commission has prepared “General Guidelines for Water  
Audit & Water Conservation” in December, 2005. These guidelines were circulated  
among all the State Governments for facilitating formulation of their own region 
specific, project specific, system specific and service specific guidelines and their 
implementation.

Water being a State subject, several projects are planned and implemented by the 
respective State Governments for conservation of water resources in reservoirs and 
traditional water bodies, rain water harvesting and artificial recharge of ground water. 
The Central Government has no plan to audit these projects, except in cases where Acts 
and/or Orders of Courts/Tribunals specifically provide for this. The Central Government 
also monitors the progress of works in centrally sponsored projects.

Statement

Salient features of National Water Policy (2012)

 1. Emphasis on the need for a national water framework law, comprehensive 
legislation for optimum development of inter-State rivers and river valleys.

 2. Water, after meeting the pre-emptive needs for safe drinking water and 
sanitation, achieving food security, supporting poor people dependent on 
agriculture for their livelihood and high priority allocation for minimum  
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eco-system needs, be treated as economic good so as to promote its conservation 
and efficient use.

 3. Ecological needs of the river should be determined recognizing that river 
flows are characterized by low or no flows, small floods (freshets), large 
floods and flow variability and should accommodate development needs.  
A portion of river flows should be kept aside to meet ecological needs ensuring 
that the proportional low and high flow releases correspond in time closely to 
the natural flow regime.

 4. Adaptation strategies in view of climate change for designing and management 
of water resources structures and review of acceptability criteria have been 
emphasized.

 5. A system to evolve benchmarks for water uses for different purposes, i.e., 
water footprints, and water auditing be developed to ensure efficient use of 
water. Project financing has been suggested as a tool to incentivize efficient 
and economic use of water.

 6. Setting up of Water Regulatory Authority has been recommended. 
Incentivization of recycle and re-use has been recommended.

 7. Water Users’ Associations should be given statutory powers to collect 
and retain a portion of water charges, manage the volumetric quantum of  
water allotted to them and maintain the distribution system in their 
jurisdiction.

 8. Removal of large disparity in stipulations for water supply in urban areas and 
in rural areas has been recommended.

 9. Water resources projects and services should be managed with community 
participation. Wherever the State Governments or local governing bodies so 
decide, the private sector can be encouraged to become a service provider 
in public private partnership mode to meet agreed terms of service delivery, 
including penalties for failure.

 10. Adequate grants to the States to update technology, design practices,  
planning and management practices, preparation of annual water  
balances and accounts for the site and basin, preparation of hydrologic  
balances for water systems, and benchmarking and performance evaluation 
etc.
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Tribals	affected	due	to	land	acquisition	for	power	projects

*214.  DR. T.N. SEEMA: Will the Minister of POWER be pleased to state:

(a) whether Government has received many complaints from NGOs regarding 
tribals getting affected badly due to land acquisition for setting up power plants by private 
sector;

(b) if so, the details thereof during the last five years and the current year;

(c) the area of land acquired in tribal areas for setting up of power plants during 
that period;

(d) the number of tribal families affected and the amount of compensation paid to 
them, plant-wise; and

(e) the number of members of the affected families who were provided 
employment, plant-wise?

THE MINISTER OF STATE OF THE MINISTRY OF POWER, COAL AND NEW 
AND RENEWABLE ENERGY (SHRI PIYUSH GOYAL): (a) and (b) The Government 
has not received many complaints regarding tribals getting badly affected by private 
sector power plants.

(c) to (e) As per information available in Central Electricity Authority, the details 
of tribal/forest land acquired, number of tribal families affected, compensation paid, 
employment provided during 11th Plan and current 12th Plan period are given in 
Statement.
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Re-allocation	of	coal	blocks

†*215. SHRI MAHENDRA SINGH MAHRA: Will the Minister of COAL be 
pleased to state:

(a) whether Government has cancelled allocation of all coal mines allocated to 
various companies;

(b) if not, the names of the companies whose allocation have not been cancelled 
and the reasons therefor;

(c) whether due to cancellation of coal blocks, the production of coal in the 
country is adversely affected;

(d) if so, by when the cancelled coal blocks would be re-allocated; and

(e) whether Government has issued new directions regarding re-allocation of coal 
blocks and if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF COAL  
(SHRI PIYUSH GOYAL) : (a) to (e) Hon’ble Supreme Court of India in its judgment 
dated 25.08.2014 and order dated 24.09.2014 passed in Writ Petition (Criminal) No.120 
of 2012 and other connected matters has declared all allocations of the coal blocks made 
through Screening Committee and through Government Dispensation route since 1993 
as arbitrary and illegal and has cancelled the allocation of 204 coal blocks out of 218 
coal blocks (i.e. except Tasra coal block allocated to Steel Authority of India Ltd. and 
Pakri Barwadih coal block allocated to National Thermal Power Corporation and 12 coal 
blocks allocated for Ultra Mega Power Projects). In case of 42 coal blocks (37 producing 
and 05 likely to come under production), cancellation shall take effect from 31.03.2015.

As the Hon’ble Supreme Court has allowed coal production from the producing 
coal blocks till 31st March, 2015, there is no disruption in production of coal at present. 
For management and reallocation of cancelled coal mines/blocks, Government has 
promulgated ‘the Coal Mines (Special Provisions) Ordinance, 2014’ on 21.10.2014 to 
ensure smooth transfer of rights, title and interest in the mines along with its land and 
other associated mining infrastructure to the new allottees to be selected through an 
auction or allotment to government company, as the case may be. The allocation of coal 
blocks would now be made in pursuance of the provisions of the Ordinance and Rules 
made thereunder in a time bound manner to ensure that there is no disruption in supply 
of coal.

†Original notice of the question was received in Hindi.
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WRITTEN	ANSWERS	TO	uNSTARRED	QuESTIONS

Coal	rationalisation

1551. SHRI A.W. RABI BERNARD: Will the Minister of COAL be pleased to 
state:

(a) whether the global consulting firm KPMG has submitted the draft report on 
coal rationalisation to Government;

(b) whether coal rationalisation is aimed at linking power plants to the nearest 
mines which would bring financial benefit of ` 700 crore to this sector;

(c) if so, the details thereof;

(d) whether the move would also help in overcoming power shortage which are 
hampering power generation at many thermal power plants; and

(e) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH 
GOYAL): (a) Yes, Sir.

(b) and (c) The objective of the exercise of rationalisation is to undertake a 
comprehensive review of existing sources of coal and consider the feasibility for 
rationalization of these sources with a view to optimize transportation cost and 
materialization under the given technical constraints. The end result is expected to be 
minimization of overall transportation cost and overall optimization of materialisation 
of coal at thermal power plants. However, figures of savings in transportation cost are 
dynamic and subject to acceptance and implementation of proposal in part or totality by 
all the participating stakeholders.

(d) and (e) Since the exercise of coal rationalisation is expected to optimize overall 
materialisation of coal at thermal power plants, one of the benefits would be increased 
power generation leading to reduction in power shortages.

Shortage	of	coal	to	power	plants

1552.  SHRIMATI SASIKALA PUSHPA: Will the Minister of COAL be pleased to 
state:

(a) whether there is any shortage in availability of coal for power generation;

(b) if so, the details of demand and supply of coal during the last two years and 
the current year;
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(c) whether the shortage in supply of coal to power plants led to closure of power 
plants;

(d) if so, the details thereof; and

(e) the action taken by Government thereon?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH 
GOYAL): (a) During the year 2014-15, the total coal requirement for power generation 
was assessed as 554 million tonnes (MT) for power plants designed on indigenous coal 
and 40 million tonnes designed on imported coal. As against domestic coal requirement 
of 554 million tonnes, availability of domestic coal requirement was ascertained as 473 
MT, leaving a shortfall of 81 MT. In order to meet this shortfall, power utilities have been 
advised to import coal equivalent to 54 MT.

(b) Demand for coal in 2011-12, 2012-13 and 2013-14 was 638.7 MT, 713.4 
MT and 739.4 MT, respectively. Demand for the current year 2014-15 is estimated at  
787.03 MT. Supply of coal from domestic sources in 2011-12, 2012-13 and 2013-14 was 
535.3 MT, 567.1 MT and 571.5 MT, respectively.

(c) and (d) None of the power plants was closed due to shortage of coal. However, 
some of the power plants operated sub-optimally for some time due to shortage of coal.

During April, 2014 to October, 2014, there has been a growth of 15.4% in coal-based 
generation over the corresponding period of last year. Coal supply from CIL sources to 
power utilities in the country has improved. It has been 208.71 MT (Provisional) which is 
94% of 223.09 MT, the supply plan target finalized by Ministry of Coal as part of Annual 
Action Plan for 2014-15 for the period April to October, 2014.

(e) The focus of the Government is on increasing production of coal by facilitating 
Environment and Forest clearances, pursuing with State Government for help in expediting 
land acquisition and coordinated effort with Railways for movement of coal. Steps have 
been taken by Coal India Limited and its subsidiaries to augment coal production which 
includes capacity addition from new projects and use of mass production technologies.

In order to ensure adequate availability of coal to power utilities, Coal India Limited 
(CIL) has been impressed upon to enhance production of domestic coal in the country and 
power utilities have also been advised to enhance import of coal to meet the shortfall in 
domestic availability of coal.

In addition to above, with a view to monitor coal supplies to Power Utility Sector, an 
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Inter-Ministerial Sub-Group comprising representatives of Ministry of Power, Ministry 
of Coal and Ministry of Railways has been constituted. This Sub-Group takes various 
operational decisions for meeting any contingent situations relating to Power sector 
including critical coal stock position.

Inter-Ministerial	Committee	for	allocation	of	cancelled	coal	blocks

1553.  SHRI RANJIB BISWAL: Will the Minister of COAL be pleased to state:

(a) whether Government has set up a high level Inter-Ministerial Committee for 
allocation of cancelled coal blocks;

(b) if so, the details thereof and the terms of reference of the committee;

(c) whether the committee has submitted its report;

(d) if so, the details of the recommendations made in the report; and

(e) if not, by when the said committee is likely to submit its report?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH 
GOYAL): (a) and (b) Government has constituted an Inter-Ministerial Committee (IMC) 
under the chairmanship of Additional Secretary (Coal) having members from Ministry of 
Power, Ministry of Steel, Department of Industrial Policy and Promotion, Department of 
Economic Affairs and Department of Legal Affairs. The terms of reference (ToR) of the 
IMC are as under:-

(i) To advice on the policy issues connected with allocation of 204 coal blocks;

(ii) To advice on the issues referred by the nominated authority to the Central  
  Government;

(iii) To interact with the industry stakeholders, industry bodies such as FICCI,  
  CII, ASSOCHAM, Coal Producer Association, Steel Manufacturer  
  Association, Cement Producers Association etc. in order to ascertain their  
  views on the procedure and methodology of auction of coal block.

(iv) Any other issue referred by the Ministry of Coal in connection with coal block  
  allocation.

(c) to (e) IMC is not required to submit any report. As indicated in the reply to parts 
(a) and (b) above, IMC is to advise the Central Government on the issues mentioned in 
its ToR from time to time.
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E-auctioning	of	coal	blocks

1554.  SHRIMATI AMBIKA SONI: Will the Minister of COAL be pleased to 
state:

(a) whether there is a proposal to e-auction certain coal blocks in view of 
cancellation of blocks by the Supreme Court recently;

(b) if so, the details thereof;

(c) whether swapping of coal blocks among common end-users would be 
allowed;

(d) whether any agreements would be entered into for optimum utilization of coal 
mine for end-use in the public interest and to achieve cost efficiency; and

(e) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH 
GOYAL): (a) and (b) Hon’ble Supreme Court of India in its judgment dated 25.08.2014 
and order dated 24.09.2014 passed in Writ Petition (Criminal) No. 120 of 2012 and other 
connected matters has declared all allocations of the coal blocks made through Screening 
Committee and through Government Dispensation route since 1993 as arbitrary and 
illegal and has cancelled the allocation of 204 coal blocks out of 218 coal blocks (i.e. 
except Tasra coal block allocated to Steel Authority of India Ltd. and Pakri Barwadih 
coal block allocated to National Thermal Power Corporation and 12 coal blocks allocated 
for Ultra Mega Power Projects). In case of 42 coal blocks (37 producing and 05 likely to 
come under production), cancellation shall take effect from 31.03.2015.

For management and re-allocation of cancelled coal blocks, Government has 
promulgated ‘the Coal Mines (Special Provisions) Ordinance, 2014’ on 21.10.2014 to 
ensure smooth transfer of rights, title and interests in the mines/blocks along with its land 
and other associated mining infrastructure to the new allottees to be selected through an 
auction or allotment to government company, as the case may be. The allocation of coal 
blocks would now be made in pursuance of the provisions of Ordinance and Rules made 
thereunder in a time bound manner to ensure that there is no disruption in supply of coal. 
The auction of coal blocks is decided to be carried out in e-auction mode in order to keep 
the process transparent.

(c) to (e) Section 20 of the Ordinance provides that a successful bidder or allottee or 
coal linkage holder shall, with prior approval of the Central Government and in accordance 
with such rules as may be prescribed, be entitled to enter into certain agreements or 
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arrangements with other successful bidder or allottee or coal linkage holder, as the case 
may be, for optimum utilization of coal mine for the same end uses in the public interest 
and to achieve cost efficiencies. Further, a successful bidder or allottee may also use the 
coal mine from a particular Schedule I coal mine for any of its plants engaged in common 
specified end uses, in accordance with such rules as may be prescribed.

Re-allocation	of	coal	blocks

1555.  SHRI C.P. NARAYANAN: Will the Minister of COAL be pleased to state:

(a) whether cancellation of allocation of coal blocks on the basis of Supreme 
Court judgement entails a loss of revenue to Government;

(b) if so, to what extent;

(c) whether the e-allocations would be the best method for fast re-allocation of 
coal blocks;

(d) whether Government’s agencies would make coal available to thermal stations 
and other consumers result in financial loans to States; and

(e) if so, to what extent?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH 
GOYAL): (a) No, Sir.

(b) Does not arise in view of reply given at (a) above.

(c) Auction of cancelled coal blocks has been decided to be made in e-auction 
mode since e-auction process is fast and transparent.

(d) and (e) Allocation of coal is done on the basis of availability of coal, eligibility 
of entities and an agreement entered into with such entities.

Supply	of	coal	to	Rajasthan

†1556. SHRI ASHK ALI TAK: Will the Minister of COAL be pleased to state:

(a) whether it is a fact that the generation of power has been affected in Rajasthan 
due to non supply of coal to the State on time; and

(b) if so, the details of concrete arrangements made by Government to ensure 
availability of coal to the State on time in future?

†Original notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH 
GOYAL): (a) Coal is being supplied to the power plants including power plants of 
Rajasthan which were accorded coal linkage through Fuel Supply Agreement (FSA). To 
meet shortfall in domestic availability of coal, power utilities including Rajasthan Rajya 
Vidyut Utpadan Nigam Ltd (RRVUNL) are importing coal. In the current year April - 
October, 2014, RVUNL had imported 0.85 Million Tonne (MT) against the target of 0.25 
MT. Other power plants of RVUNL i.e. Kalisindh Unit-1 (600 MW) and Chabra Unit-3 
& 4 (500 MW) are linked to coal block allotted to them. For Kawai Unit-1 and 2 (1320 
MW) of Adani Power, coal is being supplied through MoU route ‘under similarly placed 
category’.

(b) Based on a request of M/s Rajasthan Rajya Vidyut Utpadan Nigam Ltd. 
(RRVUNL), approval of the competent authority has been conveyed to RRVUNL for 
utilization of surplus coal of 10.47 Lakh Tonnes (LT) mined from Parsa East and Kanta 
Basan coal blocks allocated to them for generation of power in their existing Thermal 
Power Stations (TPPs) viz. Kota TPS (1240 MW), Suratgarh TPS (1500 MW) and 
Chhabra TPS (500 MW) for the period July, 2014 to November, 2014.

Coal supplies from Coal India Limited (CIL) sources during April-November, 2014 
to Thermal Power Plants (TPPs) of Rajasthan has been 93% of FSA commitment.

Presently, as on 01.12.2014, none of the TPPs of Rajasthan having Fuel Supply 
Agreement(FSA) with CIL sources are carrying critical coal stock of less than 7 days’ 
requirement.

In order to ensure adequate availability of coal to power utilities, Coal India Limited 
(CIL) has been impressed upon to enhance production of domestic coal in the country and 
power utilities have also been advised to enhance import of coal to meet the shortfall in 
domestic availability of coal.

In addition to above, with a view to monitor coal supplies to Power Utility Sector, an 
Inter-Ministerial Sub-Group comprising representatives of Ministry of Power, Ministry 
of Coal and Ministry of Railways has been constituted. This Sub-Group takes various 
operational decisions for meeting any contingent situations relating to Power sector 
including critical coal stock position.

Transparency	in	allocation	of	coal	mines

1557.  SHRI MANSUKH L. MANDAVIYA: Will the Minister of COAL be pleased 
to state:

(a) the fresh steps taken by the Central Government to bring more transparency in 
allocation of coal mines, in view of recent coal scam experience;
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(b) the target of coal production fixed by Government during the next five years;

(c) the demand and supply of coal in the country to meet the energy demands 
during the last three years and the current year and the steps being taken by Government 
to increase coal production to meet this target; and

(d) whether Government has conducted any latest survey about probable new 
coal collieries and if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH 
GOYAL): (a) Hon’ble Supreme Court of India in its judgment dated 25.08.2014 and 
order dated 24.09.2014 passed in W.P.(Criminal) No. 120 of 2012 and other connected 
matters has declared all allocations of the coal blocks made through Screening Committee 
and through Government Dispensation route since 1993 as arbitrary and illegal and has 
cancelled the allocation of 204 coal blocks out of 218 coal blocks (i.e. except Tasra coal 
block allocated to Steel Authority of India Ltd. and Pakri Barwadih coal block allocated 
to National Thermal Power Corporation and 12 coal blocks allocated for Ultra Mega 
Power Projects). In case of 42 coal blocks (37 producing and 05 likely to come under 
production), cancellation shall take effect from 31.03.2015.

For management and re-allocation of cancelled coal blocks, Government has 
promulgated ‘the Coal Mines (Special Provisions) Ordinance, 2014’ on 21.10.2014 to 
ensure smooth transfer of rights, title and interests in the mines/blocks along with its land 
and other associated mining infrastructure to the new allottees to be selected through an 
auction or allotment to government company, as the case may be. The allocation of coal 
blocks would now be made in pursuance of the provisions of Ordinance and Rules made 
thereunder in a time bound and transparent manner to ensure that there is no disruption 
in supply of coal.

(b) As per the Annual Plans and Working Group on Coal and Lignite for Twelfth 
Five Year Plan document (2012-2017), the all India coal production (projection) target 
for the year 2014-15 is 630.25 Million Tonnes (MT), for the year 2015-16 is 720.00 
MT and for the year 2016-17 is 795.00 MT. Though no target has been fixed for the 
years 2018-2019 and 2019-2020, but with completion of three crutial rail lines to address 
evacuation constraints and with induction of modern technology to increase productivity, 
the production is indicated to go upto one billion tonnes by 2019-20.

(c) Demand and supply of coal in the country to meet the energy demands during 
the last three years is given below:



[8 December, 2014] 99Written Answers to  unstarred Questions

 (Figures in Million Tonnes)

  Domestic coal                  Imported coal            Total

Years Programme Receipt %  Target Receipt %  Programme Receipt %  
   Receipt   Receipt   Receipt

2011-12 402.0 376 93 55 45.2 82 457.0 421.2 92

2012-13 407.0 401.4 99         70.0 63.2 90 477.0 464.6 97

2013-14       440 420.4 95 82 80 97 522 500.4 96

During the year 2014-15, the total coal requirement for power generation was 
assessed as 554 million tonnes (MT) for power plants designed on indigenous coal and 
40 million tonnes designed on imported coal. As against domestic coal requirement of 
554 million tonnes, availability of domestic coal requirement was ascertained as 473 MT, 
leaving a shortfall of 81 MT. In order to meet this shortfall, power utilities have been 
advised to import coal equivalent to 54 MT.

The focus of the Government is on increasing production of coal by expediting 
environment and forest clearances, pursuing with State Governments for help in land 
acquisition and coordinate efforts with Railways for movement of coal. Steps have 
been taken by Coal India Limited and its subsidiaries to augment coal production which 
includes capacity addition from new projects and use of mass production technologies.

(d) The coal reserves are explored on regular basis in order to increase production 
of coal in the country. As a result of exploration carried out, a cumulative total of 301.56 
Billion Tonnes of Geological Reserves of coal have so far been estimated in the country 
as on 01.04.2014.

Availability	of	coal

†1558. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of COAL be 
pleased to state:

(a) the existing coal blocks in different States of the country and the details of 
functional coal mines, at present, State-wise;

(b) whether due to lack of availability of coal, power plants (projects) and other 
industries and companies are being adversely affected in the country;

(c) if so, the details thereof;

†Original notice of the question was received in Hindi.
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(d) whether, to sort out all these problems and to provide coal to power plants and 
other companies on time, Government has taken any concrete steps; and

(e) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH 
GOYAL): (a) The details of existing captive coal blocks as well as coal mines of Coal 
India Limited (CIL) in different States of the country at present, both functional and non-
functional are as under:-

Sl. States                                    Captive coal blocks* No. of  
No.  Producing Non-producing functional coal  
    mines of CIL

1. Telangana - 4 -

2. Arunachal Pradesh 1 - -

3. West Bengal 9 12 89

4. Jharkhand 5 54 135

5. Madhya Pradesh 3 20 66

6. Uttar Pradesh - - 04

7. Chhattisgarh 9 34 52

8. Maharashtra 12 20 53

9. Odisha 1 34 26

10. Assam - - 04

 ToTal 40 178 429

* The Hon’ble Supreme Court, vide its judgment dated 25.08.2014 and order dated 24.09.2014, had  
   cancelled the allocation of 204 out of 218 captive coal blocks allocated since 1993.

(b) to (e) Sector-wise demand of coal and actual dispatch/supply of indigenous raw 
coal for the last three years are given below.

 (Million Tonnes)

Year Item Power  Power Steel Cement Steel Others Total 
  (Utility)  (Captive) (Coking)  DRI  
      (sponge  

      Iron) 

1    2 3 4 5 6 7 8 9

2011-12 Demand 460.00 42.94 46.67 28.89 30.47 90.00 696.03

 Dispatch 367.761 42.607 16.054 13.179 21.686 74.012 535.299
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1    2 3 4 5 6 7 8 9

2012-13 Demand 512.00 43.00 52.30 30.24 35.30 100.00 772.84

 Dispatch 387.766 58.998 16.145 13.113 20.903 70.211 567.136

2013-14 Demand 535.00 46.14 53.98 30.00 35.00 69.57 769.69

 Dispatch* 384.823 42.407 23.129 11.963 15.116 93.813 571.251*

Demand as per Annual Plan of MOC.   * Dispatch of 2013-14 is Provisional.

In order to ensure adequate availability of coal to power utilities, Coal India Limited 
(CIL) has been impressed upon to enhance production of domestic coal in the country and 
power utilities have also been advised to enhance import of coal to meet the short fall in 
domestic availability of coal. In addition, with a view to monitor coal supplies to Power 
Utility Sector, an Inter-Ministerial Sub-Group comprising representatives of Ministry 
of Power, Ministry of Coal and Ministry of Railways has been constituted. This Sub-
Group takes various operational decisions for meeting any contingent situations relating 
to Power Sector including critical coal stock position.

Efforts have been made to increase coal production by implementing latest 
technologies and machineries in coal sector and also explore new coal bearing areas for 
mining of coal.

Coal	requirement	of	power	sector

1559.  SHRI JESUDASU SEELAM: Will the Minister of COAL be pleased to 
state:

(a) whether Government is taking any action for meeting the requirement of coal 
by power sector;

(b) whether Government is in the process of e-auction of coal blocks that were 
cancelled by the Supreme Court;

(c) if so, what are the parameters and modalities that are being adopted in 
regulating the coal supply; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH 
GOYAL): (a) In order to ensure adequate availability of coal to power utilities, Coal 
India Limited (CIL) has been impressed upon to enhance production of domestic coal in 
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the country and power utilities have also been advised to enhance import of coal to meet 
the shortfall in domestic availability of coal.

During April, 2014 to October, 2014, there has been a growth of 15.4% in coal-based 
generation over the corresponding period of last year. Coal supply from CIL sources to 
power utilities in the country has improved. It has been 208.71 MT (Provisional) which is 
94% of 223.09 MT, the supply plan target finalized by Ministry of Coal as part of Annual 
Action Plan for 2014-15 for the period April to October, 2014.

In addition to above, with a view to monitor coal supplies to Power Utility Sector, an 
Inter-Ministerial Sub-Group comprising representatives of Ministry of Power, Ministry 
of Coal and Ministry of Railways has been constituted. This Sub-Group takes various 
operational decisions for meeting any contingent situations relating to Power sector 
including critical coal stock position.

(b) to (d) For management and reallocation of cancelled coal blocks, Government 
has promulgated ‘the Coal Mines (Special Provisions) Ordinance, 2014 on 21.10.2014 
to ensure smooth transfer of rights, title and interest in the mines along with its land 
and other associated mining infrastructure to the new allottees to be selected through 
an auction or allotment to government company, as the case may be. In order to provide 
sufficient coal to small consumers, medium and small enterprises, cottage industries, 
household consumers and to overcome the acute shortage of the country and augment its 
production; the Ordinance has amended the Coal Mines (Nationalization) Act, 1973 to 
insert section 3(A) and the Mines and Minerals (Development and Regulation) Act, 1957 
to insert section 11(A) through the Ordinance, thereby removing the restriction of end use 
from the eligibility to undertake coal mining, in the national interest. The auction of coal 
block is decided to be carried out in e-auction mode. The decision regarding allotment 
of coal blocks to public sector companies and allocation by auction to private and public 
sector companies as well as earmarking of blocks for various eligible sectors is made 
keeping in view the contemporary requirement of the sector at the time of earmarking.

The Ordinance provides for allocation of coal mines and vesting of the right, title 
and interest in and over the land and mine infrastructure together with mining leases 
to successful bidders and allottees by the Nominated Authority with a view to ensure 
continuity in coal mining operations and production of coal, and for promoting optimum 
utilization of coal resources consistent with the requirement of the country in national 
interest.

As per the Ordinance, the proceeds from e-auctioning of coal block is required to 
be transferred to the respective State Government where the coal block is located after 
adjustment of preferential payments, if any.
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Setting	up	of	solar	projects	by	CIL

1560.  SHRIMATI GUNDU SUDHARANI: Will the Minister of COAL be pleased 
to state:

(a) whether the Coal India Limited (CIL) is contributing to reduce carbon pollution 
since it is one of the largest polluting companies in the country;

(b) whether it is a fact that CIL is planning to set up 1,000 MW of solar projects;

(c) if so, the details thereof;

(d) whether any tentative sites have been identified for this purpose;

(e) if so, the details thereof;

(f) whether CIL has explored the possibility of setting up of the above projects in 
Andhra Pradesh and Telangana;

(g) if so, the details thereof; and

(h) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH 
GOYAL): (a) Coal India Limited (CIL) is a mining company and does not use coal for 
industrial purpose like power generation. However, extraction of coal has some effect 
on environment in terms of dust, air pollution, water pollution and land degradation. 
Adequate measures are taken by the project proponents to mitigate these effects as per the 
approved Environmental Management Plans (EMPs).

(b) to (h) CIL has already installed 2.2 MW solar power projects in two of its 
subsidiaries i.e.2.00 MW in MCL and 0.20 MW in Central Mine Planning and Design 
Institute Limited (CMPDI) to curb carbon emissions. Recently, CIL has signed MoU 
with Solar Energy Corporation of India (SECI) to install 1000 MW Solar Power plants in 
the solar parks in different parts of India including Andhra Pradesh and Telengana to be 
identified by SECI, in a phased manner.

Coal-combustion	based	on	power	plants

†1561. SHRI NARESH AGRAWAL: Will the Minister of COAL be pleased to 
state:

(a) whether it is a fact that the coal-combustion based power plants create a large 
amount of carbon di-oxide and are the single biggest threat to the climate;
†Original notice of the question was received in Hindi.
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(b) if so, the measures taken, so far, by Government to minimize this threat;

(c) whether Government has been able to find out the substitute of the coal-
combustion based power plants; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH 
GOYAL): (a) Central Electricity Authority (CEA) compiles a CO2 database for all Grid 
connected Power stations in the country on annual basis and publish the same. The 
objective of this database is to establish authentic and consistent quantification of the 
CO2 emission baseline. The data of CO2 emission from Indian power sector of last five 
years is as under:

 (Absolute Emissions in Million tons CO2)

2008-09 2009-10 2010-11 2011-12 2012-13

548.6 580.0 597.7 637.3 696.3

Note : Above table shows growing emission of CO2 by the power plants.

(b) Government of India is taking following measures to reduce CO2 emissions in 

coal based Thermal Power Plants:

 (1) Adoption	of	more	efficient	Super	Critical	Technology	for	thermal	power	
generation Supercritical technology has been adopted to enhance the 

efficiency of coal fired power generation and reduce coal consumption and 

carbon emissions. With the adoption of supercritical parameters, efficiency 

gain of about 2% is possible. All Ultra mega Projects being implemented are 

necessarily required to adopt this technology. A capacity addition of 22700 

MW based on supercritical technology has already been achieved till date. 

Regarding 13th Plan, it is proposed that coal fired capacity addition shall be 

through supercritical units only.

 (2) Renovation,	modernization	 and	 life	 extension	 of	 old	 power	 generating	
units: Renovation and Modernization (R&M) and Life Extension (LE) of 

existing old power stations provide an opportunity to get additional generation 

at low cost in short gestation period. Besides generation improvement, it results 

in improvement of efficiency thus reducing fossil fuel consumption, CEA had 

prepared a National Enhanced Efficiency Renovation and Modernization 



[8 December, 2014] 105Written Answers to  unstarred Questions

Programme for thermal power stations for implementation during 11th and 

12th Plans. R&M and LE works of total capacity of 18316 MW have been 

completed till date.

 (3) Retirement	 of	 inefficient	 thermal	 generation	 units: Number of units is 

running on low efficiency and low Plant load factor in the country. These 

units are planned to be retired in a phased manner in case of which R&M is 

not feasible. A total capacity of 3114 MW has already been retired till date.

 (4) Promoting	 energy	 efficiency	 in	 existing	 thermal	 power	 plants	 by	

introducing	of	Perform	Achieve	and	Trade	Scheme	(PAT)	PAT is a market 

based mechanism in National Mission on Enhanced Energy Efficiency 

(NMEEE) wherein 144 fossil fuel fired power generation plants are identified 

as Designated Consumers (DCs). The reduction target for each power plant 

is in terms specific percentage of their present deviation of the operating 

net heat rate from the design net heat rate. It is estimated that an amount 

of 3.211 million tonnes of oil equivalent energy would be saved by power 

sector thereby reducing the CO2 emissions. The targets are assigned for these  

144 no. of thermal power station individually and are notified on 30th March 

2012 vide S.O. No.687(E) for the first PAT cycle (2012-15).

(c) and (d) To reduce emission of greenhouse gases and to also reduce dependence 

on coal, a low carbon growth strategy has been adopted in the planning process and 

highest priority is being accorded to the development of electricity generation based on 

hydro, nuclear and renewable sources of energy to the extent possible. However, the 

rising demand of electricity cannot be met alone with power generation from hydro, 

renewable and nuclear sources. Natural gas is already in short supply in the country. Even 

the existing gas based generating units are not getting sufficient gas for operation. Hence, 

a mix of coal, hydro, renewable and nuclear sources is planned to meet the rising demand 

of power in the country. Coal will continue to be main stay of power generation in near 

future.

Generation capacity addition target during Twelfth Five Year Plan is 88,537 MW 

from conventional sources on an all-India basis. This comprises of 10,897 MW hydro, 

72,340 MW thermal and 5,300 MW nuclear. In addition, the capacity addition planned 

from Renewable sources is 30,000 MW during Twelfth Five Year Plan.
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Providing	clean	drinking	water	in	Gujarat

1562.  SHRI PRAVEEN RASHTRAPAL: Will the Minister of DRINKING WATER 
AND SANITATION be pleased to state:

(a) the steps taken for providing adequate clean drinking water to the rural areas 
in Gujarat;

(b) whether the Ministry is aware about great difficulties being faced by dalits in 
the State who do not get adequate facilities; and

(c) whether the Ministry is aware about very poor situation in schools, etc. in the 
rural areas and if so, the details of the actions proposed?

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI 
CHAUDHARY BIRENDER SINGH): (a) Under the National Rural Drinking Water 
Programme(NRDWP) Government of India supplements the efforts of the States including 
Gujarat by providing them with technical and financial assistance for providing safe and 
adequate drinking water supply to the rural areas of the countiy. Under the NRDWP, the 
State Governments are vested with the powers to plan, approve and execute drinking water 
supply schemes. The projects/schemes to provide drinking water to the rural population 
are approved at the level of State Level Scheme Sanctioning Committee (SLSSC) in which 
representative of the Ministry of Drinking Water and Sanitation is present to see that the 
schemes sanctioned/approved as per the targets set under the Annual Action Plan.

(b) No such instance has come to the notice of the Ministry where great difficulties 
are being faced by dalits in the State in getting drinking water. As per the data entered by 
the States on the Integrated Management Information System (IMIS) of the Ministry as on 
4.12.2014 in the State of Gujarat there are 149 SC concentrated habitations, out of which 
144 are fully covered, 5 partially covered and no quality affected habitations. The funds 
allocated and released to the State of Gujarat under Scheduled Caste (SC) component of 
NRDWP in the year 2014-15 is `38.11 crores and 18.81 crores respectively.

(c) As per information on District Information System for Education(DISE), the 
percentage schools with drinking water facility in the State of Gujarat is 99.98.

NRDWP	allocation	for	Jharkhand

1563.  SHRI PARIMAL NATHWANI: Will the Minister of DRINKING WATER 
AND SANITATION be pleased to state:

(a) the amount of funds allocated to Jharkhand under the National Rural Drinking 
Water Programme during each of the last three years and the current year; and



[8 December, 2014] 107Written Answers to  unstarred Questions

(b) the details of projects/programmes carried out under the programme during 
that period?

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI 
CHAUDHARY BIRENDER SINGH): (a) The details of funds allocated to State of 
Jharkhand under National Rural Drinking Water Programme during last three years and 
current year are as follows:-

(in ` Crores)

Sl.  No. Financial Year  Funds Allocated Funds Released

  1. 2011-2012 162.52 148.17 

  2. 2012-2013 191.86 243.43 

  3. 2013-2014 172.85 243.29 

  4. 2014-2015 183.59 90.46  
   (upto 03.12.2014)

(b)    Rural water supply is a State subject. The State Governments are vested with 
powers to select, plan, approve and implement drinking water supply schemes under 
the National Rural Drinking Water Programme (NRDWP), to cover more habitations 
with piped drinking water supply. Under NRDWP funds are allocated to the States/
UTs on the basis of pre-approved criteria. At the beginning of each financial year, the 
targets for coverage of habitations with drinking water supply are decided after Annual 
Action Plan with the States. The Ministry maintains its online Integrated Management 
Information System (IMIS) in which States are to enter their coverage details regularly 
in terms of habitations. As per information provided by State on the IMIS the targets and 
Achievements during last three and current year are as follows:-

Sl.  Financial Year Target Achievement  
No.  (No. of habitation) (No. of habitation)

 1. 2011-2012 19559 17425

 2. 2012-2013 16583 17335

 3. 2013-2014 9468 12546

 4. 2014-2015 16532 4195 
 (As on 03.12.2014)
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fluoride	affected	habitations	in	Ranga	Reddy,	Telangana

1564.  SHRI DEVENDER GOUD T.: Will the Minister of DRINKING WATER 
AND SANITATION be pleased to state:

(a) whether it is a fact that as per the Integrated Management Information System, 
137 rural habitations have been identified as fluoride affected habitations in Ranga Reddy 
district of Telangana during 2012-13;

(b) if so, the details thereof;

(c) what efforts the Ministry has made to make them fluoride-free habitations; 
and

(d) the details of technical and financial assistance provided to the State 
Government to deal with the above problem?

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI 
CHAUDHARY BIRENDER SINGH): (a) and (b) As per data provided by the State 
Governments on the Integrated Management Information System (IMIS) of the Ministry, 
as on 1.4.2013 i.e., as reported by the erstwhile undivided Andhra Pradesh State, till the 
year 2012-13, there were 139 rural habitations affected with excess Fluoride in one or 
more drinking water sources in Ranga Reddy district, which after bifurcation has come 
under jurisdiction of Telangana State.

(c) and (d) Rural water supply is a State subject. This Ministry supplements the 
efforts of the States by providing them with technical and financial assistance under the 
centrally sponsored National Rural Drinking Water Programme (NRDWP) for providing 
safe and adequate drinking water facilities in rural areas of the country. Up to 67 per cent 
of the NRDWP funds allocated to States can be utilized for coverage and tackling water 
quality problems in the rural areas of the country. Further, 5% of NRDWP total allocated 
funds are earmarked right at the beginning and allocated to those States facing problems 
of chemical contamination in drinking water and with Japanese Encephalitis and Acute 
Encephalitis Syndrome affected high priority districts. During the current financial year 
2014-15, the Central share allocation for Telangana State under NRDWP is `186.79 crore 
(excluding funds under Management Devolution Index) of which as on 2/12/2014, an 
amount of `185.45 crore has already been released to the State. All State Governments 
including Telangana have been advised to provide fluoride free drinking water from 
surface water bodies through piped water supply schemes. As many of these projects 
take considerable time for completion, as a short term immediate solution, the Ministry 
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has issued operational guidelines for setting up community water purification plants or 
provide safe drinking water through piped water supply schemes latest by March’2017, in 
approx. 20,000 arsenic, fluoride, heavy/toxic elements, pesticides/fertilizer affected rural 
habitations which are yet to be provided safe drinking water (as reported by the States on 
1/4/2014), which interalia include 131 fluoride affected rural habitations in Ranga Reddy 
district of Telangana State as on 1/4/2014.

Swachh	bharat	Mission

†1565. DR. SATYANARAYAN JATIYA: Will the Minister of DRINKING WATER 
AND SANITATION be pleased to state:

(a) the effective measures taken and arrangements made to make the Universal 
Swachhata Abhiyan successful in order to achieve the objectives of Swachh Bharat, 
Swasth India;

(b) the details of the time-bound action plan formulated in this regard;

(c) the details of special arrangements that would be made to ensure availability 
of water for cleanliness; and

(d) the details of extra financial provisions to be made for this purpose?

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI 
CHAUDHARY BIRENDER SINGH): (a) and (b) To accelerate the implementation of 
the rural sanitation programme, the Swachh Bharat Mission (Gramin) {SBM(G)} has 
been launched on 2nd October, 2014, which aims, inter-alia, at keeping villages clean and 
attaining an open defecation free India by 2nd October, 2019.

The following Steps have been taken under [SBM(G)] to make the programme 
successful:

 • A provision of incentives made available for the construction of Individual 
household latrine (IHHL) of ` 12000 to all BPL households and to identified 
Above Poverty Line (APL) households (all SCs/STs, small and marginal 
farmers, landless labourers with homestead, physically handicapped and 
women-headed households). The entire provision for this Incentive shall be 
from the SBM(G).

 • An amount of ̀  2 lakh is available for the construction of Community Sanitary 
Complexes at a sharing pattern of 60:30:10 (Centre:State:Community).

†Original notice of the question was received in Hindi.
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 • Solid and Liquid Waste Management activities will be taken up in all Gram 
panchayats. Funds for Solid and Liquid Waste Management activities, with 
cap of ` 7/12/15/20 lakh may be made available for Gram Panchayats having 
upto 150/300/500/more than 500 households.

 • Development and use of Innovative, Low cost and User friendly  
technologies for toilets and Solid and Liquid Waste Management is being 
pursued.

 • Demand is sought to be created by triggering ‘Behaviour change’ amongst the 
rural population, by intensifying Information, Education and Communication 
(IEC) and Inter Personal Communication (IPC) campaigns as sanitation is a 
mindset issue.

 • Outputs (Construction) and Outcomes (Usage) of toilets under the programme 
will be monitored.

 • Strong Administrative structure will be set up for the Mission at Central, State 
and District and GP levels to ensure effective implementation.

 • Use of Technology to monitor household coverage with toilets, through  
Hand held devices to capture photos of beneficiary, toilet and Latitude and 
Longitude information into the Management Information System, has been 
taken up.

(c) Under Swachh Bharat Mission (Gramin), conjoint approach to Water supply 
and Sanitation has been adopted. The provision of Incentives for the IHHLs has also 
been enhanced from ` 10000 under the Nirmal Bharat Abhiyan to ` 12000 under the 
SBM(G), with the additional provision of ` 2,000/- to provide for water availability for 
hand-washing and cleaning of toilets.

(d) Under the Swachh Bharat Mission (Gramin), in order to achieve the objectives 
by 2019, the total fund requirement is estimated to be ` 1,34,386 crore, out of which 
central share is ` 1,00,447 crore. The resources for the Mission are proposed to be made 
available inter-alia through:-

- Budgetary allocations to Swachh Bharat Mission

- Contributions to the Swachh Bharat Kosh;

- Commitments under Corporate Social Responsibility (CSR)
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Swachh	bharat	Mission

1566.  SHRI A.U. SINGH DEO: Will the Minister of DRINKING WATER AND 
SANITATION be pleased to state:

(a) the details of schemes/programmes outlined to be undertaken under the 
Swachh Bharat Mission;

(b) whether any concrete steps have been outlined for further progress of the 
mission after its initial success and if so, the details thereof;

(c) the details of manners in which this Mission would function on the National 
and the State and district levels;

(d) how Government plans on ensuring continued implementation and enforcement 
of the Abhiyan in the country; and

(e) whether Government intends on laying down penal provisions for those who 
violate cleanliness norms in the country and if so, the details thereof and if not, reasons 
therefor?

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI 
CHAUDHARY BIRENDER SINGH): (a) to (d) The Swachh Bharat Mission has been 
launched on 2nd October, 2014, which aims, inter-alia, at keeping towns and villages 
clean and attaining an open defecation free India by 2nd October, 2019.

The Swachh Bharat Mission comprises of two Sub Missions, namely the Swachh 
Bharat Mission (Gramin) [(SBM(G)] and Swachh Bharat Mission (Urban) for rural and 
urban areas respectively.

The details of the activities to be undertaken under the SBM(G) are:-

 • Incentives for the construction of Individual household latrine (IHHL) of ` 
12000, including central share of `9000.00 (` 10800.00 in case of special 
category states) and State share of ` 3000.00 (` 1200.00 in case of special 
category states) is available to all BPL households and to identified Above 
Poverty Line (APL) households (all SCs/STs, small and marginal farmers, 
landless labourers with homestead, physically handicapped and women-
headed households).

 • Upto ` 2 lakh is available for the construction of Community Sanitary 
Complexes at a sharing pattern of 60:30:10 (Centre: State: Community)
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 • Funds for Solid and Liquid Waste Management projects is available for each 
Gram Panchayat, with a cap of ` 7/12/15/20 lakh to be applicable for Gram 
Panchayats having upto 150/300/500/ more than 500 households on a Centre 
and State/GP sharing ratio of 75:25.

 • Provision for Information, Education and Communication activities (IEC) is 
available at 8% of total Project cost, with 3% to be utilised at the Central level 
and 5% at State level

 • The demand for sanitation facilities is to be created by triggering ‘Behaviour 
change’ by intensifying Information, Education and Communication (IEC) 
and Inter Personal Communication (IPC) campaigns as Sanitation is a Mindset 
issue.

 • Outputs (Construction) and Outcomes (usage) will be monitored.

 • Strong Administrative structure is being set up for the Mission at Central, 
State and District and GP levels.

 • Use of Technology to Monitor Household coverage through a Hand held 
device to capture photos of beneficiary, toilet and Coordinates is being taken 
up.

At the national level the Swachh Bharat Mission (Gramin) will be implemented through 
Ministry of Drinking Water and Sanitation. At State and District levels, the Mission will 
be implemented through State Swachh Bharat Missions and District Swachh Bharat 
Missions respectively. These Missions will ensure implementation of the activities as per 
the guidelines and instructions of the SBM(G).

(e) As Sanitation is a State subject, it is the State Governments which have the 
power to make penal provisions for those who violate cleanliness norms.

Supply	of	safe	drinking	water	to	households

1567.  SHRI RAM KUMAR KASHYAP: Will the Minister of DRINKING WATER 
AND SANITATION be pleased to state:

(a) whether 20 per cent of households have to travel more than half a kilometer 
for drinking water;

(b) whether over 20 per cent of Indians get their water from unsafe sources 
including untreated sources for tap-usersand uncovered wells;
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(c) whether it is a fact that less than five per cent of households get their drinking 
water from a tap; and

(d) if so, the measures taken to supply safe drinking water in every household 
inrural India?

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI 
CHAUDHARY BIRENDER SINGH): (a) Yes, Sir. As per Census 2011, 22.10% of rural 
households have to travel more than half a kilometer for fetching drinking water in rural 
areas while 8.1% of the urban households have to fetch drinking water from a distance of 
more than 100 metres.

(b) Yes, Sir. as per Census 2011, 24.4% of households access drinking water from 
sources that include untreated water from taps, uncovered wells and other sources.

(c) No, Sir. As per Census 2011, 30.8% of the rural households get their drinking 
water from taps. As per the information entered by the States on the Integrated Management 
Information (IMIS) of the Ministry the percentage rural population covered with Piped 
water supply as on 1.04.2014 is 46.77.

(d) The Government of India administers the National Rural Drinking Water 
Programme (NRDWP) under which the financial and technical assistance is provided 
to States to supplement their efforts to provide adequate safe drinking water to the rural 
population. A budgetary allocation of ` 11,000 crores has been provided for NRDWP in 
2014-15. Under NRDWP, the Government of India has given priority to cover partially 
covered habitations and quality affected habitations with safe drinking water. In the 
Twelfth Five year plan period, the focus is on piped water supply. The Government 
of India is taking all steps to cover all rural habitations and households with safe and 
adequate drinking water supply on a continuous basis.

Safe	and	clean	drinking	water

1568.  SHRI KIRANMAY NANDA: Will the Minister of DRINKING WATER 
AND SANITATION be pleased to state:

(a) whether Government has formulated any State-wise and year-wise road map 
to provide safe and clean drinking water to all by 2020; and

(b) if so, the details thereof and if not,the reasons therefor?

THE MINISTER OF DRINKING WATER AND SANITATION  
(SHRI CHAUDHARY BIRENDER SINGH): (a) and (b) Rural drinking water supply is 
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a State subject. The State Governments are vested with powers to select, plan, approve 
and implement drinking water supply schemes under the National Rural Drinking Water 
Programme (NRDWP), to cover more habitations with piped drinking water supply. The 
number of partially covered habitations and quality affected habitations to be taken up for 
coverage during a year in a State is decided at the beginning of the financial year during 
the Annual Action Plan meeting with the State.

Government has made a Strategic Plan for providing drinking water supply in rural 
areas of the Country. Under the Strategic Plan for rural drinking water supply for the 
period 2011-2022, covering the two Five Year Plan periods, the interim goal till 2017 i.e. 
by the end of Twelfth Five Year plan period, is to cover 50% of all rural households with 
piped water supply, and 35% of rural households with household tap connections. By 
2022, the goal is to cover 90% of rural households with piped water supply and with 80% 
having household tap connections. For this the Ministry provides technical and financial 
assistance to the States.

Quality	of	drinking	water

1569.  SHRIMATI GUNDU SUDHARANI: Will the Minister of DRINKING 
WATER AND SANITATION be pleased to state:

(a) whether it is a fact that NRDWP guidelines clearly mentions that IS-10500 
standards have to be followed regarding quality specifications of drinking water being 
supplied in rural areas;

(b) if so, whether the above standards are really being followed in the country;

(c) if not, the reasons therefor; and

(d) what efforts the Ministry is making to ensure that IS-10500 is strictly followed 
in the country?

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI 
CHAUDHARY BIRENDER SINGH): (a) to (c) As per Annexure-1, on page-41 of the 
Guidelines of National Rural Drinking Water Programme, Water is defined as safe if it 
is free from biological contamination (guinea worm, typhoid, cholera, typhoid, etc.) and 
within the chemical contamination (excess fluoride, brackishness, iron, arsenic, nitrate, 
etc.) as per IS-10500 standard of Bureau of Indian Standards as revised in 2012. State 
Governments are following this standard for some of the major contaminants of local 
importance and reporting water quality affected habitations which have such contaminants 
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in excess of permissible limits of IS-10500.

(d) During all review meetings, Annual Action Plan meetings, Workshops, 
Conferences and during field visits of the officers of the Ministry, the State Department 
dealing with rural drinking water supply have been advised to follow drinking water 
quality standards as per IS-10500 while providing such facilities in the rural habitations 
of the country. The Ministry has published and distributed the Uniform Drinking Water 
Quality Monitoring Protocol to all States for standardization of water quality testing in 
laboratories at various levels, wherein it has been prescribed to follow IS-10500 standard 
while supplying drinking water.

Shortage	of	drinking	water	in	backward	and	tribal	areas

1570.  SHRIMATI VIPLOVE THAKUR: Will the Minister of DRINKING WATER 
AND SANITATION be pleased to state:

(a) whether there is acute shortage of drinking water in the backward and tribal 
dominated rural areas of the country including Kangra, Lahaul and Spiti, Bilaspurand 
Kinnaur regions in Himachal Pradesh;

(b) if so, the details thereof; and

(c) the steps being taken by Government to provide drinking water to such 
backward and tribal dominated rural areas across the country, funds allocated/released 
for the purpose during the Twelfth Five Year Plan, year-wise and State/UT wise? 

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI 
CHAUDHARY BIRENDER SINGH): (a) and (b) The Ministry maintains the data 
regarding coverage of rural population with drinking water supply in terms of habitations 
only. Data in this respect on the basis of backwardness is not being maintained. As a whole, 
there is a shortage of drinking water. Shortage of drinking water to a rural habitation 
can be defined as a habitation where all the population is not being provided with the 
potable drinking water of 40 litres per capita per day (lpcd). Such habitations are called 
partially covered habitations. Similarly habitations where water is contaminated through 
chemical contaminants or bacteriological contaminants are categorized as quality effected 
habitations. The Ministry has an online Integrated Management Information System 
(IMIS) in which States have reported status of rural habitations in terms of coverage of 
adequate and potable drinking water supply as fully covered, partially covered and quality 
affected habitations. As far as Scheduled Tribes concentrated habitations is concerned, 
as reported by the State in the Integrated Management Information System (IMIS) of 
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the Ministry, the State of Himachal Pradesh has 3242 Scheduled Tribes concentrated 
habitations. The position of fully covered habitations, partially covered habitations and 
quality effected habitations for Himachal Pradesh state for each district including Kangra, 
Lahaul and Spiti, Bilaspur and Kinnaur under Scheduled Tribes category is given in 
Statement-I (See below).

The State/UT-wise details regarding coverage with regard to tribal areas in the 
country are given in Statement-II (See below).

(c) Rural water supply is a State subject. This Ministry supplements the efforts of 
the States to provide drinking water supply including through piped drinking water supply 
schemes by providing technical and financial assistance to the States under the centrally 
sponsored National Rural Drinking Water Programme (NRDWP) in rural areas of the 
country. The State Governments are vested with powers to select, plan and implement 
drinking water supply schemes under the NRDWP. The Ministry has urged the States to 
take up more piped drinking water supply schemes in the Twelfth Five Year Plan period 
under the NRDWP. Funds allocated/released for the purpose during the Twelfth Five Year 
Plan Period, year and State/UT - wise is given in Statement-III.

Statement-I

The position of Fully Covered habitations, Partially Covered habitations  
and quality effected habitations for Himachal Pradesh

Sl.  District Total Fully Partially Quality  
No.   Covered Covered Affected

  No of  No of No of No of 
  Habitation Habitation Habitation Habitation

1       2 3 4 5 6 

1. Bilaspur 83 43 40 0 

2. Chamba 2130 1633 497 0 

3. Hamirpur 9 8 1 0 

4. Kangra 202 189 13 0 

5. Kinnaur 267 260 7 0 

6. Kullu 19 19 0 0 

7. Lahul And Spiti 327 279 48 0 

8. Mandi 54 21 33 0 
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1       2 3 4 5 6 

  9. Shimla 11 10 1 0 

10. Sirmaur 47 31 16 0 

11. Solan 76 63 13 0 

12. Una 17 16 1 0

 ToTal 3242	 2572	 670	 0	

Statement-II

The State/uT-wise details regarding coverage with regard  
to tribal areas in the country

Sl.  Name of the State  Scheduled Tribe (No. of habitations)
No.  As on Target Achievement 
  01.04.2014 (2014-15) (As on 4.12.14)
1            2 3 4 5

1. Andhra Pradesh 7603 381 164

2. Bihar 1766 152 68

3. Chhattisgarh 49978 7018 2953

4. Goa 50 0 0

5. Gujarat 14633 1192 312

6. Haryana 0 0 0

7. Himachal Pradesh 3242 85 44

8. Jammu and Kashmir 2930 130 50

9. Jharkhand 55352 6454 1890

10. Karnataka 2516 515 305

11. Kerala 40 0 0

12. Madhya Pradesh 55771 5037 3051

13. Maharashtra 17505 676 166

14. Odisha 57600 7550 2671

15. Punjab 0 0 0

16. Rajasthan 21697 442 50

17. Tamil Nadu 2706 56 25
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1            2 3 4 5

18. Telangana 7560 552 289

19. Uttar Pradesh 808 3 2

20. Uttarakhand 1230 28 6

21. West Bengal 9175 421 212

22. Arunachal Pradesh 7005 232 104

23. Assam 17507 1934 184

24. Manipur 2257 141 88

25. Meghalaya 9007 404 52

26. Mizoram 769 80 9

27. Nagaland 1504 117 120

28. Sikkim 816 58 27

29. Tripura 4750 810 454

30. Andaman and Nicobar Islands 91 0 0

31. Puducherry 0 0 0

32. Dadra and Nagar Havali 66 0 0

33. Daman and Diu 6 0 0

34. Lakshadweep 9 0 0

 ToTal	 355949	 34468	 13296

Statement-III

Details of Financial Allocation and Releases under NRDWP  
during Tewlfth Five Year Plan

(` in crores)

Sl.  State/UT                  2012-13                2013-14                  2014-15
No.                (As on 03.12.2014) 
  Allocation Release Allocation Release Allocation Release

1        2 3 4 5 6 7 8

1. Andhra Pradesh 563.39 485.14 635.44 631.52 334.03 163.77

2. Bihar 484.24 224.3 432.38 338.95 483.81 187.36
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1        2 3 4 5 6 7 8

3. Chhattisgarh 168.89 148.64 136.13 135.2 163.83 88.66

4. Goa 6.07 0.03 5.5 0 5.31 0

5. Gujarat 578.29 717.47 533.73 515.07 532.40 261.34

6. Haryana 250.24 313.41 229.46 229.52 239.28 166.17

7. Himachal 153.59 129.9 138.51 130.81 150.93 72.42 
 Pradesh

8. Jammu and 510.76 474.5 462.43 414.82 508.01 226.63 
 Kashmir

9. Jharkhand 191.86 243.43 172.85 243.29 195.11 90.46

10. Karnataka 922.67 869.24 868.75 897.29 588.28 463.41

11. Kerala 193.59 249.04 155.58 212.04 129.73 115.12

12. Madhya Pradesh 447.33 539.56 404.80 474.95 446.55 400.63

13. Maharashtra 897.96 846.48 788.47 690.27 778.15 356.17

14. Odisha 243.91 210.58 227.35 317.07 227.80 190.13

15. Punjab 101.9 144.27 96.89 147.95 87.03 58.53

16. Rajasthan 1352.54 1411.36 1231.05 1332.49 1357.17 1236.89

17. Tamil Nadu 394.82 570.17 273.63 387.11 351.39 295.53

18. Telangana - - - - 198.93 185.45

19. Uttar Pradesh 1060.87 980.06 923.19 794.93 896.14 382.52

20. Uttarakhand 159.74 74.28 145.58 87.61 154.95 42.06

21. West Bengal 523.53 502.36 490.63 485.83 442.32 210.76

22. Arunachal 145.32 223.22 201.23 237.32 78.63 71.81 
 Pradesh

23. Assam 525.71 659.21 470.00 514.98 554.96 478.85

24. Manipur 69.99 66.21 58.76 55.3 73.95 40.9

25. Meghalaya 73.96 97.61 92.18 103.4 55.02 48.74

26. Mizoram 48.35 47.92 38.42 44.89 45.51 15.73

27. Nagaland 110.25 110.2 56.66 61.07 80.81 52.97
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1        2 3 4 5 6 7 8

28. Sikkim 36.69 32.36 16.88 26.56 25.75 24.85

29. Tripura 70.66 100.59 59.29 89.93 66.67 61.7

30. Andaman and 1.15 0.78 1.04 0.09 0.99 0.44 
 Nicobar Islands

31. Chandigarh 0 0 0.00 0 0 0

32. Dadra and 0 0 0.00 0 0 0 
 Nagar Haveli

33. Daman and Diu 0 0 0.00 0 0 0

34. Delhi 0 0 0.00 0 0 0

35. Lakshadweep 0 0 0.00 0 0 0

36. Pondicherry 1.75 0.88 1.59 0.06 1.86 0

 ToTal	 10290.02	 10473.2	 9348.40	 9600.32	 9255.30	 5990.00

District	projects	under	TSC/NbA

1571.  SHRIMATI VIPLOVE THAKUR: Will the Minister of DRINKING WATER 
AND SANITATION be pleased to state:

(a) the number of district projects sanctioned under Total Sanitation Campaign 
(TSC)/Nirmal Bharat Abhiyan (NBA) in the country including Himachal Pradesh during 
each of the last three years and the current year, State/UT-wise;

(b) the targets set and achievements made in this regard during the said period, 
State-wise; and

(c) the number of Individual Household Latrines (IHHLs), school and anganwadi 
toilets constructed in Himachal Pradesh under TSC during that period along with the 
amount sanctioned, released and spent for the purpose?

THE MINISTER OF DRINKING WATER AND SANITATION (SHRI 
CHAUDHARY BIRENDER SINGH): (a) The State/UT-wise total number of district 
projects sanctioned upto now and number of project sanctioned during each of the last 
three years and current year under Total Sanitation Campaign (TSC)/Nirmal Bharat 
Abhiyan (NBA) in the country including Himachal Pradesh is given in Statement-I (See 
below).
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(b) Since TSC/NBA was a demand driven scheme, hence no State-wise targets 
were fixed? However the number of Individual household latrines (IHHLs), School and 
Anganwadi toilets constructed under Total Sanitation Campaign (TSC)/Nirmal Bharat 
Abhiyan (NBA) as reported by the States on the online Monitoring Information System 
during last three years and current year. State/UT-wise is given in Statement-II (See 
below).

(c) The number of Individual Household Latrines (IHHLs), school and anganwadi 
toilets constructed in Himachal Pradesh along with the amount released and spent by the 
state under TSC/NBA during last 3 years and current year is as under:-

Year IHHLs School Anaganwadi Fund  Expenditure 
  toilets toilets released  reported 
    (` in lakh) (` in lakh)

2011-12 30066 802 132 469.57 1274.65

2012-13 5183 1215 1066 1666.96 1666.96

2013-14 9170 638 38 3049.74 2261.76

2014-15 34814 182 5 5239.15 579.89 
(Upto November, 2014)

Statement-I

State/uT-wise Total No. of Project Sanctioned and no. of project sanctioned  
during last 3 years and current year under TSC/NBA

State Name No. of  2011-12 2012-13 2013-14 2014-15 
 Project     (Upto 
 Sanctioned    Nov’14)

1 2 3 4 5 6

Andhra Pradesh 13 0 0 0 0

Arunachal Pradesh 16 0 0 0 0

Assam 26 0 0 0 0

Bihar 38 0 0 0 0

Chhattisgarh 27 0 0 0 11*

Dadra and Nagar 1 0 0 0 0 
Haveli

Goa 2 0 0 0 0
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1 2 3 4 5 6

Gujarat 25 0 0 0 0

Haryana 21 0 0 0 1*

Himachal Pradesh 12 0 0 0 0

Jammu and 21 0 0 0 0 
Kashmir 

Jharkhand 24 0 0 0 0

Karnataka 29 0 0 0 0

Kerala 14 0 0 0 0

Madhya Pradesh 50 0 0 0 0

Maharashtra 33 0 0 0 0

Manipur 9 0 0 0 0

Meghalaya 7 0 0 0 0

Mizoram 8 0 0 0 0

Nagaland 11 0 0 0 0

Odisha 30 0 0 0 0

Puducherry 1 0 0 0 0

Punjab 20 0 0 0 0

Rajasthan 32 0 0 0 0

Sikkim 4 0 0 0 0

Tamil Nadu 29 0 0 0 0

Telangana 9 0 0 0 0

Tripura 8 0 0 0 4*

Uttar Pradesh 75 0 0 0 4*

Uttarakhand 13 0 0 0 0

West Bengal 19 0 0 0 0

 627 0 0 0 20*

* These districts are created by re-organisation of earlier districts.



[8 December, 2014] 123Written Answers to  unstarred Questions
St

at
em

en
t-I

I

St
at

e/
u

T-
w

is
e 

no
. o

f I
nd

iv
id

ua
l h

ou
se

ho
ld

 la
tr

in
es

 (I
H

H
Ls

), 
sc

ho
ol

 a
nd

 A
ng

an
w

ad
i t

oi
le

ts
  

co
ns

tr
uc

te
d 

un
de

r N
BA

 d
ur

in
g 

la
st

 th
re

e 
ye

ar
s a

nd
 c

ur
re

nt
 y

ea
r

Sl
.  

   
  S

ta
te

 
 

20
11

-1
2 

 
 

20
12

-1
3 

 
 

20
13

-1
4 

 
 

20
14

-1
5 

 
N

o.
  

 
 

 
 

 
 

 
 

 
 

(U
pt

o 
N

ov
, 2

01
4)

 
 

IH
H

Ls
 

Sc
ho

ol
  

A
ng

an
- 

IH
H

Ls
 

Sc
ho

ol
  

A
ng

an
- 

IH
H

Ls
 

Sc
ho

ol
  

A
ng

an
- 

IH
H

Ls
 

Sc
ho

ol
  

A
ng

an
- 

 
 

 
to

ile
ts

 
w

ad
i  

 
to

ile
ts

 
w

ad
i 

 
to

ile
ts

 
w

ad
i 

 
to

ile
ts

 
w

ad
i 

 
 

 
 

to
ile

t 
 

 
to

ile
t 

 
 

to
ile

t 
 

 
to

ile
t

1 
   

   
2 

3 
4 

5 
6 

7 
8 

9 
10

 
11

 
12

 
13

 
14

 

1.
 

A
nd

hr
a 

Pr
ad

es
h 

48
63

90
 

51
69

 
55

2 
19

51
02

 
24

61
 

51
5 

13
87

21
 

21
48

 
13

05
 

35
26

5 
85

 
0

2.
 

A
ru

na
ch

al
 P

ra
de

sh
 

27
78

1 
4 

76
 

57
60

 
0 

8 
14

43
3 

30
 

14
8 

35
40

 
11

0 
42

3.
 

A
ss

am
 

51
02

43
 

63
3 

12
0 

27
32

40
 

77
 

76
 

16
06

02
 

63
3 

19
5 

13
90

7 
21

 
42

4.
 

B
ih

ar
 

83
99

27
 

22
57

5 
15

21
 

79
66

99
 

17
00

9 
48

22
 

16
16

46
 

50
76

 
14

37
 

41
58

1 
46

3 
11

5.
 

C
hh

at
tis

ga
rh

 
82

49
6 

19
18

 
36

5 
52

04
5 

13
87

 
22

0 
67

45
7 

0 
18

 
29

37
6 

0 
0

6.
 

D
ad

ra
 a

nd
 N

ag
ar

 H
av

el
i 

0 
0 

0 
0 

0 
0 

0 
0 

0 
 

 

7.
 

G
oa

 
0 

0 
0 

0 
0 

0 
0 

0 
0 

0 
0 

0

8.
 

G
uj

ar
at

 
32

13
57

 
51

82
 

47
4 

17
19

77
 

46
66

 
45

1 
15

52
68

 
11

14
 

49
0 

10
18

27
 

0 
0

9.
 

H
ar

ya
na

 
10

39
13

 
65

7 
63

3 
62

94
9 

14
8 

31
5 

11
64

26
 

91
5 

71
8 

54
82

1 
13

12
 

11
96

10
. 

H
im

ac
ha

l P
ra

de
sh

 
30

06
6 

80
2 

13
2 

51
83

 
12

15
 

10
66

 
91

70
 

63
8 

38
 

34
81

4 
18

2 
5

11
. 

Ja
m

m
u 

an
d 

K
as

hm
ir 

70
62

6 
26

82
 

97
 

71
90

0 
20

11
 

76
 

70
88

4 
36

3 
4 

38
6 

0 
0

12
. 

Jh
ar

kh
an

d 
53

47
9 

12
28

 
10

67
 

48
50

0 
61

3 
68

4 
76

81
8 

68
2 

16
3 

40
15

1 
70

4 
14

8

13
. 

K
ar

na
ta

ka
 

41
47

82
 

10
62

 
10

46
 

29
64

29
 

17
58

 
68

7 
50

56
97

 
14

83
 

14
16

 
29

57
58

 
24

0 
56

6



[RAJYA SABHA]124 Written Answers to  unstarred Questions
1 

   
   

2 
3 

4 
5 

6 
7 

8 
9 

10
 

11
 

12
 

13
 

14

14
. 

K
er

al
a 

21
88

 
76

 
60

 
56

74
 

34
 

32
2 

39
60

1 
40

0 
77

 
19

36
4 

28
6 

16

15
. 

M
ad

hy
a 

Pr
ad

es
h 

90
07

69
 

43
68

7 
18

56
 

55
81

89
 

10
33

 
80

4 
51

55
83

 
59

 
36

4 
24

93
75

 
66

 
0

16
. 

M
ah

ar
as

ht
ra

 
51

95
63

 
53

9 
57

9 
18

93
06

 
15

9 
58

00
 

55
90

42
 

20
 

31
1 

98
96

4 
6 

4

17
. 

M
an

ip
ur

 
55

30
6 

70
3 

14
4 

43
91

7 
0 

53
 

35
44

2 
0 

0 
80

00
 

0 
0

18
. 

M
eg

ha
la

ya
 

51
55

0 
20

77
 

59
5 

14
40

6 
16

03
 

13
0 

29
01

2 
16

78
 

15
8 

11
94

4 
18

88
 

13
0

19
. 

M
iz

or
am

 
17

23
7 

0 
23

6 
49

67
 

10
6 

21
9 

45
24

 
68

9 
81

 
46

1 
35

 
5

20
. 

N
ag

al
an

d 
46

31
8 

30
4 

16
8 

22
14

9 
28

 
20

 
20

10
2 

64
6 

28
3 

0 
0 

0

21
. 

O
di

sh
a 

35
91

71
 

19
84

 
33

20
 

11
83

18
 

11
38

 
95

6 
33

75
9 

37
3 

45
 

22
46

6 
17

 
4

22
. 

Pu
du

ch
er

ry
 

0 
0 

0 
0 

0 
0 

0 
0 

0 
 

 

23
. 

Pu
nj

ab
 

32
53

5 
5 

11
97

 
57

42
1 

34
5 

62
0 

39
12

 
0 

16
2 

16
10

 
0 

64

24
. 

R
aj

as
th

an
 

73
03

85
 

52
97

 
20

15
 

25
28

00
 

15
51

1 
34

21
 

26
61

97
 

67
30

 
57

18
 

69
09

1 
0 

40

25
. 

Si
kk

im
 

0 
0 

0 
0 

0 
0 

34
43

 
16

6 
10

0 
27

55
 

50
5 

36

26
. 

Ta
m

il 
N

ad
u 

41
07

94
 

56
05

 
12

02
 

32
42

16
 

30
95

 
20

76
 

31
34

02
 

14
03

 
90

4 
15

28
60

 
14

31
 

14

27
. 

Te
la

ng
an

a 
16

78
92

 
21

39
 

49
6 

18
91

77
 

17
38

 
10

59
 

18
06

82
 

36
86

 
15

04
 

61
49

1 
60

2 
0

28
. 

Tr
ip

ur
a 

24
76

1 
10

35
 

77
7 

70
35

 
41

2 
2 

60
77

 
65

 
87

1 
96

18
 

38
 

66
6

29
. 

U
tta

r P
ra

de
sh

 
16

13
38

4 
18

 
50

4 
13

48
73

 
30

 
80

 
78

90
92

 
30

 
45

 
14

49
84

 
1 

0

30
. 

U
tta

ra
kh

an
d 

12
50

51
 

19
2 

29
 

97
81

5 
34

4 
19

 
91

08
4 

16
9 

21
 

24
24

3 
25

 
0

31
. 

W
es

t B
en

ga
l 

80
09

00
 

16
89

8 
91

48
 

55
91

15
 

19
47

5 
12

17
6 

60
82

18
 

85
00

 
57

42
 

21
31

36
 

46
63

 
94

8

 
To

Ta
l 

87
98

86
4 

12
24

71
 

28
40

9 
45

59
16

2 
76

39
6 

36
67

7 
49

76
29

4 
37

69
6 

22
31

8 
17

41
78

8 
12

68
0 

39
37



[8 December, 2014] 125Written Answers to  unstarred Questions

Non-compliance	of	RTE	norms

1572. SHRIMATI VANDANA CHAVAN: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the details of schools shut down for non-compliance of RTE norms so far, 
State-wise;

(b) the details of schools given a notice for closure for non-compliance of those 
norms, State-wise;

(c) whether Government has conducted an opinion poll in the areas where schools 
were shut down;

(d) whether children in the areas, where the schools were shut down, have any 
viable alternatives for quality education; and

(e) whether Government proposes to implement school vouchers giving freedom 
for the parents and children to choose their schools, in the backdrop of poor quality 
education in Government schools?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (d) No State Government has reported shutting down 
of any school due to non -compliance of the norms of the Right of Children to Free and 
Compulsory Education (RTE) Act, 2009 which has come into force from 1st April, 2010. 
As per District Information System for Edcuation (DISE) data, the number of schools 
imparting elementary education in 2009-10 was 13.03 lakh which has increased to 14.49 
lakh in 2013-14.

(e) There is no proposal to implement school vouchers giving freedom for the 
parent and children to choose their schools. However, as per Section 12(1)(c) of the RTE 
Act, private unaided non-minority schools are to provide admission on 25% seats in class 
I or pre-primary as the case may be, for children from disadvantaged and economically 
weaker sections of society.

Education	of	underprivileged	children

1573. SHRIMATI VANDANA CHAVAN: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government has data on the number of slum children, street children 
and the children of migrant labourers and if so, the details thereof, State-wise;
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(b) the steps taken to integrate those children into the school education system;

(c) whether Government has any schemes to support NGOs and voluntary 
organisations engaged in education of underprivileged children, including children in 
slums and streets; and

(d) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) The number of Out of School Children (OoSC) living in 
slums was estimated at 4.73 lakh in 2014 as per All India Survey of OoSC conducted 
by an independent agency. State-wise details of OoSCs living in slums are given in 
Statement-I (See below). During 2014-15, States have identified 1.35 lakh children 
affected by migration. State wise status is given in Statement-II (See below). There is no 
specific data of street children available.

(b) Under Sarva Shiksha Abhiyan (SSA), steps taken to include such children 
are, inter alia, opening of schools in the neighbourhood, construction of additional class 
rooms, provision of drinking water & toilet facility, provision of additional teachers, 
textbooks, uniforms (for all girls and children belonging to SC, ST and BPL families in 
government schools), provision of residential schools/Hostels, Transport/Escort facility, 
special training programmes providing flexible bridge courses and Mid Day Meals.

(c) and (d) The SSA framework of implementation encourages participation of NGOs 
and civil society organisations in implementation and monitoring of the programme and 
its components.

Statement-I

Number and Percentage of Out of school children living in Slum areas - 2014

Sl. No. State Total Estimated Slum out of school Children

 Central	Zone	 99765

1. Chhattisgarh 0

2. Madhya Pradesh 77125

3. Uttar Pradesh 7308

4. Uttarakhand 15332

 East	Zone	 122664

5. Andaman and Nicobar Islands 275
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Sl. No. State Total Estimated Slum out of school Children

6. Bihar 41096

7. Jharkhand 0

8. Odisha 23876

9. West Bengal 57417

 North	Zone	 100227

10. Chandigarh 0

11. Haryana 2849

12. Himachal Pradesh 0

13. Jammu and Kashmir 0

14. NCT of Delhi 79631

15. Punjab 11776

16. Rajasthan 5972

 North-East	Zone	 15223

17. Assam 14947

18. Arunachal Pradesh 0

19. Manipur 0

20. Meghalaya 0

21. Mizoram 0

22. Nagaland 0

23. Sikkim 0

24. Tripura 277

 South	Zone	 62603

25. Andhra Pradesh 14080

26. Goa 0

27. Karnataka 25540

28. Kerala 0

29. Lakshadweep 0
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Sl. No. State Total Estimated Slum out of school Children

30. Puducherry 0

31. Tamil Nadu 22983

 West	Zone	 72647

32. Dadra and Nagar Haveli 0

33. Daman and Diu 0

34. Gujarat 37893

35. Maharashtra 34754

 all IndIa 473130

Statement-II

Migrant Children 2014-15

Sl. No.         State No. of children

1. Andhra Pradesh 12205

2. Assam 712

3. Bihar 813

4. Chhattisgarh 1131

5. Gujarat 28503

6. Jammu and Kashmir 5032

7. Jharkhand 423

8. Karnataka 18261

9. Madhya Pradesh 4689

10. Maharashtra 53508

11. Odisha 9930

 ToTal 135207

Source: State Governments.

Quality	control	of	mid	day	meals

1574.  SHRI K.N. BALAGOPAL: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether there is any mechanism in place to test the quality of mid day meals 
served in schools;
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(b) if so, the details thereof;

(c) the details of test results of mid day meal samples during the last five years; 
and

(d) the steps Government is planning to ensure the continuous supply of quality 
foods to school children?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (c) The Mid Day Meal Guidelines provide for engagement 
of accredited labs by the State Governments for testing of the meals served in the schools. 
Two States viz. Delhi and Punjab have engaged accredited laboratories for testing of meals 
samples. The Central Government has requested other States also to conduct testing of 
meals through accredited labs. The Government of NCT Delhi has reported that 2244 
meal samples have been tested since 2010.

(d) The Government has taken following steps to ensure quality meals to the 
children:

 (i) Upward revision of cooking cost by 7.5% every year from 2010.

 (ii) Engagement of cook-cum-helpers with an honorarium of ` 1000 per  
   month to each cook-cum-helper.

 (iii) Revision of norms for construction of kitchen-cum-stores for safe  
   storage and preparation of meals in a hygienic environment.

 (iv) Training to cook-cum-helpers by the States on safety, quality and  
   hygiene.

 (v) Instructions to States for procurement of Agmark quality and branded  
   items.

 (vi) Tasting of meals by 2-3 adults including at least one teacher.

b.	Tech	seats	in	Delhi

1575. SHRIMATI SASIKALA PUSHPA: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the details of seats available in B.Tech in various universities in Delhi, at 
present and the number of seats available in each university;

(b) whether the seats available are meager compared to the population of the 
State;
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(c) if so, the details thereof;

(d) whether Government is proposing to increase the number of seats during the 
next year; and

(e) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) The University Grants Commission (UGC) has informed 
that four Universities and one Deemed to be University in Delhi, are offering B. Tech. 
programmes. The university-wise breakup of intake capacity in B.Tech. courses in 
Universities and Deemed to be Universities in Delhi is as under:

           Name of University Intake

Delhi Technological University, Delhi 1713

Guru Gobind Singh Indraprastha University, New Delhi   5995*

Jamia Hamdard University 120

Jamia Millia Islamia, New Delhi 700

University of Delhi, Delhi 40

ToTal 8568

* includes colleges intake

(b) to (e) In addition to the above-mentioned seats, B.Tech. Programme is also being 
offered in Delhi by Indian Institute of Technology, Delhi; National Institute of Technology, 
Delhi; School of Planning and Architecture, New Delhi; and Indraprastha Institute of 
Information Technology, Delhi. The All India Council for Technical Education (AICTE) 
has informed that the overall availability of seats in B.Tech. courses may be meager in 
comparison to the population of Delhi. However, the National Capital Region (NCR) is 
having sufficient number of Engineering Colleges located in the states of Uttar Pradesh, 
Haryana and Rajasthan to accommodate students from Delhi.

Programme	for	meritorious	students

1576. SHRI RANJIB BISWAL: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government on the Central Board of Secondary Education has held a 
programme to felicitate meritorious students;
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(b) if so, the details thereof;

(c) the number of students, particularly from Odisha, felicitated in the 
programme;

(d) the criteria laid down for selection of students for the programme;

(e) whether adequate financial assistance is provided to the meritorious students 
which would help poor and tribal students to pursue studies; and

(f) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (c) Central Board of Secondary Education (CBSE) 
organized ABHINANDAN programme on 14th August 2014 to facilitate meritorious 
students including seven students from Odisha.

(d) to (f) The following were Selection Criteria for selection of students:-

 • Toppers of every course, with parental income ceiling of `50,000/- per 
annum.

 • Students who have been part of the 24 teams in the Science Exhibition 2013.

 • Students who have excelled in CBSE competition Sports Programme in 
2013.

 The Central Board of Secondary Education provides the following scholarships/
reward schemes to meritorious students:-

 • Reward of ̀ 1 Lakh to 200 toppers including SC/ST and General category who 
have studied from Class IX to XII in CBSE affiliated Government Schools 
from 2013. From 2014, reward is being provided to 400 toppers.

 • Single Girl Child Scholarship for pursuing further studies for Classes XI & 
XII @ `500/- p.m. as per eligibility of candidates according to scheme.

 • The Central Board of Secondary Education provides Board Merit Scholarship 
Scheme for SC/ST candidates @ `250/- for Class-X per Month and `500/- for 
Class-XII per Month.

 • Scholarship to the wards of CBSE employees’ who secured 60% or equivalent 
Grades of 60% @ ` 400/- for Class-VI to VIII and `500/- for Class-IX & XII 
per month.
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The Central Board of Secondary Education also facilitates Central Sector Scholarship 

Scheme (CSSS) for pursuing graduation & post graduation level for professional as well 

as academic courses to meritorious students of Class-XII @ ` 10000/- for graduation 

level and `20000/- for post-graduation level (per annum). The scheme is fully funded by 

Ministry of Human Resource Development.

Access	of	women	students	to	AMu	library

1577.  SHRI M.P. ACHUTHAN:

 SHRI D. RAJA:

 SHRI AVINASH RAI KHANNA:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Vice-Chancellor of Aligarh Muslim University has recently 

ordered that women undergraduate students would not be given access to the Maulana 

Azad Library, the main library on the campus and if so, the details thereof and the reasons 

therefor;

(b) whether the Central Government has sought an explanation from AMU on the 

issue; and

(c) if so, the response of AMU in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 

SMRITI ZUBIN IRANI): (a) As per the information provided by the Aligarh Muslim 

University (AMU), the present Vice-Chancellor has not given any orders on the Maulana 

Azad Library issue.

(b) On the basis of Press Report of discriminatory action on denial of access of 

girl students of Women College to the Maulana Azad Library, several clarifications were 

sought from the AMU.

(c) AMU has clarified that there is no restriction on entry of girls, studying at 

AMU main campus to the Maulana Azad Library. Only girls of Women’s College, which 

is located three kilometres away, were not given membership of this Library for various 

reasons. AMU has further informed that in compliance of the Allahabad High Court 

ruling dated 25.11.2014 in PIL No. 61150 of 2014 girls of Women’s College can now 

have access to the Maulana Azad Library from 08.00 a.m. to 11.00 a.m. every Sunday 

commencing from 7th December, 2014.
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Remedial	teaching	under	RTE	Act

1578.  SHRI TIRUCHI SIVA: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the Right to Education Act (RTE) addresses the need 
for remedial teaching only for students who enter school after the age of six years rather 
than ensuring remediation for all children who are behind the grade level;

(b) whether it is also a fact that the Act allows schools to have significantly less 
than 25 per cent enrolment of disadvantaged students because it does not specify that 25 
per cent needs to be maintained beyond the entry level;

(c) whether the Act does not adequately address the lack of quality teachers; and

(d) if so, what actions Government proposes to rectify the situation?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) Section 4 of the Right of Children to Free and Compulsory 
Education (RTE) Act, 2009 provides for the admission of a child above six years of age in 
class I or a child who has not been admitted in any school or though admitted, could not 
complete his or her elementary education, in a class appropriate to his or her age. The Act 
provides for special training to children to enable them to enrol in the appropriate class.

(b) Section 12(1)(c) of the RTE Act, 2009 mandates reservation in private unaided 
non-minority schools for children belonging to weaker sections and disadvantaged groups 
in admission to Class I or pre-primary, as the case may be, to the extent of at least 25% 
seats and to provide free education till the completion of elementary level.

(c) and (d) In exercise of the powers conferred by Section 23(1) of the RTE Act, 
2009, National Council for Teachers Education (NCTE) has been notified by the Central 
Government as the academic authority to lay down the minimum qualifications required 
for a person to be appointed as a teacher. Accordingly, NCTE vide its notification dated 
23.08.2010 (as amended from time-to-time) has prescribed the minimum qualifications 
for classes I to VIII and the passing of a Teacher Eligibility Test (TET), in order to be 
recruited as a teacher. Minimum academic and professional qualifications and qualifying 
the TET, has been done to ensure quality of teachers.

Ranking	of	Indian	universities

1579. SHRI AVINASH RAI KHANNA: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government is aware that, out of 723 Indian universities, not even 
one figured in the world’s top 200 universities;



[RAJYA SABHA]134 Written Answers to  unstarred Questions

(b) if so, whether the Central Government proposes to boost higher education 
infrastructure in the country and improve its quality to compete with their counterparts in 
the world; and

(c) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) Yes, Sir. However, there are several international ranking 
systems, which use different values, indices and parameters to rank higher educational 
institutions. None of these systems are universally accepted and are always open to 
criticism.

(b) and (c) Yes, Sir. The University Grants Commission (UGC) has taken various 
measures for educational reforms, such as the introduction of a semester system, the 
regular updating of curricula and Choice Based Credit Systems (CBCSs), etc. The UGC 
has issued the UGC Minimum Qualifications for Appointment of Teachers and other 
Academic Staff in Universities and Colleges and Measures for the Maintenance of 
Standards in Higher Education, Regulations, 2010 for improving the standard of teaching 
in Indian universities. It has also issued the Mandatory Assessment and Accreditation of 
Higher Educational Institutions, Regulations, 2012 whereby all eligible higher Educational 
institutions are required to get themselves accredited.

UGC also implements various schemes aimed at improving the quality of higher 
education, such as Universities with Potential for Excellence (UPE), Colleges with 
Potential for Excellence (CPE), Special Assistance Programme (SAP), Centres with 
Potential for Excellence in a Particular Area (CPEPA) etc.

The All India Council of Technical Education (AICTE) has informed that in order to 
promote quality of technical education, it has introduced various schemes such as Research 
Promotion Scheme, Faculty Development Programme, Visiting Professorship, National 
Faculty in Engineering and Technology with Industrial Collaboration (NAFETIC), 
Innovation Programme Scheme and Quality Improvement Programme etc. It has also 
issued the Mandatory Accreditation of all Programs/Courses in Technical Education 
Institutions, University Departments and Institutions Deemed to be Universities imparting 
Technical Education Regulations, 2014 which makes it mandatory for each technical 
education institution, university department and institution Deemed to be University 
imparting technical education to get its programs/courses accredited.

Under the Centrally Sponsored Scheme of Rashtriya Uchchatar Shiksha Abhiyan 
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(RUSA), the overall quality of existing State higher educational institutions is sought 
to be improved by ensuring their conformity to prescribed norms and standards and 
adoption of accreditation as a mandatory quality assurance framework. Certain academic, 
administrative and governance reforms are a precondition for receiving funding under 
RUSA.

The UGC has also issued the Promotion and Maintenance of Standards of Academic 
Collaboration between Indian and Foreign Educational Institutions, Regulations, 2012, 
which provide a framework for academic collaboration between Indian and foreign higher 
educational institutions. AICTE too has issued Regulations for Entry and Operation of 
Foreign Universities/Institutions imparting Technical Education in India to facilitate 
collaboration and partnerships between Indian and Foreign Universities/Institutions in 
the field of technical education, research and training.

Assessment	of	primary	education

1580.  SHRIMATI MOHSINA KIDWAI: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government has made any assessment of primary education, being 
imparted in the country, including teaching staff and infrastructural facilities;

(b) if so, the details thereof;

(c) the details of requirements of primary teachers and vacancies, buildings, 
furniture, toilets etc. right now in all States, State-wise;

(d) the schemes to help the States to improve primary school infrastructure in 
States; and

(e) what help has been provided to Chhattisgarh under various schemes during 
the last three year?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) and (b) The Sarva Shiksha Abhiyan (SSA) programme has 
an inbuilt concurrent evaluation and monitoring system. It is reviewed twice every year by 
a Joint Review Mission (JRM) comprising independent experts and members of external 
funding agencies, covering all States by rotation. The 20th JRM was held from 7th-17th 
October, 2014. In addition 38 Monitoring Institutions assess implementation of the SSA 
Programme in the districts, and every district is assessed within a cycle of two years. 
Educational data on outcomes, is collected through a Unified District Implementation 
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System of education every year. All these evaluations and information are placed in the 
public domain on the Ministry’s website.

(c) As per Unified District Information System for Education (UDISE) 2013-
14, there are 9,08,690 primary schools. The State-wise details of Pupil-Teacher Ratio 
and average Student-Classroom Ratio in primary schools are given in Statement  
(See below).

(d) and (e) Under SSA, financial support is provided to all States/UTs for creation and 
improvement of school infrastructure. The Government of India has released ` 85015.73 
lakh, ` 76699.44 lakh and ` 38864.59 lakh in 2012-13, 2013-14 and 2014-15 (as on 21st 
November, 2014) respectively to the State of Chhattisgarh for SSA implementation.

Statement

State-wise details of Pupil-Teacher Ratio and average Student-Classroom  
Ratio in primary schools

State/UT Pupil-Teacher Ratio Average Student  
  Classroom Ratio

1 2 3

Andaman and Nicobar Islands 9 10 

Andhra Pradesh 23 22 

Arunachal Pradesh 13 11 

Assam 24 29 

Bihar 38 55 

Chandigarh 15 28 

Chhattisgarh 21 22 

Dadra and Nagar Haveli 20 22 

Daman and Diu 26 31 

Delhi 25 36 

Goa 21 20 

Gujarat 21 22 

Haryana 24 26 

Himachal Pradesh 13 11 
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1 2 3

Jammu and Kashmir 9 10 

Jharkhand 30 22 

Karnataka 18 14 

Kerala 17 16 

Lakshadweep 9 17 

Madhya Pradesh 24 22 

Maharashtra 25 24 

Manipur 13 13 

Meghalaya 21 19 

Mizoram 14 13 

Nagaland 14 14 

Odisha 20 21 

Puducherry 14 15 

Punjab 19 21 

Rajasthan 18 18 

Sikkim 7 7 

Tamil Nadu 19 19 

Tripura 12 14 

Uttar Pradesh 41 31 

Uttarakhand 20 16 

West Bengal 27 24 

all STaTeS 25 25 

Source: UDISE, 2013-14 

basic	amenities	in	schools

1581.  SHRIMATI MOHSINA KIDWAI: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the number of schools lacking access to basic amenities like toilets, drinking 
water and electricity, etc., State-wise;
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(b) the details of schemes available to improve basic infrastructure in Government 
schools particularly in Chhattisgarh;

(c) whether Government has held discussions with the States recently to construct 
toilets in all the Government schools within a year;

(d) whether Government has offered special grants to States for the said purpose 
and if so, the details thereof, State-wise; and

(e) whether Government proposes to construct toilets under PPP mode and if so, 
the steps taken in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) and (b) As per Unified District Education System for 
Education (UDISE) 2013-14, 2.03 lakh government schools in the country lack toilet 
facilities, 54,553 schools do not have drinking water facilities and 5.57 lakh schools do 
not have electricity connectivity. State-wise position on number of schools lacking access 
to these facilities is given in Statement-I (See below).

Government of India financially supports all States and Union Territories, for 
augmentation and improvement of school infrastructure under the Sarva Shiksha Abhiyan 
(SSA) and the Rashtriya Madhyamik Shiksha Abhiyan (RMSA) programmes.

(c) to (e) In pursuit of the national call to provide toilets in all schools within a year, 
private & public sector corporates have committed to construction of 1,58,503 toilets till 
date and Government of India has sanctioned 73,746 toilets under SSA and 2477 toilets 
in RMSA. Sanctions for toilets given to States/UTs under these Centrally sponsored 
schemes, State-wise is given in Statement-II (See below). Government of India reviews 
progress of implementation of SSA & RMSA including building of toilets, with the State 
Education Secretaries on a regular basis.

Statement-I

Details indicating State-wise position on number of schools lacking access  
to basic amenities like toilets, electricity and water

Sl. No.       State Name                                        Number of Schools without facilities

  Toilets Electricity Water

1          2 3 4 5

1. Andaman and Nicobar Islands 25 47 2

2. Andhra Pradesh 24964 3848 4830
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1          2 3 4 5

3. Arunachal Pradesh 2650 2424 778

4. Assam 19031 41670 7150

5. Bihar 24026 68976 5426

6. Chandigarh 0 0 0

7. Chhattisgarh 10214 22427 2271

8. Dadra and Nagar Haveli 47 11 0

9. Daman and Diu 4 0 0

10. Delhi 0 0 0

11. Goa 198 10 1

12. Gujarat 1080 97 9

13. Haryana 905 214 29

14. Himachal Pradesh 973 858 165

15. Jammu and Kashmir 9680 20409 2805

16. Jharkhand 6361 37096 3662

17. Karnataka 266 302 29

18. Kerala 180 314 56

19. Lakshadweep 0 0 0

20. Madhya Pradesh 16307 98290 4953

21. Maharashtra 1997 6039 688

22. Manipur 201 2569 430

23. Meghalaya 3885 6376 3092

24. Mizoram 666 718 150

25. Nagaland 362 1871 822

26. Odisha 19009 43971 1857

27. Puducherry 0 0 0

28. Punjab 1275 0 44

29. Rajasthan 4488 51933 4132
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1          2 3 4 5

30. Sikkim 37 357 35

31. Tamil Nadu 5583 668 0

32. Telangana 17672 2990 4892

33. Tripura 366 3236 533

34. Uttar Pradesh 5568 86148 3551

35. Uttarakhand 1562 4727 817

36. West Bengal 23736 49286 1344

 ToTal 203318 557882 54553

Statement-II

Details showing toilets sanctioned under SSA and RMSA  
Programmes during 2014-15

Sl. No.     States/UTs Elementary Level (SSA) Secondary Level (RMSA)

1. Andhra Pradesh 1784 - 

2. Arunachal Pradesh 2379 2 

3. Assam 16914 1073 

4. Bihar 2192 - 

5. Gujarat 2950 - 

6. Haryana 586 29 

7. Himachal Pradesh 35 90 

8. Jammu and Kashmir 6945 360 

9. Jharkhand - 288 

10. Karnataka 19 236 

11. Kerala 145 2 

12. Madhya Pradesh 8540 - 

13. Manipur - 24 

14. Meghalaya 3515 14 

15. Mizoram 665 2 

16. Nagaland 212 - 
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Sl. No.  States/UTs Elementary Level (SSA) Secondary Level (RMSA)

17. Odisha 5758 102 

18. Punjab 916 35 

19. Rajasthan 678 - 

20. Sikkim 47 10 

21. Tamil Nadu 270 - 

22. Telangana 3875 - 

23. Tripura 325 16 

24. Uttar Pradesh 3979 6 

25. Uttarakhand 192 114 

26. West Bengal 10599 28 

27. Delhi 226 34 

28. Pondicherry - 12 

 ToTal 73746 2477

Implementation	of	RTE	Act	in	minority	institutions

1582.  SHRIMATI VIJILA SATHYANANTH: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government would bring out a policy decision on implementation of 
RTE Act in minority institutions;

(b) whether enforcement of RTE Act would pluck the minority rights in 
appointments of educators and whether minority rights could be protected in this matter; 
and

(c) whether getting minority status for institutions run by religious minorities is 
a herculean task and whether it could be simplified under a single window clearance 
system?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) and (b) The Right of Children to Free and Compulsory 
Education (RTE) Act, 2009 was amended in 2012 to clearly state that the provisions of the 
said Act shall apply to conferment of rights on children to free and compulsory education 
subject to the provisions of Articles 29 and 30 of the Constitution of India. The Act would 
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not apply to Madrasas, Vedic Pathsalas and educational institutions primarily imparting 
religious instructions.

(c) The State Governments and specific notified statutory bodies are competent 
for this purpose.

Restarting	secondary	school	board	examination

1583.  SHRI BALWINDER SINGH BHUNDER: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) whether there is a demand from some quarters to re-start secondary school 
board examination;

(b) if so, the details in this regard; and

(c) the reaction of Government to this demand?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (c) Currently, no such proposal is under consideration 
of Central Board of Secondary Education (CBSE). The Board examination by CBSE has 
never been stopped. However, CBSE announced its decision to make the Class - X Board 
Examination optional in August, 2009 for those students of Senior Secondary Schools 
affiliated to CBSE who do not wish to move out of the CBSE system after Class - X. 
Change was made to encourage holistic development of students and reduce examination 
related stress.

Decline	of	students	in	Government	primary	schools

1584.  SHRI C.P. NARAYANAN: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether there is substantial drop of students from Government primary school 
and whether some of them opt for private schools;

(b) whether shortage of teachers and lack of training for untrained teachers 
seriously affect quality of transaction in classrooms leading to drop-outs;

(c) whether caste discrimination is another reason for it in some States; and

(d) the number of untrained teachers and unfilled posts of teachers in Government 
schools?



[8 December, 2014] 143Written Answers to  unstarred Questions

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) There is a marginal decline in enrolment at primary level 
in government and government aided schools and increase in the enrolment in private 
schools.

(b) The study commissioned by the Government of India in 2013 shows that 
the main reason for dropout are economic reasons, family migration to other places and 
helping parents in domestic work, etc.

(c) Ministry has issued guidelines to States/UTs to prevent of discrimination of 
children belonging to weaker sections and disadvantaged groups in schools.

(d) As per the information furnished by the State Governments, 4,50,947 teachers 
are untrained while 1,53,731 are undergoing professional training. Out of 19.85 lakh 
teacher posts sanctioned under Sarva Shiksha Abhiyan (SSA) States/UTs have reported 
recruitment of 15.06 lakh teachers till 30th September, 2014.

Promotion	of	education	in	villages

1585.  SHRIMATI THOTA SEETHARAMA LAKSHMI: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether Government has advised the higher educational institutions for 
promoting education in villages, adopting them as model villages;

(b) if so, the details thereof; and

(c) the details of villages/districts proposed to be adopted as model villages in 
Andhra Pradesh and Telangana?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) and (b) Ministry of Human Resource Development 
(MHRD) has recently launched a programme called the “Unnat Bharat Abhiyan” with an 
aim to connect institutions of higher education, including Indian Institutes of Technology 
(IITs) with local communities to address the development challenges through appropriate 
technologies. Under this Abhiyan, Rural Technology Action Groups (RuTAGs) and centres 
for rural development in IITs will engage with rural issues for providing technology based 
solutions.

(c) Does not arise in view of (a) and (b) above.
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Objectives	of	IDMI

1586.  SHRI HUSAIN DALWAI: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the basic objectives of the scheme for Infrastructure Development of Private 
Aided/unaided Minority Institutes (IDMIs);

(b) how the scheme is functioning in different States, especially in Maharashtra; 
and

(c) whether Government proposes to strengthen and streamline the scheme?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) The Infrastructure Development in Minority Institutes 
(IDMI) scheme facilitates augmentation and strengthening of school infrastructure 
in minority institutions (elementary/secondary/senior secondary schools) for formal 
education of children of minority communities.

(b) So far under IDMI 862 minority institutions have been funded for augmentation 
of school infrastructure. The scheme is implemented through the State Governments. 
The minority institutions supported under the scheme so far, have been in Maharashtra 
(172), Gujarat (42), Haryana (28), Karnataka (84), Kerala (191), Madhya Pradesh (29), 
Rajasthan (17), Uttarakhand (125), Sikkim (52), Mizoram (49), Assam (4), Tamil Nadu 
(1), Jammu and Kashmir (1) and in Uttar Pradesh (67).

(c) The Government of India has enhanced the budget for minority education 
schemes to `375 crores in the current financial year as compared to `225 crore in  
2013-14, in the Department of School Education in the Government of India.

Quality	of	mid	day	meals

1587.  SHRI NARESH GUJRAL: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the number of children affected by the poor quality of mid day meals served 
in schools during the last three years and the current year; and

(b) the steps taken by Government to ensure quality of food in schools?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) The Mid Day Meal programme covers 10.80 crore children 
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per day and is one of the largest in the world. The State-wise number of children affected 
by poor quality of mid day meal served in the schools during the last 3 years and the 
current year is given in Statement (See below).

(b) The Government has taken following steps to ensure quality meals to the 
children:-

(i) Upward revision of cooking cost by 7.5% every year from 2010.

(ii) Engagement of cook-cum-helpers with an honorarium of ` 1000 per  
  month to each cook-cum-helper.

(iii) Training to cook-cum-helpers on safety, quality and hygiene aspects.

(iv) Construction of kitchen-cum-stores for safe storage and preparation of  
  meals in a hygienic environment.

(v) States instructed to procure Agmark quality and branded items for  
  preparation of mid day meals.

(vi) Tasting of meals by 2-3 adults including at least one teacher before  
  serving to children.

(vii) System of testing of food samples by accredited laboratories.

Statement

State-wise and Year-wise number of children affected by  
door quality of meals

Sl. No.      State 2011 2012 2013 2014

1. Andaman and Nicobar - - - 145 
 Islands

2. Andhra Pradesh - - - 183

3. Bihar - 100 167 281

4. Chhattisgarh - - - 1

5. Delhi 148 12 - 42

6. Haryana 25 - - -

7. Himachal Pradesh - - - 7

8. Jharkhand - - - 80

9. Karnataka - - - 356
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Sl. No.      State 2011 2012 2013 2014

10. Madhya Pradesh 9 85 - 215

11. Maharashtra - - - 17

12. Odisha - - 39 111

13. Rajasthan - - 78 11

14. Tamil Nadu - - 158 -

15. Uttar Pradesh - - - 30

16. West Bengal - 50 - 25

 ToTal 182 247 442 1504

Migratory	hostel	programme

1588.  SHRI NARESH GUJRAL: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the current status of the migratory hostel programme run by the Central 
Government under SSA;

(b) the number of beneficiaries of the programme; and

(c) whether the migratory hostels had an impact on the success of ‘special training 
programmes’ and if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) and (b) Central Government has approved 4511 seasonal 
hostels for 1.35 lakh children affected by migration during 2014-15 under the Sarva 
Shiksha Abhiyan.

(c) This intervention is arranged in districts where there is a high level of 
migration. The seasonal hostels obviate the need for “special training programmes” as 
children continue to remain in regular schools in their neighbourhood, but stay in these 
hostels when their families migrate for work outside the district.

Establishment	of	IIITs	under	PPP	mode

1589.  SHRI DILIPBHAI PANDYA: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government has decided to establish 20 IIITs in the 
country under PPP mode;
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(b) whether it is also a fact that, in the first phase, 5 IIITs were decided to be 
established in 2013 and Gujarat has already established IIIT Vadodara and its academic 
session has commenced from July, 2013;

(c) whether the Gujarat Government has requested to sanction one more IIIT in 
Surat for which land and industry partners have also been identified; and

(d) if so, by when the Central Government is likely to issue formal sanction letter 
therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) Yes, Sir. The Union Cabinet, on 07.12.2010 approved a 
scheme, based on Public-Private-Partnership (PPP) model, for setting up 20 new Indian 
Institutes of Information Technology (IIITs).

(b) Yes, Sir.

(c) Yes, Sir.

(d) The proposal for establishment of IIIT at Surat will be considered by Council 
of IIITs, as and when it is constituted.

Language	Labs	in	Kendriya	Vidyalayas

†1590. SHRI MOTILAL VORA: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether it is a fact that, with a view to make students proficient in languages, 
Government proposes to set up Language Labs in Kendriya Vidyalayas throughout the 
country;

(b) if so, by when such labs would be set up in those Vidyalayas;

(c) the amount of expenditure expected to be incurred per school on good books 
and CD-DVD players, etc. in libraries to be set up in those labs;

(d) by when the basic requirements would be met; and

(e) whether, after success of this experiment in Kendriya Vidyalayas, it would be 
implemented in other Government and private schools too?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (e) No such proposal is under consideration. However, 
one Language Lab has been set up in Kendriya Vidyalaya, Colaba No. 3, Mumbai on 
experimental basis, as an initiative at school level.

†Original notice of the question was received in Hindi.
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Infrastructure	Development	under	SSA

1591.  SHRI MOTI LAL VORA: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether more than 60 per cent allocation made under SSA are spent on salaries 
as a result of which infrastructure development suffers;

(b) if so, whether Government proposes to make separate allocation for 
infrastructure development for schools to promote school education particularly in rural 
areas; and

(c) if so, the action taken or proposed to be taken by Government in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (c) Allocations under Sarva Shiksha Abhiyan (SSA) 
programme including teacher salary and school infrastructure, are based on a State’s 
Annual Work Plan & Budgets (AWP&B) proposals and final approval by the Government 
of India. In the AWP&B approvals, for all States/UTs for 2014-15, 56.14% was on account 
of teacher salaries and 17.90% for civil works.

Students’	unions	in	colleges	and	universities

1592.  SHRI RITABRATA BANERJEE: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether elected students’ unions exist in colleges and universities in the 
country;

(b) if so, in how many States students’ union elections are conducted;

(c) if not, the reasons therefor; and

(d) whether Government has any plans to ensure elections in the colleges and 
universities throughout the country?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (d) The information regarding elections to students’ 
unions is not centrally maintained. University Grants Commission (UGC) had sent the 
recommendations of Lyngdoh Committee Report on students’ union elections in colleges/
universities to all Universities for strict compliance by them. However, information 
available is given in Statement.



[8 December, 2014] 149Written Answers to  unstarred Questions

Statement

university Grants Commission

Details of Central universities who have submitted the Lyngdoh Committee  
compliance Report or who are having students’ council

Sl. No.    Name of the University States

1. Aligarh Muslim University Uttar Pradesh

2. Banaras Hindu University Uttar Pradesh

3. University of Delhi Delhi

4. University of Hyderabad Telangana

5. Jamia Millia Islamia Delhi (Subject Association)

6. Jawaharlal Nehru University Delhi

7. North Eastern Hill University Meghalaya

8. Pondicherry University Puducherry

9. Visva Bharati West Bengal (students’ council)

10. Assam University Assam (students’ council)

11. Tezpur University Assam

12. Mizoram University Mizoram

13. Maulana Azad National Urdu University Telangana

14. Mahatma Gandhi Antarrashtriya Hindi Maharashtra (students’ council) 
 Vishwavidyalaya

15. University of Allahabad Uttar Pradesh

16. Manipur University Manipur

17. Rajiv Gandhi University Arunachal Pradesh

18. Tripura University Tripura

19. Sikkim University Sikkim

20. Central University of Bihar Bihar

21. Central University of Gujarat Gujarat (students’ council)

22. Central University of Haryana Haryana

23. Central University of Himachal Pradesh Himachal Pradesh  
  (students’ council)
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Sl. No.     Name of the University States

24. Central University of Jharkhand Jharkhand (students’  
  representatives in Academic  
  Council, etc.)

25. Central University of Karnataka Karnataka (students’ council)

26. Central University of Jammu J&K

27. Central University of Kashmir J&K

28. Central University of Kerala Kerala

29. Central University of Orissa Odisha

30. Central University of Punjab Punjab

31. Central University of Rajasthan Rajasthan (students’ council)

32. Central University of Tamil Nadu Tamil Nadu

33. Dr. Harisingh Gour Vishwavidyalaya Madhya Pradesh

34. Guru Ghasidas Vishwavidyalaya Chhattisgarh

35. Hemwati Nandan Bahuguna Uttarakhand 
 Garhwal University

36. The English and Foreign Languages  Hyderabad 
 University 

37. Indira Gandhi National Tribal University Madhya Pradesh (students’  
  council)

38. Babasaheb Bhimrao Ambedkar University Uttar Pradesh (students’  
  council)

39. Nagaland University Nagaland

Statement showing the details of State universities who have submitted  
the Lyngdoh Committee compliance Report.

1. Indira Kala Sangeet Vishwavidyalaya Chhattisgarh

2. Goa University Goa

3. National Academy of Legal Studies  Andhra Pradesh 
 and Research University 

4. Mahatma Gandhi Kashi Vidyapith Uttar Pradesh

5. Guru Gobind Singh Indraprastha University Delhi
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Sl. No.     Name of the University States

6. Presidency University West Bengal

7. Shree Sankaracharya University of Sanskrit Kerala

8. Mahatma Gandhi University Kerala

9. Cochin University of Science and Technology Kerala

10. Calicut University Kerala

11. Ranchi University Jharkhand

12. The Maharaja Sayajirao University of Baroda Gujarat

13. Mangalore University Karnataka

14. University of Kota Rajasthan

15. J. N. Vyas University Rajasthan

Statement showing the details of Deemed universities who have  
submitted the Lyngdoh Committee compliance Report.

1. Rashtriya Sanskrit Vidyapeetha, Tirupati Andhra Pradesh

2. Jamia Hamdard, New Delhi New Delhi

3. Gujarat Vidyapith, Ahmedabad Gujarat

4. Tata Institute of Social Science, Mumbai Maharashtra

5. Institute of Chemical Technology, Mumbai Maharashtra

6. Avinashilingam Institute for Home Science  Tamil Nadu 
 and Higher Education, Coimbatore 

7. Gandhigram Rural Institute, Dindigul Tamil Nadu

8. Dayalbagh Educational Institute, Agra Uttar Pradesh

9. Gurukul Kangri Vishwavidyalaya,  Uttarakhand 
 Haridwar

Implementation	of	NSQf

1593.  SHRI RAJEEV CHANDRASEKHAR: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) the status and the details of implementation of the Central Government’s 
project, the National Skill Qualification Framework (NSQF), Sector-wise;
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(b) whether any State has included if in school curriculum in the current academic 
year; and

(c) if so, the details thereof, State-wise?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) National Skill Qualification Framework (NSQF) has been 
notified by Ministry of Finance in the Gazette of India on 27th December, 2013, which 
is a unique quality assurance framework. As per the clause 14(iv) of the notification the 
action plan has been scheduled as immediate, after 3rd year and 5th year for rolling out 
the NSQF. The Plan of implementation immediately upon the Notification of the NSQF 
are:

(i) All other framework, including the National Vocational Educational  
  Qualification Framework (NVEQF) released by the Ministry of HRD on  
  03.09.2012, would cease to exist, and would be superceded by NSQF.

(ii) The NSQF compliant training/educational programmes/courses would be  
  entitled to receive Government funding on a preferential basis.

In this regard, All India Council for Technical Education (AICTE) has notified 
AICTE Regulation 2012 (Grant of Approval for conducting Vocational Education 
Program, Community College courses and Skill Knowledge Providers under NVEQF) and 
has issued a mandate to all technical institutes to train 100 students in each specialization 
under NSQF. AICTE has designed the contents in 14 sectors and 67 specializations and 
the same are available on AICTE web portal www.aicte-india.org/vocationaledu.php. 
AICTE has also developed Skill Assessment Matrix for Vocational Advancement of Youth 
(SAMVAY). This credit framework, aimed at promoting lateral and vertical mobility, is an 
effort to integrate skill and vocational development with mainstream general education. 
Accordingly UGC has launched two schemes namely community college and B.Voc 
Degree Programme under NSQF in Universities and Colleges across the country (157 
community college and 127 B.Voc degree programme) catering to need to different sector 
have been approved till date. Now, MHRD has also launched Credit Framework for Skill 
and Education under NSQF on 11th November, 2014.

(b) and (c) Sir, the Centrally Sponsored Scheme of “Vocationalisation of Secondary 
and Higher Secondary Education (VS&HSE) is being implemented in 2035 schools in 25 
States/UTs under the scheme of “Rashtriya Mahdyamik Shiksha Abhiyan”. The details of 
the States/UTs and schools are given in Statement.
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Speaking	books

†1594. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state:

(a) whether books speaking through special techniques are being provided to 
blind students studying in different universities, institutes and colleges in the country;

(b) whether, keeping in view the requirements of blind students studying in those 
colleges, the college and university administration are providing all the required books 
and notes; and

(c) if so, the details thereof ?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) Yes, Sir. As per the information furnished by the National 
Institute for the Visually Handicapped (NIVH), an Autonomous body of the Department 
of Disability Affairs, speaking books/talking books are being provided to blind students 
studying in different Universities, institutes and colleges in the country by the NIVH 
and 38 other voluntary organizations. A list of 39 talking book libraries in the country is 
given in Statement (See below). Some of these are functioning from University/college 
premises. The NIVH has further reported that there are 32 talking book studios in the 
country with per day capacity of 249 hours of recording talking books. Also, 175 books 
in 6 languages have been converted, under a project in National Mission on Education 
through Information and Communications Technology (NMEICT), into “Accessible 
Study Material” in e-text DAISY format for the benefit of “Print Impaired Students”.

(b) and (c) In addition to the facilities made available by the NIVH and the Department 
of Disability Affairs for the blind students under its scheme of Assistance to Disabled 
Persons (ADIP), the University Grants Commission (UGC), under the component of 
“Providing Special Equipment to augment Educational Services for Differently-abled 
Persons” in its scheme of Higher Education for Persons with Special Needs (HEPSN), 
encourages Universities and Colleges to procure devices such as computers with screen 
reading software, low-vision aids scanners, mobility devices etc. and provide facility 
of Readers to enrich the educational experiences of visually challenged students. The 
Guidelines of the Scheme are available at http://www.ugc.ac.in/pdfnews/1604485 person-
with-disabilities-uni.pdf and http://www.ugc.ac.in/pdfnews/5471032 person-with-
disabilities.pdf for Universities and Colleges, respectively.
†Original notice of the question was received in Hindi.
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Statement

List of 39 Talking Book libraries in the country

Sl. No. Name of the Organisation                 Address 

1. Saksham 486 Double Storey, New  
  Rajendra Nagar,  
  New Delhi-110060 

2. NAB-Delhi Sector 5, R. K. Puram  
  New Delhi-110022 

3. The Blind Relief Association Lal Bahadur Shastri Marg,  
  New Delhi-110 003. 

4. Score Foundation 17/107 Lower Ground Floor,  
  Vikram Vihar, Lajpat Nagar-4  
  New Delhi-110024 

5. St. Xaviers Resource Centre for the  Saint Xaviers College, 5, 
 Visually Challenged Mahapalika Marg,  
  Mumbai-400001 

6. Blind Peoples Association - Kol 6B Panchanantala Road, 2nd  
  Floor, Kolkata - 700029

7. NAB-Chandigargh Room No:2 Second Floor,  
  Karuna Sadan Building,  
  Sector-11B, Chandigarh

8. Arushi 1 Shivaji Nagar, Near Gas  
  Rahat Court, Bhopal- 462016

9. NAB-Mount Abu East View, Coomie P.  
  Merwanji Marg, Dilwara Road,  
  Mount Abu-307501  
  (Rajasthan) 

10. Shubham First Floor, Agarwal Bhawan,  
  Jawaharlal Road, Muzaffarpur- 
  842001 (Bihar) 

11. University of Delhi Central Library, University of  
  Delhi, Delhi -110007 

12. Mitra Jyoti CA Site P - 22, 18th cross,  
  31st Main-1, HSR Layout,  
  Behind NIFT College,  
  Bangalore - 560 102 
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Sl. No. Name of the Organisation                 Address 

13. NIVH 116 Rajpur Road,  
  Dehradun- 248001 

14. Samarthanam Trust #11, Villasuchitha, 17th “A”  
  Main, 1st Cross, 2nd Phase,  
  J.P. Nagar, Bangalore-560078

15. NIVH Chennai No: 522 Trunk Road, Near  
  Karayan Chavadi,  
  Poonamallee, Chennai,  
  Tamil Nadu-56 

16. Samrita Trust Plot no: 54, Vayupuri,  
  Secunderabad-500094 

17. RSVI A-303 Gopala Apartment,  
  Narahi, Ramteerath Marg,  
  Lucknow-226001 

18. Chakshumathi TC 28/145, Post Office Lane,  
  KRA-66, Kaithmukku,  
  Trivandrum-695024 

19. Cheema Trust House No: 64, Sector 9 A,  
  Chandigarh-160009 

20. AICB Near Rajeev Gandhi Cancer  
  Hospital, Sector 5, Rohini,  
  Delhi-110085 

21. Human development Institute Village- Dabala (MEW), P.O.  
  Machadi Via Rajgadh, District- 
  Alwar. (Rajasthan) 

22. NAB-Karnataka NAB Rehabilitation Complex,  
  C.A. Site No.-4, NAB Road,  
  Jeevan Bima Nagar,  
  Bangalore-560 075. 

23. TTI-Pune 109 Dr. Helen Keller Road,  
  Ramtekdi, Hadapsar,  
  Pune-411013 

24. L.V. Prasad Eye Institute Road No-2, Banjara Hills,  
  Hyderabad-500034 (Andhra  
  Pradesh) 
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Sl. No. Name of the Organisation                 Address 

25. M.P. Welfare Society for the Blind 33, B/D Kila Maidan,  
  Indore-452006 

26. JNU New Mehrauli Road,  
  New Delhi-110067 

27. Niwant Andh Mukt Vikasalaya Survey No 33/1 Plot 75,  
  Vidyanagar, Pune-411032

28. Vision Through Ears Qtr No: II-3, APSSRDI  
  Campus, APSSRDI, Kirikera,  
  Hindupur, Anantapur Dist,  
  Andhra Pradesh-515211

29. NAB-Kullu National Association for the  
  Blind, H.P State Branch, Kullu  
  Mahila Kalyan Bhawan,  
  Sarwari Bazar, Kullu  
  Himachal Pradesh-175101

30. C.H. Mohamad Koya Library CH. Mohammed Koya Library,  
  University of Calicut, PO  
  Calicut University,  
  Malappuram, Dist. 
  Kerela- 673635

31. IAB SK-33, Sindhoran Kalan  
  Village, Near Chowki No:2,  
  Delhi-110052

32. Government Institute for the Blind Braille Bhawan, Near power  
  house, Chandigarh Road,  
  Jamalpur, Ludhiana,  
  Punjab-141011

33. Blind People’s Association, Vastrapur, Ahmedabad, Gujarat

34. NAB (India) Khan Abdul Gaffar Khan  
  Road.Worli Seaface,  
  Mumbai, Maharashtra-400025

35. Blind Relief Association Durgabai Deshmukh College of Special  
  Education, New Delhi
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Sl. No. Name of the Organisation                 Address 

36. Society for the Visually Handicapped A.P.T.I.B 123, Dover  
  Road, Kolkata-700019, 
  West Bengal

37. National Federation of the Blind Bahadurgarh, Haryana

38. Rotary Hellen Keller Talking Book,  Vizhyagam, Madurai-625010 
 Library for Handicapped Tamil Nadu

39. Talking Book Library Xavires Resource Centre for  
  the Visually Challenged,  
  St. Xavires College,  
  Mumbai, Maharashtra

Shortage	of	urdu	teachers

1595.  SHRI MD. NADIMUL HAQUE: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether there is shortage of Urdu teachers in schools being run by the Central 
Government;

(b) if so, the details thereof, State-wise;

(c) whether steps have been taken to fill these vacancies; and

(d) if so, the details thereof ?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) and (b) In Jawahar Navodaya Vidyalayas run through 
an autonomous organization, Navodaya Vidyalaya Samiti, of the Ministry of Human 
Resource Development, there are 84 sanctioned posts of Urdu teachers of which 32 have 
been filled up. The State-wise details are given below:-

Sl. No.       State Sanctioned In Position Vacant

1. Madhya Pradesh 02 02 0

2. Uttar Pradesh 41 21 20

3. Himachal Pradesh 01 0 01

4. Jammu and Kashmir 21 01 20

5. Bihar 11 04 07

6. Jharkhand 08 04 04

 ToTal 84 32 52
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(c) and (d) The Navodaya Vidyalaya Samiti has already conducted interviews 
for filling up of 46 vacant posts of Trained Graduate Teacher (TGT) (Urdu) on direct 
recruitment basis during July, 2014 against which 34 candidates have been recommended 
for appointment.

Separate	toilets	for	boys	and	girls

1596. SHRI RAJKUMAR DHOOT:
 SHRI K.N. BALAGOPAL:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government has decided to provide separate toilets for 
boy and girl students in all the schools of the country within a time-frame;

(b) if so, the details thereof;

(c) whether Central funds have been made available to Maharashtra for this 
purpose; and

(d) if so, the details thereof and if not, the reasons therefor ?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (d) The Government has decided to provide every 
school with toilets within one year, with a separate girls’ toilet. The corporate sector has 
been requested to use their corporate social responsibility (CSR) funds for this national 
endeavour. Central funds of ` 4405.66 lakh has been released to Maharashtra under Sarva 
Shiksha Abhiyan (SSA) in 2014-15 (till 30th November, 2014) for school infrastructure 
including construction of toilets.

Modernization	of	madarsas

1597.  SHRI MD. NADIMUL HAQUE: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government is taking steps for the modernization of madarsas;

(b) if so, the details thereof; and

(c) the details of the funds allocated and released for the purpose during the last 
three years, State-wise and year-wise?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (c) The Government under the Scheme for Promotion 
of Quality Education in Madarsas (SPQEM) supports Madarsas for introducing modern 
curriculum like Science, Maths, Social Science, English for which it supports appointment 
of teachers, setting up of Science and Computer Laboratories and affiliation to the National 
Institute for Open Schooling for certification at par with the national education system. 
The details of funds released under the scheme during last three years, State-wise and 
year-wise is given in Statement.
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Statement

Funds released to States under SPQEM during last three years

 (` In lakh)

Sl. No. Name of State/UT 2011-12 2012-13 2013-14
  Amount Amount Amount

1. Andhra Pradesh - - 48.96

2. Assam 459.53 349.85 -

3. Bihar - 55.54 -

4. Chhattisgarh 229.7 721.79 529.33

5. Haryana - - 18.36

6. Jammu and Kashmir 538.6 - -

7. Karnataka 210.58 - -

8. Kerala - 776.88 7117.88

9. Madhya Pradesh 1085.53 2104.42 1912.02

10. Maharashtra 147.52 168.44 210.7

11. Rajasthan 71.95 392.66 335.21

12. Tripura - 199.41 288.72

13. Uttar Pradesh 11173.35 12986.83 7351.49

14. Uttarakhand 34.62 493.435 460.71

 ToTal 13951.38 18249.255 18273.38

Sanctioned	teaching	posts	in	central	universities

1598.  DR. R. LAKSHMANAN: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the details of sanctioned teaching posts in the central universities across the 
nation;

(b) the details of sanctioned teaching posts lying vacant in those universities; 
and

(c) the steps taken by Government to fill these vacancies in a time-bound 
manner?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) and (b) The details of sanctioned teaching posts and the 
posts lying vacant in 39 Central Universities under the purview of University Grants 
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Commission, central university-wise, is given in Statement-I (See below). The details 
of sanctioned teaching posts and the posts lying vacant in Indira Gandhi National Open 
University are given in Statement-II (See below).

(c) Different universities and colleges are adopting different methods/processes 
to address faculty shortages in order to ensure that studies of students are not affected. 
These include hiring ad-hoc faculty, appointing temporary faculty, engaging services of 
retired teachers and engaging visiting faculty etc.

In the UGC Regulations on Minimum Qualifications for Appointment of Teachers 
and Other Academic Staff in Universities and Colleges and Measures for the maintenance 
of standards in Higher Education 2010, under para 12.2, UGC has clearly mentioned that 
all the sanctioned/approved posts in the university system shall be filled up on an urgent 
basis.

Besides, subject to availability of vacant positions and fitness, teachers shall also be 
re-employed on contract appointment beyond the age of sixty five years upto the age of 
seventy years. Re-employment beyond the age of superannuation shall, however, be done 
selectively, for a limited period of 3 years in the first instance and then for another further 
period of 2 years purely on the basis of merit, experience, area of specialization and peer 
group review and only against available vacant positions.

While approving the Budget Estimates (Non-Plan) and Revised Estimates, all the 
Central Universities are exhorted by the UGC to fill up the teaching positions at the 
earliest.

Further, in order to meet the situation arising out of shortage of teachers in 
universities and other teaching institutions and the consequent vacant positions therein, 
the age of superannuation for teachers in Central Educational Institutions has already 
been enhanced from sixty two to sixty five years w.e.f. 23.3.2007.

UGC recently wrote to all the Central Universities to give topmost priority for 
identifying the causes for the vacancies and make concerted efforts to fill up the vacancies 
as per UGC norms, at an early date to ensure that the teaching work of the Universities 
is not affected.

Further, UGC initiated a scheme called Operation Faculty Recharge for augmenting 
the research and teaching resources of universities to tackle the shortage of faculty in the 
university system. So far the UGC has recruited 163 Faculty under this Scheme.

The vacancy of teachers was also discussed prominently in the conference of Vice 
Chancellors of Central Universities on 6th & 7th Feb., 2014 under the Chairmanship of 
Hon’ble President of India, in which Vice Chancellors were exhorted to fill up the vacancies 
in a time bound manner. The matter of filling up of vacancies was also emphasised in the 
Retreat of Vice Chancellors of Central Universities, Chaired by Hon’ble HRM held on 
12th & 13th September, 2014 at Chandigarh.
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Statement-II

Details of SC/ST faculty in IGNOu as on 31.10.2014

Teaching Post Sanctioned  Number of In Vacant 
 Position Post Reserved Position Position

  SC ST SC ST SC ST

Professor 71 10 05 03 - 07 05

Associate Professor 137 20 10 05 02 15 08

Assistant Professor 252 37 18 16 11 21 07

ToTal 460 67 33 24 13 43 20

Scheme	for	computer	education	in	schools

1599.  SHRI PARVEZ HASHMI: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government has formulated any scheme to impart computer education 
in schools from primary level;

(b) if so, the details thereof;

(c) the details of schools identified in Delhi for the purpose; and

(d) the details of funding pattern for the scheme?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (d) Under the Sarva Shiksha Abhiyan programme, States 
and UT’s are assisted in setting up Computer Aided Learning facilities at upper primary 
stage of education, with focus on science and mathematics learning. The Government of 
NCT of Delhi has been assisted as other States/UTs under the norms of the scheme.

Ratings	of	universities	and	higher	educational	institutions

1600. SHRI PARVEZ HASHMI: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government is aware of four different ratings of world universities 
and higher educational institutions released by four different prestigious institutions;

(b) if so, the details thereof; and

(c) whether none of the Indian institutions appeared in the first 100 ranks and if 
so, the reasons therefor?
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) and (b) Yes, Sir. Some of the better known ranking system, 
in operation, are (i) the Academic Ranking of World Universities (ARWU), (ii) the 
Quacquarelli Symonds (QS) System, (iii) The Times Higher Education (THE) World 
University Rankings, (iv) Global MBA Rankings of Financial Times London, (v) The 
Webometrics Ranking of World Universities, (vi) Leiden Ranking, (vii) the SCImago 
Institutions Rankings (SIR), (viii) the U-Multirank project etc.

(c) As per some global ranking systems, such as the The World University 
Rankings 2014-15, the QS World University Rankings: 2014-15 and the ARWU, no 
Indian university figures in the top 100 institutions.

There are several international ranking systems, which use different values, indices 
and parameters to rank higher educational institutions. None of these systems are 
universally accepted and are always open to criticism. Some of these parameters may not 
be relevant for Indian higher educational institutions and therefore, these rankings do not 
necessarily constitute a valid basis for benchmarking of Indian institutions. For instance, 
research is given considerable weightage in these rankings, whereas our universities have 
traditionally been teaching rather than research institutions.

The Government has recently constituted a committee, under the chairmanship of 
Secretary Higher Education, Ministry of Human Resource Development for evolving a 
National Rankings Framework.

Mid	day	meals	served	in	Delhi	schools

1601.  SHRI PANKAJ BORA: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether it is a fact that mid day meals served at Government schools in Delhi 
are a far cry from being healthy and nutritious;

(b) whether it is also a fact that, out of 2,244 mid day meal samples, 88 per cent 
of them have failed the test during the last five years;

(c) if so, the reasons therefor;

(d) whether, in so many instances, children are falling sick after consuming mid 
day meals; and

(e) if so, the details thereof and the action taken by Government in this regard?
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (e) The Government of NCT Delhi has reported that 
Shriram Institute for Industrial Research has been engaged for testing of the food samples. 
The Government of NCT Delhi has also reported that while food samples taken on dry 
basis earlier had passed the tests for nutritional and calorific values, the testing on wet 
basis i.e. on actuals received, introduced since 2010, has resulted in 88% of the samples 
not meeting the nutritional and calorific values. The number of instances and children 
affected after consuming mid day meals are 4 and 202 respectively since 2011.

The Government of Delhi has taken action in the form of proportionate deduction 
from the payment due to service providers towards cooking costs, where samples did 
not meet the norms. The Government of NCT Delhi has also terminated contracts in 
case of i) Ekta Shakti Foundation ii) The People Welfare Society iii) Indcare Trust and  
iv) Royal Educational and Social Welfare Society on account of failing on microbiological 
parameters on sample testing.

Quality	of	education	in	Government	schools

1602.  SHRI K. RAHMAN KHAN: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the steps Government has taken to improve the quality of education in 
Government schools stipulated in RTE Act;

(b) whether it is a fact that the Act is meant to regulate private educational 
institutions to provide 25 per cent of seats and also to improve the standards of Government 
schools;

(c) the reasons for not initiating any action to improve the infrastructure and 
academic standards in Government schools as per the Act;

(d) whether it is not discriminatory to regulate private schools and not Government 
schools; and

(e) the steps taken to improve the infrastructure and standards in Government 
schools?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) The Government of India has financially supported State/
UT Governments to implement the Right of Children to Free and Compulsory Education 
(RTE) Act, 2009, by augmenting school infrastructure, introducing Continuous and 
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Comprehensive Evaluation, and improved teacher pupil ratios. The National Council of 
Teacher Education (NCTE), as the academic authority under the RTE Act has laid down 
minimum qualifications and passing of the Teacher Eligibility Test (TET) for a person to 
be recruited as a teacher at elementary level.

(b) Under Section 12(1)(c) of the RTE Act, a school shall admit in class I, to 
the extent of at least 25% of the strength of that class, children belonging to weaker 
section and disadvantaged group in the neighbourhood and provide free and compulsory 
education till its completion.

(c) In view of (a) above, question does not arise.

(d) The RTE Act provisions are applicable for Government, Government aided 
and private schools for classes I-VIII.

(e) Under the Sarva Shiksha Abhiyan (SSA), till 30th September, 2014, 2,02,112 
primary schools and 1,55,390 upper primary schools have been opened, and buildings for 
1,77,432 primary and 1,02,628 upper primary schools have been constructed. In addition, 
16,29,990 additional classrooms, 8,17,036 toilets have been constructed, and drinking 
water facility has been provided in 2,25,440 schools. A total of 19.85 takh teacher posts 
have been sanctioned under SSA at elementary level to improve the PTR, against which 
15.06 lakh teacher posts have been filled up. States/UTs are also supported for distribution 
of free textbooks to all children, two sets of uniforms to all girls, SC/ST and BPL boys, 
providing academic support through Block Resource Centre and Cluster Resource Centre 
as well as for a focussed programme to improve learning outcomes such as Padhe Bharat 
Badhe Bharat.

Research-oriented	and	qualitative	education

†1603. SHRI NARESH AGRAWAL: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether research-oriented and qualitative education has been lacking in the 
universities;

(b) if so, the reasons therefor; and

(c) the steps being taken by the Ministry to raise standard of the research-oriented 
and qualitative education?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) and (b) The augmentation of research and development 
infrastructure in the university system is an ongoing endeavour. Rapid changes in 
†Original notice of the question was received in Hindi.
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scientific and technical fields, the information technology revolution and the process of 
globalization pose challenges that require continuous upgradation of research facilities.

(c) The Government has taken various measures for the promotion and growth 
of research in the country. In scientific areas, these include the continuous increase in 
successive plan allocations for scientific departments, the setting up of new institutions 
for science education and research, the creation of centres of excellence and facilities 
in emerging and frontline areas in academic and national institutes, the establishment 
of new and attractive fellowships, strengthening of the infrastructure of Research and 
Development (R&D) in universities, encouraging public-private R&D partnerships, the 
recognition of R&D units and national awards for outstanding R&D for industries etc. 
The Ministry of Human Resource Development (MHRD) had set up a Task Force for 
rejuvenation of Basic Scientific Research in Indian Universities under the Chairmanship 
of Prof. M.M. Sharma. Based on its recommendations action for strengthening science 
based education and research in Universities has been initiated.

The University Grants Commission (UGC) has been providing financial assistance 
under its Special Assistance Programme (SAP) to university departments to put in place 
facilities to accelerate research in the country. The UGC is continually taking steps to 
encourage students to undertake research work. It has started the following schemes for 
promoting research work in universities: Infrastructure grants to Centre of Advanced 
Study (CAS)/Departmental Special Assistance (DSA)/ Departmental Research Support 
(DRS/Non-SAP Departments), Infrastructure grants to College with Potential for 
Excellence/Autonomous Colleges, Minor and Major Research Projects, Infrastructure 
Grants to National Assessment and Accreditation Council (NAAC) accredited colleges, 
Networking Resources Centre, Dr. D.S Kothari Post-Doctoral Fellowship, Research 
Fellowship in Sciences for Meritorious Students, Basic Scientific Research, emeritus 
fellowships, etc. In addition, the UGC is providing fellowships to those candidates who 
have qualified the UGC National Eligibility Test (NET)/UGC-Council of Scientific and 
Industrial Research (CSIR) NET.

Under the Centrally Sponsored Scheme of Rashtriya Uchchatar Shiksha Abhiyan 
(RUSA),. the overall quality of existing State higher educational institutions is sought to 
be improved by ensuring their conformity to prescribed norms and standards and adoption 
of accreditation as a mandatory quality assurance framework. RUSA inter-alia provides 
funding under the component Research, Innovation and Quality improvement.

MHRD is also funding research in the Social Sciences and Humanities through 
its various research councils, viz., the Indian Institute of Advanced Study (IIAS), the 
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Indian Council of Social Science Research (ICSSR), the Indian Council of Philosophical 
Research (ICPR), the Indian Council of Historical Research (ICHR) and the National 
Council of Rural Institutes (NCRI).

MHRD has also constituted the Council for Industry and Higher Education 
Collaboration (CIHEC) which will identify issues and opportunities and facilitate 
development of strategies and innovative instruments of collaboration between industry 
and Academia and endeavor to mobilize additional resources to support these initiatives.

Implementation	of	Right	to	Education	Act

†1604. DR. VIJAYLAXMI SADHO: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the basic facilities of schools have been met under the 
Right to Education Act and if not, the reasons therefor;

(b) whether Government is aware of the fact that the number of students is 
decreasing continuously in Government schools every year and if so, the details thereof, 
State-wise and year-wise, during the last five years;

(c) the reasons for this decrease and the steps being taken by Government in this 
regard; and

(d) the percentage of students who passed X and XII classes in Government 
schools during the last three years, year-wise and State-wise?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) Since the implementation of Right of the Child to Free and 
Compulsory Education (RTE) Act 2009 a total of 47,488 buildings 6,22,621 toilets 40,161 
drinking water facilities have been sanctioned to State/ UTs under SSA programme to 
meet the objective of the RTE Act.

(b) and (c) There is a marginal decline in the enrolment in Government primary 
schools whereas the enrolment at upper primary level is showing increasing trend over 
last five years. The decline in the enrolment at primary level can be attributed to the 
reduction in the rate of growth of child population. A Statement showing year-wise and 
State-wise enrolment at primary and upper primary level is given in Statement-I (See 
below).

(d) A State-wise statement of pass percentage of student based on Unified District 
Education System for Education (U-DISE) data available is given in Statement-II.

†Original notice of the question was received in Hindi.
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Evaluation	and	grading	of	primary	schools

1605.  DR. PRABHAKAR KORE: Will the Minister of HUMAN RESOURCE 

DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government proposes to introduce a model in the line 

of Gujarat Government model “Gunotsav” in an exercise to evaluate and grade the quality 

of Government primary schools in the country;

(b) if so, the details thereof and whether Government proposes to extend the 

model to include the private primary schools;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 

SMRITI ZUBIN IRANI): (a) to (d) Different States have developed programmes to 

evaluate and grade their schools. Sambalan in Rajasthan, Shalegagi Navu-Neevu in 

Karnataka, Pratibha Parv in Madhya Pradesh and Gunotsav in Gujarat are some of 

these initiatives. The Government of India has commissioned the National University of 

Educational Planning and Administration (NUEPA) to develop a national school standards 

and school evaluation/assessment framework for the government school sector, with the 

objective of school improvement and performance accountability, based on national best 

practices and international comparative experience.

Declining	standard	of	education

†1606. SHRI LAL SINH VADODIA: Will the Minister of HUMAN RESOURCE 

DEVELOPMENT be pleased to state:

(a) whether it is a fact that the state of education is getting miserable and its 

standard has been declining even after the effective implementation of the Right to 

Education Act, 2009 since 1st April, 2010;

(b) if so, whether Government is considering to take any special measures in 

order to check this trend; and

(c) if so, the details thereof and by when these steps would be taken and if not, the 

reasons therefor?

†Original notice of the question was received in Hindi.
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (c) The National Council of Educational Research and 
Training (NCERT) conducts National Achievement Surveys (NAS) at periodic intervals 
to assess the learning levels of children in classes III, V and VIII. Three rounds of NAS 
have been conducted so far which reveal that the learning outcomes have improved, 
though they continue to be low.

The Central Government has financially supported States/UTs on early grade 
reading, writing and comprehension, and early mathematics programmes, through a sub-
programme of Sarva Shiksha Abhiyan, namely ‘Padhe Bharat Badhe Bharat’, while at 
upper primary level support is provided for mathematics and science teaching learning. 
To measure the learning outcomes, the Central Government has provided support to 
States/UTs for conducting State Level Achievement Surveys (SLAS) during 2014-15.

	Setting	up	of	a	centralized	placement	cell

†1607. SHRI SANJAY SINH: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the All India Council of Technical Education (AICTE) proposes to 
set up a centralized placement cell to provide employment to the students studying in 
engineering colleges;

(b) if so, the details thereof; and

(c) if not, whether Government would propose any such scheme in the public 
interest?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) and (b) No Sir, All India Council of Technical Education 
(AICTE) does not propose to set up a centralized placement cell to provide employment 
to the students studying in engineering colleges.

(c) At present, there is no proposal under consideration of this Ministry to start 
any such scheme.

Special	schemes	for	educationally	backward	districts

1608.  SHRI AMBETH RAJAN: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Government has identified 374 educationally backward 
districts across the country;
†Original notice of the question was received in Hindi.
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(b) if so, the details thereof;

(c) whether Government has conducted any study to ascertain the number of such 
districts where SC/ST population is more;

(d) whether Government has formulated any special scheme to focus on SC/ST 
population;

(e) if so, the details thereof; and

(f) if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) and (b) Yes, Sir. An Expert Committee constituted by 
the University Grants Commission (UGC) had identified 374 Educationally Backward 
Districts (EBDs) where Gross Enrolment Ratio (GER) in higher education was less than 
the national average of 12.4%, based on the 2001 census data.

(c) No, Sir. The Ministry of Human Resource Development has not conducted 
any such study.

(d) and (e) Yes, Sir. The UGC has initiated various Fellowship programes namely 
Rajiv Gandhi National Fellowships, Post-Doctoral Fellowships and Post-Graduate 
Scholarships in Professional courses for SC/ST candidates to undertake advanced studies 
and research leading to M. Phill/ Ph.D. Degree in Sciences, Humanities and Social 
Sciences including languages and Engineering and Technology. The objective of the 
Fellowship schemes is to provide opportunities to SC/ST candidates for doing advanced 
research in their chosen areas. The Department of Social Justice and Empowerment and 
Ministry of Tribal Affairs offer scholarships such as Post Matric scholarship; Pre Matric 
scholarship (for IX and X class); Rajiv Gandhi National Fellowship scheme; National 
Overseas scholarship; Scholarship scheme of top class education; Upgradation of Merit 
etc. for SC and ST students respectively.

(f) Does not arise in view of (d) and (e) above.

Model	schools	in	backward	blocks

†1609. SHRI JUGUL KISHORE: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether there is a policy for opening of model schools in backward development 
blocks and the criteria adopted for identifying such blocks;

†Original notice of the question was received in Hindi.
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(b) whether expenditure in this regard will be borne by the Central Government 
or the State Governments; and

(c) the procedure for giving the proposal to open model schools?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) The Government is implementing Model School Scheme 
which envisages inter alia setting up of 3,500 schools in educationally backward blocks 
(EBBs) through State/UT Governments. The EBBs have been selected based on twin 
criteria of Female Rural Literacy rate being below the national average and Gender Gap 
in literacy being above the national average.

(b) Under the State sector component of Model School Scheme, the sharing 
pattern between the Center and the State/UT Governments is 75:25 except Special 
Category States and for upgraded Ashram schools in all States, for which the sharing 
pattern is 90:10.

(c) Proposals for setting up of model schools under State sector component of 
the scheme are formulated by the concerned State/UT Governments and approved by the 
Government of India as per the scheme norms.

Elections	to	student	unions

1610.  SHRI ALOK TIWARI:
 SHRI ARVIND KUMAR SINGH:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) the details of Central universities in which elections to students’ unions have 
been held during 2014-15;

(b) the details of Central universities in which such elections have not been held 
during 2014-15 along with the reasons therefor, university-wise;

(c) whether students from Banaras Hindu University have represented the Minister 
during her recent visit to Varanasi regarding revival of students union and abolition of 
student council;

(d) if so, the details thereof;

(e) the response of Government thereto; and

(f) by when the students’ union in BHU would be revived?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) and (b) Information regarding elections to Student Unions 
in Central Universities is not centrally maintained.
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(c) and (d) Yes, Sir. The students in their representation have requested for abolition 
of Students Council and have demanded to replace it with Student Unions, which they 
consider more democratic in character.

(e) and (f) As per the information provided by Banaras Hindu University, election 

process for the Students Council has been suspended. The University has decided to 

constitute a committee to assess the viability of Students’ Union under direct mode of 

election.

Ad-hoc	teachers	in	Central	universities

1611. SHRI ALOK TIWARI:

 SHRI ARVIND KUMAR SINGH:

Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) the details of ad-hoc teachers in central universities, university-wise;

(b) the details of such teachers in Delhi University and its colleges, college-

wise;

(c) whether ad-hoc teachers have outnumbered the regular/permanent teachers in 

Delhi University and its colleges; and

(d) if so, the details thereof, college-wise and the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 

SMRITI ZUBIN IRANI): (a) and (b) The UGC does not maintain the data relating 

to appointment of ad-hoc/contractual teachers. However, as per UGC Regulations on 

Minimum Qualifications for Appointment of Teachers and Other Academic Staff in 

Universities and Colleges and Measures for the maintenance of standards in Higher 

Education 2010, the teachers should be appointed on contract basis only when it is 

absolutely necessary and when the student-teacher ratio does not satisfy the laid down 

norms. In any case, the number of such appointments should not exceed 10% of the total 

number of faculty positions in a Colleges/University.

(c) and (d) In University of Delhi, the total sanctioned of teachers is 1706. Against 

these sanctioned positions, 804 posts are filled up. In addition to this, University of Delhi 

has deployed 330 numbers of ad-hoc teachers to fill up the gap of vacant position to 

run the academic activities smoothly. The college-wise information is not maintained 

centrally by this Ministry.
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Pension	scheme	in	NVS

1612.  SHRI ARVIND KUMAR SINGH: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government is aware of the fact that the retired teachers and officials 
of Navodaya Vidyalaya Samiti (NVS) are leading a precarious life after retirement, as the 
provision for pension was not available to the employees who joined before 2004, prior 
to introduction of New Pensions Scheme;

(b) whether Government is planning to provide pensions to such retired teachers 
and officials;

(c) if so, by when such pension would be disbursed and the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (d) The employees of Navodaya Vidyalaya Samiti had 
been given the benefit of Contributory Provident Fund (CPF) scheme since its inception. 
Subsequently, the Government had approved introduction of New Pension Scheme 
(NPS) for all regular employees of the Navodaya Vidyalaya Samiti (NVS) joining on 
or after 01.04.2009. However, those employees who joined NVS on regular basis before 
01.04.2009 were given the option vide NVS’s notification dated 04.08.2009 either to 
continue with the existing Contributory Provident Fund (CPF) scheme or to join the 
New Pension Scheme. This option was to be exercised latest by 03.11.2009. Thus, the 
Government has already provided post retirement benefits of either CPF Scheme or NPS 
to the employees of NVS including teaching and non-teaching staff.

upgradation	of	Government	schools	in	West	bengal

1613.  DR. KANWAR DEEP SINGH: Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Government proposes to undertake upgradation of Government 
schools in West Bengal with central funding; and

(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) and (b) Under the Centrally Sponsored Scheme of 
Sarva Shiksha Abhiyan, 10079 government primary schools have been sanctioned for 
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upgradation to upper primary schools in West Bengal till date. One new secondary school 
in West Bengal by way of upgradation of existing government upper primary school, has 
been approved under the Rashtriya Madhyamik Shiksha Abhiyan, so far.

Review	of	National	Curriculum	framework

1614. DR. CHANDAN MITRA:
 SHRI P. RAJEEVE:
Will the Minister of HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Ministry has any plans to review the National Curriculum 
Framework (NCF) formulated by NCERT;

(b) if so, the details thereof;

(c) whether the Ministry has consulted any experts, agencies or State Governments 
on this issue;

(d) if so, the details thereof; and

(e) by when the revised NCF is likely to be ready?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SMRITI ZUBIN IRANI): (a) to (e) In the field of school education, the National Council 
of Educational Research and Training (NCERT) has been reviewing and revising the 
National Curriculum Framework from time to time, in order to update the same in view 
of the changing needs of the school education, knowledge and technology. The NCERT 
adopts a consultative approach, as and when such a review or revision takes place. As of 
now, there is no proposal to revise the NCF-2005.

New	and	renewble	energy	projects	in	Goa

1615.  SHRI SHANTARAM NAIK: Will the Minister of NEW AND RENEWABLE 
ENERGY be pleased to state:

(a) whether Government is implementing any project for new and renewable 
energy in Goa;

(b) if so, the names of the projects, amount spent or proposed to be spent and 
targets achieved;

(c) whether any such project is pending in Goa; and

(d) if so, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE 
ENERGY (SHRI PIYUSH GOYAL): (a) and (b) Yes, Sir. Ministry of New and Renewable 
Energy is implementing several projects in the State of Goa. The details including names 
of the projects, amount spent or proposed to be spent and targets achieved are given in 
Statement (See below).

(c) No, Sir.

(d) Does not arise.

Statement

Renewable energy projects, amount spent/proposed to be  
spent and targets achieved in Goa

Sl.              Projects                                    Amount (in ` lakh)  Targets  
No.  Spent Proposed to achieved  
   be spent (in Nos.)

1. Special Area Demonstration  60.35 - 1 
 Programme (SADP)   (at Raj  
    Bhavan, Goa)

2. Programme on Development  0.36 - Panaji, Goa 
 of Solar Cities 

3. Installation of Solar  97.06 - 738 
 Water Heating Systems  
 under Jawaharlal Nehru  
 National Solar Mission  
 (JNNSM) 

4. Small (SPV + Wind) Hybrid  - 346.80 - 
 Power Systems 

5. Roof top / open ground small  - 540.00 - 
 capacity Solar PV power plants 

6. Improved Cook Stoves - 55.95 -

7. I & PA (Rajiv Gandhi - 3.00 - 
 Urja Divas)

Setting	up	of	windmills

1616.  SHRI AVINASH RAI KHANNA: Will the Minister of NEW AND 
RENEWABLE ENERGY be pleased to state:

(a) whether Government proposes to set up windmills at several places across the 
country during the next few years to double the installed wind energy capacity;
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(b) if so, the present status of windmills functioning in the country;

(c) whether Government proposes to involve private sector in setting up windmills 
to achieve the target of power; and 

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE 
ENERGY (SHRI PIYUSH GOYAL): (a) The wind power projects are being installed 
at several locations in major wind potential States i.e. Tamil Nadu, Karnataka, Andhra 
Pradesh, Maharashtra, Gujarat, Rajasthan and Madhya Pradesh. A target of 15,000 MW 
wind power capacity has been set for the 12th Five Year Plan period.

(b) A wind power capacity of 22,167 MW has been installed in the country upto 
October, 2014.

(c) Yes, Sir.

(d) The wind power projects are being installed with private sector investment. The 
Government provides fiscal and promotional incentives such as Accelerated Depreciation 
benefit, concessional custom duty on certain components of wind electric generators, 
excise duty exemption to manufacturers. 10 years tax holiday on income generated from 
wind power projects is also available. A Generation Based Incentive (GBI) is available 
for the projects not availing Accelerated Depreciation benefit, under which ` 0.50/unit 
generated is provided with a ceiling of ` 1.00 crore per MW.

A strong manufacturing base of wind turbines has been established in India by the 
private sector. The private sector is also allowed to carry out wind monitoring to identify 
potential sites for installing wind power projects. The wind data is vetted by the National 
Institute of Wind Energy (NIWE), an autonomous institution of this Ministry.

Power	from	small	hydro	project

†1617. SHRI RAMDAS ATHAWALE:
    SHRI DARSHAN SINGH YADAV:
Will the Minister of NEW AND RENEWABLE ENERGY be pleased to state:

(a) whether Government proposes to explore the potential of power generation 
through small hydro projects of non- conventional sources, in view of the energy crisis in 
the country;

†Original notice of the question was received in Hindi.
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(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE 
ENERGY (SHRI PIYUSH GOYAL): (a) Yes, Sir. Government is encouraging tapping of 
Small Hydro Power (SHP) potential in the country through setting up of SHP projects.

(b) So far, 1016 small hydro projects aggregating to 3970 MW capacity have been 
set up and 236 projects of 768 MW are under implementation. The Government is giving 
Central Financial Assistance to the State Governments and private sector to set up small 
hydro projects. Details are given in Statement (See below).

(c) Does not arise.

Statement

Central Financial Assistance to State Governments and private developers  
to set up Small / Micro Hydel Power Projects

I.	 Support	to	new	SHP	projects	in	State	sector:

Category Above 100 KW and up to 1000 KW Above 1 MW - 25 MW

Special Cat.  75,000 lakh / KW ` 7.50 crore / MW limited to 
& NE States  `  20 crore per project

Other States 35,000 / KW ` 3.50 crore / MW limited to  
  ` 20 crore per project

II.	 Support	to	new	SHP	project	in	private	/	co-operative	/	joint	sector:

Category Above 0.1 MW - 25 MW

Special Cat. & NE States ` 1.5 crore / MW limited to ` 5 crore per project

Other States ` 1.0 crore / MW limited to ` 5 crore per project

Tariff	for	solar	power	products

1618.  SHRI C.M. RAMESH: Will the Minister of NEW AND RENEWABLE 
ENERGY be pleased to state:

(a) whether the Solar Energy Corporation of India has entered into a contract for 
25 years with the private solar power producers at a fixed levelised tariff of `5.45 per 
unit;
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(b) if so, on what basis Government has arrived at this rate; and

(c) the reasons for having 25 years’ contract?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE 
ENERGY (SHRI PIYUSH GOYAL): (a) Yes, Sir. The Solar Energy Corporation of India 
has entered into a contract for 25 years with the private solar power producers at a fixed 
levelised tariff of `5.45 per unit.

(b) Government has arrived at a fixed levelised tariff of ` 5.45 per unit based on 
the willingness of distribution companies to buy solar power price of conventional power. 
CERC determined tariff has been taken as the upper limit and Viability Gap Fund is being 
given after open competitive bidding.

(c) The normal life of solar PV modules is 25 years. Therefore PPA period has 
been kept as 25 years.

Viability	of	small	scale	power	units

1619.  DR. T. N. SEEMA: Will the Minister of NEW AND RENEWABLE ENERGY 
be pleased to state:

(a) whether small scale power units with a capacity upto 25 megawatts are viable 
and economically feasible;

(b) if so, the details thereof and if not, the reasons therefor;

(c) whether the Central Government has received any proposals from Kerala 
regarding setting up of such small scale power units;

(d) if so, the details thereof and the status of the proposals;

(e) whether Government proposes to promote the small scale power units 
generating upto 25 megawatts and grant them certain concessions; and

(f) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE 
ENERGY (SHRI PIYUSH GOYAL): (a) and (b) The viability and economic feasibility 
of small scale power units depends on the site of installation of the power unit and subject 
to sustainable supply of fuel. However, small power units based on small hydro power, 
biomass gasifiers, solar and wind energy are presently viable and economic in remote 
areas. Small scale power units are easy to install in limited areas without much damage 
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to the environment. Power transmission losses are minimal since usage of power can be 
done at the generation site itself in the case of small scale power plants.

(c) and (d) Agency for Non-conventional Energy and Rural Technology (ANERT), 
Kerala had submitted a proposal for 14MW on grid solar scheme of which the Ministry 
has sanctioned proposals of 5 MW. Under the project, individual solar power plants of 
capacities 2 KW- 50 KW are to be installed in the shade-free area available on the roof-
top of buildings. The other proposals are under the consideration of the Ministry of New 
and Renewable Energy (MNRE) as per terms and conditions.

(e) and (f) MNRE is already promoting small scale power units for generation of 
25 MW under small hydro power, biomass gasifiers and solar programmes. The details of 
Central Financial Assistance being provided under various programmes including small 
scale power plants for promotion of renewable energy programmes/projects are given in 
Statement.

Statement

Incentives/Subsidy being provided under various renewable  
energy programmes.

A.	Grid-Interactive	Renewable	Power	Programmes:

1.	 Wind	Power	Projects:

Generation Based Incentive (GBI) `0.50 per unit subject to max of `1.00  
 crore/MW

Demonstration Projects in:

Special Category States (NE Region, Sikkim,  `3.00 crore X C^0.646 
J&K, HP and Uttarakhand) 

Other States `2.50 crore X C^0.646

C: Capacity of the project in MW ^: raised to the power

2.	 Solar	Power	Projects:

Solar PV Power projects under  Minimum Project VGF support upto 30%  
Jawaharlal Nehru National Solar  Capacity 10MW of Project Cost limited to 
Mission (JNNSM) Phase-II,   `2.50 Cr/MW based on  
Batch-I of total 750 MW with  Maximum Project reverse bidding process. 
Viability Gap Funding (VGF)  Capacity 50MW 
support from National Clean  
Energy Fund (NCEF). 
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3.	 Small	Hydro	Power	Projects:	

Support to new SHP projects in State sector:

Category Above 100 KW and up  Above 1 MW - 25 MW 
 to 1000 KW 

Special category and  75,000 per KW. 7.5 crores / MW limited to 
NE States  `20 crore per project.

Other States 35,000 per KW. 3.5 crores / MW limited to  
  `20 crore per project.

Support to new SHP project in private / co-operative / joint sector:

                   Areas             Upto 25 MW

NE Region, J&K, H.P. & Uttarakhand  1.5 crore/ MW limited to `5.00 crore 
(Special Category States) per project

Other States 1.0 crore/ MW limited to `5.00 crore

4.	 biomass	Power	and	bagasse	Cogeneration	Projects:

Private / Joint / Cooperative / Public Sector Sugar Mills:

 Special Category and NE States Other States

Biomass Power projects `25 lakh per MW* `20 lakh per MW*

Bagasse Co-generation `18 lakh per MW* `15 lakh per MW*

Co-generation projects by  `40 lakh `40 lakh 
cooperative/public sector  `50 lakh `50 lakh 
sugar mills `60 lakh `60 lakh

40 bar & above Per MW of surplus power Per MW of surplus 
60 bar & above (maximum support ` 6.0 cr/ power (maximum 
80 bar & above project) support of ` 6.0 crore  
  per project)

*Maximum support of ` 1.50 crore per project.

5.	 Waste	to	Energy	Projects:

     Type of Waste      Central Financial Assistance

Municipal Solid Waste `2.00cr./MW, Max. Support 10 Cr. /project. 

Urban Waste `2.00cr./MW, Max. Support 5 Cr. /project. 

Industrial waste ` 0.20cr to ` 1.00 cr/MW, Max. Support `5.00cr/ 
 project.
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b.	 Off-grid/	decentralized	renewable	energy	programmes:

Sl. No.      Programme      Subsidy

6. Family type biogas plants

 NE region States including sikkim  `15,000 to `17,000 per 
 (except plain areas of assam) plant

 Plain areas of Assam `10,000 to `11,000 per 
   plant

 J&K, Himachal Pradesh, Uttarakhand  `7,000 to `11,000 per plant 
 (excluding Terai region), Nilgiris of Tamil  
 nadu, Sadar, Kurseong and Kalimpong  
 sub-divisions of Darjeeling, Sunderbans,  
 Andaman & Nicobar Islands and SC & ST  
 (not included in above areas) 

 All Others `5,500 to `9,000 per plant

7. Solar Photovoltaic Systems • Subsidy of 30% of  
   project cost

  • For solar light through  
   NABARD, Regional  
   Rural Banks (RRB) and  
   other commercial bank  
   40% subsidy is available.

8. Solar Water Heater 60% and 30% of the  
  benchmark cost in Special  
  Category States and other  
  States respectively.  
  Benchmark cost in the range  
  of ` 11,000/sq.m. and  
  8,000/sq.m for different  
  configuration of systems.

9. Concentrating Solar Thermal Technology 30% of the project cost.

10. Small Aero-Generators and Hybrid Systems `1.00 lakh per KW

11. Micro-hydel plants/Water mills • ` 1.25 lakh/kw for  
   Micro-hydelupto 100 kw.

  • `0.50 lakh per watermill  
   for mechanical  
   application

  • `1.50 lakh per watermill  
   for electrical application
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Sl. No.      Programme      Subsidy

12. Biomass Gasifier • ` 15,000/kW (with  
   100% producer gas  
   engine)

  • ` 2,500/kw for duel fuel  
   engine

  • ` 2.0 lakh per 300 kw for  
   Thermal Applications

  • 20% higher CFA for  
   Special Category States

13. Improved Cookstoves 50% of cost of cook-stoves 
 Family sized/domestic cook-stoves/  with maximum ceiling of 
 earthen cookstoves ` 400 for natural draft 
 Community Cook-stoves for MDM  (including earthen chulhas 
 Kitchens, Anganwadis, Tribal/SC/   with metal combustion 
 Backward  hostels, government and forest  chambers) and `800 for 
 rest houses etc. forced draft - average  
  support taken at ` 600/- per  
  cookstove.  

  50% of cost of cook-stoves  
  with maximum ceiling of  
  ` 2500 for natural draft and  
  ` 5000 for forced draft type  
  cook-stoves - average  
  support taken at ` 3750 per  
  cook-stove

Micro	grid	under	green	energy	system

1620.  SHRI BAISHNAB PARIDA: Will the Minister of NEW AND RENEWABLE 
ENERGY be pleased to state:

(a) whether it is a fact that 45 per cent of rural houses still lack access to 
electricity;

(b) whether to address this issue, it is proposed to set up micro-grids under green 
energy system;

(c) if so, the details thereof;
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(d) whether the above human-friendly system would bridge the gap in power in 
the rural sector; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE 
ENERGY (SHRI PIYUSH GOYAL): (a) and (b) Large number of rural houses in the 
country are without electricity. To provide electricity for lighting and other purposes in 
Rural areas, the Ministry is promoting off-grid Solar PV Systems like Solar Lanterns, 
Solar Home Lights, Solar Street Lights, Solar Power Packs/Plants and Power Plants in 
Micro Grid mode with local distribution network.

(c) Under Off-grid Solar PV programme of the Ministry, 806 Nos. villages/
hamlets, with extended distribution network based SPV Power Plants have been installed 
in the following States:

Sl. No.         States No. of Villages

1. Jammu and Kashmir 14

2. Jharkhand 12

3. Madhya Pradesh 8

4. Uttar Pradesh 27

5. Haryana 1

6. Rajasthan 14

7. Chhattisgarh 730

 ToTal 806

(d) Micro Grids and Renewable Energy based solution like Solar lights are a good 
solution for rural areas in India.

(e) Under Off-grid programme total capacity of 224.35 MWp have been installed 
till October, 2014 in the various parts of the country including rural areas. The details of 
installed systems are given below:

1. Solar Lanterns (Nos.) 985012

2. Solar Homelights (Nos.) 1119505

3. Solar Street Lights (Nos.) 342788

4. Solar Pumps (Nos.) 19501

5. Solar Power Plants (kWp) 109753.04
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Progress	of	solar	radiation	resource	assessment

1621.  SHRI JESUDASU SEELAM: Will the Minister of NEW AND RENEWABLE 
ENERGY be pleased to state:

(a) whether Government has made any progress in the project on Solar Radiation 
Resource Assessment (SRRA) across the nation;

(b) if so, the details thereof; and

(c) by when the Solar Atlas and the data on State-wise solar potential is likely to 
be available in public domain?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE 
ENERGY (SHRI PIYUSH GOYAL): (a) Yes Sir.

(b) Solar Radiation Resource Assessment (SRRA) Project is being executed in 
two phases by National Institute of Wind Energy (NIWE), Chennai. Installation and 
commissioning of all 111 Solar Radiation Resource Assessment stations sanctioned 
under both Phase-I and II along with four Advanced Monitoring Stations (AMS) has been 
completed and now radiation data is available.

(c) NIWE, on behalf of Government of India, is working in collaboration with 
GIZ, Germany to prepare Solar Map of India for which procurement of commercially 
available satellite based solar data has been finalized. The solar atlas will be validated 
with ground measurement from SRRA stations and available for public in about six 
months time from now. State-wise solar potential is already available as estimated by 
National Institute of Solar Energy (NISE).

biomass-based	power	supply

1622.  SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of NEW AND 
RENEWABLE ENERGY be pleased to state:

(a) whether Government is aware that there is a great potential for biomass-based 
power supply in the country which is reliable as it is free of fluctuations unlike wind 
power and does not need storage to be used in time of non-availability;

(b) if so, what Government is doing to encourage establishing biomass based 
power plants in the country;

(c) what Government is doing to ensure supply chain of biomass to the existing 
power plants in the country; and
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(d) how many such plants are working and what problems they are facing?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE 
ENERGY (SHRI PIYUSH GOYAL): (a) Yes, Sir. Ministry of New and Renewable Energy 
(MNRE) has got the biomass power potential assessed in the country. A potential of about 
18000 MW equivalent power from biomass has been estimated in the country.

(b) MNRE has been promoting biomass power projects by providing various 
fiscal and financial incentives, such as capital subsidy, concessional customs and excise 
duties on the equipments, accelerated depreciation, tax holidays on income, preferential 
tariff, etc.

(c) The procurement of biomass for regular operation of the power plants is the 
responsibility of the plant operators in the country.

(d) The Ministry has sanctioned the power projects in various States in the 
country with a total capacity of about 1250 MW power from biomass in the country. In 
view of increase prices of biomass in recent months, some of the plants are not finding the 
operations economically viable.

Promotion	of	solar	and	wind	energy

†1623.  DR. VIJAYLAXMI SADHO: Will the Minister of  NEW AND RENEWABLE 
ENERGY be pleased to state:

(a) whether Government has formulated any scheme to promote solar and wind 
energy;

(b) if so, the details thereof, State-wise;

(c) the details of actual demand and supply of electricity, rural and urban area-
wise and district-wise in Madhya Pradesh during the last five years; and

(d) the action being taken by Government to fill up the gap between demand and 
supply of power?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE 
ENERGY (SHRI PIYUSH GOYAL): (a) and (b) The Ministry of New and Renewable 
Energy has launched Jawaharlal Nehru National Solar Mission (JNNSM) which envisages 
installation of 20,000 Megawatts (MW) of grid solar power, 2,000 MW of off-grid solar 
applications and 20 million square metres of solar thermal collector areas by 31st March, 
†Original notice of the question was received in Hindi.
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2022. Further, a scheme of Generation Based Incentive (GBI) has been introduced for the 
12th Plan period, which provides an incentive of ` 0.50 per KWh on actual generation 
of wind power subject to a ceiling of ` 1.00 crore per MW to the investors which do not 
avail Accelerated Depreciation benefit. The total incentive is to be availed in more than 4 
years and less than 10 years.

The details of installed capacity for generation of power from wind and solar energy, 
State-wise are given in Statement-I (See below).

(c) and (d) The details of demand and supply of electricity in rural and urban areas 
of Madhya Pradesh during last five years is given in Statement-II (See below). Electricity 
is a Concurrent subject. Supply and distribution of electricity to various consumers in a 
State/UT is within the purview of the respective State Government/State Power Utility. 
The Central Government supplements the efforts of the State Governments by establishing 
power plants and transmission systems in Central Sector through Central Power Sector 
Undertakings (CPSUs).

Statement-I

State-wise installed capacity for generation of power from Solar and  
Wind Energy (grid interactive) as on 31.10.2014

Sl. No. States/UTs Wind Power Solar Power 
  (MW) (MWp)

1           2 3 4 

1. Andhra Pradesh 894.15 234.86

2. Arunachal Pradesh  0.03

3. Assam  0.00

4. Bihar  0.00

5. Chhattisgarh  7.60

6. Goa  0.00

7. Gujarat 3551.33 919.05

8. Haryana  12.80

9. Himachal Pradesh  0.00

10. Jammu and Kashmir  0.00

11. Jharkhand  16.00
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1           2 3 4 

12. Karnataka 2544.65 57.00

13. Kerala 35.10 0.03

14. Madhya Pradesh 534.40 353.58

15. Maharashtra 4223.65 286.90

16. Manipur  0.00

17. Meghalaya  0.00

18. Mizoram  0.00

19. Nagaland  0.00

20. Odisha  31.50

21. Punjab  55.77

22. Rajasthan 2996.65 735.50

23. Sikkim  0.00

24. Tamil Nadu 7383.70 104.20

25. Telangana 

26. Tripura  0.00

27. Uttar Pradesh  29.51

28. Uttarakhand  5.00

29. West Bengal  7.21

30. Andaman and Nicobar Islands  5.10

31. Chandigarh  2.00

32. Dadra and Nagar Haveli  0.00

33. Daman and Diu  0.00

34. Delhi  5.47

35. Lakshdaweep  0.75

36. Puducherry  0.03

37. Others 4.30 0.79

 ToTal (MW) 22167.93 2870.66

MW = Megawatt
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Statement-II

Details of actual demand and supply of electricity in Madhya Pradesh

Year  Energy Requirement / Availability              Peak Demand / Met
 Energy  Energy           Surplus/Deficit Peak Demand      Surplus/Deficit 
 Req. Ava.   Demand  Met 

 MU MU MU % MW MW MW %

2009-10 43,179 34,973 -8,206 -19.0 7,490 6,415 -1,075 -14.4

2010-11 48,437 38,644 -9,793 -20.2 8,864 8,093 -771 -8.7

2011-12 49,785 41,392 -8,393 -16.9 9,151 8,505 -646 -7.1

2012-13 49,226 44,272 -4,954 -10.1 10,077 9,462 -615 -6.1

2013-14 49,410 49,385 -25 -0.1 9,716 9,716 0 0.0

2014-15 30,408 30,116 -292 -1.0 8,413 8,395 -18 -0.2 
(Upto Oct.-14)

Generation	of	solar	and	wind	energy

1624. SHRI S. THANGAVELU: Will the Minister of NEW AND RENEWABLE 
ENERGY be pleased to state:

(a) whether it is a fact that the country can afford to install 1,00,000 MW of solar 
power generating capacity during the next few years;

(b) whether it is also a fact that the country can generate power from wind to the 
tune of 8,000 to 10,000 MW per year;

(c) whether Government is considering to get hydel back on track; and

(d) if so, the steps being taken by Government in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE 
ENERGY (SHRI PIYUSH GOYAL): (a) The Government is preparing a scale up plan for 
development of solar in the next five years. The plan is still under development stage.

(b) Wind potential is available in the country to generate 8000 to 10000 MW per 
year from wind. However, it will depend upon the market conditions and State policies 
including creation of power evacuation and transmission infrastructure.

(c) The Ministry of New and Renewable Energy has recently announced more 
attractive schemes to support Small Hydro Projects (SHP) up to 25 MW, for faster pace 
implementation of SHP porgrammes.
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(d) The Ministry of New and Renewable Energy is providing various fiscal and 
financial incentives for generation of power from various renewable energy sources 
including solar and wind energy. The incentives include capital/interest subsidy, 
generation based incentives, accelerated depreciation, concessional excise and customs 
duties to encourage use of alternative sources of energy in urban/rural areas. The other 
steps to promote renewable energy include: setting up of demonstration projects, 
preferential tariff for purchase of power generated from renewable sources, resource 
assessment, development of power evacuation and testing facilities, introduction of 
Renewable Energy Certificates and Renewable Purchase Obligation, etc. Wide publicity 
and awareness raising on the benefits of renewable energy systems have also been taken 
up in Hindi, English and regional languages.

Encouraging	alternative	sources	of	energy

1625.  SHRI MAHENDRA SINGH MAHRA: Will the Minister of NEW AND 
RENEWABLE ENERGY be pleased to state:

(a) whether Government encourages the use of alternative sources of energy in 
urban/rural areas;

(b) if so, the nodal agencies for it at Central, State and district levels;

(c) the procedure for installation of infrastructure for the same; and

(d) the incentives/subsidies available to NGOs promoting it and beneficiaries 
getting the infrastructure installed in their premises?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE 
ENERGY (SHRI PIYUSH GOYAL): (a) The Ministry of New and Renewable Energy 
(MNRE) is providing various fiscal and financial incentives, such as capital/interest 
subsidy, generation based incentives, accelerated depreciation, concessional excise and 
customs duties to encourage use of alternative sources of energy in urban/rural areas. The 
other steps to promote renewable energy include: setting up of demonstration projects, 
preferential tariff for purchase of power generated from renewable sources, resource 
assessment, development of power evacuation and testing facilities, introduction of 
Renewable Energy Certificates and Renewable Purchase Obligation, etc. Wide publicity 
and awareness raising on the benefits of renewable energy systems have also been taken 
up in Hindi, English and regional languages.

(b) and (c) The State-wise details of nodal agencies implementing the renewable 
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energy programmes at the State and district level are given in Statement-I (See below). 
Further, the Ministry supports three central technical institutions for resource assessment, 
testing and training activities. The details are given below:

(i.) National Institute of Solar Energy (NISE), Gurgaon, Haryana

(ii.) National Institute of Wind Energy (NIWE), Chennai, Tamil Nadu

(iii.) National Institute of Renewable Energy (NIRE), Jalandhar, Punjab

(d) The details of Central Financial Assistance being provided under various 
programmes to various categories including NGOs promoting renewable energy, are 
given in Statement-II (See below)

Statement-I

State-wise details of State Nodal Agencies

Andhra	Pradesh

Non-Conventional Energy Development Corporation of  
Andhra Pradesh (NEDCAP) Ltd., 
5-8-207/2 Pisgah Complex, Nampally  
Hyderabad-500 001

Arunachal	Pradesh

Arunachal Pradesh Energy Development Agency, 
Urja Bhawan Tadar Tang Marg, Post Box No. 141  
Itanagar-791111

Assam

Assam Energy Development Agency (under Science and 
 Technology Deptt., Govt. of Assam), 
Bigyan Bhawan, Near IDBI Building, G S Road,  
Guwahati-781005

bihar

Bihar Renewable Energy Development Agency 
1st Floor, Sone Bhawan, Virchand Patel Marg,  
Patna - 800 001

Chhattisgarh

Chhattisgarh State Renewable Energy Development Agency (CREDA), 
2nd Floor, CSERC Building, Shanti Nagar,  
Raipur
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Gujarat

Gujarat Energy Development Agency (GEDA), 
4th Floor, Block No.11 & 12 Udyog Bhawan, Sector-11,  
Gandhi Nagar-382017,  
Gujarat 

Goa

Goa Energy Development Agency, 
DST&E Building, 1st Floor, Saligo Plateau, Opp. Seminary,  
Saligao, Bardez Goa-403511

Himachal	Pradesh

HIMURJA, SDA Complex, Kasumpti,  
Shimla-171009

Haryana

Haryana Renewal Energy Development Agency (HAREDA), 
SCO 48, Sector 26, Chandigarh-160 019

Jharkhand

Jharkhand Renewable Energy Development Agency 
328 B, Road No.4, Ashok Nagar, Ranchi-834 002.

Jammu	and	Kashmir

Jammu & Kashmir Energy Development Agency (JAKEDA), 
12 BC Road, Rehari, Jammu-180001  
Tele:0191 - 2546495, 2552725(R), (Fax) 2546495  
Dharrilla, Raj Bagh Srinagar

Kerala

Agency for Non-Conventional Energy and Rural Technology (ANERT),  
Pattom P.O., PB No.1094, Kesavadasapuram,  
Thiruvananthapuram-695 004

Karnataka 
Karnataka Renewable Energy Development Agency Ltd., 
19, Maj. Gen. A. D. Loganadan, INA Cross, Queen’s Road,  
Bangalore- 560 052

Maharashtra

Maharashtra Energy Development Agency (MEDA) 
S.No. 191/A, Phase l, 2nd Floor, MHADA Commercial Complex  
Opp. Tridal Nagar, Yerawada, Pune-411006
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Madhya	Pradesh

MP Urja Vikas Nigam Ltd., 
Urja Bhawan, Main Road No.2, Shivaji Nagar,  
Bhopal-462016

Meghalaya

Meghalaya Non-conventional & Rural Energy Development Agency, 
Lower Lachaumiere, Opp. P&T Dispensary, Near BSF Camp (Mawpat), 
Shillong-793001

Manipur

Manipur Renewable Energy Development Agency (MANIREDA), 
Department of Science, Technology, Minuthong Hafiz Hatta,  
Imphal-795001

Nagaland

Department of New and Renewable Energy Development  
Agency (NREDA), 
Nagaland Secretariat, Kohima,  
Nagaland -797 001

Mizoram

Zoram Energy Development Agency (ZEDA), 
Zuangtui, 
P.O. Zemabawk ,Aizawl, Mizoram - 796017

Punjab

Punjab Energy Development Agency, 
SCO 134-136, Sector 34-A,  
Chandigarh-160 036

Odisha

Orissa Renewable Energy Development Agency, 
S-59, Mancheswar Industrial Estate,  
Bhubaneswar-751 010

Sikkim

Sikkim Renewable Energy Development Agency, 
SREDA Bhawan, D.P.H Road, Gangtok, 
Sikkim-737 101

Rajasthan

Rajasthan Renewable Energy Corporation Limited,  
E-166, Yudhister Marg, ‘C’ Scheme,  
Jaipur-302 001
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Tripura

Tripura Renewable Energy Development Agency, 
Vigyan Bhawan, 2nd Floor,  
Pandit Nehru Complex, West Tripura,  
Agartala-799 006

Tamil	Nadu

Tamil Nadu Energy Development Agency (TEDA), 
EVK Sampath Building,  
Chennai-600 006

uttarakhand

Uttrakhand Renewable Energy Development Agency (UREDA), 
Energy Park Campus Industrial Area, Patel Nagar,  
Dehradun-248001

uttar	Pradesh

New and Renewable Energy Development Agency (NEDA),  
U.P.,Vibhuti Khand, Gomti Nagar, 
Lucknow-226 010

West	bengal

West Bengal Renewable Energy Development Agency, 
Bikalpa Shakti Bhawan, Plot- J-1/10, EP & GP Block,  
Salt Lake Electronice Complex, Sector- V,  
Kolkata- 700091

Statement-II

Central Financial Assistance being provided under various  
renewable energy programmes.

A.	Grid-Interactive	Renewable	Power	Programmes:

1.	 Wind	Power	Projects:

Generation Based Incentive (GBI) `0.50 per unit subject to max of `1.00  
 crore/MW

Demonstration Projects in:

Special Category States (NE Region, Sikkim,  `3.00 crore X C^0.646 
J&K, HP and Uttarakhand) 

Other States `2.50 crore X C^0.646

C: Capacity of the project in MW; ^: raised to the power
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2.	 Solar	Power	Projects:

Solar PV Power projects under  Minimum Project VGF support upto 30%  
Jawaharlal Nehru National Solar  Capacity 10MW of Project Cost limited to 
Mission (JNNSM) Phase-II,   `2.50 cr/MW based on  
Batch-I of total 750 MW with  Maximum Project reverse bidding process. 
Viability Gap Funding (VGF)  Capacity 50MW 
support from National Clean  
Energy Fund (NCEF), 

3.	 Small	Hydro	Power	Projects:	

Support to new SHP projects in State sector:

Category Above 100 KW and up  Above 1 MW - 25 MW 
 to 1000 KW 

Special category and  75,000 per KW 7.5 crores / MW limited to 
NE States  ` 20 crore per project.

Other States 35,000 per KW 3.5 crores / MW limited to  
  ` 20 crore per project.

Support to new SHP project in private / co-operative / joint sector:

Areas Upto 25 MW

NE Region, J&K,H.P. &Uttarakhand  1.5 crore/ MW limited to `5.00 crore 
(Special Category States) per project

Other States 1.0 crore/ MW limited to `5.00 crore

4.	 biomass	Power	and	bagasse	Cogeneration	Projects:

Private / Joint / Cooperative / Public Sector Sugar Mills:

 Special Category and NE States Other States

Biomass Power projects `25 lakh per MW* ` 20 lakh per MW*

Bagasse Co-generation `18 lakh per MW* ` 15 lakh per MW*

Co-generation projects by  `40 lakh `40 lakh 
cooperative/public sector  `50 lakh `50 lakh 
sugar mills `60 lakh `60 lakh

40 bar & above Per MW of surplus power Per MW of surplus 
60 bar & above (maximum support ` 6.0 cr/ power (maximum 
80 bar & above project) support of ` 6.0 crore  
  per project)

*Maximum support of ` 1.50 crore per project.



[8 December, 2014] 209Written Answers to  unstarred Questions

5.	 Waste	to	Energy	Projects:

Type of Waste Central Financial Assistance

Municipal Solid Waste `2.00cr./MW, Max. Support 10 Cr. /project. 

Urban Waste `2.00cr./MW, Max. Support 5 Cr. /project. 

Industrial waste ` 0.20cr to ` 1.00 cr/MW, Max. Support `5.00cr/ 
 project.

b.	 Off-grid/	decentralized	renewable	energy	programmes	:

Sl. No. Programme Subsidy

6. Family type biogas plants

 NE region states including sikkim  `15,000 to `17,000 per 
 (except plain areas of assam) plant

 Plain areas of Assam `10,000 to `11,000 per 
   plant

 J&K, Himachal Pradesh, Uttarakhand  `7,000 to `11,000 per plant 
 (excluding terai region), Nilgiris of Tamil  
 nadu, Sadar, Kurseong and Kalimpong  
 sub-divisions of Darjeeling, Sunderbans,  
 Andaman & Nicobar Islands and SC & ST  
 (not included in above areas) 

 All Others `5,500 to `9,000 per plant

7. Solar Photovoltaic Systems • Subsidy of 30% of  
   project cost

  • For solar light through  
   NABARD, Regional  
   Rural Banks (RRB) and  
   other commercial bank  
   40% subsidy is available.

8. Solar Water Heater 60% and 30% of the  
  benchmark cost in special  
  category states and other  
  states respectively.  
  Benchmark cost in the range  
  of ` 11,000/sq.m. and  
  8,000/sq.m for different  
  configuration of systems.

9. Concentrating Solar Thermal Technology 30% of the project cost.

10. Small Aero-Generators and Hybrid Systems `1.00 lakh per KW
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Sl. No. Programme Subsidy

11. Micro-hydel plants/ Water mills • ` 1.25 lakh/kw for  
   Micro-hydelupto 100 kw

  • `0.50 lakh per watermill  
   for mechanical  
   application

  • `1.50 lakh per watermill  
   for electrical application

12. Biomass Gasifier • ` 15,000 / kW (with  
   100% producer gas  
   engine)

  • ` 2,500/kw for duel fuel  
   engine

  • ` 2.0 lakh per 300 kw for  
   Thermal Applications

  • 20% higher CFA for  
   special category states

13. Improved Cookstoves 50% of cost of cook-stoves 
 Family sized /domestic cook-stoves/  with maximum ceiling of 
 earthen cookstoves ` 400 for natural draft 
   (including earthen chulhas 
    with metal combustion 
  chambers) and `800 for 
  forced draft - average  
  support taken at ` 600/- per  
  cookstove.  

 Community Cook-stoves for MDM 50% of cost of cook-stoves  
 Kitchens, Anganwadis, Tribal / SC / with maximum ceiling of  
 Backward  hostels, government and forest ` 2500 for natural draft and  
 rest houses etc. ` 5000 for forced draft type  
  cook-stoves - average  
  support taken at ` 3750 per  
  cook-stove

Election	in	PRIs

1626. DR. T. SUBBARAMI REDDY: 

 SHRIMATI AMBIKA SONI:

 Will the Minister of PANCHAYATI RAJ be pleased to state:

(a) in how many States, elections have been held for Panchayati Raj Institutions 
(PRIs), as per schedule during the last three years;
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(b) whether Government has issued advisory to the States where local body 
elections are due but not held;

(c) if so, the details thereof; and

(d) whether the release of Central grants was made conditional for holding 
elections, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PANCHAYATI RAJ (SHRI 
NIHAL CHAND): (a) Holding of elections to the Panchayats is the responsibility of 
the State Governments and State Election Commissions. The Constitution mandates that 
where the Part IX of the Constitution applies, Panchayat elections be conducted every 
five years, under the overall superintendence, direction and control of the State Election 
Commission. The Constitution also empowers the State Legislatures to make laws 
regarding elections. As per information available with the Ministry, during the last three 
years viz. from 1.1.2012 till date, elections have been held to Panchayats in 13 States/ 
UTs. The details are given in Statement (See below). Normally the elections are held as 
per schedule except in the cases of pendency of court cases, etc.

(b) and (c) This Ministry as such has not issued any advisory to the States for holding 
election wherever due.

(d) Article 243 K of the Constitution dealing with matters of elections to the 
Panchayats does not specify any such conditionality.

Statement

Elections in PRIs

Sl. No. States Year when elections held last

  1. Andhra Pradesh (including Telangana) August, 2013

  2. Arunachal Pradesh May, 2013

  3. Assam February, 2013

  4. Odisha 2012

  5. Punjab May-June, 2013

  6. Uttarakhand Haridwar to be held in  
  May, 2015, for rest 12  
  districts elections in 2014

  7. West Bengal May-July, 2013 in 17  
  districts

  8. Maharashtra February, 2013

  9. Manipur September, 2012
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Sl. No. States Year when elections held last

  10. Sikkim November, 2012

  11. Gujarat October 2010& February,  
  2013

  12. Goa May, 2012

  13. Lakshdweep December, 2012

Centrally	sponsored	schemes	in	Panchayati	Raj

†1627. SHRI VISHAMBHAR PRASAD NISHAD: Will the Minister of 
PANCHAYATI RAJ be pleased to state:

(a) the details of Centrally Sponsored Schemes being conducted through the 
Panchayati Raj, State-wise; and

(b) the details of role of concerned State Governments in operating such 
Schemes?

THE MINISTER OF STATE IN THE MINISTRY OF PANCHAYATI RAJ (SHRI 
NIHAL CHAND): (a) and (b) Various Centrally Sponsored Schemes provide for roles 
for State Governments and Panchayats, depending on the activities involved. Under the 
Backward Regions Grant Fund (BRGF), the Ministry of Panchayati Raj provides untied 
funds for Panchayats through the State Governments. Roles and responsibilities have been 
given to Panchayats in schemes such as Mahatma Gandhi National Rural Employment 
Guarantee Act (MGNREGA), Indira Awas Yojana (IAY), National Rural Drinking Water 
Program (NRDWP), etc.

Measures	to	correct	regional	imbalances	in	electricity

1628. SHRI AVINASH PANDE: Will the Minister of POWER be pleased to state:

(a) whether Government has undertaken any study or taken any measures  
to correct regional and State-wise imbalances in generation of and access to  
electricity;

(b) if so, the details and findings thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) to (c) Central Electricity Authority has conducted the 18th Electric Power 
Survey (EPS) of India and has estimated the Electrical Energy Requirement of the country 
for 12th & 13th Five Year Plan. Based on these projections, studies have been carried out 
to assess the generation and transmission capacity addition required to meet the projected 

†Original notice of the question was received in Hindi.
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demand of electricity on all India basis. At present, the all India grid is synchronously 
inter-connected and Intra-State, Inter-State and Inter-Regional transmission capacity is 
available for transfer of power from the generating stations to the State’s Load Centres. 
Further, additional transmission lines are also planned to be developed in the grid so there 
is no regional imbalance in the production of and access to electricity.

Thermal	power	plants	in	Maharashtra

1629. SHRI AVINASH PANDE: Will the Minister of POWER be pleased to  
state:

(a) the number of thermal power plants presently operational in Maharashtra;

(b) the number of power plants granted clearances for operations in the Western 
Ghat areas, declared as ecologically sensitives vide notification dated 10th March, 2014; 
and

(c) the measures taken by Government to ensure that the operations of these 
thermal power plants continue without disruption?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) The number of thermal power plants presently operational in Maharashtra 
is 26 (Twenty Six).

(b) and (c) As per Section 7 of the Electricity Act, 2003, any generating  
company may establish, operate and maintain a generating station without obtaining a 
license/permission if it complies with the technical standards relating to connectivity  
with the grid. Hence, at present no license is granted for operation of the generating 
stations.

Installation	of	automatic	gauge	recorder	by	bbMb

†1630. SHRI VIJAY GOEL: Will the Minister of POWER be pleased to state:

(a) whether Rajasthan has a major share in Ravi Beas waters;

(b) whether the Central Government proposes to direct Bhakra Beas Management 
Board (BBMB) to install automatic gauge recorder at sites agreed to by the concerned 
States and if so, by when; and

(c) whether Government proposes to direct BBMB to finalise the remaining sites 
and if so, by when?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) Yes, Sir. As per the present arrangement, the percentage of supply of water 
from Ravi-Beas Reservoir among the partner States i.e. Punjab, Haryana and Rajasthan 
are in the ratio of 30:21:49 respectively.

†Original notice of the question was received in Hindi.
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(b) and (c) Out of 22 agreed sites, installation of Automatic Gauge Recorders (ASR) 
at 21 sites have already been completed, except at Ropar Thermal Plant, which was found 
not feasible for installation.

Rejuvenation	of	closed	power	plants

1631.  SHRI D. KUPENDRA REDDY: Will the Minister of POWER be pleased to 
state:

( a) the number of different types of power projects in the country, working and 
closed, along with their installed capacity, State-wise;

(b) whether working power projects are generating power to their full capacity;

(c) if not, the reasons therefor and the measures taken/proposed to be taken to 
improve the generation capacity;

(d) whether Government plans to rejuvenate the closed power projects; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) The state wise details of number of power plants which are working and 
closed during 2014-15 (up to November) with their monitored capacity is given in 
Statement (See below).

(b) The utilization of installed capacity of thermal Power Plants is expressed in 
terms of Plant Load Factor (PLF). The PLF of thermal power plants depends on a number 
of factors such as vintage of the unit, forced and planned outages quality and quantity of the 
required fuel and receipt of schedule from beneficiaries (in respect of Central Generating 
Stations), etc. The PLF of Coal/Lignite, Nuclear based plants during the period April-
November, 2014 was 65.07% and 80.15% respectively. Due to Gas shortage/High cost 
of generation from RLNG and Liquid fuel, the gas based power stations are operating at 
lower PLF of 21.90%.

(c) The action plan to ensure that the power plants achieve their full capacity 
utilization are as under:

1. Better availability of coal and gas to power sector.

2. Adopting better Operation & Maintenance practices by power plants.

3. Renovation and Modernization of existing old Thermal and hydro power  
  plants by respective power utilities.

(d) and (e) The closed power station, where ever feasible, are rejuvenated through 
renovation, Modernization and Life Extension programmes. Further, efforts are made to 
ensure adequate availability of fuel to the power stations.
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Power	supply	to	villages	in	Odisha

1632.  SHRI DILIP KUMAR TIRKEY: Will the Minister of POWER be pleased to 
state:

(a) whether the Ministry is aware that nearly 95,000 villages and habitations would 
be electrified and 34 lakh BPL households would be provided with electricity connections 
through various pilot electrification schemes in Odisha and unless the supply side of 
power is improved, the very cause of providing electricity to all households through these 
ambitious schemes would be defeated; and

(b) whether the Ministry would take necessary steps for allocation of minimum 500 
MW of round the clock (RTC) power to that State from the 15 per cent unallocated share 
of the central generating stations to meet the exigency of the current deficit situation?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) Under Rajiv Gandhi Grameen Vidyutikaran Yojana (RGGVY), cumulatively, 
as on 30.10.2014, electrification works in 14,430 un-electrified villages and intensive 
electrification of 26,740 electrified villages have been completed and free electricity 
connection to 28,70,496 BPL households has been released under the scheme.

Government of India has approved continuation of RGGVY for Twelfth Five 
Year Plan in September, 2013. Under the scheme, 31 projects have been sanctioned 
in the financial year 2013-14 for the State of Odisha, covering electrification of 3,144  
un-electrified villages, intensive electrification of 41,018 electrified villages and release 
of free electricity connections to 16,68,454 BPL households.

Supply of power to the villages falls under the purview of DISCOMs. As per 
guidelines of Rajiv Gandhi Grameen Vidyutikaran Yojana (RGGVY), the State has to 
ensure for minimum daily supply of 6 - 8 hours of electricity in RGGVY network.

(b) The Unallocated power in Central Generating Stations (CGSs) available at 
the disposal of Government of India is allocated from time-to-time keeping in view the 
emergent or seasonal nature of requirement, relative power supply position, etc. The 
quantum of this power being limited and fixed, allocation of this power to one or more 
States/UTs can be carried out only by equivalent reduction in the allocation to other 
States.

The energy and peak shortage in Odisha during the current year (April to  
October, 2014) as reported by the state was 1.9% and 1.3% respectively against the All 
India energy and peak shortage of 4.1% and 4.7% respectively.
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Cap	on	power	tariffs

1633. DR. T.N. SEEMA: Will the Minister of POWER be pleased to state:

(a) whether the Central Electricity Regulatory Commission (CERC) proposes to 
put a cap on the sale price of electricity in order to regulate the rising prices;

(b) if so, the details thereof;

(c) if not, the reasons therefor; and

(d) the steps being taken by Government to decrease the electricity tariff across 
the country?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) No, Sir. As per the information made available by Central Electricity 
Regulatory Commission, there is no such proposal before the Commission.

(b) and (c) Does not arise in view of reply to (a) above.

(d) Tariff of distribution companies is determined by the State Electricity 
Regulatory Commissions (SERCs)/Joint Electricity Regulatory Commissions (JERCs) 
based on the principles enunciated under the Electricity Act, 2003 and policies framed 
thereunder. There is no provision for direct regulation of the electricity tariff by the Central 
Government. However, through appropriate policy framework and programmes, the 
Government is promoting efficiency in generation, transmission and distribution business 
and also supporting strengthening of the distribution and transmission infrastructure, with 
a view to reduce the total cost of supply of electricity to the consumer. These measures, 
along with the Government’s emphasis on discovery of tariff through competitive bidding, 
contribute towards lowering of tariff rates.

Inclusion	of	private	discoms	of	Odisha	under	R-ARDRP

1634. SHRI BHUPINDER SINGH: Will the Minister of POWER be pleased to 
state:

(a) whether the Ministry would consider to include three private discoms of 
Odisha namely NESCO, WESCO and SOUTHCO under the Restructured-Accelerated 
Power Development and Reforms Programme (RAPDRP); and

(b) whether the Ministry would also consider to cover all urban locations and 
industrial clusters having a population of 10,000 or a power demand of 5 MVA and all 
towns of religious and tourist importance, even with a population of 5,000 under the 
R-APDRP?
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THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) As per R-APDRP guidelines, private Discoms are not eligible for funding 
under R-APDRP. As such, the three private discoms of Odisha namely, NESCO, 
WESCO & SOUTHCO are not eligible to avail assistance under the scheme. However, 
the scheme of R-APDRP has recently been subsumed in the new scheme of Integrated 
Power Development Scheme (IPDS) wherein the distribution networks of private sector 
Discoms would also be eligible for upgradation subject to certain terms and conditions.

(b) As per R-APDRP guidelines, only towns [including religious towns and towns 
of tourist importance] with population greater than 30,000 as per 2001 census [10,000 for 
special category States] are eligible for availing assistance under R-APDRP. However, 
other towns can be covered under IPDS.

Industrial	power	consumption	in	West	bengal

1635.  SHRI RITABRATA BANERJEE: Will the Minister of POWER be pleased to 
state:

(a) whether there is a decrease in the industrial power consumption in West 
Bengal;

(b) if so, the details thereof; and

(c) the amount of power consumed by industry in the State during the last ten 
years?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) to (c) The industrial power consumption in West Bengal has increased from 
9525.99 Million Unit (MU) during 2003-04 to 18525.54 MU during 2012-13.

The details of end sales of electricity to industrial consumers in West Bengal 
furnished by the State power utilities and published in Central Electricity Authority’s 
annual publication “All India Electricity Statistics - General Review” for last ten years 
is as under:-

Year Industrial Power Consumption (MU)

2003-04 9525.99

2004-05 10363.61

2005-06 11399.84

2006-07 12388.44

2007-08 12908.90
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Year Industrial Power Consumption (MU)

2008-09 14323.59

2009-10 18566.19

2010-11 17272.95

2011-12 18229.22

2012-13 18525.54

Power	situation	in	Delhi/NCR

1636. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of POWER be 
pleased to state:

(a) whether there is power crunch/situation in Delhi/NCR region;

(b) if so, the details thereof; and

(c) the steps being taken by the Ministry in this regard, including timelines set for 
achievement of targets?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) and (b) NCR Region comprises of Delhi and parts of States of Uttar Pradesh, 
Rajasthan and Haryana. The details of power supply situation in Delhi, Uttar Pradesh, 
Rajasthan and Haryana is given in Statement (See below).

(c) Electricity is a concurrent subject. Supply and distribution of electricity 
to various consumers in a State / UT is within the purview of the respective State 
Government / State Power Utility. The Central Government supplements the efforts of 
the State Governments by establishing power plants and transmission systems in Central 
Sector through Central Power Sector Undertakings (CPSUs). The steps being taken by 
the Government in this regard, inter alia, are as below:-

 (i) Capacity addition of 1,18,537 MW (including 88,537 MW conventional and 
30,000 MW renewable) by 2016-17. As against this, about 48,390 MW from 
conventional sources has been achieved till 30.11.2014 and about 8297 MW 
from renewable till 31.10.2014.

 (ii) Construction of 1,07,440 ckm transmission lines and setting up of 2,82,740 
MVA transformation capacity by 2016-17. As against this, 45,570 ckm of 
transmission lines and 1,56,354 MVA of transformation capacity have been 
achieved till October, 2014.
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 (iii) Government of India has taken initiative to prepare Action Plans for providing 
24X7 Power For All (PFA) in partnership with the States.

 (iv) Two new schemes have been approved by the Government of India, namely, 
Deendayal Upadhyaya Gram Jyoti Yojana and Integrated Power Development 
Scheme for strengthening of sub-transmission and distribution networks and 
for segregation of agricultural feeders to give adequate and reliable supply 
and reduce line losses.

 (v) Renovation and Modernization (R&M) and Life Extension/Uprating of a total 
of 29,367 MW old thermal power plants is planned by the concerned State and 
Central Power Utilities for improving the Plant Load Factor of existing power 
stations.

 (vi) The gap in indigenous coal availability is being met through enhanced coal 
production and coal imports for increased generation by thermal plants.

 (vii) Promotion of energy conservation, energy efficiency and demand side 
management measures is being undertaken.

 (viii) In order to support financial viability of State Distribution Utilities (Discoms), 
the Central Government had notified a Financial Restructuring Plan (FRP).

 (ix) Expeditious resolution of issues relating to environmental and forest clearances 
to facilitate early completion of generation and transmission projects.

Statement

Power Supply Position in Delhi, Haryana, Rajasthan and uttar Pradesh  
during 2014-15 (April 2014 - October 2014)

Region / States       Energy Requirement / Availability     Peak Demand / Peak Met

 Req. Avail.    Surplus/Deficit (-) Peak  Peak  Surplus/Deficit (-) 

     Demand Met 

 MU MU MU % MW MW MW %

Delhi 19,843 19,739 -104 -0.5 6,006 5,925 -81 -1.3

Haryana 30,237 30,105 -132 -0.4 9,152 9,152 0 0.0

Rajasthan 37,423 37,015 -408 -1.1 10,188 10,077 -111 -1.1

Uttar Pradesh 64,164 53,633 -10,531 -16.4 15,670 13,003 -2,667 -17.0
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Sharing	of	power	between	Andhra	Pradesh	and	Telangana

1637.  SHRI PALVAI GOVARDHAN REDDY: Will the Minister of POWER be 
pleased to state:

(a) whether one of the mandals transferred to Andhra Pradesh due to Polavaram 
Projects has a power plant which generate 400 MW;

(b) if so, the reasons for transferring that particular mandal with power project 
which is a loss to Telangana;

(c) whether the Telangana Government has been demanding to refrain from 
transferring seven mandals to Andhra Pradesh;

(d) whether 240 MW of power from this power project has to come to Telangana, 
as per Andhra Pradesh Reorganisation Act; and

(e) if so, what are the reasons that the Ministry is not ensuring to get Telangana’s 
due share from this project from Andhra Pradesh?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) and (b) As per the AP Reorganisation Act, 2014 and the AP Reorganisation 
(Amendment) Act, 2014 notified on 18th July, 2014, Chintoor Mandal of Khammam 
District is included in the State of Andhra Pradesh. The Lower Sileru Hydel Project 
(460 MW) of APGENCO is located in Chintoor Mandal. Chintoor Mandal is part of the 
submerged Mandals due to construction of the Polavaram Project in Andhra Pradesh.

This was done to enable more flexibility in the identification of area for implementing 
the rehabilitation and resettlement (R&R) aspect of the Polavaram Multi-purpose National 
Irrigation Project on the river Godavari as well as to ensure contiguity in the areas to be 
transferred and for administrative convenience.

(c) No such reference has been received from Telangana Government in the 
Ministry of Power.

(d) and (e) The Power is distributed between Andhra Pradesh and Telangana as per 
the 12th Schedule Para C/Power/2 of AP Reorganisation Act, 2014 i.e. “Existing Power 
Purchase Agreements (PPAs) with respective DISCOMs shall continue for both on going 
projects and projects under construction”.

Monitoring	of	power	distribution	companies

1638.  SHRI MOHD. ALI KHAN: Will the Minister of POWER be pleased to 
state:

(a) whether it is a fact that Government and private power distribution companies 
are being monitored regularly;
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(b) if so, the details thereof, State-wise including Telangana and Andhra Pradesh; 
and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) to (c) Electricity is a Concurrent subject and the supply and distribution of 
electricity falls under the purview of respective State Government/State Power Utility.

As per the Electricity Act, 2003, appropriate Electricity Regulatory Commissions 
have been entrusted with the responsibility of overseeing the performance of the 
distribution licensees. Utilities have to comply with the standards of performance as 
applicable to them.

However, Power Finance Corporation (PFC) publishes a Report on the Performance 
of State Power Utilities on an annual basis covering State Power Utilities (SEBs/ unbundled 
utilities/Power Departments) in all the States including Telangana and Andhra Pradesh as 
well as Union Territory of Puducherry and private distribution Companies created as a 
result of reform measures (DISCOMs in Delhi and Odisha). The Report analyses the 
financial and operational performance of the sector at utility, State, regional and national 
level. The Report is available on the website www.pfcindia.com.

Electricity	supply	to	Tamil	Nadu

1639.  DR. V. MAITREYAN: Will the Minister of POWER be pleased to state:

(a) whether the Central Government has expedited the power grid connectivity 
projects in the country, particularly the southern grid corridor for Tamil Nadu to mitigate 
the power crisis and to provide adequate power;

(b) if so, the details thereof and by when all the power grid corridors would be 
connected with southern power grid; and

(c) the steps taken by the Central Government to facilitate the State Government 
to get adequate and uninterrupted power supply from the power plants which are already 
providing power and from the power plants through the western and central power 
grids?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) to (c) Presently all the five regional grids, including the Southern grid, 
are synchronously interconnected. The Southern grid is connected to the national grid 
through the following major transmission links:
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(i) ± 500 kV Talcher - Kolar HVDC bipole transmission line.

(ii) 400 kV D/C Chandarpur - Ramagundam transmission line with HVDC back  
  to back at Chandarpur.

(iii) 400 kV D/C Jeypore - Gazuwaka transmission line with HVDC back to back  
  at Gazuwaka.

(iv) Two single circuit of 765 kV Raichur - Sholapur transmission lines.

Further, following additional transmission links with Southern grid are planned:

 Transmission	Line

(i) Narendra - Kolhapur 765 kV D/c.

(ii) Angul - Srikakulam 765 kV D/c line.

(iii) Wardha - Nizamabad - Hyderabad 765 kV D/C lines.

Additionally, generation and transmission capacity addition has been planned to 
meet the rising demand of power in the country. The steps taken to facilitate the State 
Government to get adequate and uninterrupted power supply, inter-alia, are:

 (i) Generation capacity addition of 1,18,537 MW (including 88,537 MW 
conventional and 30,000 MW renewable) by 2016-17. As against this, about 
48,390 MW from conventional sources has been achieved till 30.11.2014 and 
about 8297 MW from renewable till 31.10.2014.

 (ii) Out of 88,537 MW, capacity addition of 16,140 MW is planned in Southern 
region and 7,270 in Tamil Nadu. Government of India has advised States/UTs 
to tie-up power to meet their requirement based on their anticipated demand 
supply scenario.

 (iii) Construction of 1,07,440 ckm transmission lines and setting up of 2,82,740 
MVA transformation capacity by 2016-17. As against this, 45,570 ckm of 
transmission lines and 1,56,354 MVA of transformation capacity have been 
achieved till October, 2014.

 (iv) Inter-regional capacity addition of 38,400 MW during 12th Plan. With this 
cumulative Inter-regional capacity by the end of 12th Plan would be 68,050 
MW.

Cost	of	electricity	generation

1640.  SHRI KIRANMAY NANDA: Will the Minister of POWER be pleased to 
state:

(a) whether Government has any comparative information about per-unit cost of 
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generation and per-unit cost of installation of electricity generated by various sources like 
thermal, nuclear, hydro, renewable, etc.;

(b) the details about limitations risk factors and advantages and disadvantages of 
various methods of energy generation;

(c) whether Government proposes to increase share of green energy and discourage 
the use of fossil fuels in electricity generation; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) The source-wise weighted average rate of sale of power generation per unit 
(Unit = 1 kWh) from generating stations to Power Utilities, as per data available in CEA 
for the year 2012-13, is given below:

Source (Figures in Paise / kWh)

Hydro 236

Thermal 332

Nuclear 267

All India 318

Further the detailed Tariff fixed by Central Electricity Regulatory Commission is 
given in Statement-I (See below).

(b) Cost of generation from power plants depends on type of project such as hydro, 
thermal, or gas etc., location of the project (i.e. remoteness from the load centers for hydro 
project, distance from the fuel source for thermal project etc.), type of technology (i.e. 
Super-Critical or Sub-critical), type and quantity of fuel (i.e. coal or gas or lignite), civil 
works involved (i.e. dam, water conductor system, under-ground or surface power house 
depending upon the topography and geology of the project for hydro project), construction 
period of the project and its life, operation and maintenance charges, cost of inventory of 
fuel and spares, financing cost of the project, etc. Some of the limitations and risk factors/
bottlenecks and challenges faced during the construction of Hydro Projects are Land 
Acquisition, Environment and Forest issues, Rehabilitation and Resettlement, Natural 
Calamities, law and order problem and local issues, Contractual problems, Geological 
uncertainties, Difficult Terrain and Poor Accessibility. Further, a tabular Statement 
of advantages/disadvantages of various energy sources is brought out in Statement-II  
(See below).
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(c)  and  (d) To reduce the emission of green house gases and also to reduce 
dependence on coal, a low carbon growth strategy has been adopted in the planning process 
and highest priority is being accorded to the development of electricity generation based 
on hydro, nuclear and renewable sources of energy to the extent possible. However, the 
rising demand of electricity can not be met with power generation from hydro, renewable 
and nuclear sources only. Natural gas is already in short supply in the country. Hence, a 
mix of coal, hydro, renewable and nuclear sources is planned to meet the rising demand 
of power in the country. As such, coal will continue to be main fuel source of power 
generation in near future. Further, the provisions of the Act and Policy provide for an 
ambitious growth of generation capacity based on renewable energy sources.

Statement-I

A. Tariff of Central Thermal Power Stations of NTPC, NLC and  
NEEPCO as on 31.03.2014

Sl. No. Generating Station Installed  Fixed Energy Total 
  Capacity  charges Charges (Paise/ 
  (MW) as on as in  (Paise/kWh) kWh) 
  31.3.2014  March 14  as in 
   (Paise/ kWh) March,  
    2014

1                2 3 4 5 6

Coal	based	thermal	generating	Stations	of	NTPC

(i)	 Pit	head	Generating	Stations

1. Rihand STPS St-I 1000 82.06 150.20 232.26

2. Rihand STPS St-II 1000 94.26 147.10 241.36

3. Rihand STPS St-III 500 130.55 143.40 273.95

4. Singrauli STPS 2000 53.66 121.20 174.86

5. Vindhyachal STPS St-I 1260 64.76 137.60 202.36

6. Vindhyachal STPS St-II 1000 74.97 129.80 204.77

7. Vindhyachal STPS St-III 1000 112.07 130.00 242.07

8. Vindhyachal STPS St-IV 500 141.50 129.90 271.40

9. Korba STPS St-I & II 2100 53.88 91.70 145.58

10. Korba STPS-III 2100 157.88 90.70 248.58
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1                2 3 4 5 6

11. Ramagundam STPS (St-I & II) 2100 60.62 221.40 282.02

12. Ramagundam STPS (St-III) 500 95.69 288.20 383.89

13. Talcher TPS 460 126.33 69.00 195.33

14. Talcher STPS (St-I) 1000 82.78 169.60 252.38

15. Talcher STPS (St-II) 2000 80.40 169.70 250.10

16. Sipat STPS Stage-I 1980 140.87 153.00 293.87

17. Sipat STPD Stage-II 1000 129.23 157.70 286.93

18. Korba STPS Stage-III 500 157.88 91.30 249.18

 Sub-ToTal (I) 22000 

(ii)	 Non-Pit	head	Generating	

19. FGUTPPTPS (St-I) 420 86.66 324.00 410.66

20. FGUTPP (St-II) 420 102.68 328.30 430.98

21. FGUTPP (St-III) 210 140.43 328.50 468.93

22. NCTP Dadri (St-I) 840 88.50 338.60 427.10

23. NCTP Dadri (St-II) 980 159.58 335.20 494.78

24. Farrakka STPS (St-I & II) 1600 79.96 298.90 378.86

25. Farrakka STPS (St-III) 500 168.52 296.20 464.72

26. TandaTPS 440 107.43 387.50 494.93

27. BadarpurTPS 705 84.14 439.40 523.54

28. Kahalgaon STPS (St-I) 840 96.87 312.00 408.87

29. Kahalgaon STPS (St-II) 1500 118.60 294.50 413.10

30. Simhadri (St-I) 1000 102.24 270.80 373.04

31. Simhadri (St-II) 1000 169.77 272.80 442.57

32. Mauda 1000 154.22 308.10 462.32

 Sub-ToTal (II) 10955 

 ToTal coal (I+II) 32955
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1                2 3 4 5 6

Lignite	based	thermal	generating	Stations	of		NLC

1. TPS-I 600.00 87.70 256.90 344.60

2. TPS-II (St-I) 630.00 62.60 216.80 279.40

3. TPS-II (St-II) 840.00 63.80 216.80 280.60

4. TPS-I (Expansion) 420.00 124.00 202.80 326.80

5. CFBC based Barsingsar TPS 250.00 290.50 110.30 400.80

 ToTal 2740.00 

Gas/LNG/Liquid	based	Stations	of	NTPC

(i)	 using	Natural	Gas	as	fuel	(ARM)	

1. Dadri CCGT 829.78 54.16 344.50 398.66

2. Faridabad 431.00 79.51 266.20 345.71

3. Anta CCGT 419.33 69.90 289.80 359.70

4. Auraiya GPS 663.36 52.84 332.10 384.94

5. Gandhar GPS 657.39 100.13 245.50 345.63

6. Kawas GPS 656.20 78.65 256.90 335.55

(ii)	 using	NAPM	Gas	as	fuel

1. Gandhar GPS 657.39 100.13 338.50 438.63

2. Kawas GPS 656.20 78.65 344.20 422.85

(iii)	 using	LNG	as	fuel 

1. Dadri CCGT 829.78 54.16 1056.50 1110.66

2. Anta CCGT 419.33 69.90 878.70 948.60

3. Auraiya GPS 663.36 52.84 1067.20 1120.04

4. Faridabad 431.00 79.51 841.10 920.61

5. Gandhar GPS 657.39 100.13 1172.00 1272.13

6. Kawas GPS 656.20 78.65 1029.10 1107.75

(iv)	 using	Liquid	fuel	(Naphtha/HSD)	as	fuel	

1. Dadri CCGT 829.78 54.16 792.90 847.06
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1                2 3 4 5 6

2. Faridabad 431.00 79.51 766.90 846.41

3. Anta CCGT 419.33 69.90 815.20 885.10

4. Auraiya GPS 663.36 52.84 1038.30 1091.14

5. Kayamkulam CCGT 359.58 86.20 1280.00 1366.20

6. Kawas Gas 656.20 78.65 886.40 965.05

	 Gas/Liquid	fuel	based	Station	of	NEEPCO

1. Agartala GPS 84 124.50 258.90 383.40

2. Assam GPS 291 146.70 197.80 344.50

 ToTal neePco 375

Source: Monthly sales data of generating stations of NTPC, NLC and NEEPCO

B. Composite Tariff of Hydro Stations under the purview of CERC 

Sl.  Organisation/Power Station Installed Composite Rate for  
No.  Capacity 2013-14* 
  MW ` /kWh

1                  2 3 4

 NHPC 

1. Baira Siul 180 1.51

2. Loktak 105 2.73

3. Salal 690 0.92

4. Tanakpur 123 2.24

5. Chamera-I 540 1.91

6. Uri-I 480 1.50

7. Rangit 60 2.76

8. Chamera-II 300 2.58

9. Dhauliganga-I 280 2.79

10. Dulhasti 390 5.74

11. Teesta-V 510 2.22

12. Sewa-II 120 4.05

13. Chamera-III 231 3.53

14. Chutak 44 5.61

15. Uri-II 240 3.35
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  1                  2 3 4

16. Nimmo Bazgo 45 5.91

 NEEPCO 

1. Kopili Stg.-I 200 0.79

2. Khandong 50 1.34

3. Kopili Stage-II 25 1.76

4. Doyang 75 4.06

5. Ranganadi 420 1.81

 NHDC 

1. Indira Sagar 1000 2.59

2. Omkareshwar 520 4.76

 THDC 

1. Tehri Stage-I 1000 4.63

2. Koteshwar 400 3.81

 SjVnl 

1. Naptha Jhakri 1500 2.59

*Subject to further change based on turning up of capital cost for the year 2013-14

C. Renewable Energy Tariff for year 2013-14 (`/ kWh)

                                         Generic Tariff for RE Technologies for FY 2013-14

Particular Levellised  Benefit of Net Levellised 
 Total Tariff Accelerated  Tariff (upon 
 (`/kWh) Depreciation  adjusting for 
  (if availed) Accelerated  
  (`/kWh) Depreciation  
   benefit) (if  
   availed) 
   (`/kWh)

1 2 3 4

Wind	Energy

Wind Zone-1 (CUF 20%) 6.29 0.49 5.80

Wind Zone-2 (CUF 22%) 5.72 0.45 5.27
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1 2 3 4

Wind Zone-3 (CUF 25%) 5.03 0.39 4.64

Wind Zone-4 (CUF 30%) 4.19 0.33 3.86

Wind Zone-5 (CUF 32%) 3.93 0.31 3.62

Small	Hydro	Power	Project

HP, Uttar Pradesh 4.38 0.36 4.02

HP, Uttarakhand 3.75 0.32 3.43

Other States (Below 5 MW) 5.16 0.42 4.74

Other States (5 MW to 25 MW) 4.40 0.38 4.02

State Levellised  Variable Applicable Benefit Net 
 Fixed  Cost Tariff of Levellised 
 Cost (FY 2013- Rate Accelerated Tariff 
 (`/kWh) 2014)   (FY 2013-14) Depreciation  (upon 
  (`/kWh) (`/kWh) (if availed) adjusting for  
    (`/kWh) Accelerated  
     Depreciation  
     benefit) (if  
     availed) 
     (`/kWh)

1 2 3 4 5 6

biomass	Power	Project

Andhra Pradesh 2.21 3.34 5.55 0.14 5.41

Haryana 2.25 3.80 6.05 0.14 5.91

Maharashtra 2.26 3.89 6.15 0.14 6.01

Punjab 2.27 3.98 6.24 0.14 6.11

Rajasthan 2.20 3.32 5.52 0.14 5.38

Tamil Nadu 2.20 329 5.49 0.14 5.35

Uttar Pradesh 2.21 3.40 5.61 0.14 5.47

Others 2.23 3.57 5.80 0.14 5.66

Non-fossil	fuel	based	Cogeneration

Andhra Pradesh 2.95 2.45 5.40 0.24 5.17

Haryana 2.64 3.48 6.13 0.20 5.93
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1 2 3 4 5 6

Maharashtra 2.37 3.43 5.80 0.18 5.63

Punjab 2.60 3.07 5.67 0.20 5.47

Tamil Nadu 2.29 2.64 4.93 0.18 4.75

Uttar Pradesh 2.98 2.73 5.71 0.24 5.48

Others 2.59 2.97 5.56 0.20 5.36

Solar PV and Solar Thermal

Particular Levellised Total  Benefit of Net Levellised 
 Tariff Accelerated  Tariff (upon 
 (FY 2013-14) Depreciation  adjusting for 
 (`/kWh) (if availed) Accelerated  
  (`/kWh) Depreciation benefit)  
   (if availed) 
   (`/kWh)

Solar PV 8.75 0.88 7.87

Solar Thermal 11.90 1.21 10.69

State Levellised  Variable Applicable Benefit Net 
 Fixed  Cost Tariff of Levellised 
 Cost (FY 2013- Rate Accelerated Tariff 
 (`/kWh) 2014)   (FY 2013-14) Depreciation  (upon 
  (`/kWh) (`/kWh) (if availed) adjusting for  
    (`/kWh) Accelerated  
     Depreciation  
     benefit) (if  
     availed) 
     (`/kWh)

1 2 3 4 5 6

biomass	Gasifier	Power	Project

Andhra Pradesh 2.46 3.45 5.91 0.12 5.79

Haryana 2.53 3.92 6.45 0.12 6.32

Maharashtra 2.54 4.01 6.55 0.12 6.43

Punjab 2.55 4.10 6.65 0.12 6.53

Rajasthan 2.46 3.42 5.88 0.12 5.76
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1 2 3 4 5 6

Tamil Nadu 2.46 3.39 5.85 0.12 5.73

Uttar Pradesh 2.47 3.50 5.98 0.12 5.86

Others 2.49 3.68 6.18 0.12 6.06

biogas	based	Cogeneration

Biogas 3.30 3.62 6.91 0.24      6.67

Statement-II

Tabular statement of advantages/ disadvantages of various energy sources

                  Advantage                                       Disadvantage

Thermal
1. The fuel used is quite cheap.

2. Less initial cost as compared to other 
generating plants.

3. It can be installed at any place 
irrespective of the existence of coal. 
The coal can be transported to the site 
of the plant by rail or road.

4. It requires less space as compared to 
Hydro power plants.

1. Requires higher maintenance and 
operational costs.

2. Pollution of atmosphere.

3. Huge requirement of water.

4. Handling of coal and disposal of ash 
is quite difficult.

Hydro

1. Hydropower is renewable and clean 
source of energy and its generation is 
not linked to issues concerning fuel 
supply, especially the price volatility 
of imported fuels thereby enhances 
our energy security.

2. Better suited for meeting the peak 
demands thereby enhancing the 
system reliability.

3. Flexibility in operations (quick start 
and stopping, load acceptance and 
rejection.

4. Very low operating cost. More 
economical power in the long run.

1. Due to the environmental concerns, 
environment and forest issues need 
to be addressed properly.

2. Dislocation of the people from their 
houses/fields/workplaces etc. and 
their resettlement is a sensitive issue 
and involves a lot of time and money. 
Many times this issue leads to court 
cases resulting in delay in project 
execution/completion.

3. Natural calamities like unprecedented 
rain/flash floods, cloud burst, 
earthquake etc.

4. Many projects in Himalayan regions 
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5. Hydropower projects may include 
flood control, drinking water supply, 
irrigation, navigational improvements 
on waterways and tourism.

6. Hydropower is backbone of grid 
in case of grid disturbance for the 
purpose of black start.

7. It improves water table of the area.

8. It kicks off overall development of the 
area, where the project is constructed 
by way of employment, medical 
facilities, educational facilities, 
improvement of roads etc.

Nuclear

1. Nuclear power stations do not 
contribute to carbon emissions- 
no carbon dioxide is given out - it 
therefore does not contribute to 
global warming.

2. Nuclear power stations do not 
produce smoke particles to pollute 
the atmosphere or emit gases that 
contribute to acid rain.

3. Nuclear energy is by far the most 
concentrated form of energy - a lot 
of energy is produced from a small 
mass of fuel. This reduces transport 
costs.

4. Nuclear power is reliable. It does not 
depend on the weather.

5. Output from a nuclear power station 
can control as per our needs.

6. Nuclear power produces a small 
volume of waste.

are affected by poor geology and 
other unforeseen site conditions 
entailing change in design or change 
in construction methodology which 
delays the completion of project and 
also sometimes leads to contractual 
disputes.

1. Disposal of nuclear waste is very 
expensive. Decommissioning of 
nuclear power stations is expensive 
and takes a long time.

2. Nuclear accidents can spread 
‘radiation producing particles’ over 
a wide area. This radiation harms 
the cells of the body which can 
make humans sick or even cause 
death. Illness can appear or strike 
people years after they were exposed 
to nuclear radiation and genetic 
problems can occur too.

Renewable

1. It is sustainable.

2. It require less maintenance.

1. Renewable energy difficult to 
generate in the large quantities 
of electricity as compared to 
conventional sources.

                  Advantage                                       Disadvantage
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3. Fuel being derived from natural 
resources reduce the costs of 
operation.

4. Renewable energy produce little or 
no waste products such as carbon 
dioxide or other chemical pollutants.

5. Renewable energy projects can also 
bring economic benefits to many 
regional areas, as most projects are 
located away from large urban centres 
and suburbs of the capital cities.

                  Advantage                                       Disadvantage

2. Another disadvantage of renewable 
energy sources is the reliability of 
supply. Renewable energy often 
depend on the weather for its source 
of power.

3. It has large capital cost.

use	of	LED	lamps

1641.  SHRIMATI WANSUK SYIEM: Will the Minister of POWER be pleased to 
state:

(a) whether India has taken note of this year’s Nobel prize going to Japanese 
scientists for developing LED capable of producing bright blue light;

(b) whether India, which uses 16 per cent of power consumption for lighting, 
would mandate every power user to adopt LED which produces 300 lumens of light per 
watt, making it 20 times more efficient than an incandescent lamp or four times than the 
fluorescent tubes;

(c) whether India would specify ‘only-LED’ for its on-going rural electrification 
programme; and

(d) whether extensive use of LED can add upto 15 per cent savings in power 
generation?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) Yes, Sir.

(b) For large scale adoption of LEDs for lighting, Ministry of Power had prepared 
a roadmap, in close cooperation with the lighting industry, in 2009 which sought to: 
(a) ensure the quality and reliability of LED lamps; (b) reduce the price of LED lamps, 
initially through large scale public procurement and then through a labelling programme; 
and (c) facilitate awareness and demonstration of this lighting through LED technology. 
Bureau of Energy Efficiency (BEE), Ministry of Power, simultaneously promoted demand 
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for LED bulbs and LED streetlights by providing financial support to all States to set 
up demonstration projects to highlight the lighting quality and energy savings of LED 
technology.

The Ministry of Power has also written to all Ministries/Departments to procure 
LEDs in place of Compact Florescent Lamps (CFLs) and Incandescent Lamps (ICLs) and 
also requested the Directorate General of Supplies and Dsiposals (DGS&D) to include 
LEDs in the rate contract list. Ministry of Finance has been requested to issue directives to 
all Central Ministries/Departments to procure LED bulbs instead of CFLs/ICLs. Bureau 
of Indian Standard (BIS) has stopped giving license to produce incandescent bulbs of 
wattage more than 100W.

The efficacy of the lamp (assembly of LED chip, diffuser, driver and heat sink which 
makes up the bulb or tubelight) currently ranges from 80-120 lumen/watt. Hence, LED 
lamps available in the market consume about 1/10th of power as compared to incandescent 
lamp and close to 1/2 of CFLs, to provide equivalent light output. The production of 300 
lumen per watt is only under lab conditions and that too only of the LED chip as claimed 
by some manufacturers.

(c) Under the Rajiv Gandhi Grameen Vidyutikaran Yojana (RGGVY), Ministry 
of Power in 2013 has issued guidelines that LED bulbs would be provided with free 
electricity connection to eligible Below Poverty Line Households.

(d) As per a report of ASSOCHAM published in 2011, it is estimated that with 
wide spread use of efficient lighting devices such as CFLs and LEDs can save around 
34,743 MW of generation capacity. Given that our total generation capacity is 254649.49 
MW (Oct. 2014), the saving is of the tune of 13% of installed capacity.

Advertisements	issued	by	power	sector	PSus

1642.  SHRI DHIRAJ PRASAD SAHU: Will the Minister of POWER be pleased to 
state:

(a) whether Government power companies—Damodar Valley Corporation, 
National Hydroelectric Power Corporation Limited, North Eastern Electric Power 
Corporation Limited, NTPC Limited, Power Finance Corporation Limited, Power Grid 
Corporation of India Limited, Satluj Jal Vidyut Nigam Ltd., Tehri Hydro Development 
Corporation Limited, etc. have released advertisements to several brochures/souvenirs, 
monthly magazines and non-Government approved publications during the last three 
years;
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(b) if so, the details thereof and the names of such publications with amount of 
advertisement released to each of them; and

(c) the policy of companies for releasing of advertisements?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) Yes, Sir.

(b) Name of publications and amount of advertisements released by organizations 
at part (a) of the question during the last 3 years is given at Annexure (I to III) [See 
Appendix 233 Annexure No. 6]

(c) Advertisements are released by individual Central Government Power 
Companies keeping in view merit, requirement, corporate image building, publicity, 
goodwill, customer reach, importance of the event, availability of budget etc.

Status	of	ultra	Mega	Power	Projects

1643.  SHRI V.P. SINGH BADNORE: Will the Minister of POWER be pleased to 
state:

(a) how many Ultra Mega Power Projects (UMPPs) were envisaged in the original 
scheme and their proposed locations; and

(b) what is the present status thereof including the details of commissioning and 
delays, if any, along with the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) and (b) Nine Ultra Mega Power Projects (UMPPs), four projects at pithead 
sites and five projects at coastal locations, were envisaged. The present status and locations 
of these UMPPs are given in Statement (See below).

Status of ultra Mega Power Projects

Sl. No. Name of UMPP Location Status

1. Sasan UMPP  Sasan in District Project awarded and 
 (6x660 MW) Singrauli, Madhya  transferred to M/s. Reliance 
  Pradesh Power Ltd. on 07.08.2007.  
   Project is under advanced  
   stage of construction. The  
   Commissioning scheduled  
   dates are as follows:



[8 December, 2014] 265Written Answers to  unstarred Questions

Sl. No. Name of UMPP Location Status

   Unit-I 31.03.2013*
   Unit-II 28.01.2014
   Unit-III 12.04.2014
   Unit-IV 27.05.2014
   Unit-V 24.08.2014#
   *Under consideration with  
      APTEL.
   # The Synchronising Date for  
       Unit-V is 24.8.2014.

2. Mundra UMPP  Mundra in village Project awarded and 
 (5x800 MW) Tundawand in  transferred to M/s. Tara Power 
  District Kutch,  Ltd. on 24.04.2007. Five Units 
  Gujarat of 800 MW each have  
   achieved commercial operation  
   as follows: 
   Unit-I 7th March, 2012
   Unit-II 30th July, 2012
   Unit-III 27th October, 2012
   Unit-IV 21st January, 2013
   Unit-V 22nd March, 2013

3. Krishnapatnam  Krishnapatnam in The Project awarded and 
 UMPP (6x660  District Nellore, transferred to M/s. Reliance 
 MW) Andhra Pradesh Power Ltd. on 29th January,  
   2008. The developer has  
   stopped work at site, citing  
   new regulation of coal pricing  
   in Indonesia. The procurers  
   have issued termination notice.  
   The matter is subjudice.

4. Tilaiya UMPP  Near Tilaiya village in Project awarded and 
 (6x660 MW) Hazaribagh and transferred on 7th August,  
  Koderma Districts,  2009 to M/s. Reliance Power  
  Jharkhand Ltd. Construction of the  
   plant is held up as the land has  
   not been handed over to the  
   developer by Jharkhand  
   Government.
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Sl. No. Name of UMPP Location Status

5. Odisha UMPP Near Bedabahal in  Request for Qualification 
  Sundergarh District,  (RfQ) and request for 
  Odisha Proposal (RfP) were issued  
   on 25.09.2013 and 26.12.2013  
   respectively as per revised  
   Standard Bidding Documents  
   (SBD) for UMPPs. Bid due  
   date is 07.01.2015.

6. Cheyyur Village Cheyyur in  Request for qualification 
 UMPP District Kancheepuram,  (RGQ) and Request for 
  Tamil Nadu Proposal (RfP) were issued  
   on 26.09.2013 and 27.12.2013  
   respectively as per revised  
   Standard Bidding Documents  
   (SBD) for UMPPs. Bid due  
   date is 22.12.2014.

7 Chhattisgarh UMPP Near Salka &  RFQ for the project issued in 
  Khameria villages  March 2010 was withdrawn 
  in District Surguja,  and RFQ is to be issued afresh 
  Chhattisgarh on the revised SBDs only  
   on clearance of coal blocks  
   allocated to Chhattisgarh  
   UMPP or allocation of new  
   coal blocks. Ministry of Coal  
   has been requested to allocate  
   new coal blocks.

8. Maharashtra UMPP - Site could not be firmed up due  
   to resistance by local people.

9. Karnataka UMPP - The site originally identified at  
   Tadri could not be taken up due  
   to agitation by local people.  
   Govt. of Karnataka has been  
   requested to expedite the details  
   on the issues as brought out in  
   the report for alternate site sent  
   by CEA.
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New	private	power	plants	in	Chhattisgarh

†1644. DR. BHUSHAN LAL JANGDE: Will the Minister of POWER be pleased 
to state:

(a) the number of new private power plants in Chhattisgarh;

(b) the number of such new power plants which are operational;

(c) the number of such new power plants which have not started work after 
acquiring the land of farmers; and

(d) whether it has been made a business to acquire lands of farmers for many of 
such new power plants and sell it to others on a very high prices and if so, the number 
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) List of private power plants under construction in Chhattisgarh is given in 
Statement-I (See below).

(b) List of new private power plants under operation in Chhattisgarh is given in 
Statement-II (See below).

(c) The list of such new power plants which have not started work after acquiring 
land is given in Statement-III (See below).

(d) No such information is available in Central Electricity Authority and Ministry 
of Power.

Statement-I

List of new private power plants under construction in Chhattisgarh

Sl.  Name of the  Name of the Unit Configuration Total 
No. Project Developer/   Capacity 
  Company   (MW)

1       2      3    4 5 6

1. Akaltara TPP  KSK Mahanadi Unit -3, 4, 5, 6 4x600 MW 2400 
 (Naiyar) 

2. Baradarha TPP DB Power U-2 1x600 MW 600

3. Balco TPP BALCO U-1 &2 2x300 MW 600

4. Bandakhar TPP Maruti Clean Coal U-1 1x300 MW 300

5. Binjkote TPP SKS Ispat U-1, 2, 3, & 4 4x300 MW 1200

†Original notice of the question was received in Hindi.
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1       2      3    4 5 6

6. Lanco Amarkantak Lanco Amarkantak  U-3 & 4 2x660 MW 1320 
 TPP-II Pvt. Ltd. 

7. Raikheda TPP GMR Energy U-1 & 2 2x685 MW 1370

8. Singhitarai TPP Athena Energy U-1& 2 2x600 MW 1200

9. Swastic TPP ACB India U1 1x25 MW 25

10. Tamnar TPP Jindal Power Ltd. U-3 & 4 2x600 MW 1200 
 (Raigarh)

11. TRN Energy TPP TRN Energy Ltd. U-1 & 2 2x300 MW 600

12. Uchpinda TPP RKM Power Gen. U-1, 2, 3 & 4 4x360 MW 1440 
   Pvt. Ltd. 

13. Salora TPP Vandana Vidyut U-2 1x135 MW 135

14. Visa TPP Visa Power U-1 1x600 MW 600

Statement-II

List of new private power plants under Operation in Chhattisgarh

Sl Name of the Name of the Unit Capacity Date of 
No. Project Developer/ No. (MW) Commissioning 
  Company

1     2 3 4 5 6 

1. OP Jindal TPS Jindal Power Ltd. 1 250 02.09.2007

2. OP Jindal TPS -do- 2 250 06.03.2008

3. OP Jindal TPS -do- 3 250 10.02.2008

4. OP Jindal TPS -do- 4 250 17.06.2008

5. Pathadi TPP Lanco Amarkantak 1 300 04.06.2009 
  Power Ltd.

6. Pathadi TPP -do- 2 300 25.03.2010

7. Kasaipalli TPP ACB India 1 135 13.12.2011

8. Kasaipalli TPP -do- 2 135 21.06.2012

9. Ratija TPS -do- 1 50 04.02.2013

10. Chakabura TPP -do- 1 30 28.03.2014
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1     2 3 4 5 6

11. SVPL TPP Spectrum Power 1 63 07.12.2011

12. Katghora TPP Vandana Vidyut 1 35 1402.2012

13. Salora TPP -do- 1 135 10.04.2014

14. Akaltara TPS KSK Mahanadi 3 600 13.08.2013

15. Akaltara TPS -do- 4 600 22.08.2014

16. Baradarha TPS DB Power 1 600 23.02.2014

17. Avantha Bhandar Korba West Power 1 600 31.03.2014 
  Co. Ltd.

18. Tamnar TPP Jindal Power Ltd. 1 600 10.03.2014

19. Tamnar TPP -do- 2 600 30.03.2014

Statement-III

The list of such new power plants in private sector which have  
not started work after acquiring land

Sl.  Name of  Location Unit Capacity 
No. Developer  cofiguration  (MW) 
   (MW)

1      2         3 4 5

1. Godawari Energy  Village Chitapali, Nawapara, 2x660 1320 
 Limited (Formerly  Bojia and Katapali in Tehsil 
 Godawari Power  Dharamjaygarh in Raigarh 
 Limited) district of Chhattisgarh. 

2. Sona Power Pvt.  Village (s) Salkhan, Mudpar,  2x300 660 
 Ltd Kachanda and Khisora in  changed to 
  Tehsil Nawagarh in Janjgir- 1x660 
  Champa district of  
  Chhattisgarh  

3. Topworth Steel  Village Sapnai, Balbhadrapur, 2x300 660 
 Private Limited Sarbahaal, Sikosimaal,  (Ph-I) Revised 
  Navbahaal in Raigarh  to 1 x 660 
  district of Chhattisgarh in Ph-I 
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1      2         3 4 5

4. Visa Power  Villages Dongitarai, Dumarpali, 1x660 660 
 Limited Kiritmal, Deori in Ramgarh  
  and Kharsia Tehsil in Raigarh  
  district of Chhattisgarh 

5. MB Power Villages Birra, Gatwa and 2x660 1320 
 (Chhattisgarh)  Siladehi in Champa Tehsil 
 Limited in Jangir-Champa district of  
  Chhattisgarh 

6. Shyam Century Villages Risda, Nawagaon, 2x330 660 
  Infrastructure  Muktaraja, Bhagodih and Revised  
 Limited Changed  Sarhar in Tehsil Sakti and to 
 to Shyam Emco  Champa in Janjgir-Champa 1x660 MW 
 Infrastructure  district, Chhattisgarh 
 Limited   

7. Jindal India  Village (s) Lohakham, 2x660 revised to 660 
 Thermal Power  Mahloi, Chapora, 1x660 in Ph-I 
 Limited (A Div.  Borajharia in Raigarh 
 of Jindal Photo  district of Chhattisgarh 
 Limited)   

8. JSW Energy  Villages Kukurda, 2x660 1320 
 Limited now  Nawapara, Dumarpali, 
 renamed as JSW  Jamgaon and Salheone in 
 Energy (Raigarh)  Raigarh district of 
 Ltd. Chhattisgarh village  
  Chhihipalli included now 

9. Vandana Vidhyut  Village Chhuri, Salora in 1x270 270 
 Limited Katghora Tehsil in Korba  (Phase-II) 
  district of Chhattisgarh. 

10. Lanco Amarkantak  Pathadi village, Korba Taluka, 2x660 1320 
 Power Limited  Tehsil Tilkeja in Korba district (units 5 & 6)  
 Units 5 & 6. of Chhattisgarh 

11. Sarda Energy and  Villages Baksara, Hedaspur, 2x660 1320 
 Mineral Limited  Kerakachar in Baloda Tehsil 
 since changed to  of Janjgir-Champa district in 
 Sarda Energy  Chhattisgarh 
 Limited  
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1      2         3 4 5

12. Cosmos Sponge  Village (s) Bhainsamuhan, 1x350 350 
 and Power Hardi, Siroli, Madwa in  
 Limited Chandrapur taluka in Dabra  
  Tehsil in Janjgir-Champa  
  district of Chhattisgarh 

13. Korba West Power  Village (s) Bade Bhandar, lx600(Unit 2) 600 
 Company Limited Chhote Bhandar, Amli 
 (SPV of Avantha  Bhouna, Sarvani in 
 Power and  Pussaur Tehsil in Raigarh 
 Infrastructure  district of Chhattisagrh 
 Limited)  

14. Raigarh Energy  Village Hamirpur/Jobera 1x300 300 
 Limited (M/s  in Tehsil Tamnar in 
 Jayaswal NECO  Raigarh district of 
 Urja Ltd.) Chhattisgarh 

15. Jain Energy  Village (s) Umreli, Amaldiha, 4x300 original 1200 
 Limited Darrabhatha, Tunda in Tehsil  revised to 2x660  
  Kartala in Korba district and  
  village (s) Seoni, Baheradih  
  in Tehsil Champa in Janjgir- 
  Champa district of  
  Chhattisgarh 

16. Ozone Steel  Village Parsada and Bhadora 1x350 350 
 and Power Ltd. in Masturi Tehsil of Distt  
  Bilaspur, Chhattisgarh 

 ToTal caPacITy   12970

Assistance	to	Rajasthan	from	PSDf

†1645. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of POWER be 
pleased to state:

(a) whether the Rajasthan Government had sent proposals seeking assistance 
under Power System Development Fund (PSDF) and if so, the details thereof; and

(b) whether the Ministry has approved the proposals and if not, the reasons 
therefor?

†Original notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) and (b) Yes, Sir. Government of Rajasthan had sent four proposals for 
seeking assistance from Power System Development Fund (PSDF) to Power System 
Operation Corporation (POSOCO), which is the nodal agency for operationalization of 
PSDF.

Out of the above proposals received from Rajasthan, proposals for “Renovation 
and Upgradation of protection system of substations” and “installation of Bus Reactors” 
amounting to ` 159.53 crores and `23.96 crores respectively, have been approved by the 
Ministry of Power.

Power	generation	by	sugar	mills	in	uttar	Pradesh

†1646. SHRI JUGUL KISHORE: Will the Minister of POWER be pleased to 
state:

(a) whether the sugar mills operating in Uttar Pradesh generate electricity;

(b) if so, the quantum thereof; and

(c) whether the electricity generated by the mills is supplied to districts in the 
States also?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH 
GOYAL): (a) and (b) Yes, Sir. As reported by the State, the quantum of electricity 
generated by the grid connected co-generation plants including sugar mills during the 
period April to October, 2014 was 483.284 MU.

(c) Yes, Sir.

Delhi-Jaipur	Expressway

†1647. SHRI VIJAY GOEL: Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) the reasons for not giving highest priority to the construction of Delhi-Jaipur 
Expressway; and

(b) by when Government would start the construction work?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT 
AND HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) Government has envisaged 
†Original notice of the question was received in Hindi.
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construction of 1000 km. Expressways under National Highway Development Programme 
Phase-VI including Delhi-Jaipur Expressway. These expressways including Delhi-Jaipur 
Expressway are at feasibility stage. Delhi-Jaipur Expressway is not found viable on BOT 
(Toll) mode and as such different financing models for the implementation are being 
worked out.

(b) It is too early to indicate a time-frame.

Steps	to	reduce	accidents	on	National	Highways

1648.  SHRIMATI VIJILA SATHYANANTH: Will the Minister of ROAD 
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether Government would take precautionary steps to reduce road accidents 
on the National Highways;

(b) whether reducing speed at vulnerable points by alarming drivers with caution 
signs and speed control monitoring machines fitted in all diamond Quadrilateral Roads 
could save many lives; and

(c) whether Government would take initiatives speedily?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND 
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) The Ministry has taken the following 
steps to minimize road accidents on the National Highways:

 (i) The Government has formulated a National Road Safety Policy. This Policy 
outlines various policy measures such as promoting awareness, establishing 
road safety information data base, encouraging safer road infrastructure 
including application of intelligent transport, enforcement of safety laws etc.

 (ii) The Government has constituted National Road Safety Council as the apex 
body to take policy decisions in matters of road safety. The Ministry has 
requested all States/UTs for setting up of State Road Safety Council and 
District Road Safety Committees.

 (iii) The Ministry has adopted a multi pronged strategy to address the issue of road 
safety based on four E’s of Road Safety viz. (i) Education, (ii) Enforcement, 
(iii) Engineering (roads as well as vehicles) and (iv) Emergency care.

 (iv) Road safety has been made an integral part of road design at the planning 
stage.



[RAJYA SABHA]274 Written Answers to  unstarred Questions

 (v) Road Safety Audit of selected stretches of National Highways/Expressways.

 (vi) Establishment of model driving training institutes and automated Inspection 
and Certification Centers.

 (vii) Tightening of safety standards of vehicles like helmets, seat belts, power-
steering, rear view mirror, mandating of airbags, anti-lock brake system, 
speed governors for transport vehicles etc.

 (viii) Publicity and advocacy campaigns on road safety awareness.

(b) and (c) Road accidents are caused due to the complex interaction of a number 
of factors including over speeding. These include driver’s fault, mechanical defects in the 
vehicles, fault of pedestrians, bad road, bad weather, increase in vehicular population, 
increase in population, heterogeneous traffic etc. Suitable guidelines for safety engineering 
have already been issued. The guidelines inter-alia stipulates that wherever multi-lane 
highway passes through build up areas, design should be such as to bring about a reduction 
in the speed to the level of 60 /70 kmph. To achieve this, repeated bar marking with hot-
applied retro-reflective thermo-plastic, white paints shall be provided at the approaches to 
such build up areas. In addition Breath analyzer and Interceptor are procures and supplied 
by this Ministry to State Government for enforcement of traffic regulation on drunken 
driving and over speeding.

use	of	rubber	in	road	construction

1649.  SHRI JOY ABRAHAM: Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) whether the Ministry is aware of the successful experiments in the construction 
of roads using the compound with two per cent rubber and 98 per cent common bitumen, 
thereby enhancing its quality and durability; and

(b) if so, what steps the Ministry would take to spread the use of rubberized 
bitumen in the construction of roads and highways of the country?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND 
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) Yes, Sir. The Central Road Research 
Institute (CRRI) has conducted some performance studies using 3% natural rubber and 
97% conventional bitumen for construction of some roads in the State of Delhi and on 
Sea Port to Airport road in Kerala. The studies were sponsored by Rubber Board, Ministry 
of Commerce. However, no such studies have been conducted in respect of the National 
Highways.
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(b) It has been decided in the Ministry that the type of pavement to be adopted 
for National Highways projects should be determined on the basis of durability and life 
cycle cost. However, considering the issues related to environment, saving of natural 
resources, longer service life, fuel consumption, resistance to extreme weather conditions 
and maintenance etc. the Ministry has decided that cement concrete pavement could be 
the default mode of construction on National Highways.

funds	allocated	to	Andhra	Pradesh	for	National	Highways

1650.  SHRI C.M. RAMESH: Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) whether allocation of funds to Andhra Pradesh for construction and 
maintenance of National Highways have been reduced over the period of time i.e. from  
` 326.45 crore during 2010-11 to ` 253.87 crore during 2012-13;

(b) if so, the reasons for reductions in allocation of funds; and

(c) the details of funds allocated during 2013-14 and 2014-15?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND 
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) and (b) The allocation of funds for 
construction and maintenance of National Highways are made based on existing liabilities 
against sanctioned works and availability of resources which are of the order of about 
40% of the requirement as per norms.

(c) The details of funds allocated for development and maintenance of National 
Highways in the State of erstwhile Andhra Pradesh during 2013-14 and bifurcated Andhra 
Pradesh under Andhra Pradesh Re-organization Act, 2014 during 2014-15 are as under: 

          (` in crore)

Year NH (O) Plan Maintenance (Non Plan)

2013-14 188.03 170.86

2014-15 162.00 113.28

funds	for	maintenance	of	National	Highways

1651.  SHRI BHUPINDER SINGH: Will the Minister of ROAD TRANSPORT 
AND HIGHWAYS be pleased to state:

(a) the quantum of funds provided to different States for maintenance of National 
Highways, State-wise during 2013 and till November, 2014;
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(b) whether the Ministry would provide sufficient funds for maintenance of NHs 
in Odisha during 2014-15; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT 
AND HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) The details of funds allocated 
to different States for maintenance of National Highways (NHs) during 2013-14 and  
2014-15 is given in Statement (See below).

(b) and (c) Funds for maintenance of National Highways in the country including 
the State of Odisha is done based on lane length of NHs entrusted with the States/UTs, 
traffic density, inter-se priority and availability of funds.

Statement

The State/union Territory-wise details of allocation of funds made  
for maintenance of NHs during 2013-14 and 2014-15.

(Amount in ` crore)

Sl. No. State/Union Territory 2013-14 2014-15
  Allocation Allocation

1            2 3 4

1. Andhra Pradesh 170.86 113.28

2. Arunachal Pradesh 13.82 15.66

3. Assam 134.04 91.19

4. Bihar 147.62 170.79

5. Chandigarh 0.20 12.01

6. Chhattisgarh 23.44 61.66

7. Delhi 0.26 0.61

8. Goa 14.63 29.00

9. Gujarat 107.19 83.41

10. Haryana 30.33 10.54

11. Himachal Pradesh 34.31 44.81

12. Jammu and Kashmir 1.89 1.82

13. Jharkhand 31.52 60.01

14. Karnataka 67.46 87.84

15. Kerala 40.46 73.97

16. Madhya Pradesh 50.45 35.18
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1            2 3 4

17. Maharashtra 107.19 104.10

18. Manipur 31.10 20.51

19. Meghalaya 15.28 20.61

20. Mizoram 5.50 19.86

21. Nagaland 14.32 14.89

22. Odisha 56.87 67.35

23. Puducherry 1.36 1.60

24. Punjab 49.85 64.39

25. Rajasthan 182.84 125.76

26. Tamil Nadu 127.37 71.54

27. Telangana - 82.51

28. Tripura - 5.85

29. Uttar Pradesh 204.27 221.62

30. Uttarakhand 42.68 53.54

31. West Bengal 64.69 70.76

32. Andaman and Nicobar Islands 5.30 3.54

33. National Highways Authority  72.05 100.00 
 of India (NHAI)$ 

34. Border Roads Organization (BRO)$ 128.00 122.75

$ - State-wise allocations are not made for NHAI and BRO

Allocations	to	NHAI	for	construction	of	roads

1652.  SHRI BAISHNAB PARIDA: Will the Minister of ROAD TRANSPORT 
AND HIGHWAYS be pleased to state:

(a) whether Government has allocated `37,880 crore to National Highways 
Authority of India or construction of vast stretches of roads in the country;

(b) the details of such projects that are proposed to be carried out in Odisha;

(c) the time-frame within which these would be completed; and

(d) the details of such highways that are proposed to be constructed in the naxal 
belts of the country?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND 
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) As per Budget Estimate for the financial 
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year 2014-15 of the Ministry of Road Transport and Highways, National Highways 
Authority of India (NHAI) has been allocated `15013.81 crore in Plan expenditure 
(`9565.81 crore towards cess allocation and `5448.00 crore towards toll plough back).

(b) Details of National Highways projects undertaken and proposed to be 
undertaken in the State of Odisha are as follows:

Sl. NH Name of the project Length Estimated Cost 
No No.  (in Km.) (` in crore)

1. 215 Panikoili - Rimuli 166.170 1410.00

2. 42 Cuttack - Angul 112.000 1123.69

3. 42 Angul - Sambalpur 153.000 1220.32

4. 60 Baleshwar - Kharagpur 119.300 (bridges only) 471.05

5. 23 Birmitrapur to Barkote 125.615 778.15

(c) All the projects are proposed to be completed within 910 days from the 
appointed date.

(d) Government has approved the Road Requirement Plan (RRP-I) for 
improvement of 5469 kms of road connectivity in Left Wing Extremism (LWE) affected 
areas of 34 Districts in 8 States, out of which a length of 3219 km at the cost of `4268.00 
crore has already been improved upto 30.11.2014.

Accidents	of	cyclists	in	metropolitan	cities

1653.  DR. T. SUBBARAMI REDDY:
 SHRIMATI AMBIKA SONI:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to staste:

(a) the details of accidents of cyclists in metropolitan cities during the last three 
years;

(b) whether, in view of greater risk of accidents, Government proposes to construct 
separate cycle tracks for cyclists as it is environment-friendly and a healthy exercise;

(c) if so, the details thereof; and

(d) if not, how Government proposes to encourage use of bicycles in metropolitan 
cities?
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND 
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) The details of accidents of cyclists 
separately for metropolitan cities is not available with the Ministry. However, as per 
annual publication “Road Accident in India” published by Transport Research Wing 
of this Ministry the details of total number of road accidents of cyclist, State/UT-wise 
including metropolitan cities for the calendar year 2011 to 2013 is given in Statement 
(See below).

(b) and (c) The National urban Transport Policy, 2006 lays emphasis on priority to 
non-motorized transport including cycling. It stresses on the safety concerns of cyclists 
and pedestrians by encouraging the construction of segregated rights of way for bicycles 
and pedestrians. Such segregated paths would be useful not only along arterials, to enable 
full trips using Non Motorized Transport (NMT) but also as a means of improving access 
to major public transport stations. The Central Government would give priority to the 
construction of cycle tracks and pedestrian paths in all cities, to enhance safety and 
thereby enhance use of non-motorized modes.

(d) Does not arise in view of (b) and (c) above.

Statement

Total Number of Road Accidents of Cyclist for the  
calender year 2011 to 2013 

Sl. No. States/UTs 2011  2012  2013

1. Andhra Pradesh 324 378 314

2. Arunachal Pradesh 0 23 0

3. Assam 85 85 47

4. Bihar 180 159 258

5. Chhattisgarh 112 158 175

6. Goa 54 65 64

7. Gujarat 744 605 543

8. Haryana 158 118 142

9. Himachal Pradesh 2 4 4

10. Jammu and Kashmir 42 6 0

11. Jharkhand 95 120 211

12. Karnataka 267 259 118

13. Kerala 13 7 4

14. Madhya Pradesh 356 425 249
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Sl. No. States/UTs 2011  2012  2013

15. Maharashtra 456 447 422

16. Manipur 0 0 0

17. Meghalaya 64 0 0

18. Mizoram 0 0 0

19. Nagaland 0 0 0

20. Odisha 141 143 104

21. Punjab 138 125 188

22. Rajasthan 23 12 1

23. Sikkim 0 0 0

24. Tamil Nadu 1311 735 73

25. Tripura 9 5 4

26. Uttarakhand 5 3 3

27. Uttar Pradesh 805 1803 847

28. West Bengal 222 179 413

29. Andaman and 0 0 0 
 Nicobar Islands

30. Chandigarh 0 0 0

31. Dadra and Nagar Haveli 0 0 0

32. Daman and Diu 0 0 0

33. Delhi 0 0 0

34. Lakshadweep 0 0 0

35. Puducherry 0 0 3

 ToTal 5606 5864 4187

Construction	of	new	highways

1654. SHRI VIVEK GUPTA: Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) whether Government has undertaken or proposes the construction of new 
highways in the country, especially in West Bengal, under the National Highways 
Development Project and if so, the details thereof, State-wise;

(b) the details of timelines and targets for construction of these highways and the 
work force employed in each of these projects;
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(c) the measures being taken to enhance safety measures with regard to a requisite 
minimum standard in each of these projects;

(d) the details of funds allocated to these projects by the Central Government; 
and

(e) the details of manner in which the utilization of these funds is being 
monitored?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND 
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) and (b) Government has launched 
major initiatives to upgrade and strengthen 54,478 kms of National Highways (NH) in the 
country including the State of West Bengal through various phases of National Highways 
Development project (NHDP), out of which 22,345 km have been completed and 12,625 
km are under various stages of implementation till 31st October, 2014. Balance length 
will also be completed in a phased manner. Details of all NH projects, under various 
stages of implementation, State-wise are given in Statement (See below). These projects 
are being implemented through various mode of delivery and through various agencies 
and various local factors are also often affecting these constructions adversely, timelines 
for completion cannot be determined at this stage.

(c) Model Concession Agreement (MCA) lays the guiding principle for safety 
requirements on the project highway entrusted to National Highways Authority of 
India (NHAI) that Safety requirements apply to all phases of construction, operation 
and maintenance with emphasis on identification of factors associated with accidents, 
consideration of the same, and implementation of appropriate remedial measures. The 
Concessionaires are also required to abide by the Manual for Safety in Road Design, issued 
by the Government, insofar as they relate to safety of the users. The Concessionaires have 
to make adequate arrangements during the Construction Period for the safety of workers 
and road users and notify NHAI and the Independent Engineer. MCA also elaborates 
safety requirements applicable to phases of operation and maintenance of the project. 
For carrying out safety audit of the project highways, Road Safety Cell of NHAI has 
appointed Safety Consultants. Safety Consultant has to collect and analyse the accident 
data for the preceding two years and study the Safety Report for the Development Period 
and inspect the Project Highways to assess the adequacy of safety measures.

(d) No specific or separate fund has been allocated to NHAI for this purpose and 
the same is met through overall Budget allocation.

(e) Does not arise.
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Pending	National	Highways

†1655. SHRIMATI KAHKASHAN PERWEEN: Will the Minister of ROAD 
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether it is a fact that several National Highway projects are pending in the 
country;

(b) if so, the steps being taken by Government for their early completion;

(c) whether such projects are pending in Bihar also; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT 
AND HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) to (d) Yes, Sir. Some NH 
projects including Bihar are not completed within the schedule time mainly due to Land 
Acquisition, Utility shifting, Non-availability of Soil/ Aggregates, Poor performance of 
contractors, Environment/Forest/Wildlife Clearance, ROB & RUB issue with Railways, 
Public agitation for additional facilities, Arbitration/contractual disputes with contractors 
etc. To expedite completion of these projects the following steps taken which include 
Streamlining of Land acquisition, Streamlining of Environment Clearances, Exit for 
Equity Investors, Premium re-schedulement, Securitization of road sector loans, Mutual 
termination /Cancellation of awarded road projects and re-bidding, Close coordination 
with other Ministries, Revamping of Dispute Resolution mechanism, frequent reviews at 
various levels etc.

Development	of	roads	for	‘Simhasta	Kumbh	Parva’	in	ujjain

†1656. DR. SATYANARAYAN JATIYA: Will the Minister of ROAD TRANSPORT 
AND HIGHWAYS be pleased to state:

(a) the action plan and time bound implementation programme for strengthening 
and constructing easy to access and widened roads for successful organization of ‘Simhasta 
Kumbh Parva’ in 2016 at Ujjain in Madhya Pradesh; and

(b) by when all the highways connected to Ujjain would be upgraded?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT 
AND HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) and (b) This Ministry is mainly 
responsible for development and maintenance of National Highways (NHs). There are no 
NHs passing through Ujjain in the State of Madhya Pradesh.
†Original notice of the question was received in Hindi.
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Road	connectivity	to	ports

1657.  DR. R. LAKSHMANAN: Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state:

(a) whether development of road connectivity to all major ports in the country has 
been completed;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT 
AND HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) to (c) Out of nine projects for 
development of Road Connectivity to the major ports, seven projects have been completed. 
As regards of balance two, work in Mormugao Port was foreclosed on the directive of 
Hon’ble Supreme Court and work in Chennai Ennore Port road is in progress.

Maintenance	of	National	Highways

1658.  SHRI RAM KUMAR KASHYAP: Will the Minister of ROAD TRANSPORT 
AND HIGHWAYS be pleased to state:

(a) whether National Highways comprise only 1.7 per cent of the total length of 
roads but carry over 40 per cent of the total traffic and if so, the details of measures taken 
to maintain their quality;

(b) whether allocation of funds for maintenance and repair of National Highways 
is highly inadequate considering the damages etc. in the existing highways and new 
National Highways added every year;

(c) the steps taken to enhance allocation of funds for proper maintenance and 
upkeep of National Highways; and

(d) whether the National Highway from Faridabad to Mathura is in dilapidated 
condition and if so, the steps taken to maintain the said highway?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT 
AND HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) to (d) National Highways are 
arteries of road network and carry maximum traffic. Out of 48.65 lakh kilometers of total 
road network in India, the total length of National Highways (NHs) is 96,128 km. The 
development and maintenance of NHs including maintaining their quality is a continuous 
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process and all the NHs in the country are kept in traffic-worthy condition within the 
available resources. The available allocation for maintenance and repair of NHs is of the 
order of 40 to 60% of the requirement. This Ministry has taken up the issue of enhancement 
of allocation of funds for proper maintenance and upkeep of National Highways with the 
Ministry of Finance.

Stalled	highway	projects

1659.  SHRIMATI WANSUK SYIEM: Will the Minister of ROAD TRANSPORT 
AND HIGHWAYS be pleased to state:

(a) whether a large number of highway projects are stalled for a host of reasons, 
including land acquition problems, delay in environment/forest clearances;

(b) whether Government has proposed to revive these projects after fast-tracking 
the process through EPC mode;

(c) if so, whether the long-pending Dawki Bridge over the Umngot River has 
been included in this priority project for early execution; and

(d) whether considering the strategic importance of this proposed project, 
Government would also accord top priority for upgradation of stretches of NH-40 and 
NH-44 linking lower Assam and remote borders of North-Eastern States?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND 
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) and (b) In some National Highway 
(NH) projects, there are local problems in availability of land. Most of these are addressed 
with the support of the respective State Governments. Few other NH projects faced 
delays in procuring other statutory clearances. Government is making all attempts to fast 
track the projects facing delays. However, this is not the reason for undertaking projects 
on Engineering Procurement Construction (EPC) mode. Considering the current market 
conditions, particularly with reference to the highway sector, focus of the Government is 
on implementation of highways through public funded EPC mode. Once, the highways 
sector gathers momentum through execution of the EPC projects and current issues 
plaguing Build-Operate-Transfer (BOT) mode are well-addressed, the focus on BOT 
(Toll) mode would be restored in order to effectively take highways sector forward.

(c) Yes, Sir. Construction of Dawki Bridge over the Umngot River has been 
included in the project of Shillong-Dawki section of NH-40.

(d) Improvement of NH-40 and NH-44 has been taken up by the Ministry of 
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Road Transport and Highways, subject to availability of funds and inter-se priority. So 
far, 12 works of a total length of 295.601 km amounting to ` 1452.10 crores have been 
sanctioned by the Government and are in various stages of implementation. 2-laning of 
Shillong Bypass on NH-40 has already been completed and 78% of 4- laning of Jorabat 
Barapani section on NH-40 is completed.

Repair	of	Gidhori-Sarangarh	stretch	of	National	 
Highway	in	Chhattisgarh

† 1660. DR. BHUSHAN LAL JANGDE: Will the Minister of ROAD 
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether the stretch on National Highway between Gidhori and Sarangarh in 
Chhattisgarh is being repaired with macadamization and black topping is being cemented 
at some places;

(b) whether there is no provisions of digging up below the surface and putting 
macadam in road construction work;

(c) the per kilometer cost incurred on road construction work currently underway; 
and

(d) the reasons for not spending even the one-fourth of the tender amount of the 
construction work?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND 
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) to (d) The highway between Gidhori 
and Sarangarh in Chhattisgarh form part of newly declared NH-130 (B) on which no 
work has been sanctioned by the Ministry.

Roads	in	border	areas

†1661. SHRI LAL SINH VADODIA: Will the Minister of ROAD TRANSPORT 
AND HIGHWAYS be pleased to state:

(a) whether it is a fact that Government is seriously considering to lay road 
network in bordering areas of the North East;

(b) if so, whether Government has taken any steps in this direction, so far; and

(c) if so, the details thereof and if not, the reasons therefor?

†Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND 

HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) to (c) This Ministry is primarily 

responsible for maintenance and development of National Highways (NHs). Expansion 

of National Highway network is a continuous process and declaration of new National 

Highways is taken up from time to time depending upon requirement of connectivity, 

inter-se-priority and availability of funds. Ministry has declared about 3561 kms of roads 

as new NHs in the North-East states of India during the last three years and the current 

year.

AIS	standard	for	e-rickshaws

†1662. DR. SANJAY SINH: Will the Minister of ROAD TRANSPORT AND 

HIGHWAYS be pleased to state:

(a) whether the e-rickshaw industry follows the Automotive Industry Standard 

(AIS);

(b) if so, the details thereof;

(c) if not, the reasons therefor;

(d) whether Government has surrendered before the movement to ply these 

vehicles on roads;

(e) if so, the details thereof; and

(f) the steps taken by Government to legalize plying of e-rickshaw on roads?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND 

HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) to (c) Safety Standards of Automotive 

Industry Standard (AIS) for parts/components/ assemblies of e-rickshaws has been 

notified by S.O 2590(E) dated 08.10.2014. This includes Automotive Industry Standard 

(AIS) for Automobile lamps, wheel rims, installation and performance requirement of 

lighting and light signaling devices, construction and functional safety of battery operated 

vehicles, measurement of net power, traction batteries and requirements of handholds.

(d) to (f) E-rickshaws have been legalized to ply on roads and their specifications 

have been included in Central Motor Vehicles Rules, 1989 vide Notification no. GSR 

709(E) dated 08.10.2014 and S.O. 2590(E) dated 08.10.2014.

†Original notice of the question was received in Hindi.
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Construction	of	Tyuni-Pancheshwar	Himalayan	Highway

†1663. SHRI MAHENDRA SINGH MAHRA: Will the Minister of ROAD 
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether the Ministery has received a proposal from Uttarakhand Government 
for approval of Tyuni-Pancheshwar Himalayan Highway connecting Garhwal to Kumaon 
during 2002 to 2010;

(b) if so, the date on which this proposal was received and the reasons for its 
pendency; and

(c) by when the said proposal would be approved?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND 
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) to (c) A proposal for consultancy 
service for preparation of detailed project report (DPR) for construction of Himalayan 
Highways in Uttarakhand from Tuini-Chakrata-Lakhawar-Yamuna bridge-Mussoorie- 
Maletha-Almora -Lohaghat was received from Uttarakhand Government under Central 
Road Fund (CRF) scheme and was approved for ` 6.00 crore on 31.01.2005 by this 
Ministry.

Connecting	State	capitals	in	NER

1664.  SHRIMATI RENUKA CHOWDHURY: Will the Minister of ROAD 
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether Government had decided to connect all State capitals in North Eastern 
Region (NER) by June, 2016 under Special Accelerated Road Development Programme 
in North East (SARDP-NE);

(b) if so, the average pace of construction of roads under the programme during 
the last six years;

(c) the reasons for very slow pace of road construction under the programme; 
and

(d) the stringent measures taken by Government to expedite highways and road 
construction work in the region in a time bound manner?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND 
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) to (d) All State capitals of North Eastern 
Region are connected with National Highway. To improve the district connectivity in 

†Original notice of the question was received in Hindi.
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North Eastern Region, Ministry had taken up Special Accelerated Road Development 
Programme in North East (SARDP-NE) covering length of 6418 Km under Phase ‘A’ and 
Arunachal Pradesh Package. This includes National Highways, State Roads and Strategic 
roads. During the last six years, 1365 Km has been completed. Slow pace of work is mainly 
due to delay in pre-construction activities, limited working season, and law and order 
problems etc. To expedite completion of projects in time bound manner, frequent review 
meetings are taken by the Ministry with State Governments, Border Roads Organisations 
(BRO), National Highway Authority of India (NHAI) and contracting agencies at various 
levels.

Poor	condition	of	NH-28

†1665. SHRI RAM NATH THAKUR: Will the Minister of ROAD TRANSPORT 
AND HIGHWAYS be pleased to state:

(a) whether NH-28 between Barauni and Kushinagar is in a dilapidated condition 
for the last two-three years, causing loss of revenue worth crores of rupees to Government 
and thousands of villagers connnected to this highway are facing problems;

(b) if so, the details thereof along with the reasons why the National Highways 
Authority of India has not paid attention towards it:

(c) the steps taken by Government for repairing and widening the highway; and

(d) the details of action taken against the officials showing negligence in this 
matter?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND 
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) to (d) The National Highway No. 28 
between Barauni to Kushinagar is in traffic worthy condition. However, some stretches 
of road between Dewapur and Bihar/UP Border was deteriorated due to stoppage of 
construction and maintenance work by the contractor. The contract-agreement has 
subsequently been terminated. National Highway Authority of India sanctioned an 
estimate work amounting to ` 33.01 crore for repairs and maintenance of the stretch at 
the risk and cost of the contractor. Re-bidding for widening to four lane of this section is 
in process.

Hike	in	rates	of	survey/re-survey	component

1666.  SHRI SANJAY RAUT: Will the Minister of RURAL DEVELOPMENT be 
pleased to state:

(a) whether Maharashtra Government has requested for the enhancement of rates 

†Original notice of the question was received in Hindi.
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of survey/re-survey component including ground control network and ground truthing; 
and

(b) if so, Government’s response thereto?

THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY 
BIRENDER SINGH): (a) and (b) Yes, Sir. The Government of Maharashtra has proposed 
for enhancement of rates of assistance for survey/re-survey component under National 
land Records Modernisation Programme. The Department considers such proposals in the 
Core Technical Advisory Group (CTAG) constituted for giving advise on the technological 
aspects related to the implementation of the National Land Records Modernization 
Programme (NLRMP). This proposal will be examined by the CTAG.

Implementation	of	Drought	Prone	Areas	Programme

1667.  DR. K.V.P. RAMACHANDRA RAO: Will the Minister of RURAL 
DEVELOPMENT be pleased to state:

(a) whether, as per the report of the High Level Technical Committee headed 
by Prof. C.H. Hanumantha Rao, 74.59 million hectare area had been identified for 
implementation of Drought Prone Areas Programme (DPAP);

(b) if so, the details thereof;

(c) whether any districts in Andhra Pradesh have been identified as drought prone 
during 2014-15;

(d) if so, the details thereof; and

(e) the action being taken in this regard?

THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY 
BIRENDER SINGH): (a) and (b) Yes, Madam. The States, Districts, Blocks and area 
identified for implementation of Drought Prone Areas Programme (DPAP) are as below:

Sl.  States No. of districts No. of Blocks Identified Area in  
No.    Million Hectare

1      2 3 4 5

1. Andhra Pradesh 5 46 4.9983

2. Bihar 6 30 0.9533

3. Chhattisgarh 9 29 2.1801

4. Gujarat 14 67 4.3938
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1      2 3 4 5

5. Himachal Pradesh 3 10 0.3319

6. Jammu and Kashmir 6 22 1.4705

7. Jharkhand 15 100 3.4843

8. Karnataka 17 81 8.4332

9. Madhya Pradesh 26 105 8.9101

10. Maharashtra 25 149 19.4473

11. Odisha 8 47 2.6178

12. Rajasthan 11 32 3.1968

13. Tamil Nadu 18 80 2.9416

14. Telangana 6 48 4.9235

15. Uttar Pradesh 15 60 3.5698

16. Uttarakhand 7 30 1.5796

17. West Bengal 4 36 1.1594

 ToTal 195 972 74.5913

(c) to (e) As per the information of the Drought Management Division of the 
Ministry of Agriculture, Government of India, due to deficient rainfall during the South-
West Monsoon 2013, Government of Andhra Pradesh had declared 7 districts as drought 
affected and submitted a detailed Memorandum on 17.02.2014 for seeking financial 
assistance from the National Disaster Response Fund (NDRF) for ` 638.09 crore. 
Government of India has approved a sum of ` 254.54 crore from the National Disaster 
Response Fund (NDRF) to Andhra Pradesh including Telangana. Further, Government 
of Andhra Pradesh has not reported any drought situation/drought memorandum during 
Kharif, 2014.

Caste	based	census

†1668. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of RURAL 
DEVELOPMENT be pleased to state:

(a) the progress report of the caste based census started by the previous 
Government; and

(b) by when it would be completed?
†Original notice of the question was received in Hindi.
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THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY 
BIRENDER SINGH): (a) The Socio- Economic and Caste Census 2011 was launched on 
29th June, 2011 which is being conducted in a phased manner throughout the country by 
the respective State Governments and Union Territory administrations with the financial 
and technical support of the Ministry of Rural Development. The SECC 2011 is being 
conducted in six stages viz. enumeration, supervision, verifications and corrections, draft 
list publication, claims and objections and final list publication. The first three stages have 
been completed in most of the States/UTs. As on 30.11.2014, draft list has been published 
in 412 districts in 30 States/UTs and final lists have been published in 91 districts of 10 
States/UTs.

(b) Taking into consideration the progress so far made by the States/UTs, it is 
expected that the Census operation would take at least 3-4 months.

Changes	in	MGNREGA

1669.  SHRI T. RATHINAVEL: Will the Minister of RURAL DEVELOPMENT be 
pleased to state:

(a) whether the proposed increase in allocation for material would necessarily eat 
into the share of financing the wage component of MGNREGA, reducing employment 
generation;

(b) if so, the details thereof;

(c) whether the decision to limit the programme to the tribal and backward 
districts could severely undermine its universal character and further dilute the focus of 
MGNREGA; and

(d) if so, the steps taken by Government in this regard?

THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY 
BIRENDER SINGH): (a) and (b) As of now, no decision has been taken to change the 
wage material ratio under MGNREGA.

(c) and (d) For the year 2015-16, as a part of the Labour Budget exercise, it has 
been decided by the Ministry that there should be a greater focus on the backward Blocks 
while conducting the Labour Budget exercise. For this purpose, an Intensive Participatory 
Planning Exercise (IPPE) has been prescribed to be conducted in 2,500 backward Blocks. 
However, there has been no change in the Labour Budget exercise in the remaining 
4076 blocks. The existing principle or procedure of conducting the Labour Budget will 
continue in these blocks.
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Indira	Awas	yojana	in	Rajasthan

†1670. SHRI ASHK ALI TAK: Will the Minister of RURAL DEVELOPMENT be 
pleased to state:

(a) the number of housing units proposed to be built under the Indira Awas Yojana 
during 2013-14 in Rajasthan and the locations thereof; and

(b) the quantum of work completed in this regard, so far and by when the remaining 
work is likely to be completed?

THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY 
BIRENDER SINGH): (a) and (b) In the year 2013-14, a total of 85,460 houses were 
allocated to the State of Rajasthan. The State Government allocates district-wise targets, 
which are indicated in the Statement (See below). The number of houses completed in 
the year have also been indicated in the annexure. As per Scheme guidelines, it is ensured 
that the houses sanctioned are completed within two years from the date of sanction of 
the first instalment. However, since the beneficiaries are from the BPL families, who often 
find it difficult to mobilise resources required to complete the houses, cases of delay are 
monitored to facilitate completion of houses within a maximum period of 3 years.

Statement

Indira Awaas Yojana (IAY)

State:	Rajasthan	year:	2013-14

 (Units in Nos.)

Sl. No. District Annual Target* Houses Constructed **

1. Ajmer 937 2149

2. Alwar 440 1136

3. Banswara 11890 2131

4. Baran 1762 2241

5. Barmer 1929 5622

6. Bharatpur 507 487

7. Bhilwara 4222 3458

8. Bikaner 459 2351

9. Bundi 263 2946
†Original notice of the question was received in Hindi.
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Sl. No. District Annual Target* Houses Constructed **

10. Chittorgarh 4589 2966

11. Churu 1171 2063

12. Dausa 1360 924

13. Dholpur*** 0 5363

14. Dungarpur 8746 1185

15. Hanumangarh 1202 1178

16. Jaipur 1661 2994

17. Jaisalmer 393 1213

18. Jalore 2779 1401

19. Jhalawar 427 795

20. Jhunjhunu 205 206

21. Jodhpur 1083 779

22. Karauli 3030 3742

23. Kota 1154 1039

24. Nagaur 506 543

25. Pali*** 0 1746

26. Pratapgarh 7441 4679

27. Rajsamand 1256 1088

28. Sawai Madhopur 726 754

29. Sikar 359 56

30. Sirohi 2678 1655

31. Sri Ganganagar 2207 1778

32. Tonk 555 372

33. Udaipur 19523 17924

 ToTal 85460 78964

   Data as reported by the State on MIS/MPR
* Targets are allocated to districts by the State Government.
** As per provision of the Guidelines, a sactioned house may be constructed within  
  3 years of sanction. The figures of houses constucted include those house sanctioned  
       in previous years.

*** District of Dholpur and Pali were not allocated targets.
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Payment	of	wages	through	Post	Offices	under	MGNREGA

1671.  SHRI DEVENDER GOUD T.: Will the Minister of RURAL DEVELOPMENT 

be pleased to state:

(a) whether Post Offices, particularly rural Post Offices, are vulnerable to  

being captured by corrupt middlemen thereby denying legal wages to poor under 

MGNREGA;

(b) whether it has come to the notice of the Ministry that Post Offices are not 

paying wages in time to workers under MGNREGA;

(c) if so, the reasons why many States are relying on Post Offices; and

(d) why the Ministry, through Jan Dhan Yojana, could not make payment through 

banks under this scheme?

THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY 

BIRENDER SINGH): (a) and (b) No, Sir. Some instances of operation of middlemen 

in payment of wages through post offices have been reported. However, Government 

proposes to address these issues by using biometric authentication system as in Andhra 

Pradesh, Telengana and Jharkhand.

(c) and (d) Post Officers are preferred in some States due to their better reach in the 

rural areas. At present, there are only 68000 bank branches in the rural and semi-urban 

areas of the country catering to over 6 lakh villages in the 2.47 lakh Gram Panchayats 

where the MGNREGS is operational. Consequently, there are significant number of GPs 

which do not have bank branches within 5km. radius. Efforts are made to improve the 

reach of the Banks in the rural areas using the Banking Correspondent model under the 

PM Jan Dhan Yojana.

Construction	of	roads	under	PMGSy	in	West	bengal

1672.  SHRI VIVEK GUPTA: Will the Minister of RURAL DEVELOPMENT be 

pleased to state:

(a) the length of roads, in kilometres, targeted to be constructed in every district 

of West Bengal under the Pradhan Mantri Gram Sadak Yojana (PMGSY) during  

2014-15;
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(b) the details and length of motorable roads, in kilometres, to be constructed 

under this scheme in every district of the State, so far;

(c) whether farmers are being paid compensation for their land acquired under 

PMGSY;

(d) if so, the details of meachanism for determining the amount of compensation 

given to the farmers; and

(e) if not, what measures are being taken or proposed to be taken in this regard?

THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY 

BIRENDER SINGH): (a) and (b) The district-wise details of nos. of roads and length of 

roads sanctioned, completed and balance to be completed in the State of West Bengal under 

Pradhan Mantri Gram Sadak Yojana (PMGSY) are given in Statement (See below).

(c) to (e) Under PMGSY, the Programme Guidelines provide- “It will be the 

responsibility of the State Government/District Panchayat to ensure that lands are 

available for taking up the proposed road works. A certificate that Land is available must 

accompany the proposal for each road work. It must be noted that the PMGSY does 

not provide funds for Land Acquisition”. The land acquisition, however, can be done by 

the State Government at its own cost. The State Government may lay down guidelines 

for voluntary donation, exchange or other mechanisms to ensure availability of land. As 

regards the State of West Bengal, the State has informed that the farmers are donating 

land voluntarily for the construction of roads under PMGSY.
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Average	man-days	under	MGNREGA	in	States

†1673. SHRI RAM NARAIN DUDI: Will the Minister of RURAL DEVELOPMENT 
be pleased to state:

(a) the details of average man-days generated in various States under the Mahatma 
Gandhi National Rural Employment Guarantee Act (MGNREGA) during 2013-14, State-
wise;

(b) whether, in view of adverse conditions especially in Rajasthan, Government 
intends to provide additional employment to households completing 100 days under 
MGNREGA; and

(c) if not, the reasons therefor?

THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY 
BIRENDER SINGH): (a) State-wise details of average man-days generated under the 
Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA) during 
2013-14 are given in Statement (See below).

(b) and (c) No, Sir. No such proposal has been received from the Government of 
Rajasthan.

Statement

State-wise details of average mandays generated under the MGNREGA

Financial Year 2013-14

Sl. No. States Average days per household

1. Andhra Pradesh 50 

2. Arunachal Pradesh 26 

3. Assam 24 

4. Bihar 42 

5. Chhattisgarh 52 

6. Gujarat 40 

7. Haryana 36 

8. Himachal Pradesh 52 

9. Jammu and Kashmir 51 

†Original notice of the question was received in Hindi.
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Sl. No. States Average days per household

10. Jharkhand 38 

11. Karnataka 50 

12. Kerala 57 

13. Madhya Pradesh 42 

14. Maharashtra 45 

15. Manipur 25 

16. Meghalaya 59 

17. Mizoram 75 

18. Nagaland 45 

19. Odisha 42 

20. Punjab 33 

21. Rajasthan 51 

22. Sikkim 70 

23. Tamil Nadu 59 

24. Tripura 88 

25. Uttar Pradesh 35 

26. Uttarakhand 42 

27. West Bengal 37 

28. Andaman and Nicobar Islands 48 

29. Dadra and Nagar Haveli NR

30. Daman and Diu NR

31. Goa 23 

32. Lakshadweep 24 

33. Puducherry 21 

34. Chandigarh NR

 ToTal 46 

NR= Not Reported.

Source: MIS (www.nrega.nic.in)



[8 December, 2014] 315Written Answers to  unstarred Questions

Status	of	PMGSy	projects	in	Odisha

1674.  SHRI A.U. SINGH DEO: Will the Minister of RURAL DEVELOPMENT be 
pleased to state:

(a) the details of projects undertaken under PMGSY in Odisha during the last 
three years, district-wise, along with the present status thereof and the projects which 
have not yet been started and the reasons therefor;

(b) the names of agencies which have not started the allocated work so far and the 
action taken by Government against those agencies;

(c) whether Government has any plan for upgradation of roads constructed under 
PMGSY after their guarantee period is over; and

(d) if so, the funds released by Government for upgradation of such roads to each 
district in Odisha during the last three years and if not, the reasons therefor?

THE MINISTER OF RURAL  DEVELOPMENT (SHRI CHAUDHARY 
BIRENDER SINGH): (a) to (d) The district-wise details of projects sanctioned, 
completed, not yet awarded and awarded but not yet started under Pradhan Mantri Gram 
Sadak Yojana (PMGSY) in the State of Odisha are given in Statement-I (See below).

As reported by the State, the details of roads which have been sanctioned from 
2000-01 to till date under PMGSY programme to the State of Odisha and not yet started 
by the agencies after award of the work is given in Statement-II (See below).

All PMGSY roads are covered by a 5-year maintenance contract to be entered 
into along with the construction contract, with the same contractor, as per the standard 
bidding Document. Maintenance funds to service the contract are budgeted by the State 
Government. The State Governments are responsible for maintenance of roads constructed 
under PMGSY. On expiry of 5-year post-construction maintenance period, the roads 
are to be placed under Zonal maintenance contracts consisting of 5-year maintenance 
including renewal as per cycle by the States. State Governments are encouraged to take 
steps to build up capacity in the District Panchayats and endeavour to devolve funds 
and functionaries onto these Panchayats in order to enable them to manage maintenance 
contracts for rural roads. Till such time as District Panchayats take over maintenance 
functions, the Programme Implementation Units (PIUs) are responsible for administration 
of post-construction and zonal maintenance contracts of PMGSY roads.
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Villages	connected	by	roads

1675.  SHRI RAJKUMAR DHOOT: Will the Minister of RURAL DEVELOPMENT 
be pleased to state:

(a) whether 50 per cent of the villages in the country do not have road 
connectivity;

(b) if so, the details thereof, State and UT-wise;

(c) the number of villages in Maharashtra which do not have road connectivity, 
district-wise; and

(d) what action Government proposes to take to provide road connectivity in all 
such villages within a time-frame?

THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY 
BIRENDER SINGH): (a) and (b) As per details provided by States, 1, 78,184 no of 
habitations were reported as eligible and unconnected (based on census 2001), under 
Pradhan Mantri gram Sadak Yojana (PMGSY). Out of this 1,03,814 habitations have 
been connected under PMGSY till October, 2014. This indicates that more than 58% of 
total eligible unconnected habitations under PMGSY have been provided connectivity. 
The State-wise details are given in Statement (See below).

(c) and (d) “Rural roads” is a State subject and the works under PMGSY are executed 
through State Governments. Under PMGSY, the unit is a habitation and not a revenue 
village, hence District-wise/village-wise data is not maintained in a centralized manner.

As reported by the State, the details of number of unconnected habitations in 
Maharashtra are as follows:-

 No. of  Population Group District 
 Habitations to  
 be covered  

 4 1000+ 3 Islands in Thane,

   1 in Nandurbar (Sardar Sarovar  
   submergence)

 6 500+ 1 in Buldhana

   5 in Ahmednagar (private land)

 13 250+ 1 in Ahmednagar (private  
   land),

   5 in Nandurbar (Submergance  
   of Sardar Sarovar),

   7 in Thane (Forest & Private  
   land)
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Statement

Pradhan Mantri Gram Sadak Yojana (PMGSY)

Habitations Cleared & Connected under PMGSY upto Oct’14

Sl.  States Eligible  Habitations Habitations % of Habs 
No.  Habitations cleared upto  connected connected 
   Oct’14 upto Oct’14 

1       2 3 4 5 6

1. Andhra Pradesh 4,819 1,947 1,551 32%

2. Arunachal Pradesh 931 420 335 36%

3. Assam 12,205 9,257 7,346 60%

4. Bihar (RWD & NEA) 24,804 27,184 12,715 51%

5. Chhattisgarh 10,763 9,442 7,600 71%

6. Goa 20 20 2 10%

7. Gujarat 3,387 3,047 2,975 88%

8. Haryana 1 1 1 100%

9. Himachal Pradesh # 3,725 2,445 1,912 51%

10. Jammu and Kashmir 3,892 1,925 1,376 35%

11. Jharkhand 11,613 8,469 4,564 39%

12. Karnataka 1,766 269 269 15%

13. Kerala 435 435 370 85%

14. Madhya Pradesh 21,168 16,905 12,614 60%

15. Maharashtra 2,159 1,394 1,178 55%

16. Manipur 1,023 549 370 36%

17. Meghalaya 793 482 179 23%

18. Mizoram 246 162 154 63%

19. Nagaland 191 91 90 47%

20. Odisha 22,211 13,588 8,354 38%

21. Punjab 441 425 413 94%

22. Rajasthan 16,801 14,646 12,259 73%
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1       2 3 4 5 6

23. Sikkim 366 296 219 60%

24. Tamil Nadu 2,203 1,983 1,948 88%

25. Tripura 1,731 1,903 1,626 94%

26. Uttar Pradesh 13,984 12,689 11,129 80%

27. Uttarakhand 2,684 1,254 705 26%

28. West Bengal 13,822 13,784 11,560 84%

 Grand ToTal 1,78,184 1,45,012 1,03,814 58%

Support	to	Self	Help	Groups

1676. SHRI ANIL MADHAV  DAVE: Will the Minister of RURAL DEVELOPMENT 

be pleased to state:

(a) whether Government supports Self-Help Groups (SHGs) in marketing their 

products and if so, the details thereof;

(b) the funds allocated directly and State-wise during the last five years for 

promotion of and support to SHGs; and

(c) the steps taken/proposed to be taken by Government to encourage/motivate 

SHGs for income generation to support people living in rural areas in various parts of the 

country?

THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY 

BIRENDER SINGH): (a) to (c) Under the erstwhile Swarnajayanti Gram Swarozgar 

Yojana (SGSY) scheme, Central assistance is provided to the swarozgaries by creating 

opportunities to showcase and market their products. Ministry of Rural Development 

releases central assistance upto ` 25 lakh and ` 20 lakh for organizing SARAS fairs in 

metro cities and in other cities respectively during a financial year. These amounts have 

since been revised to ` 40 lakh and ` 35 lakh for metro cities and other cities respectively 

from 2014-15. Funds were also released for setting up of haats at various levels (village, 

district and State levels @ ` 15 lakhs, ` 1.50 crore and ` 3.00 crore per haat respectively) 

till 2013-14. Now SGSY has been restructured as National Rural Livelihoods Mission 

(NRLM).
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The National Rural Livelihoods Mission (NRLM) aims at mobilizing all rural poor 

household into Self Help Groups (SHGs) in a phased manner and provide them long-term 

support to attain appreciable increase in incomes over a period of time to improve their 

quality of life and come out of abject poverty. NRLM proposes to ensure universal financial 

inclusion for them by facilitating opening of savings accounts of all SHGs, simultaneously 

encouraging their thrift and credit activities and facilitating access to credit and other 

financial services from banks. The Self Help Groups and their federations are provided 

financial support in the form of (a) Revolving Fund (RF), and (b) Community Investment 

Fund (CIF), subject to their meeting certain eligibility criteria. The SHG are supported 

in preparing their Micro-Credit Plans (MCP) for enlarging opportunities for livelihoods 

and various other social needs. This would enable members of the SHG to access 

loans and undertake income generation activities individually as per the Micro Credit  

Plan and increase their income. Further, all women SHGs in select 150 districts, which 

include all IAP districts (Category I Districts), are eligible to avail credit at 7% interest 

rate upto the maximum credit outstanding of ` 3 lakhs. Women SHGs who will repay 

credit in time get an additional subvention of 3%, reducing the effective rate of interest 

to 4%. For the remaining districts (Category II districts), all the women SHGs, where 

members are from the NRLM target group, are eligible for interest subvention to avail 

the credit at 7% per annum, up to the credit outstanding of ` 3.00 lakh against prompt 

repayment.

A Statement indicating the credit and subsidy disbursed to SHGs during the 

years 2009-10, 2010-11, 2011-12 and 2012-13 under SGSY is given in Statement-I  

(See below).

A Statement indicating State-wise detail of the amount of Revolving Fund and 

Community Investment Fund given to SHGs during the years 2013-14 and 2014-15  

(Up to September, 2014) is given in Statement-II (See below).

Under NRLM Interest Subvention Scheme, the State-wise financial allocation is 

made only for Category II Districts. A Statement indicating such financial allocation is 

given in Statement-III (See below).

A Statement indicating State-wise status of disbursement of interest subvention 

to SHGs (both Category I and Category II districts) for the year 2013-14 is given in 

Statement-IV.
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Statement-III

State/uT-wise Financial Allocation for Interest Subvention under  
NRLM during 2013-14 and 2014-15

Sl. No. State/UTs                                           Central Allocation (` in lakh)

  2013-14 2014-15

1           2 3 4

1. Andhra Pradesh 17735.00 17884.00

2. Bihar 6121.00 4393.00

3. Chattisgarh 1330.00 931.00

4. Goa 31.00 18.00

5. Gujarat 981.00 742.00

6. Haryana 681.00 474.00

7. Himachal Pradesh 341.00 241.00

8. Jammu and Kashmir 264.00 371.00

9. Jharkhand 2273.00 1524.00

10. Karnataka 5137.00 3781.00

11. Kerala 2530.00 1577.00

12. Madhya Pradesh 2832.00 1983.00

13. Maharashtra 4361.00 3124.00

14. Odisha 4115.00 2966.00

15. Punjab 314.00 224.00

16. Rajasthan 1948.00 1368.00

17. Tamil Nadu 6600.00 5192.00

18. Uttar Pradesh 9355.00 5946.00

19. Uttarakhand 517.00 336.00

20. West Bengal 4301.00 3957.00

21. Andaman and Nicobar 32.35 32.35

22. Daman and Diu - -

23. Dadra and Nagar Haveli - -
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1           2 3 4

24. Lakshadweep 0.65 0.65

25. Puducherry 200.00 175.00

 Total Non NE 72000.00 57240.00

North	Eastern	States

1. Arunachal Pradesh 47.00 88.00

2. Assam 2032.00 3505.00

3. Manipur 104.00 226.00

4. Meghalaya 103.00 197.00

5. Mizoram 80.00 143.00

6. Nagaland 83.00 133.00

7. Sikkim 37.00 77.00

8. Tripura 514.00 431.00

 ToTal ne 3000.00 4800.00

 Grand ToTal 75000.00 62040.00

Statement-IV

State-wise status of disbursement of interest subvention  
to SHGs - 2013-14

Sl. State Name       Category-I districts          Category-II districts                Grand Total

   No. of Amount No. of Amount No. of Amount 

  SHGs  of SHGs  of SHGs  of 

  benefited Interest benefited Interest benefited Interest 

   Subvention   Subvention  Subvention 

   (` cr)  (` cr)  (` cr)

1         2 3 4 5 6 7 8

1. Andhra 375372 280.91 678940 88.6 1054312 369.51 

 Pradesh

2. Arunachal 152 0.01  0 152 0.01 

 Pradesh

3. Assam 2792 0.52 215 0.01 2792 0.53

No.
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1         2 3 4 5 6 7 8

4. Bihar 26433 2.01 274 0.027 26707 2.037

5. Chhattisgarh 8665 0.31  0 8665 0.31

6. Goa 1646 0.3  0 1646 0.3

7. Gujarat 6957 0.31  0.1 6957 0.41

8. Haryana 873 2.92  0 873 2.92

9. Himachal 2211 0.24  0 221 1 0.24 

 Pradesh

10. Jammu and 600 0.11  0 600 0.11 

 Kashmir

11. Jharkhand 5553 0.6  0 5553 0.6

12. Karnataka 63085 11.95 18302 4.1 81387 16.05

13. Kerala 11942 2.2 9460 3.15 21402 5.35

14. Madhya Pradesh 3383 0.24  0 3383 0.24

15. Maharashtra 17505 2.47  0 17505 2.47

16. Manipur 94 0.004  0 94 0.004

17. Mizoram 35 0.01  0 35 0.01

18. Nagaland 61 0.003  0 61 0.003

19. Odisha 108843 22.99  0 108843 22.99

20. Puducherry 1 0  0 1 0

21. Punjab 306 0.03  0 306 0.03

22. Rajasthan 3284 0.53  0 3284 0.53

23. Sikkim 78 0.01  0 78 0.01

24. Tamil Nadu 84481 18.78 2789 0.86 87270 19.64

25. Tripura 682 0.05  0 682 0.05

26. Uttar Pradesh 1790 0.25  0 1790 0.25

27. Uttarakhand 757 0.05  0 757 0.05

28. West Bengal 78307 2.87  0 78307 2.87

 ToTal 805888 350.67 709980 96.847 1515868 447.517
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funds	for	watershed	projects

1677. SHRI MOHD. ALI KHAN: Will the Minister of RURAL DEVELOPMENT 

be pleased to state:

(a) whether Government has allocated funds for the purpose of watershed projects 

in forest areas; and

(b) if so, the details of funds allocated during the Eleventh and Twelfth  

Five Year Plan period to each State and the funds spent and the criteria adopted,  

so far?

THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY 

BIRENDER SINGH): (a) and (b) The Department of Land Resources has not allocated 

funds exclusively for the purpose of watershed projects in forest areas. However, the 

Department is implementing an area development programme namely Integrated 

Watershed Management Programme (IWMP) since 2009-10, for development of rainfed/ 

degraded areas in the Country. This also includes the treatment of forest areas which 

are prioritized as integral part of the watershed projects on the criteria laid down for 

the purpose. Under IWMP, the projects are selected based upon certain criteria for 

prioritization. These are Poverty index, % of SC/ST population, Actual wages, % of 

small and marginal farmers, Ground water status, Moisture index, Area under rain-fed 

agriculture, Drinking water, Degraded land, Productivity potential of the land, Contiguity 

to another watershed that has already been developed/ treated and Cluster approach. The 

State wise details of Central funds released and utilized since 2009-10 under IWMP are 

given in Statement-I (See below).

Further as per information received from Ministry of Environment, Forests and 

Climate Change, there is no scheme for funding watershed projects exclusively for 

forest areas. However, the Ministry of Environment, Forests and Climate Change, is  

providing funds to the States under the Centrally Sponsored Scheme of National 

Afforestation Programme (NAP) for regeneration of degraded forests and adjoining areas 

in the Country. State-wise/year-wise details of funds released under NAP are given in 

Statement-II.
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Ongoing	watershed	projects

1678. SHRI AMBETH RAJAN: Will the Minister of RURAL DEVELOPMENT be 
pleased to state:

(a) the details of watershed projects under implementation during the Twelfth 
Five Year Plan;

(b) the details of tentative increase in yield aimed by implementing these 
projects;

(c) the details of projects which are not being implemented during the current 
Five Year Plan; and

(d) the reasons for non- implementation of these projects?

THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY 
BIRENDER SINGH): (a) The Department of Land Resources, Ministry of Rural 
Development has been implementing Integrated Watershed Management Programme 
(IWMP) w.e.f. 26.02.2009. A total of 8179 projects covering an area of 389.21 lakh ha. 
with a total cost of ` 50,554.03 crore are under implementation during Twelfth Five Year 
Plan. The project period under IWMP is four to seven years.

(b) An average between 15% to 20% increase in crop yield is tentatively aimed by 
implementing IWMP projects.

(c) and (d) A total of 35 IWMP projects which were sanctioned covering an area of 
1.48 lakh ha. are not being implemented. The reasons for non-implementation varies from 
project to project. Some of the major reasons inter-alia include the following:

 • Proposed project areas are not available for treatment due to industrialization, 
urbanization and submergence under new irrigation projects.

 • Proposed project areas are covered under other schemes/programmes and 
also that the major portion of the project area is under the command area of 
irrigation projects.

 • Watershed Committees for implementation of the project at Gram Panchayat 
level could not be formed due to lack of community participation despite the 
best efforts of the Project Implementing Agency.

Change	in	expenditure	norms	under	MGNREGA

1679.  SHRI S. THANGAVELU: Will the Minister of RURAL DEVELOPMENT 
be pleased to state:

(a) whether Government is considering to change the ratio of expenditure under 
MGNREGA on labour to material to 51-49 per cent as against 60-40 per cent;
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(b) whether there has been considerable under utilization of funds meant for the 
material component;

(c) whether only 27 per cent of the amount has been utilized during the last two 
years as against 40 per cent; and

(d) if so, the details thereof?

THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY BIRENDER 
SINGH): (a) As of now, no such decision has been taken by the Government.

(b) As per the the Schedule I of the Mahatma Gandhi National Rural Employment 
Guarantee Act (MGNREGA) there is only an upper limit of 40% on the material 
component. The balance funds are used for the wage component.

(c) and (d) The share of material component in total expenditure is 28 per cent and 
29 per cent in FY 2012-13 and 2013-14 respectively.

Amendment	to	Land	Acquisition	Act

†1680. SHRI PRABHAT JHA: Will the Minister of RURAL DEVELOPMENT be 
pleased to state:

(a) whether Government is considering to amend the Land Acquisition Act;

(b) if so, the details thereof;

(c) whether Government has received any proposal from Madhya Pradesh 
Government regarding the amendment; and

(d) if so, the details thereof and whether those amendments are being considered 
for inclusion?

THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY 
BIRENDER SINGH): (a) to (d) Some State Governments including the Government of 
Madhya Pradesh have sent proposal to amend certain provisions of the Right to Fair 
Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement 
Act, 2013 which are being examined. These inter-alia include proposals relating 
to mandatory Social Impact Assessment in all cases of land acquisition, definition of 
“affected families”, consent requirement in case of acquisition for private companies and 
Public Private Partnership projects, special powers in case of urgency to acquire land, 

†Original notice of the question was received in Hindi.
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development of culturable wasteland in lieu of acquisition of multi-cropped irrigated 
land, Rehabilitation and Resettlement provisions in case of purchase through private 
negotiations, retrospective clause etc.

Jawahar	Gram	Samridhi	yojana

†1681. SHRI RAMDAS ATHAWALE: Will the Minister of RURAL 
DEVELOPMENT be pleased to state:

(a) the details of amount of funds spent on the Jawahar Gram Samridhi Yojana 
during the last three years as on date, State-wise and year-wise;

(b) whether it is a fact that a target was fixed for this scheme;

(c) if so, the details thereof for last three years, year-wise; and

(d) the number of schemes completed during this period and the number of 
schemes still running?

THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY 
BIRENDER SINGH): (a) to (d) Jawahar Gram Samridhi Yojana (JGSY) was launched 
on April 1,1999 to ensure development of rural infrastructure at the village level by 
restructuring the erstwhile Jawahar Rozgar Yojana (JRY). The primary objective of JGSY 
was creation of demand driven community village infrastructure including durable assets 
at the village level with a view to enabling rural poor to have more opportunities for 
sustained employment with the cost sharing basis between the Centre and the States in 
the ratio 75: 25. JGSY was merged with Sampoorna Grameen Rozgar Yojana during the 
year 2001-02, which was later subsumed into the ongoing wage employment programme 
of Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA), 2005.

Construction	of	bridge	in	Nandla,	Himachal	Pradesh

1682. SHRI BASHISTHA NARAIN SINGH: Will the Minister of RURAL 
DEVELOPMENT be pleased to state:

(a) whether it is a fact that a wooden bridge has been constructed across Mathred 
river linking village Nandla and other villages in Chirgaon Tehsil under Shimla district of 
Himachal Pradesh; and

(b) whether Government would give necessary instructions to the concerned 
officials of the State Government for fulfilling the long pending demand of the common 
†Original notice of the question was received in Hindi.
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people of that area for constructing pucca RCC bridge/steel foot bridge across Mathred 
river to reduce the inconvenience of the people?

THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY 

BIRENDER SINGH): (a) and (b) The State Government has reported that a wooden foot 

bridge exists across Mathred river linking village Nandla. This has not been constructed 

by Public Works Department. The village Nandla is already connected by a motorable 

road namely Badiara to Nandla, which was constructed under State scheme. The State 

Government has informed that there is no proposal as yet either under State budget or 

MLA priority scheme for constructing pucca RCC bridge/steel foot bridge across Mathred 

river.

Pilot	projects	under	NRLM

1683.  SHRI D. RAJA: Will the Minister of RURAL DEVELOPMENT be pleased 

to state:

(a) the progress of pilot projects launched under the National Rural Livelihood 

Mission (NRLM) to address the problem of trafficking;

(b) the progress of pilot projects launched under NRLM to address the problem of 

manual scavenging;

(c) the progress of pilot project launched under NRLM to address the problem of 

bonded labour; and

(d) what are the concrete plans made and taken to address distress migration that 

often leads to bonded labour across the country along with the implementation status of 

these plans?

THE MINISTER OF RURAL DEVELOPMENT (SHRI CHAUDHARY 

BIRENDER SINGH): (a) Under National Rural Livelihoods Mission (NRLM), the 

Ministry of Rural Development has sanctioned pilot projects on preventing the trafficking 

of women and adolescent girls in the name of ‘Anti Human Trafficking Pilot Project’ 

in Andhra Pradesh, Kerala, Maharashtra, Karnataka and Odisha. The main objective 

of the pilot is to reduce the marginalization and vulnerability of adolescent girls and 

women susceptible to trafficking and enabling them to make alternative choices and also 

rehabilitation intervention in rural areas by providing them livelihood. The status and 

progress of these projects is as under:-
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(b) Under NRLM, one pilot project on Rehabilitation of Persons Engaged in 
Unhygienic Occupations (PEIUO) has been sanctioned. The project is being implemented 
in Solapur and Yavatmal Districts of Maharashtra. The progress is as under:-

 (i) Total Project Cost approved in Annual Action Plan 2014-15 is ` 96,14,200/-

 (ii) Number of beneficiaries will be depending upon the rapid assessment 
conducted in the districts.

 (iii) 275 households of persons engaged in unhygienic occupations mapped from 
Solapur district.

 (iv) House-holdvisits were made to understand their situation and areas of difficulty 
faced by the identified households.

 (v) 35 meetings were conducted with communities to discuss on the aspect of 
health, caste based stigma, alternate opportunity available through focus 
group discussion and rapport building meetings.

 (vi) An emerging concern was the settlements in the rural - urban periphery. To 
understand the dynamics within the settlements, concerns of the PEIUO and 
points on which Maharashtra State Rural Livelihoods Mission could intervene 
in a baseline study in 105 Households was undertaken.

 (vii) A Perspective study on the unhygienic occupations concept was undertaken at 
pilgrimage sites to understand the work patterns, group dynamics, challenges 
of large number of PEIUO employed.

(c) Under NRLM, no pilot project has been sanctioned to address the problem of 
bonded labour.

(d) In view of reply to part (c) above, the question does not arise.

Change	in	shipping	laws

1684.  SHRI D. KUPENDRA REDDY: Will the Minister of SHIPPING be pleased 
to state:

(a) whether the Central Government is planning to change the existing and old 
shipping laws;

(b) if so, the details thereof and the reasons therefor; and

(c) to what extent these changes would be helpful in promoting shipping sector of 
the country?
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THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI 
RADHAKRISHANAN P.): (a) and (b) Yes, Sir. The various shipping laws are amended 
from time to time, in the light of experience gained in their implementations and to give 
effect to the provisions of various International Conventions to which India becomes a 
Party.

(c) These changes to shipping laws, which is an ongoing process, as and when 
made, further fosters the development of Indian mercantile marine sector and ensures its 
efficient maintenance in a manner best suited to serve the national interests.

free	Right	of	Way	through	Mumbai	Port	Trust	areas

1685.  SHRI SANJAY RAUT: Will the Minister of SHIPPING be pleased to state:

(a) whether the Maharashtra Government has requested for grant of free Right 
of Way (RoW) through Mumbai Port Trust areas for navigation channel of State Port 
Rewas-Aware, district Raigad; and

(b) if so, the details thereof and Government’s response thereto?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI 
RADHAKRISHANAN P.): (a) and (b) Yes, Sir. The matter is under discussion between 
Mumbai Port, Rewas Port Ltd. and Maharashtra Maritime Board.

boost	to	waterway	tourism

1686.  SHRI A.K. SELVARAJ: Will the Minister of SHIPPING be pleased to state:

(a) whether it is a fact that Government is considering to introduce sea-planes, 
water buses, hovercrafts and floating hotels to connect coastal towns and boost waterway 
tourism;

(b) if so, the details thereof;

(c) whether it is also a fact that Government plans to turn all water bodies, dams, 
lakes, etc. to water ports like airports; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING  
(SHRI RADHAKRISHANAN P.): (a) to (d) Ministry of Shipping has taken the initiative 
to explore seaplane connectivity from various ports. Mumbai Port has carried out a 
preliminary study for operation of sea plane at Girgaon-Chowpatty. Meanwhile, Mumbai 
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Port Trust has already given ‘No Objection’ to Maharashtra Tourism Development 
Corporation for a period of one year to carry out sea-plane operation. Mumbai Port Trust 
has also carried out a preliminary study for construction of a Floating Hotel.

The seaplane connectivity and its expansion between various water bodies in the 
country would depend upon commercial viability of such operations.

Changes	in	water	transport	and	shipping

1687. SHRI A.K. SELVARAJ: Will the Minister of SHIPPING be pleased to state:

(a) whether it is a fact that Government is considering to accord highest priority 
for the shipping industry;

(b) whether it is also a fact that Government proposes to make revolutionary 
changes in water transport and shipping during the coming two years; and

(c) if so, the details thereof;

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI 
RADHAKRISHANAN P.): (a) to (c) Yes, Sir. Presently shipping industry carries 95% 
of India’s total merchandize trade by volume and 70% in terms of value. The current 
proportion of merchandize trade in GDP of India is only 42%, whereas, for some of the 
developed countries such as Germany & European Union, it is around 75% and 70% 
respectively. Therefore India has a great potential to increase its share of merchandize 
trade in GDP.

India has a total sea borne traffic of only 950 million tonnes with a total coast line 
of around 7500 KM compared to China whose sea borne traffic is 9 billion tonnes with 
a coast line of 15,000 Kms. Therefore India has significant potential of developing its 
maritime capabilities.

In order to make the shipping industry more attractive and competitive, Indian 
shipping industry has been provided cargo support. This is presently being done through 
Right of First Refusal policy of FOB import for government owned/controlled cargoes. In 
the Union Budget 2014-2015, Government has increased the abatement of service tax from 
50% to 60%. With this change, only 40% of the value of the service for transportation of 
goods by vessels would be subject to levy of service tax. Government has taken a policy 
decision to allow shipping enterprises based in India to acquire ships abroad and also flag 
them in the country of their convenience. Recently, Government has exempted Customs 
and Excise Duty leviable on bunker fuels used in Indian flag vessels for transportation of 
EXIM and empty containers.



[8 December, 2014] 347Written Answers to  unstarred Questions

Mormugao	Port	Trust

1688.  SHRI SHANTARAM NAIK: Will the Minister of SHIPPING be pleased to 
State:

(a) whether the Mormugao Port Trust (MPT) is engaged in passenger tourism;

(b) if so, the details of endeavours made by MPT in this field;

(c) the expenditure involved and the mode of finance; and

(d) the co-operation from the State Government, if any, obtained, so far?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI 
RADHAKRISHANAN P.): (a) Yes, Sir.

(b) and (c) (i) Mormugao Port has constructed a dedicated berth for cruise vessels  
  which has length of 450 mts., and width of 26 mts. and dredged to -9.5 mts.  
  The total expenditure for construction of the cruise berth and the dredging  
  is about ` 48.00 crores, which is financed by the Mormugao Port from its  
  internal resources.

(ii) Besides that Mormugao Port is now in the process of constructing a world  
  class cruise terminal building at a cost of ` 8.40 crores. This amount has been  
  received as a grant from the Ministry of Tourism, Government of India.  
  Presently, the design of the building and the tendering process is in progress.

(iii) Mormugao Port has also initiated action for constructing a jetty for passenger  
  launches/ferry in consultation with the State Government. The estimated cost  
  for the jetty will be ` 3.00 crores.

(d) The Tourism Department of the Government of Goa provides assistance in 
organizing cultural events on arrival of cruise vessels.

Major	shipping	trade	hub

1689.  SHRIMATI JAYA BACHCHAN: Will the Minister of SHIPPING be pleased 
to state:

(a) whether the country has got enough ports with required capacity to handle its 
growing economy and become a major shipping trade hub;

(b) whether Indian ports lagging behind due to the poor infrastructure, capacity 
and connectivity in competing with other major shipping ports around the world;
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(c) if so, the details of requirements and capacity; and

(d) the details of steps Government plans to take to achieve the required capacity 
and infrastructure?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI 
RADHAKRISHANAN P.): (a) Yes, Sir.

(b) and (c) The Ministry of Shipping has formulated a perspective Plan for 
development of the Maritime Sector, namely. “The Maritime Agenda (2010-2020). This 
Plan has estimated the traffic projections and capacity additions at the Ports upto the year 
2020. Based on the estimated growth, it has projected capacity of 3130 Million Tonnes 
by 2019-20.

(d) The steps taken by the Government for capacity expansion of ports are as 
under:-

 (i) Upto 100% FDI under the automatic route is allowed for port development 
projects.

 (ii) Income tax incentives are allowed as per Income Tax Act, 1961.

 (iii) Bidding documents like RFQ, RFP and Concession Agreement have been 
standardized.

 (iv) Enhanced delegation of financial powers to Shipping Ministry to accord 
investment approval for PPP projects.

 (v) Streamlining of security clearance procedures.

 (vi) Close monitoring of developmental projects in the Major Ports.

 As a result of the initiatives taken by the Government 62 Projects with a capacity of 
354.32 Million Tonnes have been awarded in the Major Ports during the last two years.

Water	transport	projects	in	Maharashtra

1690.  SHRI MAJEED MEMON: Will the Minister of SHIPPING be pleased to 
state:

(a) whether Government is going to sanction all the proposed water transport 
projects in Kalyan, Bhiwandi, Thane, Mumbai and Navi Mumbai, Maharashtra to be 
undertaken by the Maharashtra Maritime Board and the Bombay Port Trust;
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(b) whether any time-frame has also been set up for the completion of these 
projects; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI 
RADHAKRISHANAN P.): (a) to (c) The proposed water transport project in Kalyan, 
Bhiwandi, Thane, Mumbai and Navi Mumbai has been envisaged by the Maharashtra 
Maritime Board. As substantive dredging & resultant costs will have to be incurred to 
make such waterways navigable, Geographical and Geotechnical survey will have to be 
undertaken by Maharashtra Maritime Board to firm up dredging quantities and strata.

Capacity	of	major	ports

1691.  SHRI TAPAN KUMAR SEN: Will the Minister of SHIPPING be pleased to 
state:

(a) whether there is a need to enhance the capacity of major ports in the country;

(b) if so, the details thereof; and

(c) the steps being taken to expand the capacity/modernization of major ports?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI 
RADHAKRISHANAN P.): (a) and (b) Yes, Sir. The Ministry of Shipping has formulated a 
perspective Plan for development of the Maritime Sector, namely. “The Maritime Agenda 
(2010-2020). This Plan has estimated the traffic projections and capacity additions at the 
Ports upto the year 2020. Based on the estimated growth, it has projected capacity of 3130 
Million Tonnes by 2019-20.

(c) The steps taken by the Government for capacity expansion and Modernisation 
of ports are as under:

 (i) Upto 100% FDI under the automatic route is allowed for port development 
projects.

 (ii) Income tax incentives are allowed as per Income Tax Act, 1961.

 (iii) Bidding documents like RFQ, RFP and Concession Agreement have been 
standardized.

 (iv) Enhanced delegation of financial powers to Shipping Ministry to accord 
investment approval for PPP projects.

 (v) Streamlining of security clearance procedures.

 (vi) Close monitoring of developmental projects in the Major Ports.
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Development	and	expansion	of	port	projects

1692. DR. V. MAITREYAN: Will the Minister of SHIPPING be pleased to state:

(a) whether the projects pertaining to development of ports in the country are 
hampered due to non-availability of suitable lands and adequate funds;

(b) if so, the details thereof, port-wise and the amount spent for the development 
and expansion of port projects during the last three years;

(c) whether Government has increased the private sector participation for 
developing major and minor ports to expedite the port projects; and

(d) if so, the details thereof and the quantum of funds involved and invested, so 
far, by Government and private sector in these projects?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI 
RADHAKRISHANAN P.): (a) No, Sir.

(b) However, the details of the Port Projects in Major Ports during last three years 
are given in Statement-I (See below).

(c) Yes, Sir. However, the development of Minor Ports rests with the State 
Governments concerned.

(d) The details of funds invested in Public Private Partnership Projects in Major 
Ports are given in Statement-II.

Statement-I

Awarded Projects

Sl.  Name of the Project Cost  Capacity 
No.  (` in crores) Addition (MMTPA)

1            2 3 4

2011-12

1. Kandla Port: Development of Dry Bulk  818.16 14.11 
 Terminal off Tekra near Tuna. 

2. Visakhapatnam Port: Installation of  217.58 5.21 
 Mechanised handling facilities for  
 fertilizers at EQ 7 in the Inner Harbour. 

 ToTal 1035.74 19.32

2012-13

1. VOCPT, Tuticorin Conversion of  312.23 7.20 
 berth no-8 as Container Terminal 
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1            2 3 4

2. Kandla-Berth No. 14 188.88 2.0

3. JNPT Development of standalone  600 10.00 
 container handling facility with a quay  
 length of 330 m North of NSICT Terminal 

4. Mormugao Development of 2 MMTPA  204.00 2.00 
 mechanised Coal Import Terminal at  
 Berth No. 11 

5. Kandla: Captive Berth for Renuka  22.00 1.5 
 Sugars at Kandla Port 

6. VOCPT, Tuticorin Construction of  86.17 2.30 
 Shallow draft berth for handling cement 

7. Chennai Development of Barge jetty  
 at Bharathi Dock 27.29 1.00

8. VOCPT, Tuticorin Development of  355.00 7.28 
 NCB-IV for handling thermal coal &  
 Copper concentrate. 

9. Kolkata (HDC): Setting up of Barge  98 0.8 
 Handling Jetty on River Hooghly at  
 Haldia Dock Complex for handling  
 cargo on Captive Basis 

10. NMPT- setting up of Bulk Cement  95.00 1.00 
 Handling facility for M/s Ambuja  
 Cement Ltd. 

11. Mormugao: Enhancement of Cargo  
 Handling Capacity by installing rapid  
 in motion wagon loading facility by SWPL 70.00 2.5

12. VOCPT, Tuticorin Upgradation of  49.20 5.00 
 equipments in berth no. 1 to 6 and  
 berth no.9 

13. Ennore: Phase II Development of  167.00 0.60 
 Marine Liquid Terminal 

14. Paradip Mechanisation of Berth CQ 3 40.00 4.00

15. Mormugao- Captial Dredging of 3 nos.  50.00 5.00 
 Mooring dolphins in Mormugao Port 

16. Mormugoa Mobile Harbour Cranes Project 36.00 0.25
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1            2 3 4

17. Cochin Procurement of Mobile  19.00 2.80 
 Harbour Cranes 

18. Mumbai-Construction of 2nd Liquid  130.00 2.00 
 Chemical berth at Pirpau in Mumbai Port 

19. JNPT Acquisition of one no. new super  33.00 1.80 
 post panemax size RMQC at MCB 

20. JNPT Replacement of 1 RMGC on  22.65 0.01 
 line No. 1&2 

21. Kolkata Mechanisation of berth no. 26.00 2.25 
 5 NSD(installation of 2 mobile harbor  
 cranes) 

22. Kolkata: Supply, operation and  60.00 1.45 
 maintenance of 2 nos. Mobile Harbour  
 Crane at Berth No. 4B of Haldia Dock  
 Complex. 

23. Vizag Relocation of Jetties/facilities  31.62 1.00 
 for Tugs/ harbour crafts in SL canal 

24. NMPT Construction of Berth No. 13  79.17 7.80  
 (POL Berth) 

25. Kandla Upgradation of Barge Handling  49.20 4.71 
 Facilities at Bunder Basin 

26. Chennai Reconstruction of Mooring  6.04 2.40 
 Dolphin at BD III for handling of  
 vessels upto 1,40,000 DWT. 

27. Cochin Development of Ship repair  785.00 0.00 
 facility for 90 small and 120 medium  
 size ships 

28. NMPT: Setting up of SPM facilities  1143.00 18.00 
 off Mangalore coast and Crude Booster  
 pumping Station (ONGC) 

29. Paradip: 2 SPMs for IOCL refinery  1500.00 22.00 
 at Paradip 

30. Ennore: Installation of 2 Nos. of Shore  82.88 4.00 
 based unloaders of capacity 2000 MT/ 
 Hr. in Coal Berth-2 in Ennore Port Ltd.  
 for TNEB 



[8 December, 2014] 353Written Answers to  unstarred Questions

1            2 3 4

31. Cochin International Bunkering  206.30 4.10 
 Terminal - Construction of Multi- 
 purpose Liquid Terminal (Oil and LPG  
 jetty for IOCL) ` 206.30 Cr. 4.10  
 MTPA (Captive) 

32. Paradip: Construction of South Oil  191.00 10.00 
 jetty by M/s. IOCL. ` 191 Cr., 10.00 MTPA 

 ToTal 6765.63 136.75

2013-14 

1. Vizag Installation of Mechanised Iron  940.00 23.70 
 Ore handling facilities at WQ- in the  
 northern arm of Inner harbour of ore  
 Handling Complex at VPT  

2. Kandla: Development of Oil Jetty to  233.25 3.39  
 handle liquid cargo ship bunkering  
 Terminal at Old Kandla 

3. JNPT: Award of Supplying 6 No. of  72.00 6.5  
 Rubber Tyred Gantry Cranes (RTYGCs)  
 at JNPT 

4. Kandla: Hiring of 6 Mobile Harbour  400.00 9.00 
 Cranes for Mechanization of 7 & 8 Dry  
 Cargo Berths of Kandla Port  

5. Kandla: Commissioning of 6 Floating  400.00 6.00  
 cranes on license basis at Outer Tuna  
 Bay (OTB). 

6. Kamarajar: Upgradation of the existing  100 2.00  
 Non-TNEB Coal Terminal developed by  
 M/s. Chettinad International Coal Terminal  
 Pvt. Ltd at Ennore Port. 

7. Kolkata Development of Haldia  821.40 11.70  
 Dock II (North) 

8. Cochin: Setting up of facilities for  47.00 0.30  
 Cement Bagging Plant at Cochin Port  
 by M/s Zuari Cement Ltd. 

9. NMPT: Construction of new multipurpose  93.64 5.00  
 berth No. 18 for handling general cargo  
 and containers at NMPT 
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1            2 3 4

10. NMPT: Acquisition of 2 Mobile  47.87 1.00  
 Harbour Cranes as replacement of  
 3 Nos. of 10 Tonnes Wharf Cranes at  
 NMPT 

11. VOCPT, Tuticorin: Development of  420.00 7.28  
 NCB-III for handling thermal coal &  
 rock phosphate V.O.C. Port Trust 

12. Mormugao: Berth No.4 project for  35.00 0.20  
 handling bulk/ break bulk cargo 

13. Vizag: Development of WQ 7 for  221.14 4.78  
 handling Import Dry bulk cargo and  
 Development of WQ 8 for handling  
 break bulk cargo and export bulk cargo 

14. VOCPT: Development of facilities for  214.50 2.50  
 Handling Thermal Coal for SPIC  
 Electric Power Corpn Pvt Ltd (SEPC) 

15. JNPT: Acquisition of 3 Nos. of New  98.80 2.64 
 Super Post Panamax size RMQC  
 from MCB to SDB & allied Electrical  
 Works 

16. Paradip: Enhancement of handling  61.94 00 
 facilities in CB1, CB2 and GCBs in  
 through upgradation and addition of  
 Railway Infrastructure 

17. Kolkata: Barge Jetty-II for M/s Tata  39.86 1.00 
 Steel at Haldia Dock complex, Kolkata 

18. Vizag: Container Terminal expansion  633.11 4.79 
 (extension of existing container terminal) 

19. Kamarajar: Construction of coal berth  270.00 9.00 
 no.3 for TNEB at Ennore port 

20. Kamarajar Railway siding project for  51.00 4.00 
 BOT operators for handling coal and  
 iron ore. 

21. JNPT: Mooring Dolphins Project at  8.71 1.00 
 liquid jetty 
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1            2 3 4

22. VOCPT: Grant of license for deployment  70.71 2.49 
 of floating cranes V.O Chidambaranar port  
 water limits for handling the cargo in the  
 vessels. 

23. Kamarajar: Development of LNG Terminal  4512.00 5.00 
 by IOCL at Ennore Port 

24. VPT: Strengthening and widening of  42.00 1.00 
 berths in Inner Harbour 

25. VPT: Single Point Mooring - Captive  650.00 8.00 
 facility developed by H.P.C.L: 

26. Kamarajar: Development of Container  1270.00 16.80 
 Terminal at Ennore Port 

27. Kolkata: Supply, Operation and  490.00 13.50 
 Maintenance of equipment for container  
 handling operations in Kolkata Dock  
 System. 

28. Kamarajar: Development of Multi- 151.00 2.00 
 Cargo Berth 

29. JNPT development of Container  7915.00 60.00 
 Terminals of 2000 Mtrs Length at  
 JNPT (4th Container terminal) 

30. VPT: Multi Modal Logistic Hub 400.00 0.00

 ToTal 20709.93 217.57

Statement-II

The details of funds invested in Public, Private  
Partnerships in major ports

Year No. of Projects Investment (` in crore) Capacity (MTPA)

2006-07 6 3938.54 74.20 

2007-08 1 1460.00 9.60 

2008-09 1 230.00 3.00^ 

2009-10 13 4120.39 75.24 

2010-11 9 3356.65 51.96 

2011-12 2 1035.74 19.32 
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Year No. of Projects Investment (` in crore) Capacity (MTPA)

2012-13 32 6765.63 136.75 

2013-14 30 20709.93 217.57 

2014-15 13 6893.04 56.97  
(upto November,  
2014)

Appointment	of	cargo	handling	agents

1693. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of SHIPPING be 
pleased to state:

(a) whether it is a fact that violation of procedure is being done in the appointments 
of cargo handling agents;

(b) if so, the details thereof; and

(c) the remedial steps being taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI 
RADHAKRISHANAN P.): (a) and (b) No, Sir.

(c) The Ministry of Shipping had Constituted a Committee under the Chairmanship 
of Development Adviser(Ports) in June, 2013 to examine the existing Stevedoring Policy 
and make suitable recommendations to strengthen the policy framework and make it 
more effective and purposeful. The Committee has submitted its report. Subsequently, 
a Committee under the Chairmanship of Chairman, Indian Ports Association and four 
other Port Trust Chairmen as Members was constituted to study the recommendations 
of the Development Advisor (Ports) Committee. The recommendations of the 5 Member 
Committee are under examination.

Expansion	of	sea	freight	growth

1694.  DR. K.P. RAMALINGAM: Will the Minister of SHIPPING be pleased to 
state:

(a) whether it is a fact that the loss making Shipping Corporation of India (SCI) 
had turned a profit of ` 50 crore during the last few months;

(b) if so, the details thereof;

(c) whether it is also a fact that Government is considering to allow SCI to buy 
more ships to expand the sea freight growth; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI 
RADHAKRISHANAN P.): (a) and (b) Yes, Sir. Shipping Corporation of India Ltd. (SCI) 

has reported a net profit of `68.09 crores for the first six months of current financial year 

(2014-15).

(c) and (d) No, Sir.

Crisis	of	Cochin	Shipyard

1695.  SHRI P. RAJEEVE: Will the Minister of SHIPPING be pleased to state:

(a) whether the Cochin Shipyard is facing and crisis due to lack of proper 

orders;

(b) if so, the details thereof;

(c) whether the Ministry has taken any steps to get orders from Ministry of 

Defence and from other public sector institutions like Shipping Corporation of India; 

and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI 

RADHAKRISHANAN P.) : (a) and (b) Yes, Sir. Shipbuilding industry is yet to recover 

from the effects of global recession which set in 2008. This had an impact on Cochin 

Shipyard Limited’s order book also. Cochin Shipyard has not been able to secure any 

international commercial orders since September 2010.

(c) and (d) Yes Sir. The Ministry of Shipping has placed orders for 2 PSVs and 4 

ATHs of Shipping Corporation of India in 2009 and 2011 and of Buoy Tender vessel of 

Directorate General of Light house & Light ships on CSL on nomination basis.

Ministry of Shipping has also taken up the issue of placing order for building 

Landing Platform Docks (LPDs) on CSL by the Ministry of Defence.

Mullaperiyar	dam

1696.  SHRI K.N. BALAGOPAL: Will the Minister of WATER RESOURCES, 

RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether Government is aware that there are leakages from many places of 

Mullaperiyar dam in Kerala; and
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(b) if so, the details of the actions taken to safeguard the livelihood of thousands 

of people living in that State?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, 

RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANWAR LAL 

JAT): (a) and (b) The steps for operation and maintenance of the Dams are undertaken 

by respective State Governments from their own resources. As per information furnished 

by the Government of Tamil Nadu, responsible for operation and maintenance of Mulla 

Periyar Dam, there is no leakage in the Dam. During the 6th meeting of the Supervisory 

Committee held on 24th November, 2014, the report of the daily seepage details of the 

dam were scrutinised and the Supervisory Committee concluded that the seepage is 

within limits.

Potential	for	ground	water	exploration

1697.  SHRI T. RATHINAVEL: Will the Minister of WATER RESOURCES, RIVER 

DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether it is a fact that Heliborne Geophysical surveys had been undertaken 

on a pilot basis in five States in the country;

(b) if so, the details thereof;

(c) whether it is also a fact that the surveys had revealed the potential for ground 

water exploration; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, 

RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANWAR LAL 

JAT): (a) to (d) Yes, Sir. A Pilot Project on aquifer mapping has been undertaken in 6 areas 

of 5 States namely Maharashtra (part of Nagpur district), Rajasthan (parts of Dausa and 

Jaisalmer districts), Bihar (part of Patna district), Karnataka (part of Tamkur district) and 

Tamilnadu (part of Cuddalore district) using advanced geophysical techniques including 

Heliborne Geophysical Surveys as a part of Hydrology Project-II.

The data acquisition has been completed. Final details will emerge only after 

analysis of data in conjunction with other relevant scientific data for identification of 

potential for groundwater exploration.
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Inter	linking	of	rivers

†1698. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of WATER 
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased 
to state:

(a) whether any scheme has been formulated to interlink rivers in the country;

(b) whether this scheme has been formulated on the lines of Gujarat and if so, by 
when the work on this scheme would start; and

(c) the names of States to be benefited from this scheme along with the estimated 
expenditure thereon?

THE MINISTER OF WATER RESOURCES, RIVER DEVELOPMENT AND 
GANGA REJUVENATION (SUSHRI UMA BHARATI): (a) Yes, Sir. The Ministry 
of Water Resources, River Development & Ganga Rejuvenation (MoWR, RD & GR) 
has formulated a National Perspective Plan (NPP) for Water Resources Development in 
1980 envisaging inter-basin transfer of water from surplus basins to deficit basins/areas. 
National Water Development Agency (NWDA) has identified 30 links under the NPP.

(b) The individual links comprising inter linking of rivers programme differ from 
basin to basin and State to State. However, the experience of successful links of rivers 
such as that of Gujarat State is integrated into the design of the scheme. Implementation 
of Inter Linking of Rivers (ILR) involves various steps such as preparation of Feasibility 
Reports of links, negotiation and consensus among concerned States, agreement with 
neighbouring countries if links involve areas lying in other countries, preparation of 
Detailed Project Reports of the projects and structures identified for the link, clearance 
from appraisal agencies such as Ministries of Environment & Forests and Climate Change, 
Tribal Affairs, and WR, RD & GR; investment clearance by the Planning Commission 
and funding for the project.

(c)  Details of the river links identified under NPP and the status of the Feasibility 
Report, DPR and States benefited are given in Statement (See below). The estimated 
expenditure on these links can only be estimated after completion of Detailed Project 
Report (DPR) of individual link projects. Based on the concurrence of the concerned 
States, Detailed Project Reports (DPR) for Ken-Betwa and Damanganga - Pinjal links 
have been completed by NWDA. The estimated cost of Ken-Betwa Link Project Phase-I 
and Phase-II is about ` 9392.99 crores (2007-08 price level) and about `2282.94 crores 
(2012-13 price level) respectively. The estimated cost of the Damanganga-Pinjal link 
Project is about `2746.61 crores (2013-14 price level).
†Original notice of the question was received in Hindi.
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Water	quality	of	Ganga

1699.  SHRI HUSAIN DALWAI: Will the Minister of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether the water quality of Ganga at Allahabad and Varanasi is most unfit 
for bathing as the biochemical oxygen demand level exceeds 3 mg per litre and if so, the 
details thereof;

(b) whether this is mainly because of untreated sewage from townships entering 
the river daily;

(c) if so, the magnitude of this untreated sewage flow;

(d) the existing infrastructure to treat this sewage water; and

(e) the details of measures taken to augment capacity of sewage treatment plants 
or to set up new plants?

THE MINISTER OF WATER RESOURCES, RIVER DEVELOPMENT AND 
GANGA REJUVENATION (SUSHRI UMA BHARATI): (a) Quality of water for 
drinking and bathing purposes is determined by various factors which vary from place to 
place and season to season.

(b) Population growth, rapid urbanization, industrialization combined with 
abstraction of water for irrigation, industries and other uses lead to increase in pollution 
load of rivers. Discharge of untreated and partially treated industrial & municipal 
wastewater from towns along the rivers constitutes the major source of pollution in 
rivers.

(c) and (d) As per CPCB, the sewage generation at Allahabad is about 280 MLD and 
existing treatment provision is for only 224 MLD and 56 MLD sewage flow is untreated. 
At Varanasi the sewage generation is 320MLD and existing treatment provision is for 
only 101.8 MLD and 218.2 MLD sewage flow is untreated.

(e) Further, to augment capacity in Allahabad, 4 STPs of a total capacity of 105 
MLD (20 MLD at Naini, 50 MLD at Numaya Dahi, 25 MLD at Kodra & 10 MLD at 
Ponghat) have been constructed and are presently under trial. In addition, one STP of 14 
MLD capacity at Salori is under construction.

To augment sewage treatment capacity in Varanasi, construction of 2 STPs of a total 
capacity of 260 MLD (140 MLD at Dinapur under NGRBA programme & 120 MLD at 
Sathwa under JnNURM) have been taken up.
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Passage	of	Saraswati	river

1700.  SHRI DILIPBHAI PANDYA: Will the Minister of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether Government is aware that the Saraswati civilization is ancient among 
other holy rivers like Ganga and Yamuna;

(b) whether Government is interested to search passage of Saraswati river from 
Badrinath to Bhalka Tirth in Saurashtra, Gujarat; and

(c) the details of any project for this purpose in future to be undertaken by 
Government?

THE MINISTER OF WATER RESOURCES, RIVER DEVELOPMENT AND 
GANGA REJUVENATION (SUSHRI UMA BHARATI): (a) As per Archaeological 
Survey of India, an ancient civilization had flourished in the area generally considered to 
be along the dried up river bed of Saraswati.

(b) As per Archaeological Survey of India (ASI), several studies including 
explorations and excavations have been carried out both by the Governmental and non-
governmental organizations along the palaeochannel, represented today by the Ghaggar 
River in Haryana, Punjab, Rajasthan and Gujarat. Some researchers have ascribed this 
palaeochannel to the Saraswati River mentioned in ancient India literature. NRSC, 
Department of Space has attempted to map the course of Vedic Saraswati in Western 
India using modern tools like Romote Sensing and GIS, which helped in delineating the 
paleochannels. In addition, Central Ground Water Board has carried out ground water 
exploration for identification of potential ground water zones including palaeochannels 
using hydrogeological, geophysical and hydrochemical techniques in this context in parts 
of Rajasthan States.

(c) As per the annual programme of Archaeological Survey of India, ASI will 
be proposing an archaeological excavation at the ancient mounds of Binjor, District 
Ganganagar, Rajasthan.

National	Highway	on	Indo-Tibetan	border

†1701. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of ROAD 
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether Government is considering a proposal or proposes to connect the 

†Original notice of the question was received in Hindi.
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Indo-Tibetan border from Nepal to Kinnaur district in Himachal Pradesh by National 
Highway;

(b) whether Government proposes to connect Dehradun to the Indo-Tibetan 
border via district Kinnaur; and

(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND 
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) and (b) No, Sir.

(c) However, Dehradun is connected to the Indo-Tibet Border via Kinnaur District 
of Himachal Pradesh via Panchkula in Haryana, Shimla, Theog, Rampur and Wangtoo 
in Himachal Pradesh through old National Highway Nos. 72, 73 & 22. This Ministry is 
primarily responsible for maintenance and development of National Highways (NHs). 
Expansion of National Highway network is a continuous process and declaration of new 
National Highways is taken up, from time to time, depending upon the requirement of 
connectivity, inter-se priority and availability of funds.

Pollution	in	Ganga

1702.  SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of WATER 
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased 
to state:

(a) whether it is a fact that at several places like Kanpur, Allahabad, Varanasi, etc. 
Ganga water is not fit for bathing or drinking;

(b) if so, whether samples were collected ever by credible laboratories to find out 
the level of pollution and if so, the details thereof;

(c) whether Government is aware that right from Kanpur to several places upto 
the Bay of Bengal several dirty nallah carrying sewage and tanneries’ dirty water fall and 
make the water poisonous; and

(d) if so, what Government is doing up to stop pollutant water falling into 
Ganga?

THE MINISTER OF WATER RESOURCES, RIVER DEVELOPMENT AND 
GANGA REJUVENATION (SUSHRI UMA BHARATI): (a) and (b) Quality of water for 
drinking and bathing purposes is determined by various factors which vary from place 
to place and season to season. The Central Pollution Control Board(CPCB) and Uttar 
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Pradesh State Pollution Control Board are monitoring the level of pollution in river Ganga 
as per standard procedures of sample collection and testing in their own laboratories.

(c) and (d) Yes Sir. Regarding tanneries and other polluting industries, CPCB has 
issued direction under sec 18(1) (b) of Water Act, 1974 to 764 Grossly Polluting Industries 
(GPI) out of which 444 are tanneries for ensuring real time monitoring of effluents by 
March, 2015.

The New initiatives namely ‘Namami Gange’ include projects and activities in 
Kanpur and several places within the basin area of river Ganga under Ganga Rejuvenation 
plan, such as pollution abatement measures for different sources of pollution, in situ 
sewage treatment in open drains, water quality monitoring and enforcement of standards 
with respect to tanneries and other grossly polluting industries (GPIs) and policy initiatives 
for ensuring Aviral and Nirmal Ganga.

benefits	from	AIbP

1703.  SHRI ANIL MADHAV DAVE: Will the Minister of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether Government has assessed the utility of Accelerated Irrigation Benfit 
Programme (AIBP);

(b) whether Government has revised AIBP guidelines during the last five years 
and if so, the details thereof and the reasons therefor;

(c) the details of measures proposed to maximize benefits from AIBP; and

(d) the details of funds allocated during the last five years, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANWAR LAL 
JAT): (a) Yes, Sir. Ministry of Statistics and Programme Implementation (MoSPI) 
carried out an evaluation of Accelerated Irrigation Benefits Programme (AIBP) Projects 
through 10 reputed organisations/consultants to assess effectiveness of utilisation of 
funds, management systems, benefits accrued such as irrigation potential created/utilised, 
bottlenecks in implementation and to suggest improvements for speedy completion 
of projects under AIBP. The report was submitted to this Ministry in July, 2006. The 
evaluation has accelerated project implementation, creation and utilization of irrigation 
potential under AIBP. It has also resulted in higher cropping intensity, productivity, 
employment and income generation in the command areas. In addition, AIBP investment 
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has minimised drought impact, protected areas from high floods and provided drinking 
water and hydroelectricity in multi-purpose projects. In many projects irrigation has 
recharged aquifers in and around the command areas increasing groundwater levels for 
additional irrigation and other uses.

(b) and (c) Yes Sir, to maximise the benefits, the AIBP guidelines are being revised 
from time to time in order to widen the scope of funding as well as to allow special 
consideration for the regions lagging behind in development. The details are given in 
Statement-I (See below).

(d) Details of Central Assistance released to the States under AIBP during the last 
five years are given in Statement-II.

Statement-I

The guidelines for AIBP have been revised after approval of AIBP Scheme  
by the Cabinet Committee on  Economic Affairs in 2013. The highlights  

of the scheme after the recent revision

- The AIBP projects will be funded as per the following order of priority:

 (a) Ongoing Major/Medium irrigation projects and Ongoing surface Minor  
  Irrigation schemes

 (b) ERM projects

 (c) New Major and Medium irrigation projects

- CADWM projects will be implemented pari-passu with AIBP

- Ongoing Projects of GENERAL areas continue to get Central Assistance @ 25% of  
 the cost.

- It may be enhanced upto 50% subject to the condition of water sector reforms and  
 satisfaction of the “Reform Friendliness” benchmarks.

- Projects benefiting Desert Development Programme (DDP) areas / Desert Prone  
 areas will be treated at par with DPAP areas for new projects and eligible for 75%  
 CA in Non-Special Category States.

- Highest Grant will be 90% for new projects in Special Category States.

- Highest Grant will be 75% for new projects in Non-special Category States

- On-going projects of DDP areas to get CA @ 25%.

- Individual Ml scheme of 10 Ha. and cluster of schemes of 20 Ha. in Special Category  
 States (hilly States)
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- For General Category States, existing limits of 20 ha for individual schemes and 50  
 ha for cluster of schemes to be retained.

- Advanced Stage has been defined in the revised guidelines as projects which have  
 already achieved 50% of Expenditure of latest estimated cost and 50% progress has  
 been achieved.

- As per objectively assessed schedule of implementation plan, project would be  
 completed in not more than 4 years.

- Land should be in possession for the work in a particular Financial Year.

- The actual current cost of the project Frozen at the time of inclusion of the project  
 in AIBP. The States will be at liberty to fund the project from their own resources  
 after stipulated date of completion as given in the MoU, barring exceptions like  
 extension of time due to force-majeure. Only 20% cost escalation and 2 year time  
 extension is permissible under AIBP.

Statement-II

Central assistance released under the AIBP during the  
last Five Years up to Nov-2014

 (` in crore)

Sl. No.     States 2010-11 2011-12 2012-13 2013-14 2014-15

1. Andhra Pradesh 22.79 397.88 0.00 0.00 0.00

2. Arunachal Pradesh 48.63 33.79 54.67 60.00 0.00

3. Assam 406.40 424.71 414.04 639.03 229.87

4. Bihar 55.75 15.53 9.72 28.35 70.86

5. Chhattisgarh 174.81 201.47 157.27 205.13 0.00

6. Goa 20.00 20.25 8.00 0.00 0.00

7. Gujarat 361.42 0.00 1285.93 607.57 0.00

8. Haryana 0.00 0.00 0.00 0.00 0.00

9. Himachal Pradesh 43.52 129.71 48.52 5.40 27.00

10. Jammu and Kashmir 156.03 225.12 167.95 122.12 14.21

11. Jharkhand 242.89 559.96 568.99 0.00 34.98
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Sl. No.     States 2010-11 2011-12 2012-13 2013-14 2014-15

12. Karnataka 567.76 511.40 368.96 303.53 80.82

13. Kerala 10.02 0.00 0.00 0.00 0.00

14. Madhya Pradesh 658.69 473.46 963.22 914.41 96.01

15. Maharashtra 2069.06 1199.89 1638.89 279.52 22.50

16. Manipur 250.00 44.55 375.00 39.59 67.50

17. Meghalaya 110.19 81.30 59.86 78.64 0.00

18. Mizoram 51.09 42.11 0.00 0.00 0.00

19. Nagaland 70.00 72.65 76.99 55.52 25.95

20. Odisha 591.68 614.94 14.82 0.00 79.90

21. Punjab 140.48 43.63 0.00 0.00 0.00

22. Rajasthan 41.92 3.38 0.00 0.00 0.00

23. Sikkim 14.36 33.71 0.00 4.50 0.00

24. Tripura 48.00 34.88 17.75 0.00 0.00

25. Tamil Nadu 0.00 0.00 0.00 0.00 0.00

26. Uttar Pradesh 432.54 279.84 144.64 595.73 274.14

27. Uttarakhand 160.06 232.75 148.80 94.02 96.20

28. West Bengal 89.10 107.00 0.00 0.00 0.00

Srisailam	project

1704.  SHRI PALVAI GOVARDHAN REDDY: Will the Minister of WATER 
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased 
to state:

(a) the aims and objectives of Srisailam project and when it was conceived and 
constructed;

(b) whether there is a provision to generate power from the project;

(c) if so, the details thereof and the quantum of power so generated from the 
project since its operation, month-wise;

(d) whether generation of power is linked with the availability of water; and
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(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANWAR LAL 
JAT): (a)  As per the information furnished by Krishna River Management Board, Srisailam 
Project is a multipurpose project which envisages hydropower generation and irrigation 
& drinking water benefits. The project was planned during sixties and completed during 
1984. Various units of Power house on right bank were commissioned during 1982 to 
1987 and that of Power house on the left bank were commissioned during 2001 to 2003.

(b) Yes, Sir.

(c) Srisailam Project has seven power generating units of 110 MW each (770 
MW) in the right bank power house and six units of 150 MW each (900 MW) in the left 
bank power house. The details regarding month-wise power generation from this project 
are given in Statement (See below).

(d) Yes, Sir.

(e) The State Government (erstwhile Government of Andhra Pradesh) has issued 
directions pertaining to power generation linked with the availability of water vide various 
Orders. The main orders are enumerated below:

(i) G.O.Ms.No.69 dt. 15-06-1996

(ii) G.O.Ms.No. 107 dt.28-09-2004

(iii) G.O.Ms.No.3 dt.04-01-2006

Order dated 15-06-1996 describes in detail about the releases under various 
conditions.

Order dated 28-09-2004 fixes the minimum draw down level (MDDL) of this project 
as + 854.00 feet and mentions that releases at this level and even below can be made on 
Government orders from time to time.

Order dated 04-01-2006 accorded permission for providing additional vents to Pot 
hired dy padu regulator to discharge 44,000 cusecs and widening & lining of the existing 
Srisailam Right Main Canal to discharge 44000 cusecs with necessary arrangements 
to discharge the same at Banakacherla Complex duly implementing operational rules 
prescribed in earlier orders.
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Restoration	and	revamping	of	ponds	in	u.P.

†1705. SHRI VISHAMBHAR PRASAD NISHAD: Will the Minister of WATER 
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased 
to state:

(a) the details, particularly of Uttar Pradesh regarding Central schemes for 
restoration and revamping of ponds, State-wise;

(b) the steps taken by Government for early implementation of programmes/
schemes related to the above work and the amount earmarked for this work during the 
last five years:

(c) whether the restoration and revamping of ponds in Bundelkhand would also 
be covered under the above programmes/schemes; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANWAR LAL 
JAT): (a) and (b) Under the Scheme of Repair, Renovation and Restoration (RRR) of 
Water Bodies’, Central funding is provided for restoration and revamping of water 
bodies. Water bodies having minimum 5 hectares areas in rural areas and water broad 
area between 2 to 10 hectares in urban areas are eligible for inclusion under the scheme. 
Central assistance in the form of 90% of project cost is provided in the case of special 
category States (North-Eastem States including Sikkim, Himachal Pradesh, Jammu & 
Kashmir, Uttarakhand and undivided KBK districts of Odisha as well as projects lying 
in desert development programme (DDP), drought prone area/tribal area/naxal affected 
area.

This Ministry has already provided funds 4306 water bodies for Repair and 
Restoration in the last five years. The details of funding released to different States for 
these water bodies are given in Statement (See below).

The details of 8 water bodies of Uttar Pradesh which have been approved are as 
under:

Sl.  Name of Water Body Estimated  Water Category 
No.  cost Spread Area 
    in ha

1             2 3 4 5

1. Restoration of PachwaraJeel 1016.00 210.85 DPAP

2. Restoration of Palara Tank 49.33 10.12 DPAP
†Original notice of the question was received in Hindi.
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1             2 3 4 5

3. Restoration of Lathwara Tank 1183.09 44.59 DPAP

4. Restoration of Kulpahad Tank 515.55 256.00 Non special

5. Restoration of Urwara Tank 870.66 120.00 DPAP

6. Restoration of Chhabi Tank 26.38 3.545 Non special

7. Restoration of BabuSahay Tank 22.99 2.992 Non special

8. Augmentation of capacity of Nawab Tank 24.04 3.551 Non special

(c) and (d) The Bundelkhand region is covered in special category area and is 
eligible for 90% grants under the scheme.

Statement

Funds released to states under the scheme of RRR of Water Bodies  
with domestic support (As on 31.03.2014)

Sl.  Name of No. of Fund Fund Fund Fund Fund 
No. State Water  released released released released released 
  Bodies during  during during during during 
   2010-11 2011-12 2012-13 2013-14 2014-15

1      2 3 4 5 6 7 8

1. Odisha 2081 75.00 70.33   79.90

2. Karnataka 427 47.47 77.51   

3. Andhra Pradesh 1029 189.00    

4. Bihar 15 25.00  27.54  

5. U.P. (Budelkhand) 36 29.08  10.38  

6. M.P. (including 212 7.33 2.62 
 Bundelkhand)   

7. Meghalaya Umiam  10 1.78 0.64 
 Lake (cost related  
 to irrigation only)    

8. Maharashtra 258  80.53   

9. Gujarat 34  10.61   

10. Chhattisgarh 131  34.68  37.97 
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1      2 3 4 5 6 7 8

11. Rajsthan 16  7.07   

12. Haryana 3  7.04 2.52  

13. Uttarakhand 5     

14. Tamil Nadu 49     

 ToTal 4306 374.66 291.03 40.44 37.97 79.90

Interlinking	of	rivers

1706.  DR. PRABHAKAR KORE: Will the Minister of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether it is a fact that Government has started the work on the first river-link 
project in the country;

(b) if so, the details thereof; and

(c) the details of other such river-link projects which have been identified in the 
country, State-wise?

THE MINISTER OF WATER RESOURCES, RIVER DEVELOPMENT AND 
GANGA REJUVENATION (SUSHRI UMA BHARATI): (a) The Detailed Project 
Reports (DPR) for Ken-Betwa Link, Damanganga - Pinjal links have been completed by 
NWDA.

(b) and (c) The Ministry of Water Resources, River Development & Ganga 
Rejuvenation (MoWR, RD & GR) has formulated a National Perspective Plan (NPP) 
for Water Resources Development in 1980 envisaging inter-basin transfer of water from 
surplus basins to deficit basins/areas. National Water Development Agency (NWDA) has 
identified 30 links under the NPP. The stage for implementation of interlinking of river 
projects has yet not been reached.

The implementation of Inter Linking of Rivers (ILR) involves various steps such as 
preparation of Feasibility Reports of links, negotiation and consensus among concerned 
States, agreement with neighbouring countries if links involve areas lying in other 
countries, preparation of Detailed Project Reports of the projects and structures identified 
for the link, clearance from appraisal agencies such as Ministries of Environment & 
Forests and Climate Change, Tribal Affairs, and WR, RD & GR; investment clearance by 
the Planning Commission and funding for the project. Details of the river links identified 
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under NPP and the status of the Feasibility Report, DPR and States benefited are given in 
Statement. [Refer to Statement Appended to the answer to USQ No. 1698(c)]

Australian	cooperation	in	Ganga	River	basin	master	plan

1707. SHRI SUKHENDU SEKHAR ROY: Will the Minister of WATER 
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased 
to state:

(a) whether Government is considering any proposal to involve Australia for 
preparation of Ganga River Basin master plan and model, development of hydrological 
cloud, sharing of data, etc. for Ganga rejuvenation;

(b) if so, the details thereof;

(c) whether the Central Water Commission opposed the move inter-alia on the 
ground that India’s water security would be at stake inasmuch as hydrological data of 
Ganga is classified; and

(d) if so, the details thereof?

THE MINISTER OF WATER RESOURCES, RIVER DEVELOPMENT AND 
GANGA REJUVENATION (SUSHRI UMA BHARATI): (a) to (d) Government of India 
and Australia have entered into a memorandum of understanding(MOU) in September, 
2014 for enhancing cooperation on Water Resources Development and Management 
through the sharing of policy and technical experiences. The MOU has a validity of 5 
years. A draft action plan has been prepared by the Australia side under the MOU in 
which inter-alia, study of Ganga River restoration and rejuvenation is proposed to be 
carried out. The action plan has not yet been finalized.

Irrigation	management

1708.  DR. K.P. RAMALINGAM: Will the Minister of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether it is a fact that every agricultural field in the country would have 
irrigation facility during the next ten years;

(b) if so, the details thereof;

(c) whether it is also a fact that Government had already requested the States to 
enact legislation for involvement/participation of farmers in irrigation management at 
different levels; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANWAR LAL JAT):  
(a) and (b) Water is a State subject; water resources/ irrigation projects are planned, 
executed and maintained by State Governments from their own resources and as per 
their own priorities. Government of India provides financial and technical assistance to 
the States under Accelerated Irrigation Benefits Programme, Repair, Renovation and 
Restoration of Water Bodies Scheme and CADWM Programme, to enhance the irrigation 
potential of the country as well as to ensure its effective utilisation.

(c) and (d) Ministry of Water Resources, RD & GR has been making efforts to 
promote farmers participation under CADWM Programme since 1987. The Ministry 
recognised the need for a legal framework in the country and during 1998 circulated 
a Model Act to be adopted by the State Legislatures for enacting new irrigation acts / 
amending existing irrigation acts. The legal framework provides for creation of farmers 
organisation in accordance with the Model Act. 16 States namely Andhra Pradesh, Assam, 

Bihar, Chhattisgarh, Goa, Gujarat, Karnataka, Kerala, Madhya Pradesh, Maharashtra, 

Odisha, Rajasthan, Sikkim, Tamil Nadu, Uttar Pradesh and Nagaland have enacted/

adopted legislation for involvement of farmers in irrigation management at different 

levels through Water Users’ Associations. Remaining States are also being pursued to 

enact Irrigation Act to strengthen the farmers organisations in irrigation management. As 

per the available information, the total number of 84779 Water Users’ Associations have 

been constituted under CADWM Programme till March 2014 covering an area of 178.42 

lakh ha.

Protection	of	Majuli	Island

1709.  SHRI SANTIUSE KUJUR: Will the Minister of WATER RESOURCES, 

RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether the world’s largest river island Majuli in river Brahmaputra is under 

curse of severe erosion and if so, what major short and long term steps and measures are 

taken by the Central Government to protect the island;

(b) the details of reduction in size of the island in area per year; and

(c) the details of plan to curb erosion of Brahmaputra and its tributaries?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, 

RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANWAR LAL 
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JAT): (a) Yes, Sir. On a request from the Government of Assam, Brahmaputra Board 
initiated implementation of protection measures in a phased manner in Majuli Island from 
the year 2004 including short term protection measures such as - raising and strengthening 
of embankment, closing breaches, RCC porcupine spar/screens/dampeners, construction 
of Tie-bunds. Further, as a long term measure, the Brahmaputra Board has prepared a 
scheme for protection of Majuli Island from flood and erosion, based on the Master Plan 
prepared for Brahmaputra River. The phase wise details of the schemes are given below.

Sl. No.                 Description Estimated Cost  Remarks 
  (` in crore)

1. Immediate Measures (Year 2004-2005) 6.22 Completed

2. Phase-I (Year 2005-2011) 56.07 Completed

3. Emergent Measures (Year 2008) 4.99 Completed

4. Phase-II & Phase-III (Year 2011 - continuing) 115.99 Targeted to  
   be completed  
   by March 2015

 ToTal 183.27 

(b) Details of reduction of area of Majuli Island are given as below:

Year Area in Sq. Km Source

1914 733.79 Survey of India map

1949 708.91 -do-

2004 502.21 IRS P6 LISS III

2008 506.37 IRS P6 LISS III

2014 523.88 IRS P6 LISS III

(c) Under the aegis of the Ministry of Water Resources, River Development & 
Ganga Rejuvenation, the Brahmaputra Board has prepared 49 Master Plans of Brahmaputra 
Main Stem and Sub-Basin Master Plan of all its tributaries which include measures that 
are required to be taken by the State Governments for control of floods and erosion in 
Brahmaputra Basin. These Master Plans enumerate various actions to be initiated for 
construction of new embankments and providing anti-erosion measures, maintenance of 
embankment and anti-erosion works as per the extant norms and guidelines in critical 
and vulnerable areas. The other aspects related to ground water, surface water, flood 
management works are also elaborated in these Master Plans. A list of 49 Master Plans 
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which have been approved by Ministry of Water Resources, River Development & Ganga 
Rejuvenation for Brahmaputra (Main River), Barak (Main River) and its tributaries is 
given in Statement.

Statement

Master Plans approved by Government of India and furnished to the  
State Governments for implementation of various recommendations

brahmaputra	basin

1. Brahmaputra Main Stem

2. Buridehing

3. Dikhow

4. Dhansiri

5. Kopili Kolong

6. Puthimari

7. Ranganadi

8. Pagladiya

9. Noa-nadi

10. Dikrong

11. Jia-Bharali

12. Champamati

13. Disang

14. Jinary

15. Na-Noi

16. Jiadhal

17. Bharalu

18. Lohit

19. Ghiladhari

20. Jinjiram

21. Moridhal

22. Jhanji

23. Subansiri

24. Gaurang

25. Gabharu

26. Gadadhar

27. Bhogdoi

28. Belsiri

29. Kulsi-Deosila

30. Depota

31. Dhansiri (North)

32. Barnadi

33. Buroi

34. Brahmajan

35. Beki-Manas-Aie

36. Dudhnoi-Krishnai

37. Bargang

38. Tipkai

39. Majuli island (Special Case) 
barak	basin

40. Barak Main Stem

41. Dhaleswari

42. Gumti

43. Muhuri

44. Manu

45. Juri

46. Burima

47. Dhalai

48. Khowai

49. Haora
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Inter-linking	of	rivers

† 1710. SHRI PRABHAT JHA: Will the Minister of WATER RESOURCES, RIVER 

DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether Government had initiated a national project for linking the rivers in 

the country a decade ago which was deferred later on;

(b) if so, the details thereof;

(c) whether the work on national project of linking the rivers has been resumed;

(d) if so, the details thereof; and

(e) the details of links which have been identified, so far, to be inter-connected 

and those on which work has been commenced?

THE MINISTER OF WATER RESOURCES, RIVER DEVELOPMENT AND 

GANGA REJUVENATION (SUSHRI UMA BHARATI): (a) The Detailed Project 

Reports (DPR) for Ken-Betwa Link and Damanganga - Pinjal links have been completed 

by NWDA.

(b) to (e) The Ministry of Water Resources, River Development & Ganga 

Rejuvenation (MoWR, RD & GR) has formulated a National Perspective Plan (NPP) 

for Water Resources Development in 1980 envisaging inter-basin transfer of water from 

surplus basins to deficit basins/areas. National Water Development Agency (NWDA) 

has identified 30 links under the NPP. Implementation of Inter Linking of Rivers (ILR) 

involves various steps such as preparation of Feasibility Reports of links, negotiation 

and consensus among concerned States, agreement with neighbouring countries if links 

involve areas lying in other countries, preparation of Detailed Project Reports of the 

projects and structures identified for the link, clearance from appraisal agencies such as 

Ministries of Environment & Forests and Climate Change, Tribal Affairs, and WR, RD 

& GR; investment clearance by the Planning Commission and funding for the project. 

Details of the river links identified under NPP and the status of the Feasibility Report, 

DPR and States benefited are given in Statement. [Refer to Statement Appended to the 

answer to USQ No. 1698 (c)]

MR. CHAIRMAN: Question Hour is over.

†Original notice of the question was received in Hindi.
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The House is adjourned for lunch till 2.00 p.m.

The House then adjourned for lunch at one of the clock.

The House re-assembled after lunch at two minutes past two of the clock, 

MR. DEPUTY CHAIRMAN in the Chair.

GOVERNMENT	bILLS

MR. DEPUTY CHAIRMAN: Now, we take up the Legislative Business. First, Bills 
for withdrawal. Shri Piyush Goyal. Not Present. I will take up the next Bill. Dr. Harsh 
Vardhan.

SHRI PIYUSH GOYAL: Sir, I have come.

MR. DEPUTY CHAIRMAN: Please wait. I have called Dr. Harsh Vardhan.

The	Protection	and	utilisation	of	Public	funded	Intellectual	 
Property	bill,	2008

THE MINISTER OF SCIENCE AND TECHNOLOGY AND THE MINISTER OF 
EARTH SCIENCES (DR. HARSH VARDHAN): Sir, I move for leave to withdraw the 
Protection and Utilisation of Public Funded Intellectual Property Bill, 2008.

The question was put and the motion was adopted.

DR. HARSH VARDHAN: Sir, I withdraw the Bill.

The	Coal	Mines	(Nationalisation)	Amendment	bill,	2000

THE MINISTER OF STATE OF THE MINISTRY OF POWER; THE MINISTER 
OF STATE OF THE MINISTRY OF COAL AND THE MINISTER OF STATE OF THE 
MINISTRY OF NEW AND RENEWABLE ENERGY (SHRI PIYUSH GOYAL): Sir, I 
move for leave to withdraw the Coal Mines (Nationalisation) Amendment Bill, 2000.

The question was proposed.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I have a point to make.

MR. DEPUTY CHAIRMAN: Are you supporting or opposing it?

SHRI TAPAN KUMAR SEN: Sir, so far as the withdrawal of the 2000 Bill is 
concerned, definitely, I am welcoming it. But the context in which this Bill is being 
withdrawn is to replace it by a much more atrocious exercise, through the Coal Mines 
(Special Provisions) Ordinance. I am opposing this context in which this Bill is going to 
be withdrawn.



[8 December, 2014] 383Government  Bills

MR. DEPUTY CHAIRMAN: Tapanji,...

SHRI TAPAN KUMAR SEN: I will not take much of your time.

MR. DEPUTY CHAIRMAN: I am allowing you. It is not that I am not allowing 
you. But what you can do here now is, you can oppose the withdrawal of the Bill and give 
the rationale. You cannot go into the contents of anything.

SHRI TAPAN KUMAR SEN: I am not going into the contents. The hon. Minister 
made a statement while withdrawing the Bill. I will, absolutely, limit myself within that. I 
will not go into anything else. Sir, an Ordinance is being promulgated. So, in the context 
of that Ordinance, this Bill is being withdrawn and it is expected that another new Bill 
will be introduced either in this House or in the other House.

MR. DEPUTY CHAIRMAN: He has not said that.

SHRI TAPAN KUMAR SEN: That is the context. I am not speaking out of thin 
air. I am speaking on a statement made by the hon. Minister, which is the property of the 
House. So,my point is that while welcoming the withdrawal of the Bill, the Ordinance in 
the context of which this Bill is being withdrawn is paving the way for completely doing 
away with the Coalmines Nationalisation Act, 1973; and some of the basic provisions of 
the MMDR Act, 1957. This will be atrocious; and this is going to de nationalise the whole 
coal sector. As you are aware, being a politician for a long time, the nationalisation of 
coalmines was a land mark event in the economic history of our country. The benefit that 
is being envisaged by way of de-nationalisation is completely impractical and baseless 
so far as the Indian energy sector is concerned. I want to register this issue when the Bill 
is being withdrawn. I understand that because of the Supreme Court judgement some 
provisions, some Executive steps are required to take back the coal blocks from those 
who have been wrongly allotted. Whatever is there in the Ordinance to that extent, we 
welcome it. But unnecessarily, superfluously something was added to it which has not 
come out of the Supreme Court judgement. Creating a special enabling provision for 
commercial mining by the private people to whom the coal blocks will be allotted through 
auction, and regularising that Bill of 2000 will not serve the purpose and that is why the 
Bill is being withdrawn. So, a new Bill has to come for that purpose. That purpose is 
atrocious. This Bill is being withdrawn. I strongly register my opposition to the scheme 
of wholesale privatisation of the coal sector. To implement that atrocious scheme is not in 
the interest of the nation. This Bill is being withdrawn and a new Bill is being proposed 
to be brought forward. So, I register my opposition to the context under which this Bill 
is being withdrawn. I believe that I must register my opposition in the House and that is 
part of my right. So, I oppose the Ordinance and the process that will be initiated for de-
nationalisation of the coal sector.
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MR. DEPUTY CHAIRMAN: Okay. Let me ask you a question. In a nutshell, 
am I to understand that you are opposing the withdrawal, or, you are not opposing the 
withdrawal? I have to decide on that.

SHRI TAPAN KUMAR SEN: I am not opposing the withdrawal. I am responding 
to the statement made by the Hon. Minister. I register my strong opposition to the whole 
scheme that is being envisaged for denationalisation of coal sector. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: All right. That is clear. No discussion on this.

SHRI D. RAJA (Tamil Nadu): I am also opposing the privatisation of the 
coalmines.

MR. DEPUTY CHAIRMAN: You can say that when the Bill comes up for 
discussion. Okay, Tyagiji no discussion on this.

श्री के.सी. त्यागी (तबहार) : उपसभापति महोदय, ...(व्यवधान)... आपका क्या कहना है? सर, 

रािाओं को िरज़ीह दी िा रही है, प्रिा को नेग्लेक्ट तकया िा रहा है। it is the discrimination 
between the masses and the rulers.

श्री उपसभापवत : ठीक है, आप भी बोतलए।

SHRI TARUN VIJAY : He is the Raja of the ...(Interruptions)...

श्री के.सी. त्यागी : िरुण िी, आप िो काफी िवान हैं।

श्री उपसभापवत : अभी इस पर तडस्कशन का टाइम नहीं है।

श्री के.सी. त्यागी : सर, मैं केवल एक चीज़ कहना चाहिा हंू। मैं पीयूष िी के इस तबल के 

अगेन्स्ट कुछ नहीं कहना चाहिा हंू। तपछले काफी तदनों से पंतडि िवाहरलाल नेहरू और श्रीमिी 

इंतदरा गांधी का दायीं बािू के लोगों का भी अब नाज़ नहीं बचा है। िब राष्ट्रीयकरण का दौर था, 

िब इसका राष्ट्रीयकरण हुआ, िेल कंपतनयों का राष्ट्रीयकरण हुआ और ऐसी ही बहुि सारी चीज़ों 

का राष्ट्रीयकरण हुआ। उस समय उन्हें तनिी और तवदेशी हाथों से तनकालकर राष्ट्र की सम्पदा 

बनाया गया। अब यह दौर चला है तक फलां के इिने असेट्स थे, उसके इिने असेट्स थे, वह 20 

तबतलयनस्य में शातमल हो गया है, उससे देश की गरीब िनिा या राष्ट्र का क्या वास्िा है? यह िो 

तबल है, यह इन सभी चीज़ों का समावशे करने के तलए है, ...(व्यवधान)...

श्री उपसभापवत : िब नया तबल आएगा, उस समय आप ये सारी बािें बोल सकिे हैं। 

श्री के.सी. त्यागी : सर, इसका नाम सुनिे ही हम लोगों को लगिा है तक देश में तवकास की 

िो धारा है, उसी का माग्य अवरुद्ध तकया िा रहा है। आिकल िब हम इन चीज़ों को उठािे हैं, 

िो हम दतकयानुसी माने िािे हैं that we are backward looking and, all of a sudden they are 
forward looking.
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MR. DEPUTY CHAIRMAN: That is okay. The question is:

That leave be granted to withdraw the Coal Mines (Nationalisation) Amendment 
Bill, 2000.

The motion was adopted.

The Bill was, by leave, withdrawn.

MR. DEPUTY CHAIRMAN: Now we will take up Bills for consideration and 
passing. The Textile Undertakings (Nationalisation) Laws (Amendment and Validation) 
Bill, 2014.

The	Textile	undertakings	(Nationalisation)	Laws	 
(Amendment	and	Validation)	bill,	2014

वस्त्र रंत्रालय के राज्य रंत्री (श्री संतोष कुरार गंगवार) : महोदय, मैं प्रस्िाव करिा हंू तक 

पट्टाधृति पूरा होने पर राष्ट्रीय कपड़ा तनगम में तनतहि पट्टाधृि अतधकारों को बनाए रखने के तलए 

रुग्ण कपड़ा-उप्रिम (राष्ट्रीयकरण) अतधतनयम, 1974 और कपड़ा उप्रिम (राष्ट्रीयकरण) 

अतधतनयम, 1995 का और संशोधन करने वाले तवधेयक पर, लोक सभा द्वारा पातरि रूप में, तवचार 

तकया िाए।

सर, मैं सदस्यों के बोलने से पहले कुछ बािें सदन के संज्ञान में लाना चाहिा हंू। सभी 

सदस्यों की िानकारी में है तक एन.टी.सी. एक बहुि ही प्रमुख संस्था है और आि इसकी सस्थति 

लगािार खराब हो रही है। तवतभन्न कारणों से कई वस्त्र तमलें तवगि वष्षों में रुग्ण हो गई थीं। केन्द्र 

सरकार ने कामगारों और िनतहि में वस्त्र उद्योग के तहि की रक्षा करने के मुख्य उदे्दश्य से 

कानून के माध्यम से ऐसी तमलों को अपने कब्िे में तलया था। ऐसी 118 तमलों को दो चरणों में 

अथ्माि 1974 में 103 और 1995 में 15 तमलों को अपने कब्िे में तलया था। इन तमलों का प्रबंधन 

केन्द्रीय साव्यितनक के्षत्र के उप्रिम राष्ट्रीय वस्त्र तनगम तलतमटेड, एन.टी.सी. द्वारा तकया िािा 

था। इसके अलावा उत्तर प्रदेश की 6 अन्य तमलों को भी कब्िे में तलया गया था और इसका प्रबंधन 

भी एन.टी.सी. को सौंपा गया था। इन 103, 15 और 6, कुल 124 तमलों में से बाद में 5 का तवलय 

कर तदया गया और 119 तमलों को एन.टी.सी. को हस्िांितरि कर तदया गया। केन्द्र सरकार ने 

िनतहि में इन तमलों के प्रबंधन में पय्माप्ि तवत्तीय और प्रबंधकीय संसाधनों का तनवशे तकया। केन्द्र 

सरकार द्वारा तकए गए तनवशे, बकाया ऋण और ब्याि के प्रति काफी रातश िो लगभग करीब छह 

हिार करोड़ रुपए आिी है, वह बटे्ट खािे में डाली गई थी। रुग्ण वस्त्र तमलों के प्रबंधन तवशेष रूप 

से लीि होल्ड आधार पर मूल रूप से रुग्ण तमलों की तनिी मातलकों के कब्िे वाली भतूम, तिस 

पर कब्िा तकया गया था, के संबंध में केन्द्रीय कानूनों में कुछ कानूनी कतमयों को दूर करने के 

तलए एन.टी.सी. अतधतनयम में वि्यमान संशोधन अतनवाय्य समझा गया है। इसमें शातमल मुद्दा इस 

िक्य  से संबंतधि है तक हालांतक फ्री होल्ड आधार पर रखी गई भतूम का अतधकार और हक केन्द्र 

सरकार के पास है और लीि होल्ड वाली भतूम को एन.टी.सी. को सौंप तदया गया था, रुग्ण वस्त्र 
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तमल का मूल स्वामी इसे लीि होल्ड आधार पर अपने पास रख रहा था और उक्ि लीि होल्ड 

अतधकार राष्ट्रीयकरण पर केन्द्र सरकार को सौंप तदए गए थे। बाद में प्रबंधन हेिु इसे एन.टी.सी. 

को सौंपा गया। कतिपय मामलों में लीि की अवतध पूरी होने पर मूल पटे्टदािा मूल रूप से पट्टा 

आधार पर अपने पास रखी गई भतूम को सौंपे िाने के तलए न्यायालय में चले गए। एन.टी.सी. 

अतधतनयम के मौिूदा प्रावधान के अन्िग्यि रुग्ण वस्त्र तमल की पतरसम्पसत्तयां अब पूण्यिया भारि 

सरकार के पास हैं और इसे हाथ में तलए िाने के ित्काल बाद इसका प्रबंधन एन.टी.सी. को 

हस्िांितरि हो िाएगा। महाराष्ट्र तकराया तनयंत्रण अतधतनयम के अन्िग्यि सुरक्षा का प्रावधान केवल 

केन्द्र सरकार की पटे्ट वाली भतूम के संबंध में है, न तक साव्यितनक के्षत्र के उप्रिम अथ्माि 

एन.टी.सी. में तकया गया है। कानूनी पहलूओ ंकी िांच करने के पश्चाि यह सस्थति स्पष्ट करने के 

तलए तक एन.टी.सी. अतधतनयम में संशोधन तकए िाने का प्रस्िाव है। कानूनी आशय से समरूपिा 

को ध्यान में रखिे हुए लीि होल्ड आधार पर कब्िे वाली भतूम सतहि रुग्ण वस्त्र तमलों की 

सम्पसत्त पूण्यिया केन्द्र सरकार के पास रहेगी। पट्टा आधार पर कब्िे वाली ऐसी भतूम केन्द्र सरकार 

के कब्िे में रहेगी तकन्िु इसका प्रबंधन एन.टी.सी. द्वारा तकया िाएगा। इस अतधतनयम में एक बार 

संशोधन हो िाने के बाद तकराया तनयंत्रण अतधतनयम के अन्िग्यि पटे्ट वाली भतूम के संबंध में 

सरकार के पास उपलब्ध कानूनी सुरक्षा पटे्ट वाली सम्पसत्त के तलए लागू होगी। िद्नुसार पटे्ट वाली 

भतूम वस्त्र संबंधी काय्यकलापों के तलए उपलब्ध रहेगी। माननीय सदन को मैं बिलाना चाहंूगा तक 

यह सब मैंने संके्षप में बिाया। ऐसी भतूम करीब-करीब 960 एकड़ है। और तिसकी आि की बािार 

में कीमि करीब दस हिार करोड़ रुपए है। थोड़ी सी कानूनी कमी के कारण िो मूल पटे्टदािा थे 

व ेन्यायालय में िाकर यह संपसत्त अपने हक में वापस ले रहे थे, िबतक वास्िव में यह भतूम भारि 

सरकार और एन.टी.सी. के द्वारा संचातलि हो रही है। इसतलए इस प्रकार का अध्यादेश लाना 

आवश्यक हो गया था। मैं यहां पर यह भी बिाना चाहंूगा तक एन.टी.सी. के बारे में लोगों की िो 

राय थी, उस राय को पतरवरिि करने का समय अब आ गया है, क्योंतक िो पहले िय हुआ था 

उसके िहि वि्यमान में तििनी तमलें काय्यरि हैं, उन तमलों में 5 तमलें िो एन.टी.सी. चला रही है, 

व ेलाभ में चल रही हैं और इस वष्य 2013-14 में उनका लाभ 15 करोड़ रुपए है। इसके अलावा 

एन.टी.सी. 11 तमलें और चला रही है और पांच तमलें ज्वायंट वैंचर में चल रही हैं, िो लाभ में चल 

रही हैं। सदन को मुझे यह बिाने में प्रसन्निा है तक अभी 28/10/2014 को एन.टी.सी. 

बी.आई.एफ.आर. से वापस आ गई है और अब इसका नेटवक्य  1602 करोड़ रुपए का हो गया है। 

हम इिना कह सकिे हैं तक एन.टी.सी. अब रुग्ण तमल नहीं है और हम एन.टी.सी. को सही ढंग 

से आगे बढ़ाकर चलाना चाहिे हैं और टैक्सटाइल्स के तवतवधिापूण्य काय्षों को करना चाहिे हैं। 

इसतलए इस तनवदेन के साथ तक आि देश के अंदर आवश्यकिा है तक रोिगार के अवसर 

उपलब्ध करवाए िाएं और एन.टी.सी. इसमें योगदान करेगा, सहयोग करेगा, मैं अतधक न बोलिे 

हुए माननीय सदन से आग्रह करना चाहंूगा तक इस संबंध में तवचार करिे हुए इस तवधेयक को 

पातरि करने में सहयोग करे। एक बार तफर से आप सबको धन्यवाद देिे हुए मैं अपनी बाि समाप्ि 

करिा हंू।

[श्री संिोष कुमार गंगवार]
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The question was proposed.

SHRI ANANDA BHASKAR RAPOLU (Telengana): Mr. Deputy Chairman, Sir, 
being a bunkar, weaver, son of a textile worker of the erstwhile Bombay and being son of 
Telangana, I have very special emotion attached with this Bill.

Sir, this Bill is an improvement from the effort of Smt. Indira Gandhiji who, in 
1974, evolved the National Textile Corporation by nationalizing about 120 textile mills. 
This Bill is an improvement of the 1995 Act. The present Government has also brought 
out an Ordinance and that Ordinance will be replaced by this Bill.

To begin with, if we recollect, in 1887, we had the first textile mill of the nation -- 
Swadeshi. It had given not only automation to the pit-loom but it has also given us the 
national spirit of Swadeshi. In Mumbai, Kolkata, Ahmedabad, Kanpur and in Warangal 
district of my Telangana, the emotions and the socio-economic linkage with the textile 
sector are so deep that the same have been shattered from 1982 onwards. The great 
Bombay textile agitation involved about 3 lakh textile workers and their 12 lakh dependent 
family members. In Ahmedabad, in Bilimora, in Warangal, in Sirpur of Adilabad district, 
if we understand the plight of mill workers who got displaced following the closure of 
textile mills, that itself will form into a very challenging study of socio- economic 
complications of the ongoing textile industry. In the recent past, the National Textiles 
Corporation could not deliver what Smt. Indira Gandhi had envisioned. Following the 
complications, as the textile mills came to a standstill with the sight of land mafia, real 
estate and the builders’ group gradually concentrating on to the prime pieces of the land 
of National Textiles Corporation across Bombay, Ahmedabad, Kolkata, Kanpur and even 
in Warangal. The erstwhile Nizam State established the Azamzahi Mills at Warangal. It 
was the greatest contribution to the economy not only by Azamzahi but also by several 
textile mills all over the Indian Union in the times of the freedom struggle and attainment 
of Independence. It has not only imbibed in us the Swadeshi culture, but also enthused us 
towards modern technology and automation. Intermittently, the Governments of those 
times did not show the requisite concentration and care to protect the mills and their 
properties all across the nation. With this, a greater social trauma has developed. If you 
could understand the subsequent 1982 situation of the Great Bombay Textile Mill 
agitation, with so many thousands of families got into so distressful life which they could 
not even repair, that was still impacting the newer generations. Being a son of the textile 
worker of Bombay, I do have the agony-filled memories of those agitations. While we 
travel in Gujarat from Navasari via Ganadevi towards Bilimora, there was a wonderful 
textile mill employing more than 3,000 full-time workers. After the shutdown of the 
Bilimora Mill, the tragedy, the cry of workers was so ghastly that that has shattered even 
the economy of several districts of my Telangana. This was happening in Maharashtra, 
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this was happening in Uttar Pradesh, this was happening in West Bengal, this was 
happening in Telangana besides Gujarat. This tragedy has alerted our UPA Government. 
In the last ten years, we were always attentive and vigilant. With that vigilance, we were 
trying to take the necessary protective measures and precautions. This Bill is part of that 
protective effort of Soniaji-led Indian National Congress-led UPA Government. We tried 
to evolve such holistic approach to protect the whole of the textile and its dependent 
industry throughout the nation. Being a son of Telangana, if I forget to mention about the 
tragedy of Antargaon Spinning Mill of Karimnagar district, the cotton growing farmers 
and the spinning industry dependent labourers will not excuse me. That was the tragedy 
going on. To alleviate those complications and those socio-economic complications UPA 
Government has worked out three-pronged efforts. First, in 2011, the then UPA 
Government came out with an extraordinary forward-looking RRR scheme with more 

than ̀  6,000 crore fund allocation to protect the handloom weavers throughout the nation. 

In the last two Budgets of UPA Government, we tried to understand and focus on the 

complications of powerloom industry; though it looks alike, like textiles, powerloom 

sector is neither handloom nor textile because of its critical gaps in the technology and 

automation. Keeping that complication in view, we, our UPA Government tried to evolve 

a separate policy towards powerloom industry to protect and to cater to its energy, raw 

material needs and marketing needs. For that we tried to evolve a credit facility with 

lesser interest rate, not only to the handloom weavers but also to the powerloom sector. 

That was the effort went into to protect the National Textile Corporation and its components 

throughout the nation by our UPA Government. If you could recollect the constitution of 

Kamath Committee for the study and proposals of debt restructuring, we were able to give 

` 30,000 crore relief to the textile sector. We were also trying to protect the private textile 

mills as well. With that effort we were able to revive, before our demitting the office in 

2014 early months, 22 textile mills. This was the consistent and comprehensive effort that 

went into. Keeping those experiences in view, we tried to broad-base the activity, the 

productivity and the advancement in the technology on the platform of National Textile 

Corporation. At the same time, that was the effort made by us during our time to look after 

this spinning sector, because without protecting the spinning sector you cannot look after 

the needs of the textiles, in particular, in the days of global warming. We not only need to 

have a protective eye towards the spinning mills and their owners, but, we also need to 

protect the interests of cotton growers. There was certain disturbance, we were alert, four 

years earlier. We tried to look after the expectations and aspirations of cotton farmers. At 

that time, if you could kindly recollect, how was the disturbance created in Gujarat? The 
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then Government’s leading personality, who is now the present Prime Minister of India, 
was almost leading that agitation. But, our UPA. Government, always wedded to the 
interests of workers and farmers, immediately responded to the aspirations of the cotton 
farmers by raising about `300 the minimum support price of cotton. What is happening 
now? If you kindly look at the present status, you will find that there are suicides across 
the cotton-growing fields throughout the nation. Has the present Government taken notice 
of it? Even after the persistent and vehement demand, the present Government is gracious 
enough to raise only by `50 the MSP of cotton. This is your concern. Before entering into 
the power corridors, your approach was reaching out to the poor; your slogans were 
giving bells like situation to the poor rural agrarian farmers and workers. They thought 
that the change of guard will be a change for their benefit and progress. But, now it is 
happening only for the rich, only for the landed people and only for the corporates. With 
this precaution only, when we were in the Government, this Bill had been drafted by the 
then UPA Government. You kindly read the various provisions provided in this Bill. It 
says, “The textile mills landed property must be not only of the textile mills, not only the 
National Textile Corporation, but it must be of Union Government. Then only the prime 
piece of land will be protected from the graspful-eyes of the grabbing-builders’ group. 
With this protectionist approach, we tried to bring in this enactment. But, now, what is 
happening all across the nation? The farmers, cotton farmers in particular, are in a lot of 
distress. The spinning sector is facing a big challenge. The handloom weavers are in big 
distress. What is happening in Varanasi, the great constituency, the present Prime Minister 
of India? What are they expecting of the Varanasi Saree-weaving labourers? What is 
happening all across the handloom sector in different States, namely, Telangana, Andhra, 
Tamil Nadu, Kerala, Karnataka, Uttar Pradesh, West Bengal, Assam and other North-
eastern States? Could we understand their problems? The handloom-weaving sector is 
also facing problems. In such a situation, you are yet to come out with proper remedies to 
the existing complications. Even your approach towards the RRR Scheme, initiated by 
our Union Government, championed by our leader Shrimati Sonia Gandhi, is not showing 
any progress to alleviate the complications of handloom weavers. The textile mill workers, 
in particular, if we understand the Maharashtra and Gujarat complications in power loom 
industry, are not at all getting the inter-State migration workers’ benefits. They are not at 
all having the job hours. They are having arduous life. So, they have to come out of that 
work and are getting displaced by travelling back to their native place. This is the situation 
there. In such a situation, the hon. Minister is gracious enough to record that the National 
Textile Corporation’s Protection and Expansion Programme. There is every necessity of 
it. Can you think of Sirpur Kaghaznagar Mill? Can you think of Azam Jahi Mills of 
Warangal district? Let us not forget the mills across Maharashtra, Gujarat, Kanpur and 
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other cities of Uttar Pradesh; Kolkata and other cities of West Bengal. When you are 
having a comprehensive approach towards them, you will look at it not as a piece of land, 
you will look at it as a place for resource generation, a place for productivity. To enrich 
the corporate textile sector, there is every necessity to have the public sector undertaking 
perfect. For that there is every necessity to protect the National Textile Corporation. When 
you ensure the protection of the National Textile Corporation and its properties, only then 
can we expect the bedrock of the productivity of Indian industry, that is, textile. When 
you are able to protect through the governmental support, we can expect that we are 
assuring future towards not only the energy needs but also the cloth needs of the nation. 
For that let us not look towards the pieces of land of NTC as leasehold places. They are 
the places of productivity. For that there is every necessity to revive it and with several 
infrastructure inputs, including the captive power generation facilities of non-conventional 
ways. Besides that if you look towards the National Textile Corporation as a future basis 
for the ‘make in India’ which you are boasting of, it will add feather not only to you, it 
will also protect the weaving interest of the nation which, in turn, will save the clothing 
needs of the nation. With this, I support the Bill for the enactment. Thank you very 
much.

SHRI V.P. SINGH BADNORE (Rajasthan): Sir, I stand to support the Textile 
Undertakings (Nationalisation) Laws (Amendment and Validation) Bill, 2014. My friend 
from the other side, who knows a lot about the textile industry, was right in many, many 
ways. I support this Bill. We had come out with an Ordinance because there were some 
problems regarding the ownership of the land. Now if you go into the history of the textile 
industry in India, there were lands, there were textile industries, which came about in 
major cities of the country like Bombay, Ahmedabad, Kolkata, and even in South. There 
were chunks of land and they had these textile industries. But over the years, the owner did 
not really pay heed to the renovation, refurbishment, getting new spindles. And they were 
leading these textile industries. That was the reason why the labour, the employees were 
the people who were suffering the most. They were in these big, big cities where these 
big chunks of land were there. That was the time and very rightly that the Government of 
the day had this Sick Textile Undertaking Nationalisation Act, 1974. It was later in 1985 
that the Sick Industrial Companies Special Provisions Act, 1985 came about. By this the 
Government took over these mills from these owners. Some were under the joint venture. 
They tried all sorts of things to revive them. But it was felt that some became viable, 
some did not and the story goes on and on. Today the story is a little different. There are 
119 NTC owned, regulated mills but only, as the Minister was saying, 28 of them are 
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still surviving under the NTC. Now these mills and the land became a problem because 
the people who had given this land originally, when this leasehold was over, approached 
the courts and said that ‘these are ours.’ They had given it to the owners. Thereafter, the 
NTC had taken that over. Hundreds and thousands of crores of rupees were spent by the 
NTC. At one time, the Government also said that they must revive them. And, this was 
through the BIFR and the Board tried to revive them. I support this Bill wholeheartedly. 
I commend the Minister because the new Minister is taking a lot of pains. Please see the 
problems of the NTC mills and why they are not functioning. I come from a city -- which 
is called the Manchester of Rajasthan, if not of India -- Bhilwara. There are a lot of textile 
mills. The BIFR is not only for the NTC, but for the private owners also. Many textile 
mills, not only in Ahmedabad and Bombay, but in Bhilwara also, have taken advantage 
of the BIFR. They have imported handloom machines, spindles, etc. There is activity of 
weaving and spinning. But I must tell the hon. Minister that the BIFR has not paid to many 
of these people who had brought in these new machines. Automation is required a lot in 

this industry. There was a time when it was labour-oriented. Then, the automation came. 

So, you have to do something about the employees. If the employees had to be spruced, 

then, these people need to be given the VRS. The VRS must be there. Even there is a 

scheme ‘Modified VRS’. We have to take care of the employees and the labourers who 

have spent their life in it. You cannot say one day that now you go out because we cannot 

afford you any more because there is automation in the mill. So, that is another issue that 

you must look into. But as far as this Bill is concerned, it is in the right direction. Please 

ensure that the owners do not get hold of those very, very expensive pieces of land. There 

is land worth crores and crores of rupees in Kolkata, Mumbai, Ahmedabad, and in many 

other cities. They must get back to the Government. If the Government can run them, it 

is okay. But this must vest in the Government and the Government will see to it what 

they have to do of this land. Those lands cannot be handed over back to the people who 

had leased out these lands to those people who, in turn, had given it to the NTC. There 

are other things also which the NTC must look into. And, what can the NTC do? There 

is a severe competition, not only in India, but abroad also. Today, the export of textiles 

of India is sought in the world. We are exporting to the US; we are exporting to England; 

we are exporting to Africa. But how is it that the private players are doing so well and the 

NTC has not been able to do well? If you look into these aspects, I am sure the NTC also 

can come up and compete with the private players. I must say here that the cotton of India 

is much sought after. And, it is not just of India, but we are getting competition, now, from 

Pakistan and Bangladesh also. So, we have to be in competition with our neighbourhood. 

And, in that, what must be done; how can we be ahead of these countries? One is that the 
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issue of labour must be looked into. We do not get cheap labour any more. There was a 
time when cheap labour was available, but now it is not. So, the competition is severe. 
In the export market also, it is this competition that we have to survive. The biggest 
competition today is from China.

Sir, NTC has 119 mills and only 28 mills are running. In China, there are hundreds 
and thousands of such mills which are also exporting and that too, at a cheaper rate. So, 
you have to see how they are surviving. You have to see what new things we can do to 
put India back into the competition that is there. Sir, the problem lies only in one thing 
and that is the purchase of the NTC. The NTC buys at a rate much higher than that of the 
private industries. That is why we are not able to survive this competition. If we are not 
competitive, it is very difficult for us to be viable. For that viability, you have to see where 
you can cut cost. You have to cut cost at every level. Cutting costs at every level is very 
important. Sir, the hon. Minister is taking so much pain, and I think that he is going in the 
right direction. First and foremost, this land belongs to the Government and the NTC. It 
cannot be taken away. This is number one.

Number two, as regards the revival of the NTC mills, presently the number is only 
28: Can you make it a bigger number? How will you do it? How much money you will 
have to put into it to see that we survive in this very competitive world? Thank you very 
much.

चौधरी रुनव्वर सलीर (उत्तर प्रदेश) : माननीय उपसभापति महोदय, मैं अपनी पाट्डी के नेिा 
आदरणीय प्रो. राम गोपाल यादव िी का शुत्रिया अदा करिा हंू तक उन्होंने मुझे इस महत्वपूण्य 
तवषय पर बोलने का अवसर तदया है।

[(उपसभाध्यक्ष (डा. सत्यनारायि जवटया) पीठासीन हुए।)]

माननीय उपसभाध्यक्ष महोदय, कपड़ा इंसान के िीवन का सबसे करीबी साथी है। िब 

बच्चा पैदा होिा है, दुतनया में आंख खोलिा है, िब उसका कपड़े से वास्िा होिा है और िब 

आतखरी सांस लेिा है, मरघट या कत्रिस्िान िक िािा है, िब कपड़ा ही साथ िािा है, सारे 
अज़ीज़दार उसका साथ छोड़ िािे हैं। अगर मैं ऐसे महत्वपूण्य तवषय पर बोलने के तलए खड़ा हुआ 

हंू, िो मैं सोचिा हंू तक यह मेरा सौभाग्य है तक मेरे नेिा ने मुझे इस महान सदन में बोलने का 
मौका तदया है।

माननीय उपसभाध्यक्ष महोदय, तहन्दुस्िान में िब टैक्सटाइल की बाि चलेगी, िो वह बाि 

तवचारों से िुड़ िाएगी और बगैर गांधी के वह बाि पूरी नहीं होगी। गांधी ने समाि में िो अपना 
पूरा दश्यन फैलाया, उसमें कपड़े का बहुि महत्वपूण्य स्थान था। यह बहुि अच्छा तबल है, तबल की 
नीयि बहुि अच्छी है, लेतकन अगर तबल में कहीं कोई कमी है, िो माननीय मंत्री िी को 
फराख़तदल से, उस तबल में संशोधन करना चातहए।

माननीय उपसभाध्यक्ष महोदय, मैं इस कब्य के साथ अपनी बाि शुरू कर रहा हंू तक 
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टहदुस्िान की एक बटा पांच आबादी उत्तर प्रदेश में रहिी है। उत्तर प्रदेश में हमारी पाट्डी की 
सरकार है। माननीय मंत्री िी, मैं एक तरपोट्य के आधार पर यह कहना चाहिा हंू तक सरकार ने 

संसद में स्वयं स्वीकार है तक 2010 से 7 अगस्ि, 2013 िक तनिी के्षत्रों की बंद तमलों के कामगारों 
को “वस्त्र कामगार पुनव्मास तनतध योिना” के अंिग्यि आवतंटि की गई तनतध से उत्तर प्रदेश का 
एक भी कामगार लाभासन्वि नहीं हुआ। मैं कहना चाहिा हंू तक िब-िब टैक्सटाइल की बाि 

चलेगी, िब-िब कपड़े की बाि चलेगी, िो बनारस का तससकिा हुआ साड़ी उद्योग सामने आ 

िाएगा। िब आपके सामने बंुदेलखंड के अन्दर मऊरानीपुर का तससकिा हुआ हैंडलूम आ िाएगा, 
िब आपके सामने मेरठ का बंद होिा हुआ हैंडलूम सामने आ िाएगा। इसतलए मैं सोचिा हंू तक 

िो मैंने कहा है, उस पर सरकार गौर करे।

माननीय उपसभाध्यक्ष महोदय, तहन्दुस्िान में कपड़े के सम्बन्ध में, टेक्सटाइल के सम्बन्ध में 
कोई तबल आया है, िो हम समािवातदयों का इस के्षत्र से बड़ा तरश्िा रहा है। शरद िी यहां बैठे 

हुए हैं, व ेहम लोगों के नेिा हैं। िॉि्य फन्नांडीि साहब ने िब टेक्सटाइल का आन्दोलन चलाया 
था, िब हम लोग नौिवान थे, हम मुम्बई िाकर िेलों में रहे, लेतकन आि व ेतमलें बंद हो गई हैं। 
मिदूरों के व ेचेहरे भी गायब हो गए, िो समािवादी आन्दोलन का तहस्सा थे। व ेमिदूर नेिा भी 
दुतनया से चले गए। अगर उनके बच्चे बचे रह गए हैं, िो कोई टैक्सी चला रहा है, कोई कुछ और 
काम कर रहा है। इसतलए िो भी तबल आए, िमीन िरूर वापस होनी चातहए। हमारा यह भी फि्य 
है। आप यह देतखए तक कानपुर के अन्दर लाल इमली नाम से कपड़े की एक फैक्टरी थी। माफ 

कीतिए, उसके अन्दर करोड़ों रुपए की सम्पसत्त थी। मिदूर तससक रहे हैं, मिदूर तरक्शा चला 
रहे हैं और तमल ने गरीबों से िो कपास और रॉ मैटीतरयल खरीदा था, उनको उनके पैसे नहीं 
तदए गए हैं और भ-ूमातफया ने वहां कब्िा कर तलया है, िमीन बेच दी गई है। मैं आपके ितरए 

माननीय मंत्री िी से कहना चाहिा हंू तक उस िमीन को लौटना चातहए और हमारे उत्तर प्रदेश 

के उन तससकिे हुए मिदूरों को रोिगार तमलना चातहए।

माननीय उपसभाध्यक्ष महोदय, मैं कहना चाहिा हंू तक भारि की अथ्यव्यवस्था में कपड़ा 
उद्योग का बेिोड़ स्थान है। औद्योतगक उत्पादन रोिगार के अवसर पैदा करिा है और तवदेशी 
मुद्रा अरिि करने में यह के्षत्र महत्वपूण्य भतूमका अदा करिा है। वि्यमान में औद्योतगक उत्पादन में 
इसका स्थान लगभग 14 प्रतिशि है, सकल घरेलू उत्पादन में इसका योगदान 4 प्रतिशि है और 
तवदेशी आय में इसका योगदान 13.5 प्रतिशि है। यह अनुमातनि 3.5 करोड़ लोगों को रोिगार 
प्रदान करिा है। इसमें बड़ी संख्या में मुसलमान, अनुसूतचि िाति, िनिाति के लोग और मतहलाएं 
शातमल हैं। कपड़ा उद्योग देश में कृतष के बाद रोिगार प्रदान करने वाला दूसरा बड़ा के्षत्र है। 
इसतलए इस के्षत्र की वृसद्ध और तवकास का भारिीय अथ्यव्यवस्था से सीधा तरश्िा है। देश के वस्त्र 

उद्योग में कपास और मानव तनरमि धागों का अनुपाि 56.44 प्रतिशि है। वि्यमान में भारि कपास 

पैदा करने वाला तवश्व का दूसरा बड़ा देश है और यहां कपास की पैदावार 41.3 लाख टन है, िो 
तवश्व उत्पादन का 16 प्रतिशि है। माननीय उपसभाध्यक्ष महोदय, तवश्व स्िर पर भारि रेशम का 
दूसरा बड़ा उत्पादक देश है एव ंतवश्व के कच्चे रेशम के उत्पादन में 18 प्रतिशि का योगदान देिा 

है। भारि व ेअसद्धिीय क्षमिाएं रखिा है, िहां सभी प्रकार के रेशम के धागे पैदा होिे हैं। 

माननीय उपसभाध्यक्ष िी, मैं कहना चाहिा हंू तक िब गांधी िी ने यह कहा तक खादी 
धारण करो, िो खादी के कपड़े की क्वालीटी की बाि नहीं थी, बाि थी समाि की उस समरसिा 
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की, उस िाने-बाने की और समाि के उस आतखरी आदमी की, िो तससक रहा था, तिस िक 

आज़ादी की हवाएं आि भी नहीं पहंुच रही हैं। लेतकन, उपसभाध्यक्ष महोदय, मैं कहना चाहिा हंू 

तक हमारे कपड़े के उद्योग को तिसने नुकसान पहंुचाया, उसके बारे में तबल के अन्दर कोई बाि 

नहीं की गई है। अगर बनारस का साड़ी उद्योग तससक रहा है, िो वह इसतलए तससक रहा है तक 

वहां चीन के धागे ने कब्िा कर तलया है। चीनी धागे ने बनारस की साड़ी को बरबाद कर तदया है। 
अभी त्यागी िी चले गए, िैसा व ेकह रहे थे और प्रोफेसर साहब की हर िकरीर में यह बाि कही 
िािी है, मैं कहना चाहिा हंू तक हम स्वदेशी का नारा लगाने वाले लोग, हम स्वदेशी िागरण 

चलाने वाले लोग, हम स्वदेशी मान्यिाओं को फैलाने वाले लोग, हम इस सरकार से उम्मीद करिे 

हैं तक कपड़े के के्षत्र में इसने िो फराख़तदली तदखायी है, इसके ऊपर पाबंदी लगाने के तलए वह 

इस तबल में कहीं कोई मुकाम बनाएगी। अगर हम कपड़े का उद्योग स्वदेश पर ही आधातरि रखेंगे, 
िो आपने देश के मिदूरों को उससे रोिगार तमलेगा, हमारे तकसानों को रोिगार तमलेगा, हमारे 
नौिवानों को रोिगार तमलेगा और भारि की आरथक सस्थति सुदृढ़ होगी। खुली बािार व्यवस्था 
हमारे कपड़ा उद्योग को गि्य में ले िाने का सबसे बड़ा साधन बनी हुई है। इसके बारे में तबल में 
एक बाि भी नहीं कही गई है। 

माननीय उपसभाध्यक्ष िी, मैं कहना चाहिा हंू तक आप छत्तीसगढ़ िाइए और देतखए, वहां 
पर चापा का िो नामवर तसल्क उद्योग था, वह तससक रहा है। आप भागलपुर चले िाइए, वहां 
का तसल्क उद्योग समाप्ि हो रहा है। मुझे उम्मीद है तक मंत्री िी इन सब बािों को तबल में स्थान 

देंगे, साथ ही मेरे इस मशवरे को भी शातमल करेंगे तक अगर कपड़ा उद्योग स्वदेशी मान्यिाओं पर, 
स्वदेशी तवचारधारा पर और स्वदेशी मन पर आधातरि होगा, िो इसमें इज़ाफा िरूर होगा। ऐसा 
करने से हमारे भारि का मान भी बढ़ेगा और भारि की आरथक व्यवस्था भी सुधरेगी, चंूतक खेिी 
के बाद इसी उद्योग का दूसरा स्थान है।

अंि में इस उम्मीद के साथ तक मेरे संशोधनों पर माननीय मंत्री िी गौर करेंगे, मैं अपनी 
बाि को समाप्ि करिा हंू। शुत्रिया। 

[चौधरी मुनव्वर सलीम]

†Transliteration in Urdu Script.

†
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श्रीरती जया बच्चन (उत्तर प्रदेश): सर, हम सब इनसे एसोतसएट करिे हैं। 

SHRI SUKHENDU SEKHAR ROY (West Bengal): Thank you, Sir.
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Hon. Vice-Chairman, Sir, before I start, I would like to make an appeal to you. I 
have never asked for extra time. If today I exceed the time-limit by two-three minutes, 
kindly excuse me, because the matter is very sensitive to me.

आि िो मुद्दा आनन्द िी और दूसरे आदरणीय सदस्यों ने उठाया, यह िो स्वदेशी की 

भावना है, ‘Make in India’ की भावना है, तिसको आि दोहराया िा रहा है, यह सतदयों पुरानी 

भावना है। 110 साल पहले िब बंगाल में Anti-Partition Movement शुरू हुआ था, उस समय 

िीन चीिें उभरकर आई थीं। पहला, ‘वदें मािरम्’ का स्लोगन, दूसरा, ‘bonfire of foreign 
goods and boycott movent’ और िीसरा, ‘स्वदेशी’। स्वदेशी की भावना यहां िक पहंुची तक 
Scientist Dr. P.C. Roy िैसे महान इन्सान ने Bengal Chemicals खुद बनाया, साथ ही स्वदेशी 

की भावना से पे्रतरि और अनुप्रातणि होकर तहन्दुस्िान में िगह-िगह पर कॉटन तमल्स और दूसरी 

अन्य तमल्स बनने लगीं, िैसे स्वदेशी कॉटन तमल, बंग-लक्ष्मी कॉटन तमल, िो नेशनलाइज़ेशन के 

बाद एन.टी.सी. के असख्ियार में आ गईं। मैं पुराना इतिहास दोहराना नहीं चाहिा हंू, लेतकन याद 

िरूर तदलाना चाहिा हंू।

अभी मेरे पास 2013-14 की िो एनुअल तरपोट्य है, regarding the NTC (National Textile 

Corporation), इससे पिा चलिा है तक 103 एन.टी.सी. तमलें बन्द हो चुकी हैं, तसफ्य  23 running 

mills हैं। यह तरकॉड्य थोड़ा-बहुि अलग हो सकिा है, यही तरकॉड्य मंत्री िी बिाएंगे। मेरे पास िो 

एनुअल तरपोट्य है, उसी के आधार पर मैं यह उल्लेख कर रहा हंू। 103 एन.टी.सी. तमलें बन्द हो 

चुकी हैं, तसफ्य  23 तमलें चल रही हैं। सबसे ज्यादा closed mills महाराष्ट्र, ितमलनाडु, आन्ध्र प्रदेश, 

केरल, कण्माटक, मध्य प्रदेश, उत्तर प्रदेश, पसश्चमी बंगाल और गुिराि में हैं, एक या दो तबहार 

और ओतडशा में भी हैं। यह हालि कैसे बन गई हमारी 103 तमल्स बन्द हो गई ंऔर तसफ्य  23 ही 

चालू रहीं? इसका मिलग िो यही है तक सरकार का इन पर ठीक से ध्यान नहीं था।

Sir, rampant corruption, mismanagement and inefficiency to infinity have led the 
mills to close down their shutters. And what was the fate of the labourers?

Sir, I would like to quote from another Report published by the Government. It 
was in reply to the questions raised in the Committee on Public Undertakings, (CoPU). 
On pages 1 and 2 of the Report, the NTC authorities, or the Textile Ministry, admit, 
"The original scheme envisaged closure of 66 unviable mills and revival of 53 viable 
mills. NTC has so far closed 78 mills. As on 1st June, 2013, 63,188 employees have 
gone for MVRS, from April, 2002 onwards, and has reduced the manpower from 
90,000 to 8,214 employees." इसका मिलब करीब 82,000 मिदूरों का काम खत्म हो गया। 

They have been rendered jobless. This is the situation. Now, why is this Bill required? 
In the Statement of Objects and Reasons, it has been stated very clearly that the NTC 
authorities want to continue with the leasehold rights. Why? Again I am quoting from 
the Report of COPU at page 35, point Nos.3 and 4, with your kind permission. “NTC 
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started selling obsolete plant and machinery of its mills slated to be closed under the 
revival scheme approved by BIFR and also making way to sell the building debris and 
surplus land.” I am putting emphasis on ‘surplus land’ because the situation is that 
everybody’s eye is on land. The land sharks are roaming around in the corridors of 
power every time to have access to Government land at a throw-away price. This new 
Government has come with promises. I would appeal to the new Government that they 
should not play the role of तबकाऊ सरकार, तक हम सब बेच देंगे, माइंस बेच देंगे, नेशनल 

एसेट्स बेच देंगे और पी.एस.यूज़ बेच देंगे। अगर आप ‘मेक इन इंतडया’ आदश्य से उद्भिू हैं, 

अनुप्रातणि हैं, िो आपको तबकाऊ सरकार का रोल प्ले नहीं करना चातहए, बसल्क आप दूसरा 

रास्िा देतखए, दूसरी राह पर चलने की कोतशश कीतिए। Now, Sir, point No.4, "NTC 
thereafter would only start the sale of such land becoming eligible for sale, but most of 
the States did not give permission for sale of NTC mills’ land giving one or the reason." 
This is very important. "NTC could not make any major headway till the sale of five 
Mumbai mill lands took place simultaneously, surrendering two Mumbai mill lands to 
Maharashtra Government and other organizations with the permission of Supreme 
Court in the year 2005." Therefore, there were serious objections from different States 
against the sale of NTC land. Why? I have submitted four amendments to this Bill. On 
what your Government wants to do, I have nothing to say except that if the original 
lesser is any State, even after an attempt on the part of the Government to revive the 
sick textile units if the purpose has been frustrated and it cannot go ahead with the 
manufacturing or production of textile in the units, in that event the land must go back 
to the States because after all it is the property of the State and the Central Government 
cannot encroach upon the assets of the State Governments. It will be against the 
principle of our federal character. That is why I have submitted four amendments. I 
would appeal to the hon. Minister to consider these amendments and if an assurance 
comes from the Minister that the interest of the States will be protected in the Rules, 
then certainly I will withdraw the amendments. With these words, Sir, I conclude. 
Thank you, very much.

श्री शरद यादव (तबहार) : उपसभाध्यक्ष िी, इस तबल पर लोगों ने तवस्िार से बोल तदया है 

और मैं सोचिा हंू तक हर िरह का पक्ष इस पर आया है। मैं इस तबल के हक़ में खड़ा हुआ हंू, 

लेतकन एक शि्य के साथ खड़ा हुआ हंू। यह िमीन आि नहीं िो कल मुम्बई में तबक चुकी है और 

यह िमीन हिारों एकड़ है। और यह पूरे शहर के भीिर और शहर के अंदर आ गई है। इसतलए 

तबल िो लाना िरूरी था तक यह सरकार के हाथ में िो आए। िो इसके समथ्यन में मैं खड़ा हंू। 

तफर सातथयों ने बहुि से सुझाव तदए। मैं उन सुझावों को दोहराऊंगा नहीं, लेतकन मैं एक सुझाव 

इनके साथ देना चाहिा हंू तक तकसी भी कीमि पर यह िमीन भारि सरकार के हाथ में हो। अभी 

[Shri Sukhendu Sekhar Roy] 
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सुखेन्दु शेखर राय िी बोल रहे थे तक यह स्टेट गवन्यमेंट की हो। मैं इन दोनों बािों पर सहमि हंू। 

लेतकन यह िमीन हिारों साल से तकसानों की थी और दस्िकारों की थी। हमने दस्िकारी के 

सवाल को तिस िरह िबाह तकया है, इस देश की गरीबी का वास्िा उससे बहुि ज्यादा है। यानी, 

पूरी आिादी की लड़ाई का भी लोगों ने ति्रि तकया। महात्मा िी खुद दस्िकार हो गए थे, यानी 

देश की यह इिनी बड़ी टचिा थी। लेतकन यह दुतनया की नकल करके िो तवस्िार हुआ िो वह 

होना चातहए, आप बािार को रोक नहीं सकिे। लेतकन तनसश्चि िौर पर िो आपके पास िाकि है, 

आपके पास पंूिी है, आपके पास सस्कल है उसे नहीं बचाएंगे िो हमारी हालि चीि के बतनस्बि 

तहन्दुस्िान की ...(व्यवधान)...

उपसभाध्यक्ष (डा. सत्यनारायि जवटया) : आड्यर प्लीि।

श्री शरद यादव : मेरी मुसश्कल यह है तक मैं तबना शांति बोल नहीं सकिा।

मैं कहना चाहिा हंू तक भारि के हाथ में ही कौशल है। हमारे सारे देश की संस्कृति और 

िहिीब का यह शरीर ही सबसे बड़ी तनयामि है, मशीन नहीं। चाहे आयुव्देद हो और चाहे 

दस्िकारी हो ...(व्यवधान)...

उपसभाध्यक्ष (डा. सत्यनारायि जवटया) : कृपया आपस में बाि न करें। 

श्री शरद यादव : हम िो आिे ही रहिे हैं और आए हैं इसतलए तक कुछ नई बाि रखंूगा 

इसमें। िो हमारा सारा का सारा दश्यन मशीन पर नहीं है। हम बैक टू नेचर हैं, नेचर के साथ 

हमारा कभी conflict नहीं हुआ और इसी के ितरए हमने अपने िीवनयापन के रास्िे खोिे। उन 

रास्िों में हर गांव में बािार की िरूरि ही नहीं थी इस देश में। बािार में हमारे लोगों को िाने 

की कभी िरूरि ही नहीं थी। वहीं सारी आवश्यकिाओ ंकी पूरि होिी थी, उसमें से एक कपड़ा भी 

था। तहन्दुस्िान में कपड़े के इिने बड़े पैमाने पर उद्योग थे तक तहन्दुस्िान का िो एक्सपोट्य था, वह 

आधे यूरोप में था, पूरे गल्फ में था। यानी, हमारे पास एक थािी थी, िो अंगुतलयों का हमारे हाथ में 

कमाल था। हमारी अंगुतलयों में िो कमाल है वह दुतनया में बहुि कम है, चीन के पास है।

श्री भूपपदर पसह (ओतडशा) : आि भी है।

श्री शरद यादव : आि भी है, मैं उसी पर आ रहा हंू। यानी, सतदयों से हमारे संस्कारों में, 

अंगुतलयों में कमाल है। इसे हमने इस्िेमाल नहीं तकया। आि दुतनया ऐसी बनी है िो ग्लोबल हुई 

है, उसमें यह है तक आदमी वरेाइटी चाहिा है। यानी, दुतनया का िो बहुि सम्पन्न और पूरी िरह 

से सम्पसत्त का हकदार बन गया है, वह नहीं चाहिा तक हमारे आपके िैसे कपड़े पहने, हमारे 

आपके िैसे मकान बनाए। वह तबल्कुल अलग चीि चाहिा है। िो इसतलए मेरा तनवदेन यह है तक 

िब मैं केन्द्र में 1989 में टेक्सटाइल्स तमतनस्टर था, अभी आप हैं, िो मैंने पहला काम तकया तक िो 

दस्िकार लोग हैं, िो हाथ के कारीगर हैं, िो मधुबनी के लोग हैं, चाहे व ेट्राइबल एतरया के लोग 

हैं, चाहे व ेआपके छत्तीसगढ़ में और कटक में लोहे के कारीगर हैं, यानी उनके पास लोहे की 

अद्भिु पुरानी कला है। वह तदल्ली हाट में हमने बनवाया। मंत्री िी, आप चले िाइए। तदल्ली हाट 

में तििनी भीड़ है, उिनी नए बने बािारों में नहीं है। समाि में तििने ऊंचे िबके के लोग हैं, िो 
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अलग रहिे हैं, अलग चलिे हैं, अलग उड़िे हैं, अलग बसिे हैं, व ेआपको तदल्ली हाट में अवश्य 

तमल िाएंगे, क्योंतक वहां उनको वरैायटी तमलिी है। आि का बािार तकसी भी चीि की एक सी 
शक्ल बना देिा है, लेतकन तहन्दुस्िान के दस्िकारों में आि भी ऐसे लोग बचे हुए हैं, िो अलग 

रूप देिे हैं। मैं आपसे यह कहना चाहिा हंू तक िैसे पहले िमीन को बेच तदया, मुम्बई में बेच 

तदया, दूसरी िगह बेच तदया, आप इसको उस िरह मि बेतचए। या िो आप इसको राज्य सरकार 
को दे दीतिए या ऐसा कुछ कीतिए। मैं िो कहिा हंू तक तकसी को मि दीतिए, तहन्दुस्िान की 
दस्िकारी के तलए इसका इस्िेमाल कीतिए, क्योंतक वह रोिगार से भरी हुई है, तिसका सतदयों 
से आपके संस्कारों और शरीर में गहरा असर है। आपकी उंगतलयों में ही ऐसा कमाल है, तिससे 

िािमहल तनकलिा है, आपकी उंगतलयों के कमाल से ही खिुराहो बना, तिसमें हाड्य स्टोन से 

बनी हुई मूरियां हैं। आप कोणाक्य  को देतखए। क्या कोई दुतनया में इस िरह के हाड्य स्टोन का ऐसा 

स्टेच्यू बना सकिा है? आि भी दुतनया से लोग िािमहल देखने आ रहे हैं, खिुराहो, कोणाक्य  को 
देखने आ रहे हैं। व ेआपके तकसी एअरपोट्य को देखने नहीं आ रहे हैं, क्योंतक ऐसे एअरपोट्य िो 
वहां कई बने हुए हैं। यहां आप िो बड़ी-बड़ी, ऊंची-ऊंची तबलल्डग्स खड़ी कर रहे हैं, आप चीन 

चले िाइए, ऐसी तबलल्डग्स से चीन पट गया है, यूरोप िाओगे िो वहां भी देखोगे तक पूरा पटा 
हुआ है। उसकी ऐसी सस्थति इसतलए है, क्योंतक दो-ढाई सौ साल िो उसने दुतनया को गुलाम 

रखा है। इसतलए मेरा आपसे कहना है तक यह िो िमीन है, इसे बेचा न िाए।

महोदय, हमारा तहन्दुस्िान का िो दस्िकारी का आंदोलन था, िो आप कपड़े से लेकर 
देशी और स्वदेशी की बाि कर रहे हैं, वह बािार आपके ही नहीं बसल्क देश के सभी लोगों के 

तदमाग में बहुि गहरे से घुस गया है। आप लाइए, लेतकन एक बाि िरूर कतरए तक यह िमीन 

िो है, तहन्दुस्िान के उन बेरोिगारों, हर िरह से तनकाल तदए गए, बरबाद और िबाह कर तदए 

गए दस्िकारों के तलए उससे उनका कोई तठकाना बनाइए। उसमें आप अच्छे से अच्छा बािार 
खड़ा कर दीतिए। आप देतखए, तदल्ली हाट िो है, वह सभी हाटों से ज्यादा ग्राहक लािा है, सबसे 

ज्यादा यहां तब्रिी होिी है और यहां कारीगर बैठिे हैं। इस तबल का िो मैं समथ्यन करिा हंू, 

लेतकन िो यह िमीन आप बचा रहे हैं, यह बेचने के तलए नहीं होनी चातहए, िैसे तक आपने 

मॉडन्य फूड बेच तदया, िैसे हमने कौतड़यों के दाम अपने होटल्स बेचे हैं। यह िमीन िो है, यह 

देश की संपसत्त है। यह ऐसी संपसत्त है, तिसकी हमें रखवाली करनी चातहए, तिसे तहन्दुस्िान की 
हिारों वष्षों की परंपरा को टिदा रखने के तलए इस्िेमाल करना चातहए और हमें उसके तलए एक 

बािार देना चातहए। िो दस्िकार तमट गए हैं, लुट गए हैं, तनकल गए हैं और आि भी तघसटिे-
तघसटिे िी रहे हैं, चाहे नॉथ्य ईस्ट के हों, या िैसा बनारस का यहां ति्रि तकया गया। तहन्दुस्िान 

में आि िो ऐसी कोई िगह नहीं है, िो बनारस िैसी न हो। हर िगह अलग-अलग तकस्म के 

कपड़े बनिे हैं, अलग-अलग तकस्म के गलीचे बनिे हैं, अलग-अलग तकस्म के ऊनी कपड़े बनिे हैं 
और इिनी मार के बाद भी लोग आि उसे बनािे हैं।

महोदय, मैं आपको यह भी बिा दंू तक मैं टैक्सटाइल्स का तमतनस्टर रहा हंू। कुछ लोग 

चाइल्ड लेबर की बाि चलािे हैं। मैं कहिा हंू तक संगीि सीखना बचपन में हो सकिा है। क्या 12 

साल का लड़का संगीि नहीं सीखिा? सरोद या तसिार या िबला बिाना, यह िो बचपन की 
उंगतलयां साधने से ही होिा है और ये बच्चे चाइल्ड लेबर में नहीं आिे हैं। इसी िरह कपड़ा बुनने 

[श्री शरद यादव]
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वाले, तमस्त्री का काम करने वाले, इस िरह के दस्िकारी का काम करने वाले बच्चे, व ेचाइल्ड 

लेबर में नहीं आिे। इसतलए हमें यह भी िय करना चातहए तक चाइल्ड लेबर में कौन आएगा? हां, 
होटल में काम करने वाले, घर में अन्याय के साथ काम करने वाले िो बच्चे हैं, उनको आप 

चाइल्ड लेबर में लाइए, लेतकन तहन्दुस्िान की िो हमारी तवरासि है, पंूिी है दस्िकारी, उसको 
देतखए। दस्िकारी से, अपनी कारीगरी से िािमहल बनाने वाले क्या तसफ्य  बड़ी उम्र में आकर उसे 

बना देिे हैं? व ेिो बचपन में सीखे हुए लोग थे, िो ईरान से, दूसरी सब िगहों से आए। आप ऐसी 
दस्िकारी का कमाल उनकी उंगतलयों में बचपन से पैदा करोगे, या बाद में पैदा करोगे? इसतलए 

मेरा आपसे कहना है तक आि भी हमारे यहां दुतनया के तििने टूतरस्ट आ रहे हैं, व ेआपको देखने 

नहीं आ रहे हैं, हिारों वष्य पहले के िो दस्िकार हैं उनके कमाल को देखने आ रहे हैं, तिन्हें 
हमने भलूने का काम तकया है। हमने उन्हें भलूने का काम तकया और इस कारण कंगाली, दतरद्रिा, 

भखू है और दूतनया में हम तपछड़े हुए हैं। आप इस िमीन को ले रहे हैं। यह िमीन कानपुर, 

मुम्बई, अहमदाबाद, कोलकािा और आन्ध्र प्रदेश के शहरों में लोग बिा रहे थे। यह हर िगह है। 
अहमदाबाद में िो बहुि बड़ी िगह में इंडस्ट्री थी, लेतकन उज़ड़ गए। मैं मंत्री िी से कह रहा हंू 

तक आप इस तबल को लेकर आए हैं, यह ठीक है, लेतकन इस िमीन को दूसरी िगह नहीं बेचना। 
यह बेचने का भी खेल है। अभी आपको ये कह रहे हैं तक यह तबल ले आओ, िमीन हाथ में रख 

लो। मैं िो बहुि तदन सरकारों में रहा हंू। मुझे मालूम है तक बेचने की कैसी प्रत्रिया चलिी है। पिा 
ही नहीं चलिा तक राि-राि में कब तबक गई। इसतलए इस बारे में मेरा साफ कहना है तक इस 

िमीन को बेचा नहीं िाना चातहए। यह इस तबल में िो नहीं है, लेतकन ये सारी िगहें और 
टैक्सटाइल तमल िहां नहीं चल पा रही हैं, हालांतक लोगों ने प्रयास तकया तक चलाओ, चल सकिी 

है, िो चलाओ, लेतकन िहां तमल नहीं चल रही है, वहां िैसे ‘तदल्ली हाट’ है, उसी पैटन्य पर पूरे 
देश में, “हाट” बनाने का काम कीतिए, तिससे तहन्दुस्िान के िो बचे हुए दस्िकार हैं, उन्हें 
बचाया िा सके।

आि चीन ने दुतनया भर के बािारों को पाट तदया, लेतकन उसने अपने दस्िकारों को नहीं 
मारा। आि वही दस्िकार उसके काम आ रहे हैं, लेतकन हमने अपने दस्िकार मार तदए। हम और 
चीन बराबर थे, लेतकन अब हम पीछे रह गए। आप अपने मंत्रालय में बहस करके इसे ठीक 

कीतिए और इस िमीन को न तबकने दीतिए। आि मैं इस हाउस में यह कहने के तलए ही वापस 

आया हंू तक इस िमीन के बारे में एक तबल और लाइए िथा ‘तदल्ली हाट’ िैसी िगह बनाने के 

तलए सब िमीनों को हाट बनाने के तलए दे दीतिए और तहन्दुस्िान के दस्िकारों को बचाने का 
काम कीतिए। इससे आप तहन्दुस्िान में अमर हो िाएंगे। हमारे देश से सबसे ज्यादा एक्सपोट्य, िब 

बािार ठप हो गए, िब भी हैंडलूम का ही था, हाथ की दस्िकारी की चीिों का ही था। आप पिा 
लगा लीतिए। बािार ठप हो गया, िो आपकी सब चीिें बेकार हो गई ं और आपके यहां भी 
तरसैशन आ गया, लेतकन आपके यहां का हाथ का बना सामान दुतनया में तबक रहा था। इसतलए, 

इन्हीं बािों के साथ मेरी आपसे तवनिी है तक आप एक नया तबल लाइए और इस िमीन को हाट-
बािार के तलए दे दीतिए, िभी इस तबल का मिलब होगा, नहीं िो इसका उदे्दश्य सफल नहीं 
होगा। पिा नहीं आप कब िक तमतनस्टर रहिे हैं, यतद कोई दूसरा आ गया, िो इस िमीन को 
कहीं बेच न दे।

श्री उपसभापवत (डा. सत्यनारायि जवटया) : नहीं ऐसा िो मि कतहए।
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श्री शरद यादव : मैं आने वाले सभी मंतत्रयों के तलए कह रहा हंू तक यह िमीन तबकनी नहीं 

चातहए।

अल्पसंख्यक काय्य रंत्री (डा. नजरा ए. हेपतुल्ला) : माननीय उपसभापति महोदय, यतद 

आपकी इिािि हो, िो मैं एक बाि कहना चाहिी हंू।

श्री उपसभापवत : िी हां।

डा. नजरा ए. हेपतुल्ला : सर, यहां सलीम साहब ने बोला तक चायना से तसल्क आ रहा है। 

उन्होंने ठीक बाि कही। तसल्क चायना से इम्पोट्य होने की विह से हमारी सैरीकल्चर की पूरी 

इंडस्ट्री खत्म हो रही है। सैरीकल्चर की िो इंडस्ट्री कण्माटक, तबहार, ओतडशा, आन्ध्र प्रदेश और 

पूरे तहन्दुस्िान में है, वह इसके कारण खत्म हो रही है। मंत्री महोदय, मेरे साथी हैं, मैं उनसे भी 

बोल सकिी थी, मगर मैं हाउस में यह बाि कहना चाहिी हंू तक िो तसल्क वहां से आ रहा है, 

िब िक आप उसके वहां से अपने देश में आने को बन्द नहीं करेंगे, िब िक हमारी तसल्क 

इंडस्ट्री, िो हैंडलूम भी बनािे हैं, सातड़यां बुनिे हैं, कपड़ा बुनिे हैं, वह खत्म होिी रहेगी और िो 

हमारी गांव की इंडस्ट्री है, िो सैरीकल्चर की हमारी गांव की इंडस्ट्री है, वह भी खत्म हो िाएगी।

SHRI SUKHENDU SEKHAR ROY: Sir, I associate myself with the point raised 
by the hon. Minister.

SHRIMATI JAYA BACHCHAN: Sir, I associate myself with the point raised by 
the hon. Minister.

SHRI T. RATHINAVEL (Tamil Nadu): Mr. Vice-Chairman, Sir, thank you for 
giving me this opportunity to speak on the Textile Undertakings Nationalisation Laws 
(Amendment and Validation) Bill, 2014. At the outset, I would like to thank our beloved 
leader, Makkal Mudhalavar Dr. Puratchi Thalaivi Amma for enabling me to speak in this 
House on this Bill that seeks to help NTC and the working class. In 1974, at the height of 
recession found in the textile sector, many textile mills in the private sector were facing 
closure. In order to revive the sick mills and to help the working class and to save the mills 
in the private sector, the Union Government stepped in. The National Textile Corporation 
(NTC) was established to take over such textile mills in order to maintain the production 
and productivity level. This was then seen as a measure to save the textile workers in 
many parts of the country. Now this Bill seeks to vest with the Union Government’s PSU, 
the NTC, all the land that was with those mills at the time of its being taken over by the 
NTC under Central Ordinance. I would also like to urge upon the hon. Minister to take all 
steps to revive all the sick mills in the State of Tamil Nadu by allotting sufficient funds for 
modernization and expansion of these sick units. The sick mills, referred to the Bureau of 
Industrial and Financial Reconstruction (BIFR), be taken out of it and we should take all 
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steps to revive them. As one who has been touched by the changes that have been taking 
place over the years, I would like to bring to the notice of the Textiles Minister the need 
to meet the requirements of the workers in these mills which have to be revived in right 
earnest. Unless the workers are enthused with permanent positions and with better service 
conditions, we may not be able to improve the productivity of every worker which is the 
mainstay for running a textile mill. Unlike many other shop floors of other industries, 
textile and spinning mills require workers contributing with utmost care. Hence, I urge 
upon the Government to take up the welfare of the NTC employees. I would like to point 
out here that the Government of Tamil Nadu, guided by our revolutionary leader and the 
People’s Chief Minister, Dr. Puratchi Thalaivi Amma, is liberal in increasing the wages 
and extending 10 per cent of bonus to the workers of the cooperative spinning mills in 
Tamil Nadu. The Centre may study this liberal approach of our Government to extend 
such facilities to textile workers all over the country.

I urge upon the Union Government to bring forth a package to increase the 
production in these areas by way of extending subsidies and financial assistance to the 
needy units so that job opportunities and production increase positively. I also urge upon 
the Union Government that in this competitive economic scene, we need to modernise 
all the NTC Mills spread across the country to give them a competitive edge. I hope that 
the Government is moving this Bill only to continue to run these mills in the interest of 
strengthening the Central PSUs and to safeguard the textile workers and their dependents. 
I would like to take this opportunity to request the hon. Minister to kindly approve the 
proposals sent by the Government of Tamil Nadu for the setting up of the Textile Apparel 
Parks in many parts of Tamil Nadu, including one at the Tiruchirapally District.

With these words, I conclude my speech and support the Bill.

श्री सावलर अन्सारी (उत्तर प्रदेश) : उपसभाध्यक्ष महोदय, आपने इस महत्वपूण्य तबल पर मुझे 

बोलने का मौका तदया, इसके तलए शुत्रिया। आि माननीय मंत्री िी यह िो तबल लाए हैं, 2014 में 

महामतहम राष्ट्रपति िी ने िो एक ऑरडनेंस िारी तकया था, उसी में अमेंडमेंट के तलए यह आि 

आया है। चंूतक हमने 1974 और 1975 में दो ऐक्ट्स बनाए थे, िो हमारे ये दोनों ऐक्ट्स बहुि 

कमिोर थे। उन ऐक्ट्स के कमज़ोर होने के कारण िो तमलें बंद थीं, उनके तलए कुछ तमल-

मातलक सुप्रीम कोट्य में गए और 2011 में माननीय सुप्रीम कोट्य ने उनको तमल की िमीन देने का 

फैसला दे तदया था। उसे रोकने के तलए तफर आनन-फानन में एक ऑरडनेंस लाया गया, चंूतक 

उसके बाद इलेक्शन का समय आ गया था, तिसकी विह से यह अमेंडमेंट तबल पेश नहीं हो 

पाया था, िो अब यह तबल आया है। मैं माननीय मंत्री िी से यह कहना चाहिा हंू तक यह िो 

टेक्सटाइल तबल है, यह तहन्दुस्िान में, िहां सबसे बड़ा उद्योग खेिी है, वहां दूसरे नंबर पर अगर 

कोई रोज़गार देिा है, िो वह टेक्सटाइल है। इस धंधे में हमारे लेबस्य, वीवस्य, मज़दूर, बुनकर बड़े 
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पैमाने पर िुटे थे और खास िौर से उत्तर प्रदेश, िहां का मैं रहने वाला हंू, वहां भी इसकी बहुि 

बड़ी सनअिें हैं। और बहुि सी तमलें सरकार ने लगायीं, एन.टी.सी. ने भी लगायीं िथा कुछ राज्य 

सरकारों ने भी लगायीं, लेतकन सरकार की अनदेखी के कारण, सरकार की बेिवज्िही के कारण 

एक के बाद एक धीरे-धीरे सारी तमलें बंद हो गयीं। आि बड़े पैमाने पर दस्िकार, मज़दूर और 

बुनकर बेकार घूम रहे हैं। ठीक है, आि आप तबल लाए हैं। इस तबल से यह िरूर होगा तक िो 

बीमार तमलें हैं, िो बंद पड़ी तमलें हैं, उन तमलों की ज़मीनों को आप बचा लेंगे, लेतकन िैसा तक 

अभी शरद िी ने कहा, उन तमलों की िमीनों को बचाने का मिलब यह नहीं है तक तफर आप 

उनकी कहीं खुद्य-बुद्य कर दें। उसमें आप कुछ कीतिए। हमारे िो वीवस्य हैं, िो बुनकर हैं, व ेबड़ी 

िादाद में हैं और व ेसब आपकी िरफ नज़रें उठाकर देख रहे हैं तक सरकार हमारे तलए कुछ 

करेगी। व ेछोटे-छोटे गरीब लोग हैं िो रोज़ कुआ ंखोदिे हैं और पानी पीिे हैं। इन तमलों के बंद 

होने से आि लेबर बहुि बड़ी भखुमरी के कगार पर हैं। व ेबेकार पड़े हैं और आपकी िरफ नज़रें 

उठाकर देख रहे हैं तक नयी सरकार आयी है, वह हमारे तलए कुछ करेगी। माननीय मंत्री िी, आप 

उनके तलए कुछ कीतिए। आप तबल लेकर आए हैं, हम इसका स्वागि करिे हैं तक कम से कम 

इस तबल के मुकम्मल होने से उन िमीनों को बचाया िा सकेगा। सर, उन तमलों की िमीनें पहले 

िो बहुि सस्िी थीं, आि उनकी कीमि इिनी बढ़ गयी है तक सारे भ-ूमातफया और उस िरह के 

िमाम दलाल उन िमीनों पर नज़रें गाड़े हुए हैं और बहुि सी तमलों की िमीनों पर धीरे-धीरे 

कब्ज़ा हो चुका है, बहुि से तमल-मातलक उन पर अपना कब्िा तकए हुए हैं। सरकार से मेरी 

अपील है तक इस तबल के पास होने के बाद आप प्रयास कतरए और एक बार कोतशश कीतिए। 

बीच में िो 78 तमलें एन.टी.सी. की थीं, आपने तहम्मि िुटाकर उनमें से 23 तमलों को चालू तकया। 

िब आपने उन 23 तमलों को चालू तकया िो आपको फायदा भी हुआ, बड़े पैमाने पर फायदा हुआ, 

2010, 2011 और 2012 में आपको फायदा हुआ। उसके बाद 2013 में आपने उन्हें बंद कर तदया तक 

उनमें लॉस हो रहा है। लॉस का भी कारण माननीय मंत्री िी ने बिाया है तक कपास का दाम बढ़ 

गया, रेशम का दाम बढ़ गया, तिसकी विह से हमें उन्हें बंद करना पड़ा। आप चार साल िो 

मुनाफा कमािे हैं और एक साल अगर घाटा हो िािा है िो आप तमल बंद कर देिे हैं। आप 

उसका उपाय िो कीतिए। व ेलाखों मज़दूर, िो उन तमलों में काम करिे हैं, रोज़ कुआ ंखोदिे हैं, 
रोज़ पानी पीिे हैं, आप उनके बारे में िो सोतचए तक व ेकहां िाएंगे? उनका पतरवार भखुमरी के 

कगार पर आ गया है। आपने ये दो लाइनें कहकर उन तमलों को बंद कर तदया तक हमें लॉस हो 
रहा है। चार साल िक आपने मुनाफा कमाया, वह ठीक है। एक साल आपको लॉस हुआ िो आपने 

उन्हें बंद कर तदया। मैं माननीय मंत्री िी से कहना चाहंूगा तक आप तहम्मि िुटाइए। आप 

टेक्सटाइल के के्षत्र में क्यों झील के पानी की िरह िमे हुए हैं? आि आप देतखए, िापान और 
चाइना अपना कपड़ा बनाकर केवल तहन्दुस्िान में ही नहीं, बसल्क दुतनया की मारकट्स में छाए हुए 

हैं। एक वक्ि था, िब तहन्दुसिान का कपड़ा दुतनया के बेश्िर मुल्कों में तबकिा था। यहां के बेश्िर 

बुनकर, यहां का मज़दूर िबका खुश रहिा था और बड़े पैमाने पर लोगों को रोज़गार तमलिा था, 

लेतकन अफसोस की बाि है तक सरकार की बेिवज्िही के कारण ये तमलें बंद हो गयीं। हम तिस 

इलाके के हैं, उत्तर प्रदेश के, हमारे कुछ शहरों में दो-िीन बड़ी-बड़ी तमलें थीं। एक उत्तर प्रदेश 

सरकार की थी, दो एन.टी.सी. की तमलें थीं। व ेभी बंद हो गयीं। बड़े पैमाने पर िो गरीब बुनकर 

[श्री सातलम अन्सारी]
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हैं, पहले सरकार उनको सूि देिी थी, लेतकन आपने उन्हें सूि देना बंद कर तदया। गरीब बुनकर 

सूि लािा था और साड़ी, धोिी, गमछा िैयार करिा था। सरकार उस माल को खरीद लेिी थी 

और उसके बदले में उसे 70 परसेंट पेमेंट िथा 30 परसेंट मैतटतरयल दे देिी थी। गरीब बुनकर 

खािे थे, िीिे थे, उनका पतरवार चलिा था, लेतकन सरकार ने वह काम बंद कर तदया। अब छोटा 

बुनकर, तिसके पास पंूिी नहीं है, तिसके पास ट्रेक्टर नहीं है, वह मंतडयों में अपना माल लाकर 

नहीं बेच सकिा। आि आधुतनक िमाना है, टेक्सटाइल का िमाना है, बड़ी-बड़ी तमलें हैं, उन बड़ी 

तमलों के सामने, िो छोटे-छोटे वीवस्य हैं, िो बुनकर हैं, व ेबेचारे नहीं तटक पािे। सरकार उनको 

पुश्िपनाही देिी थी, लेतकन सरकार ने वह भी बंद कर तदया। आि पूव्नांचल के इलाके में, चाहे 

खलीलाबाद हो, बस्िी हो, भदोही हो, मऊ हो, बनारस हो, इन िमाम इलाकों के बुनकर आि 

भखुमरी के कगार पर हैं, व ेबेचारे तरक्शा चलाने पर मिबूर हैं, िबतक यही सनअि, टेक्सटाइल 

के के्षत्र में यही वीवस्य, यही बुनकर अपनी सातड़यों के माध्यम से, अपने कपड़ों के माध्यम से इस 

देश की पहचान को बनािे थे। 

(श्री उपसभापवत पीठासीन हुए।)

िैसा तक अभी डा. नज़मा िी ने कहा तक हम कपास बाहर से लेिे हैं, हम रेशम बाहर से 

लेिे हैं, पहले तकसान कपास पैदा करिा था, रुई पैदा करना था और सरकार उसे खरीदिी थी। 
अब सरकार रुई भी नहीं लेिी, कपास भी नहीं लेिी। अब तकसान भी भखुमरी के कगार पर पहंुच 

गए हैं। इस देश में रेशम बनिा था, उसी रेशम से हम रेशमी सातड़यां बनािे थे। िो रेशम 

कीटाणुओ ं से पैदा होिा था, अब वह उद्योग भी बंद हो गया। ...(सरय की घंटी)... सारा उद्योग 

चौपट हो रहा है। मैं माननीय मंत्री िी, आपसे यही अनुरोध करना चाहंूगा तक िमीनों को बचा 
लीतिए। आप वहां पर बुनकरों के तलए कढ़ाई केन्द्र खोतलए और कुछ ट्रेटनग सेंटस्य खोतलए। अब 

आधुतनक ज़माना आ गया है, अब कम्प्यूटर के माध्यम से सातड़यों के तडिाइन्स बनिे हैं। िो गरीब 

वीवस्य हैं, िो पढ़े-तलखे नहीं हैं, उनके तलए कुछ कैम्प खोतलए, कुछ उनको तसखाइए, कुछ उनको 
ट्रेटनग दीतिए िातक ये गरीब बुनकर, गरीब पतरवार दुतनया में मंतडयों का मुकाबला कर सकें  और 
अपना िीवन-यापन कर सकें । इन्हीं चंद अल्फाज़ के साथ, मैं अपनी बाि खत्म करिा हंू। शुत्रिया।

श्री उपसभापवत : धन्यबाद । डा. टी. एन. सीमा। 

DR. T. N. SEEMA (Kerala): Sir, this Bill has just one objective which is to continue 
with the leasehold rights vested in the National Textile Corporation on completion of the 
leasehold tenure. Since the content and intent of this Bill has nothing objectionable, my 
Party, CPI(M) supports this Bill. The cities like Mumbai, Gujarat and many other cities 
had a rich history of textile production, which was the golden era of textile industries and 
mills. But in the last many decades hundreds of mills have been closed down and turned 
into luxury apartments, residential estates and shining malls in cities like Mumbai. Most 
of the mills are in the heart of the cities. So naturally, developers and real estate people 
are eyeing on the prime land. There are many reports of irregularities in the use and sale 
of the land of several mills. So, NTC needs to be very cautious in the dealings of land and 
should strictly ensure that no fraud will be played.
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Sir, NTC has been implementing the BIFT-approved revival scheme from 2002. As 
part of this, NTC has so far closed more than hundred mills. The fund for modernization 
was mobilized by selling the assets or land of sick mills which are already closed down. 
But the main thrust of modernization was to reduce the number of workers. NTC has 
reduced the number of its employees from 80,000 to about 8,000. That means a large 
share of funds meant for modernization has gone to the modified VRS scheme. Thus the 
modernization process by NTC has become a job killing process. This modernization 
process should be a process of expanding the capacity of NTC. Otherwise, the whole 
exercise will be futile. Sir, there is enough scope for expanding the production capacity 
of NTC. The per capital cloth available in our country is one of the lowest as compared 
to the global standard. It is a shameful situation. The per capita cloth availability is only 
12 yards. So, there is enough scope for expanding the capacity. As part of modernization, 
NTC should take the responsibility to provide best-quality textile products at affordable 
prices to common people. Sir, there is a large scope of improvement in the textile industry 
in India. The Indian retail market provides plenty of opportunities. What is the experience 
of marketing in NTC? Last year, an MoU was signed between NTC and NHDC to boost 
the handloom productivity by using the NTC 84 outlets. Sir, what is the status of that 
joint venture? What are the plans to make NTC a more efficient player in the Indian and 
international markets? Sir, has NTC done any analysis of the condition of the mills which 
were included in the revival project? Out of 28 mills, which were listed for modernization, 
four are from Kerala. One of those mills is in Thiruvananthapuram, the Vijayamohini 
Mills. I am also from that place. In the last eight years of modernisation process, it helped 
the mill to achieve good productivity and better facilities. But, there is much scope for 
expansion. Now, I think, it does not have much scope for expansion.

The actual requirement of manpower in Vijayamohini Mill is 363 permanent 
workers for full production. The deficit of worker force is managed by appointing casual 
labourers on daily wages. Now, the company has almost 170 causal labourers on the roll. 
That means, almost half of the employees are on causal basis. So, there is no need to say 
that these employees are denied the social security and labour protection since they are 
not regular employees.

Sir, the NTC should ensure that, in the name of modernisation, workers are not 
deprived of their rights. Sir, scarcity of labour is prevailing in many places, including 
Tamil Nadu. Sir, Tamil Nadu and Andhra Pradesh have a rich tradition and culture of 
textile industry. But, they are also facing many challenges now. Many mills under the 
revival scheme need further modernisation. I am saying this because after the first stage 

[Dr. T. N. Seema]
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of modernisation, in the last eight years, their performance is declining. I know the 
experience of mills in Kerala where the performance is declining. So, there is a need for 
new kind of machinery with better technology for these mills.

Sir, there are other kind of mills which had a bitter experience, like Parvathi Mills 
in Kollam. Sir, you also very well know about that. This mill was taken over by the 
NTC years back. Later, it was included under PPP model for its revival. But, nothing has 
happened. I think tender was floated. But, nothing has happened. Now, this mill is almost 
closed. There is no work. Unfortunately, neither NTC nor the State Government is doing 
anything at all.

Modernisation programme in NTC should be on continuous basis to meet out the 
market challenges by ensuring quality product for both local and international markets.

Sir, the textile industry itself is ailing due to current trend of high raw-material cost 
and considerably low price for finished products. The economic policy of the Government 
is not protecting domestic producers or farmers. We know about it. Import of cheap textiles 
from other countries is a big challenge to the domestic textile sector. Hon. Najmaji has 
also pointed it out. So, giving full power of selling the lease land only to NTC would not 
solve the problems in the textile sector if the Government sincerely wants to make textile 
sector to grow, take necessary measure to strengthen the domestic producers starting from 
cotton and jute farmers, expand the modernisation process and intervene in the market.

With these points, I conclude. Thank you.

SHRI A.U. SINGH DEO (Odisha): Thank you Mr. Deputy Chairman, Sir. Sir, the 
purpose of this amendment is to plug the loopholes in the existing law. And, the reason 
behind the proposed amendment, as per the Bill, is that the nationalisation of the textile 
undertakings, a large sum of money have been invested with a view to making the said 
textile undertakings viable. सर, पहले हम NTC का ट्रेक तरकाड्य देखें। उन्होंने 1968 में 119 

तसक टैक्सटाइल तमल्स लीं, तफर और तमल्स लीं। उसके बाद उन तसक तमल्स को चलाने की 

कोतशश की। उसके बाविूद 78 तमल्स बंद हो गईं। अब 24 तमल्स चल रही हैं। सर, क्या इसमें 

हिारों वक्य स्य का नुकसान नहीं हुआ? िो टैक्सटाइल वक्य स्य थे, व ेबेरोिगार हो गए। उनके तलए 

सरकार की क्या सोच है? यह िो एन.टी.सी. वबेसाइट है, यह कहिी है तक मॉड्यनाइिेशन के 

तलए 1391.09 crores खच्य तकए गए। Total area of land, िो उन्होंने बेचा है, िो 1533.09 crores 
है, इसमें उनको 6551 crores तमले और इन्होंने मॉड्यनाइिेशन में 1391.24 crores खच्य तकए। मैं 

मंत्री िी से यह िानना चाहंूगा तक 5,200 करोड़ रुपये, िो खच्य नहीं हुए, तिनका तहसाब नहीं 

हुआ, व ेकहां गए? मंत्री िी उसका तहसाब दें। एन.टी.सी. का ट्रैक तरकॉड्य कोई खास अच्छा नहीं 

है, इनके  intentions अच्छे थे, एन.टी.सी. को दे तदया गया, उन्होंने चलाने की कोतशश की, 
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लेतकन िब चला नहीं पाए, िो व ेवही कर रहे हैं, िो तप्रतवयस तमल ओनस्य करिे थे। ये िमीन 

बेच रहे हैं। इनकी self-financing schemes में िो financial viability है, उसमें ये और िमीन 

बेचना चाहिे हैं। इनके पास 641.98  acre free-hold land है, lease-hold land 593.14 acres है 

और total surpuls land 1235.12 acres है। ये इसको भी बेच देंगे। इन्होंने िो पहले बेचीं और अब 

िो इसको बेचेंगे िो क्या इससे हमारी टैक्सटाइल तमल्स चल पाएंगी? मंत्री िी हमें समझाएं तक 

इसका ब्लूटप्रट क्या है? यह ठीक है तक हम तब ल्डस्य को समथ्यन नहीं देिे, उनके पास ज़मीन नहीं 

िानी चातहए। इन्होंने यह अच्छा तकया है तक एन.टी.सी. के स्ट्रेन्थन करके लेने की सोची, पर ये 

इसको चलाएंगे कैसे? ये चाइना से, थाइलैंड और अन्य िगहों से, यहां से हमारे सामने यह 

टैक्सटाइल कंपीटीशन आ रहा है, उनसे कैसे कंपीट करेंगे? मंत्री िी इसका ब्लूटप्रट बिाएं, 

समझाएं। क्या ये तबना ब्लूटप्रट बनाए ही टेक-ओवर कर गए या इन्होंने टेक-ओवर करने की 

सोची? सर, मेरे पास ऐसे कई instances तलखे हुए हैं, तिसमें िब इन्होंने प्राइवटे ओनस्य से लेना 

चाहा, I am not batting for the private owners or for the mill owners. I am not supporting 
them. But, मैं factual instances देना चाहिा हंू। एक पोद्दार तमल है, मंुबई में और भी ऐसी तमल्स 

हैं, तिनसे इन्होंने mis-management by loss के ऊपर तमल्स ले लीं।  But they were struck 
down by the highest court, the Supreme Court. To circumvent that, they have brought 
this  Ordinance and this particular Amendment. Sir, the means justify the end. ठीक है, 

िो भी है, उन्होंने ली हैं, पर क्या ये यह बिा पाएंगे तक वहां पर हमारे तििने वक्य स्य थे, िो 
बेरोिगार हुए हैं, who have lost their jobs, who are dying of poverty, what is the plan of 
the Government? Are  they going to take them over in the new plans? Do they have a 
list of these people, who were working there earlier? Are they going to take them over? 
...(सरय की घंटी)... सर, थोड़ा टाइम और दें। मैं िानना चाहंूगा - अब आपने दो-िीन बार घंटी 
बिा दी है, इसतलए मैं ज्यादा बहस नहीं करंूगा, मैं मंत्री िी से खाली नहीं प्रश्न करंूगा तक आप 

बिाएं तक हमारे िो jobless workers हैं, व े तकिने हैं, आप उनको कैसे reinstate करेंगे, उनके 

बारे में आपका क्या प्लान है आपका ब्लूटप्रट क्या है? आप िो यह कहिे हैं तक  after this 
Ordinance is over and the land is secure with you, NTC will not start selling the land as 
you have been doing in the past and that the land will remain with you. Thirdly, a good 
suggestion has come from one of my elder Members here that in case the NTC fails to 
profitise the textile mills owned in different States, then they must devolve them back to 
those States. That is a must. Sir, I want to end by saying that this Government’s 
प्रधानमंत्री िी ने कहा था तक कोई रेट्रोस्पेसक्टव लॉज़ नहीं आएंगे, कोई रेट्रोस्पेसक्टव टैक्सेज़ नहीं 
लगेंगे, िो मैं कहंूगा तक यह िो अमेंडमेंट है, यह रेट्रोस्पेसक्टव है। But, as I have said, means 
justifies the end and I would be very grateful to the hon. Minister if he could tell us 
where the balance money has gone, what he would like to do, to reinstate these workers 
who are jobless today and also what is the blueprint for making NTC profitable in 
future, in comparison to China in supply of material, in comparison to Thailand, 
Ceylon, etc.

[Shri A.U. Singh Deo]
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MR. DEPUTY CHAIRMAN: Thank you very much, Mr. A.U. Singh Deo. Shrimati 
Gundu Sudharani.

SHRIMATI GUNDU SUDHARANI (Telangana): Sir, thank you very much for 
permitting me to speak on this Bill which is close to my heart as I myself hail from a 
weaving community and closely seen the troubles and turbulence in the lives of weavers 
and workers who have been striving hard to earn two square meals a day.

Sir, I wholeheartedly support the Bill moved by the hon. Textile Minister. The 
objective was noble when the Government had taken a decision to nationalize 119 mills 
not only to protect the workers but also to give a fillip to cotton and cotton-made cloth 
and also to compete with synthetic yarn. But, unfortunately, we are losing ground to 
private mills not only in manufacture, adopting technology, but also in marketing cotton 
products.

I agree with the hon. Minister that the Bill is not to sell the land under NTC which 
runs into 1,250 acres located in prime areas of the country but to revive the left out mills. 
It is good that nobody has objected this Ordinance, because this Ordinance has been 
issued in the interest of the workers and mills and to shield NTC from rent control laws 
that would have been used to evict some of the sick textile units.

Sir, taking advantage of this debate, I would like to bring to the notice of the hon. 
Minister a few issues relating to my Warangal district in Telangana region. In 2004, the 
then CM, Shri N. Chandrababu Naidu, announced setting up of an Apparel Textile Park 
in place of Azam Jahi Mills to protect the weavers. Thirty acres of land has been allotted 
to this Park by the TDP Government. But, unfortunately, after the change of Government 
nothing has been done. But, later, the Government of India has sanctioned a Textile Park at 
Warangal in the premises of the erstwhile Azam Jahi Mills, which was taken over by NTC 
in 1974 and declared sick in 1993, with a total outlay of ` 12.80 crore under the Textile 
Cluster Infrastructure Development Scheme with an objective to provide employment to 
8,000 workers directly and 2,000 workers indirectly. But, after that, I don’t know what 
has happened to the proposal. I request the hon. Minister to look into it and direct the 
officials concerned in the Ministry to coordinate with Telangana Government and see to it 
that the Textile Park becomes a reality for the people of Warangal and Telangana region.

The next point I wish to make is that the former Textile Minister has assured in 
September, 2013, at Bhongiri, Telangana, that he would provide ̀  15 crore for development 
of a handloom park at Bhudan Pochampalli. Sir, it has a capacity of 2,000 looms, but now 
only 150 are running. This is resulting in problems for weavers in the park. So, I request 
the hon. Minister, as per the above assurance, to release money immediately which will 
help to increase the looms capacity to 2,000 and bring light in the lives of weavers.
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Sir, in Telangana region, Warangal is famous for cotton production. A proposal has 
been submitted for setting up a Composite Cotton Textile Mill by NTC in Warangal district. 
Warangal is the highest cotton producing district in the State and it has many weavers. 
Land is available and the Government of Telangana is willing to provide necessary land 
free of cost for this. So, I request the hon. Minister to place this before the Board of NTC 
for its approval for setting up a Composite Cotton Textile Mill in Warangal district.

The next point I wish to mention is about the proceeds that the NTC has accrued 
through sale of NTC land. NTC has more than ` 6,500 crores. I agree that NTC has paid 
some money for VRS of its mills. But, if you look at the amount that has so far been spent 
on modernisation and revival, it is only ` 1,300 crores. So, I would like the hon. Minister 
to give us the details of amount spent on VRS, modernisation of each mill and the status 
of mills that are modernized. Sir, without the captain, the ship becomes directionless. In 
the same way, the NTC does not have the regular CMD. That is also creating problem, 
particularly in modernizing the mills. So, I request the hon. Minister to immediately take 
steps for appointment of a regular CMD for the NTC.

Sir, I have to make one more point. During the UPA Government, the R.R.R. Scheme 
was introduced, but those funds are not fully utilized and most of the weaver-societies are 
not benefited from that. The funds are still in banks. Most of the weaver society buildings 
in Telangana region are in a ruined state. The weavers are not having even place to weave. 
The weavers are so dependent on it. I don’t know how far the benefits of the R.R.R. 
Scheme were passed on to the weavers by that Government. At least, I hope, under this 
Government, everything will happen very well. Sir, with these observations, I once again 
support the Bill moved by the hon. Minister of Textiles. Thank you, Sir.

DR. ASHOK S. GANGULY (Nominated): Mr. Deputy Chairman, Sir, I grew 
up in Bombay, Mumbai now, and I watched with great interest the rise or fall of the 
textile industry in that city. The destruction of the textile industry in Mumbai was jointly 
undertaken by a famous trade-union leader, who is no more, and who was an hon. Member 
of this House, and the textile tycoons of those days.

Sir, through you, I want to know from the hon. Minister that by bringing about 
this amendment, how many textile workers, who were rendered redundant and destitute 
belonging to the Konkan region, have been compensated. How many mill-owners or their 
progenies who lead a five-star life in that city have been declared or are being investigated 
as wilful defaulters? What has been the history of the NTC in reviving, improving 

[Shrimati Gundu Sudharani]
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profitability and generating employment in the mills that are put in their charge? They 
are known to be sincere, but incompetent. Sir, through you, I want to know from the hon. 
Minister, what the Government proposes to do with the nationalized lands because land 
is gold in Mumbai, and there is a nexus between land owners and builders. What do you 
propose to do with the Supreme Court’s rulings on returning some of these lands, and in 
other cases, where textile mills were either destroyed in fire or by vagrants and converted 
into multi-storey offices? What do you propose to do for that? You have a hugely wealthy 
industry with a poor record of performance. You are in-charge of a portfolio, hon. Minister, 
where a lot of crime has been committed. Therefore, just by bringing in this amendment, 
criminals would not be brought to justice, the victims would not be compensated, and 
arbitration remains in the hands of an incompetent intermediary.

Sir, a lot of things have been said about the textile industry. I do not wish to repeat 
those things. But I would like some answers because, I think, it is a shame, historically 
it is a shame, that those who committed crimes continued to enjoy the fruits of their 
criminality, and those who are the victims are forgotten while we continue to debate 
endlessly. I wish the best to the Textile Minister. Thank you, Mr. Deputy Chairman.

SHRI PYARIMOHAN MOHAPATRA (Odisha): Sir, in the limited time allotted to 
me, I will make just one or two points because already so many speakers have spoken on 
the issue, on different dimensions of the issue. First is, when nationalisation took place 
first time, more than four decades ago, at that time, the Prime Minister, Mrs. Gandhi in 
1968 needed the support of the Leftists. So, the nationalisation was particularly done 
because of the Leftist pressure. When nationalisation was done, the corruption due to 
which these textile mills had been made sick, was not gone into. Those people made their 
textile mills sick, minted money, got out and the Government took over. I will give one 
example. There is only one mill which NTC has taken over in Odisha. I know the case 
intimately enough. They bought second hand machinery, passing it off as new machinery 
and everybody colluded in that corruption. That old machinery in no time became junk 
and the Government got junk. Government tried to, through the NTC, modernise and 
modernised half-heartedly. It never became really a working unit. NTC’s record has been 
mixed. It is not good years, bad years, four years of profit and one year of loss. My 
friend said, “Why do you close down when there is one year of loss?” Several years of 
loss, very few years of profit, that is the record of the NTC. And whose land is it, my 
second point is emanating from this. Okay, to negate a court order, today we are faced 
with air Ordinance and then a Bill to validate it. Now whose land is it, anyway? I come 
to a fundamental issue, Mr. Deputy Chairman, here the fundamental issue is this; when 
you take the land for any industry, forget the textile mills; you take State Governments’ 
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lands. You take it free of cost or at a subsidised rate. Then you take larger amount of land 
than what is necessary and later on you sell off those lands at very high prices. What for? 
Lands have been either given by the Government or have been acquired and given. As 
early as in 1971; Government of lndia, Bureau of Public enterprises issued a circular that 
no State Government shall give land at less than the market rate to Central undertakings 
as otherwise it is perverting the balance-sheet, the viability, the IRR. All these things are 
perverted because you do not take into account the real investment. In spite of that, the 
Government of India went on making States fight to give land free. We are the Council of 
States. This is something on which we have to unite to see that the Government does not 

do this blunder again and again. My friend, Shri Singh Deo, just pointed out how much 

of land has been sold. It is sold and only one-fourth of it is invested. That is the story of 

divestment. Take land from the State Governments, call it surplus land, sell it off and 

when you divest that much, you do not reinvest for that particular industry. You want to 

make up the budgetary deficit of the Central Government. The States are not here to fill 

up your deficit and then you keep on telling the States, ‘look, we are not going to give 

you any more money, you try to raise your resources, you cannot live on grants.’ This 

should not go on. This is my appeal, to all my friends here, from different States, to press 

upon the Central Government to stop playing this game. The Government must take it 

for any industry, for any requirement, at market rate. And, if the Government has taken 

for social requirement, for educational purposes, free of cost, then it becomes the land of 

the President of India. Then, they sell that at very high rates. In Kolkata, lands of Central 

undertakings have been sold at very high rates, saying that this is needed for stopping the 

sickness. Who had made them sick? Not the State Governments. ...(Time-bell rings)...

One last point, which somebody has already made. But I want to expand it in half-

a-minute. ...(Time-bell rings)... The Textile Minister must now think of, not the so-called 

needs of urbanization, but his own Ministry’s programme of integrated textile park, 

his own programme of clusters. Let it happen in those mills and provide employment 

opportunities and see that viable units come up.

SHRI P. BHATTACHARYA (West Bengal): Sir, at the outset, I would like to say 

that we are really very, very grateful to late Shrimati Indira Gandhi who had taken a 

decision to nationalise some textile mills four decades ago. Why did Shrimati Gandhi 

took that decision at that point of time? She took that decision for three reasons: one, 

[Shri Pyarimohan Mohapatra]

4.00 p.m.
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for survival of the workers; two, to increase the textile units and the textile production 
in a proper manner; three, for diversification. Unfortunately, for the last few decades, we 
have been witnessing that all these textile industries, either in Kolkata or in Mumbai or in 
Ahmedabad, were practically being controlled by some retired IAS officers or the retired 
State Service officers. They were supreme in these textile mills. They were the Chief 
Executive Officers or the General Mangers or the Managing Directors. These people had 
no commitment for the industry. They had only the sole intention to somehow squeeze 
money out of them and leave that place. We have several times asked to bring in the 
technocrats. But, unfortunately, that did not happen. While the Minister has introduced 
this Bill, I would like to know what his future planning is. That should be made very clear 
here. Is he going for any diversification programme? If yes, what kind of diversification 
does he want to introduce? Many hon. Members have said that we are facing a serious 
challenge from China and other countries. That is true because their textile industry is 
running very effectively. The textile industry of China is producing excellent quality of 
textile. But, unfortunately, in our country, we have failed to do so. So, I feel, a time has 
come when the Government should think about this very seriously. It is not only the 
foreign goods, but the synthetic stuff is also a big challenge to the cotton textile. All those 
who are producing synthetic stuff have a very strong lobby. I do not know how the hon. 
Minister of Textiles will combat with the synthetic stuff lobby and protect our cotton 
textile industry.

[THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN) in the Chair]

It is true that cotton textile industry is our property, our pride. It is even connected with 
our freedom movement. Swadeshi bhavana is totally connected with the textile mills. But 
nowadays, it is really unfortunate that we are not giving proper attention to this industry. 
The hon. Minister has said that he has the intention to protect the land. It is good. He must 
protect the land. I have seen many textile industries in Kolkata, and also in surrounding 
areas. Some are deserted. Many mills have been closed. No worker is working there. 
Some of the Members said: Has the Government prepared any list of the people who were 
working in those textile units? I am sure they do not have any statistics like this. I urge 
upon the hon. Minister to collect the names of the workers who were displaced and who 
are now jobless.

Number two, I would like to ask the Minister how and when he is going to protect 
the land. How will it be utilized? Do you have any plan as to how this land will be utilized? 
We have large tract of lands. Some of the lands were occupied by unauthorized persons 
also. I do not know how the Minister will take off this land from these unauthorized 
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persons. In this context, he will have to talk to the State Government. Land belongs to 
the State Government. What is the intention of the State Government, that also has to be 
looked into. Otherwise, it will be very difficult for the Central Government to start any 
project there.

Sir, again, I would say that this is a very important industry in our country. Thousands 
of workers were displaced. I do not know how they will be taken back and what process 
will be applied for them.

Sir, the Central Government approved a scheme sanctioned by the Board of Industrial 
and Financial Reconstruction for the revival of sick textile mills under the Sick Industrial 
Companies Act, 1985. Mr. Minister, please listen to me. Sir, through you, I would like to 
inform the hon. Minister that this Act has also to be amended. If we do not amend this Act, 
it will be very difficult even to protect your 26 or 28 new model mills.

Lastly, I would like to tell you that the NTC has taken the decision of modernizing 
a few mills in the country. But in West Bengal, they have proposed only one textile mill, 
that is, Aarti Textiles. I would urge upon him to look into this matter so that other textile 
units are also taken up. 

With these words, I would like to conclude. Thank you very much.

श्री चुनीभाई कानजीभाई गोहेल (गुिराि) : सर, टैक्सटाइल तसक यूतनट, िो बीमार यूतनट 

हैं, उनकी लीि समासप्ि के बाद, BIFR द्वारा अतधकृि योिना के अन्िग्यि यह तबल लाया गया है। 

मैं इसको सपोट्य करने के तलए खड़ा हुआ हंू। सर, हमारा देश शुरू से, 17वीं और 18वीं सदी से 

लेकर अब िक वीटवग और सस्पटनग के तलए पहचाना िािा था। हम लोग बहुि एक्सपोट्य करिे थे। 

मैं आपको बिाना चाहिा हंू तक कपड़ों के बारे में गुिराि अव्वल नंबर पर था। दुतनया में 

अहमदाबाद को मेनचेस्टर के रूप में िाना िािा था। अहमदाबाद एि वलै एि मेनचेस्टर। सर, 

अब िक इस इंडस्ट्री को बचाने के तलए कोई ठोस कदम नहीं उठाए गए हैं। 

सर, हमारे देश में यह इंडस्ट्री ऐसी है िो एग्रीकल्चर के बाद रोिगार देने वाली दूसरे नंबर 

की इंडस्ट्री है। हमारे एक दोस्ि ने कहा तक इसमें 35 तमतलयन एम्पलाईज़ काम करिे हैं। देश में 

फैसक्ट्रयां बन्द होने के बाद भी आि 35 तमतलयन लोग इस इंडस्ट्री में काम कर रहे हैं। सर, 

एग्रीकल्चर के बाद यही एक ऐसा के्षत्र है, तिसमें हम देश के हिारों और लाखों को रोिी-रोटी दे 

सकिे हैं, लेतकन आि िक तकसी ने इसकी परवाह नहीं की। 

महोदय, मैं बिाना चाहिा हंू। तक िम्यनी और इटली के बाद हमारा देश एक्सपोट्य के मामले 

में दूसरे नंबर पर आया है, लेतकन दुख की बाि यह है तक चायना फस्ट्य नंबर पर है और सेवन 

टाइम्स हम से आगे है। हमने 2 करोड़ यू.एस. डॉलर का एक्सपोट्य तकया है, िो चायना ने 14 

[Shri P. Bhattacharya]
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करोड़ यू.एस. डॉलर का एक्सपोट्य तकया है। आि चायना हमारे तलए एक लाल बत्ती के समान है। 

चायना में भी मिदूरी कम नहीं हो रही है, बसल्क धीरे-धीरे बढ़िी िा रही है। सर, मैं कोई कमेंट 

नहीं करना चाहिा हंू, लेतकन मैं यह कहना चाहिा हंू तक यह तबल िो आि लाया गया है, अगर 

इसे पहले लाया गया होिा, िो िो फैसक्ट्रयां आि बन्द हैं, व ेबन्द नहीं होिीं। इन फैसक्ट्रयों में काम 

करने वाले लोग आि भखूों मर रहे हैं।

सर, मैं आपको आि से 12 साल पहले की बाि बिाना चाहिा हंू। हमारे गुिराि में उस 

समय पूरी इंडस्ट्रीि खत्म हो गई थी। आदरणीय प्रधानमंत्री िी, िब गुिराि के सी.एम. थे, 

उन्होंने सभी तमल वालों को बुलाया और उनकी बािें सुनीं और उनकी समस्याएं दूर कीं, तिसका 

पतरणाम यह हुआ है तक आि सूरि में एक बहुि बड़ा इंडस्ट्री हब बन गया है। मेरी बहनें यहां 

बैठी हैं, मैं उन्हें बिाना चाहिा हंू तक तशफॉन की साड़ी, िो पहले 800 से 1000 रुपए में तमलिी 

थी, वह आि 100, 150 और 200 रुपए में तमलने लग गई है। आि देश के कई भागों के मुकाबले 

गुिराि एक्सपोट्य में अव्वल नंबर पर है। मैं चाहिा हंू तक िो हमारे देश के दूसरे प्रदेश हैं, िैसे 

तक यू.पी. है या रािस्थान है, व ेभी एक्सपोट्य में ऊपर आएं। रािस्थान के भीलवाड़ा को मॉडन्य 

तसटी और टैक्सटाइल तसटी कहा िािा था। आि भीलवाड़ा की टैक्सटाइल यूतनट्स तसक पड़ी 

हैं।

महोदय, मैं आपको बिाना चाहिा हंू तक आि कोई भी फैक्ट्री खोलिा है, िाइंट वैंचर 

बनािा है, िो उसे एक यह गारंटी चातहए तक उसकी यूतनट चलेगी, तसक नहीं होगी। आि लीि 

की प्रॉब्लम हो गई है। लीि खत्म हो गई, लेतकन उसे आगे बढ़ाने का अब िक कोई प्रबन्ध नहीं 

तकया गया है। लीि वाले सुप्रीम कोट्य में चले गए और व ेिमीन को बेचने की कोतशश कर रहे हैं। 

िब यह िमीन गवन्यमेंट के पास आ गई और अब सेंट्रल गवन्नेंट के पास है, िब एि.ए. 

कस्टोतडयन, हमारे प्रधानमंत्री महोदय ने अक्िूबर महीने में एक बुलेतटन िारी तकया - “The 

Narendra Modi Government’s ordinance promulgated last Friday would help block 

attempts to strip nationalized textile units of prime real estate worth ` 200 billion across 

14 States, a top Government officer said. The ordinance makes it clear that the National 

Textile Corporation (NTC) only holds the land as a custodian...” सर, इसे पहले तकया 

िाना चातहए था। मैं इसके तलए दुख व्यक्ि करिा हंू। मैं तकसी पर आरोप नहीं लगाना चाहिा हंू, 

लेतकन हमें इसके तलए पहले शुरुआि करनी चातहए थी। आि हमारे मंत्री महोदय, यह  अमेंडमेंट 

तबल लेकर आए हैं, इसके तलए मैं उनको बहुि धन्यवाद देिा हंू। इसके मूल में employment की 

बाि है। आप इसके मूल में िाएं िो इससे गारंटी तमलेगी, लोगों को लीज़ प्राप्ि हो िाएगी, लीज़ 

होने से इनका पट्टा तरन्यू हो िाएगा और तरन्यू होने के बाद व ेआराम से तबिनेस कर सकें गे।

सर, िो समय मुझे तदया गया है, वह अपय्माप्ि है, इसतलए मैं दो-चार बािें मंत्री िी से 
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कहना चाहिा हंू। िो यूतनट बंद पड़े हैं, िो तमलें बंद पड़ी हैं, गुिराि, यू.पी., तबहार, बंगाल या 

रािस्थान में िो यूतनट बंद पड़े हैं, उनके िो लेबरस्य हैं, िो कारीगर हैं....सर, मैं आपको बिाऊं 

तक हमारे यहां कैसे कारीगर होिे थे। िब अखंड भारि था, िो अंगुली में पहनने की िो टरग होिी 

है, िब उसमें से साड़ी तनकल िािी थी। िो कोकोनेट होिा है, तिसका पानी हम पीिे हैं, पूरी 

साड़ी उसके अंदर समा िािी थी, एक छोटे से कोकोनट में। हमारे कारीगर ऐसे-ऐसे काम करिे 

थे, लेतकन आि व ेकारीगर बेकार हो गए हैं, उनका पतरवार बेकार बैठा है। लैंड पड़ा है, लैंड 

बेचने के तलए तमल-मातलक खड़े हैं, लेतकन मैं कहिा हंू तक हमारे िो कारीगर हैं, वह लैंड उनके 

उत्थान के तलए, उनके तवकास के तलए इस्िेमाल हो, इिना कहकर मैं अपनी बाि समाप्ि करिा 

हंू।

DR. K.P. RAMALINGAM (Tamil Nadu): Mr. Vice-Chairman, Sir, weaving is a 

precious human skill. Textile industry was the first industry started by men. Only after 

the textile industry, other industries came into existence. So, I am very proud that I am 

speaking on this Amendment Bill. In order to avoid eviction and thereby making it explicit 

that the ownership of land will be with the Central Government, this Bill is introduced. I 

hope that our dynamic Textile Minister will do a good job. So, I welcome and support this 

Bill. Through this, Government has accorded some status to National Textile Corporation. 

This would have been, done very early. Let it be so. It is better late than never. But I 

would like to clarify certain points to my Congress friends. Our Telangana friend spoke 

enormously about this subject. He mentioned about Mumbai, Kolkata, Varanasi and so 

on, but he has not mentioned about Tamil Nadu and Coimbatore industries. Coimbatore 

is called ‘Southern Manchester’. In 1968, our brave leader Mrs. Gandhi formed NTC. 

But before that in 1967, our great leader, Anna, in his DMK election manifesto said that 

he was going to bring sixteen Tamil Nadu textile mills under Government administration. 

He promised it to the people in 1967. And in 1968 on the floor of Tamil Nadu Assembly, 

he promised that he was going to form Tamil Nadu Textile Corporation. But in 1969, 

his health did not allow him to do that. After him my leader Thalaivar Kalaignar took 

charge in 1969. In the Budget of 1970, he granted `500 crore to form Tamil Nadu Textile 

Corporation. He undertook sixteen mills and ran them properly. After 1972, all the sixteen 

mills were taken over by the Central Government, by NTC. Now, out of these sixteen 

mills, only seven are running; only seven are operational. Rest of the nine are closed. 

Even out of these seven, five mills are on the way to ‘close’ now. So, at this juncture, all 

[श्री चुनीभाई कानिीभाई गोहेल]
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over India, I think out of 104 mills, twenty seven mills are running now. The remaining 

are closed. So, we must be very careful with this amendment. It should be helpful for the 

textile industry. ‘Make in India’, ‘Made in India’, be it any form of India, it should not be 

changed to real estate business. The textile business should not be changed to real estate 

business. So, we must be very careful.

At this juncture, I take this opportunity to highlight the labour issues which are most 
prevalent in NTC. Recently, the Ministry had informed this august House that under revival 
plan, approximately 65,000 employees were to be given Modified Voluntary Retirement 
Scheme, i.e., 63,295 employees have opted for MVRS at a compensation of `2,378.75 
crore. But this compensation is not enough. It should be doubled. You are going to take 
these mills. In the Coimbatore city mills alone, the land is worth about ̀ 10,000 crore. But, 
all over India, the compensation is `2,378.75 crore! Give share to labour also. Provided 
the worth of property, you can divide it and give the share to the people and their families. 
I wonder, whether it is a voluntary retirement scheme or wantonly retiring scheme. That 
also I want to know from the Government. The textile industry is human labour intensive. 
Before declaring any industry sick, it is imperative on the part of the Government to take 
care of the interests of the labourers. If they are thrown out, their entire family comes to 
the street. That is what Congressmen told here. Their entire future becomes a question 
mark. This has to be taken care of. I believe that our Minister and our Prime Minister will 
take care of the labour issues. By this assurance, I am supporting the Bill. I am welcoming 
the Bill. I am appreciating the Bill. Thank you, Sir.

श्री रधुसूदन वरस्त्री (गुिराि) : सर, आपने मुझे बोलने का मौका तदया, इसके तलए मैं 

आपका आभारी हंू। मेरी पाट्डी इस तबल को सपोट्य कर रही है, इसतलए मैं भी इसको सपोट्य कर 

रहा हंू। सर, यह तबल मुझे मेरे भिूकाल के अंदर ले िािा है। मैं एक ऐसे पतरवार से आिा हंू, िो 

पतरवार उस िमाने में तमल की कमाई के ऊपर सम्पूण्य आधार रखिा था। मेरे मामा टेक्सटाइल के 

अंदर वीवर थे। िब मैं वहां पर उन्हें तटतफन ले िाकर देिा था, उस वक्ि उस टेक्सटाइल तमल 

से मेरा इंट्रोडक्शन हुआ। िब मैं िूतनयर और सीतनयर बी.ए. में था, उस समय तमल के अंदर िब 

रेग्लुर वक्य स्य नहीं आिे थे, उस वक्ि बदली वक्य स्य के तलए िािे थे। उन बदली वक्य स्य के अंदर 

मैंने टप्रटटग मास्टर के हेल्पर के रूप में, कलर तमक्सर के रूप में काम तकया। मैंने पानी तपलाने का 

भी काम तकया, peon का भी काम तकया और अन्य िो अलग-अलग categories होिी हैं, उनमें भी 

काम तकया और तमल से मैंने बोनस भी तलया। वह तमल आि बंद हो गयी है। सर, पहला शॉक हमें 

सबसे पहले 1967 के अंदर लगा िब अहमदाबाद शहर में दस टेक्सटाइल तमलें बंद हो गयीं। िो 

टैक्सटाइल की 80 कम्पोतज़ट यूतनट्स थीं, तिनके अंदर ब्लो रूम, ब्लो रूम से फे्रम, फे्रम से 

लस्पडटलग, लस्पडटलग से साइटज़ग, साइटज़ग से ड्रॉइंग, ड्रॉइंग से वीटवग तडपाट्यमेंट और वीटवग 

तडपाट्यमेंट से तफर टप्रटटग में िािा है और उसके बाद वॉटशग और स्टैंटपग होकर माल बाहर 
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तनकलिा है। ये उसके अलग-अलग तडपाट्यमेंट्स हैं। उसको एक composite unit कहिे हैं। ऐसे 
80 composite units उस पूरे शहर के अंदर थे, उनमें करीब डेढ़ लाख मिदूर काम करिे थे। मैंने 

पोस्ट गे्रिुएट करने के बाद में, उस टैक्सटाइल तमल में गांधी िी की बनाई हुई यूतनयन, िो 

मिदूर महािन संघ कहलािा है, उसके अंदर भी मैंने दस साल ट्रेड यूतनयन वक्य र के नािे से 

काम तकया है। टैक्सटाइल के साथ मेरा नािा बहुि पुराना िुड़ा हुआ है। मुझे याद है िब मैं पढ़िा 

था, उस वक्ि 1967 में एक साथ 10 टेक्सटाइल तमल्स बंद हुई,ं िो एक बड़ा िहलका पूरे शहर के 

अंदर मच गया क्योंतक एक साथ हिारों मिदूर बेकार हो गए। उन मिदूरों को काम देने वाली 

कोई इंडस्ट्री नहीं थी। इिने बड़े पैमाने पर मिदूर बेकार हुए, उनको उस समय कोई प्रोटेक्शन 

नहीं तमला। उनकी प्रोतवडेंट फंड की रकम चली गई, उनकी गे्रच्युटी की रकम चली गई थी, 

उसके बाद लैंड के ऊपर तकसी का तलतटगेशन था, बैंकों का कि्मा था और तमल मातलक लोग बैंक 

का पैसा वापस नहीं देिे थे, इलेसक्ट्रतसटी वालों ने तबिली काट दी थी तिसकी विह से तमलें चल 

नहीं सकिी थीं, उसके बाद धीरे-धीरे सूरि का डेवलेपमेंट होने लगा। वहां से मेरे भाई साहब बोल 

रहे थे तक अगर इसको पहले से तकया होिा िो बहुि अच्छा होिा। मैं आप सब की िानकारी के 

तलए बिा दंू, मेरे ख्याल से 1969 में National Taxtile Corporation शुरू हुआ और श्याम प्रसाद 

वसावडा उसके पहले चेयरमैन बने। उसके बाद से ज्यादा से ज्यादा टैक्सटाइल्स के यूतनट्स 

गुिराि के अंदर लगाए गए। उनमें से थोड़े बंद भी हुए और थोड़े चालू भी हुए। उसके बाद के दौर 

में दूसरी तमल्स भी बंद हुईं। तििना NTC का modernization होना चातहए था उिना नहीं हुआ 
for many reasons. I don’t know.  मैं उसके अंदर िाना नहीं चाहिा हंू। तििनी तमलें शहर के 

अंदर बनीं, िैसा तक अभी यहां पर बिाया गया तक तमलों की िमीनें शहर के बीचों-बीच आई हैं 
और उन िमीनों की कीमि बहुि ऊंची है तिसकी विह से हर एक को यह लालच होिा है तक 

उसकी िमीन हमारे हाथ में आ िाए। हालांतक िो फास्ट्य िेनरेशन तमल मातलकों की थी, वह िो 
चली गई और िब सेकें ड और थड्य िेनरेशन की िरफ से हाई कोट्य में तलतटगेशन्स आई,ं िो अब 

ये सब तमलें टूट रही हैं और यह सब िमीन खाली हो रही है। तकिनी िगहों पर NTC ने तमलें 
ली हैं और उसके सामने लीि का सवाल खड़ा हुआ है, लेतकन मेरा यह मानना है तक तसफ्य  लीि 

से ही प्रश्न हल नहीं हो सकेगा। सर, ओवरआल टैक्सटाइल सेक्टर को देखने की िरूरि है और 
इसके अंदर मैं modernization के अलावा कुछ और देखिा नहीं हंू। यह इिना बड़ा सेक्टर है 

और इसके अंदर इिनी बड़ा एक्पलॉयमेंट है। तसफ्य  इिना ही नहीं है, तसफ्य  तमलों में काम करने 

वालों की बाि नहीं है, सर, तमल के अंदर नट-बोल्ट बनाने वाले, इिने कारखाने थे, व े सब 
कारखाने बंद हो गए हैं। िो उसका माल ले िाने वाले लॉरी वाले व ेसब बेकार हो गए। िो कलर 
सप्लाई करने वाले थे, व ेलोग भी बेकार हो गए। इसके इद्य-तगद्य िो पूरी इकोनामी घूमी हुई थी, वे 

सभी इसके तवसक्टम्स बने। इसकी विह से इस सेक्टर के अंदर तििना हमारा ध्यान होना चातहए 

था, मैं इस बाि को मानिा हंू तक उिना ध्यान इस पर नहीं तदया गया। हालांतक लास्ट की 
यू.पी.ए. गवन्यमेंट ने तििना हो सका, उिना करने का प्रयत्न तकया।

सर, NTC की सबसे पहली शुरुआि उस वक्ि में कांगे्रस की सरकार ने की थी और मेरे 

ख्याल से श्रीमिी इंतदरा िी ने 1969 में इसकी शुरुआि की थी। उसके बाद थोड़े साल यह अच्छी 

िरह से चली, लेतकन आि NTC को और भी स्ट्रैंथन करने की िरूरि है। हमारे पास में एक 

[श्री मधुसूदन तमस्त्री]
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अच्छा सा इंस्ट्रूमेंट एवलेेबल है तक िब कोई प्राइवटे ओनर ज्यादा से ज्यादा केतपटल तशफ्ट 

करिा है, एक इंडस्ट्री में से दूसरी इंडस्ट्री में वह डालिा है, ले िािा है, िो िो मेन इंडस्ट्री होिी 

है, वह सफर करिी है और टेक्सटाइल इसका बेस्ट एक्िाम्पल है। उसमें से उन्होंने तििना भी 

पैसा कमाया, वह pough back नहीं तकया, it was invested in some other industries. इसकी 

विह से इिनी बड़ी  paucity of funds हुई तिसकी विह से िो बैंकों से पैसा तलया गया, वह 

नहीं तदया गया और इसकी विह से तमलों का बंद होना शुरू हुआ। NTC की बड़ी मौके की 

िमीन है और इसके बारे में अभी शरद यादव िी बिा रहे थे। मैं उनकी बाि से सहमि हंू तक 

इिनी बड़ी िमीन का कुछ परसेंटेि या िो सरकार ले सकिी है और उसे लोगों के तलए रखना 

चातहए। Artisan वगैरह को भी डेवलप करना चातहए।

(श्री उपसभापवत पीठासीन हुए।)

मुझे उम्मीद है तक टेक्सटाइल तमतनस्टर ऐसी नौबि नहीं आने देंगे। वसेै िो ये िेरहवीं लोक सभा 

और चौदहवीं लोक सभा के हमारे पुराने साथी रहे हैं, इसतलए मुझे उनको कहने का थोड़ा सा 

हक बनिा है तक िब स्पेशली NTC का टेक्सटाइल यूतनट बंद पड़ा है, िो आप ऐसी नौबि ही 

मि आने दीतिए। मैं प्राइवटे के तलए मान सकिा हंू, लेतकन िब NTC का यूतनट बंद पड़ा हो, िो 

आप ऐसी नौबि नहीं आने देंगे, क्योंतक यूतनट बंद होने के बाद उसमें काम करने वाले लोगों की 

फेतमली के साथ िो परेशातनयां शुरू होिी हैं, व ेunbearable होिी हैं। हालांतक Sir, I must say 
तक इस देश की economy इिनी resilient होने के बाविूद भी इस देश के अंदर इिनी सारी 

टेक्सटाइल यूतनट्स बंद हुई ं और हिारों मिदूर बेकार हुए, तफर भी  कहीं न कहीं उसको 

absorb तकया। तकसी ने या िो सब्िी बेचकर अपना गुिारा तकया या रास्िे में कुछ और चीि 

बेचकर गुिारा तकया। आि सूरि बहुि बड़ा सेन्टर हो गया है। यहां पर पहले 15-20 लोगों ने 

छोटी-छोटी फैसक्ट्रयां शुरू की थीं। हालांतक सूरि में सबसे ज्यादा मिदूर ओतडशा से आए हैं और 

उनका सबसे ज्यादा exploitation होिा है। अभी हमने िो कानून पास तकया है, इसके अंदर 39 

से कम मिदूर अगर काम करिे होंगे, िो उनके तलए कोई तरकाड्य रखने की या बिाने की 

िरूरि नहीं होगी, तसफ्य  इन्स्पेक्टर को ही बिाना होगा। अगर ऐसे 39 आदमी पावरलूम फैक्ट्री में 

काम करिे हैं, िो व ेचाहे सालों िक काम करिे रहें, लेतकन उनको   permanent करने के तलए 

अगर कोई चीि करनी होगी, िो हमारे पास या यूतनयन के पास कुछ नहीं होगा।

सर, इस देश में दो सबसे बड़ी मिदूर यूतनयन्स हैं- एक िो मुम्बई की RMMS है और 

दूसरी गुिराि की टेक्सटाइल लेबर एसोतसएशन है। इनके अंदर हिारों मिदूर यूतनयन के मेम्बर 

थे और यूतनयन्स सरकार से तबना पैसा तलए चलिी थीं। यह एक classic example था तक ट्रेड 

यूतनयन मूवमेंट तकस िरह चलाना चातहए। व ेदोनों ही यूतनयन्स इसकी विह से खत्म हो गईं। मैं 

मानिा हंू तक सूरि की िो तसल्क तमल की इंडस्ट्री थी, वह भी बंद हो गई। मैं समझिा हंू तक 

उसको भी इसमें maximum protection तमलना चातहए। मेरा सरकार से अनुरोध है तक 

टेक्सटाइल यूतनट को बंद मि होने दीतिए। मैं चाहिा हंू तक NTC िो तबल्कुल भी बंद नहीं होना 

चातहए। अहमदाबाद में यह example है तक मॉडन्माइि न करने की विह से NTC की यूतनट भी 

बंद हो गई है। इस कारण से पतरसस्थति और भी खराब हुई है। मैं कहिा हंू तक आप ऐसी 
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पतरसस्थति मि आने दीतिए। अगर उसको लीि देनी पड़े, िो लीि भी दे दीतिए, लेतकन मैनेिमेंट 

भी इिना ही दीतिए तिसकी विह से यूतनट के अंदर िो pilferage होिा है, खासकर कपड़ों की 

चोरी होिी है, वह रुके। सब-स्टैंडड्य माल तदया िािा है, टप्रटटग का माल सब-स्टैंडड्य होिा है। वसेै 

िो कॉटन सब-स्टैंडड्य तदया िािा है। ये िो सब चीिें हैं, आप कैसे उसको टाइट करोगे, तिसकी 

विह से NTC यूतनट्स में मैसक्समम प्रॉतफट होफ मुझे प्रॉतफट में भी ज्यादा इंट्रस्ट नहीं है। प्रॉतफट 

है िो ठीक है, लेतकन मिदूरों की रोिी-रोटी चलिी रहे और उनकी फैतमलीि को तकसी प्रकार 

की यािना न तमले, क्योंतक हम भगुि चुके हैं। मेरा आग्रह है तक एक िरह की पतरसस्थति पैदा न 

हो। मुझे पिा नहीं है तक NTC के पास अपना तर िव्य फंड है या नहीं है, नहीं है िो उनको तर िव्य 

फंड रखना चातहए। हाई कोट्य में बैंकों के साथ NTC के केसेि चल रहे हैं, तिनमें लेबर को कि्मा 

पहले देने के बिाय उनका लास्ट में नम्बर आिा है। इसतलए प्रोतवडेंट फंड के पैसे िो मातलकों के 

पास बाकी हैं, अगर व े लैंड बेचिे हैं, िो उसका सबसे पहला तहस्सा मिदूरों को तदया िाना 

चातहए, गे्रच्युटी के पैसे बाकी हों िो उनको व ेतदए िाने चातहए। पहले एक िमाने में लोग ज्यादा 

कपड़ा नहीं खरीदिे थे और मिदूरों को ही खुद कपड़ा ले िाकर बेचना पड़िा था और उनको 

िनख्वाह भी कपड़े के रूप में ही दी िािी थी। व ेकहिे थे तक आप कपड़ा ले िाओ और खुद 

बेचो और उससे अपनी िनख्वाह लो। मेरे ख्याल से सबसे पहली तमल िो 1908 या 1909 में 

अहमदाबाद में शुरू हुई थी, उसके बाद ही दूसरी तमलें शुरू हुई हैं। व े पूरे देश के अंदर, 

मैसक्समम, ज्यादा से ज्यादा इसी तसटी के अंदर थीं। िो “Payment of Wages Act” है, तिसके 

िहि आप कोई भी चीज़ goods के अंदर नहीं दे सकिे, इसी िरह से "Industrial Relations 
Act" है। तिसके अंदर यतद recognised union के अलावा दूसरी यूतनयन है िो वह इसके अंदर 

नहीं हो सकिी है, िो  “Industrial  Disputes Act” है, इसके अन्दर कुछ भी हो, आप नोतटस 

तदए तबना लोगों को retrench नहीं कर सकिे हैं। मेरा ऐसा मानना है तक ये सब िो कानून हैं, 

यतद इन कानूनों में, खास कर के यतद 1992 के बाद कमी है, ज्यादा से ज्यादा casualty आई हुई 

है, िो वह  labour department के अंदर आई है। NTC के अंदर काम करने वाले मिदूर को 

NTC Act, एक आदश्य employee of the ईयर का िो  example है, वह उसको वहां पर पूरा 
example बनने दे। इस विह से िहां-िहां पर िो तमलें बंद होिी हैं, उन बंद तमलों के अंदर 

उनका िो सबसे पहला अतधकार हो, िैसे बकाया पैसा का है, वह मिदूरों के साथ हो। वह पैसा 

मिदूरों को सबसे पहले तदया िाना चातहए। ये सब चीज़ें करिे हुए, see to it तक तमल बंद करने 

पहले यतद electric तबल न भरा हो, तिससे उसकी पूरी electric supply cut हो िाए, लोग बेकार 

हो िाएं, ऐसी पतरसस्थति में आने से पहले ही उस unit को देखा िाना चातहए और यतद उन 

मिदूरों का सवाल है, िो उसको हल करना चातहए। यह िो सब स्वदेशी है, पहले िो हम 

स्विंत्रिा की लड़ाई में तवदेशी माल की होली िलािे थे। िो तवदेशों से कपड़ा आिा है, उस कपड़े 

को ही सबसे ज्यादा िलाया िािा था, लेतकन आि िो इस देश का सवाल है, इसतलए सभी 

sectors एक साथ चलने चातहए। अगर textile का बना हुआ कपड़ा अच्छी िरह का है िो उसमें 

िाना चातहए, handloom से बने कपड़े और खादी का भी उिना ही अतधकार है। मैं यह मानिा हंू 

तक टैक्सटाइल के अंदर िो खादी है, silk है, handloom है और अन्य units हैं, इस सभी को एक 

[श्री मधुसूदन तमस्त्री]
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साथ देखिे हुए, उसमें maximum employment खड़ा हो और छोटे से छोटे शहर के अंदर भी 

ऐसी एक-एक, दो-दो छोटी यूतनट्स चलिी हों। ऐसी िगह पर spinning की भी बहुि सारी 

यूतनट्स हो सकिी हैं क्योंतक खादी में इिना बड़ा employment है। अभी वहां सामने से मेरे भाई 

बिा रहे थे तक यतद यह export का है िो ज्यादा से ज्यादा हमारा है। मैं यह मानिा हंू तक इस 

देश के अंदर लोगों के पास दो िोड़ी कपड़े से िीसरी िोड़ी कपड़े नहीं होिे। यतद उनके पास 

िीन-चार िोड़ी कपड़े होिे िो, व ेअपने बैग के अंदर रखिे, तक यतद पसंद आया, अच्छा लगा िो 

दीवाली, होली या तकसी अन्य अवसर पर, नए कपड़े पहनेंगे, बाकी िो व ेकेवल दो िोड़ी से ही 

काम चलािे हैं। इस देश के अंदर चार-पांच िोड़ी कपड़े तमल िाएं, उसके बाद तिसको तििना 

एक्सपोट्य करना हो, करे, लेतकन पहले देश की िरूरिें पूरी करेंगे, िो बहुि होगा। उन िरूरिों 

को पूरा करने के तलए आप इस देश के आदमी की तििनी purchasing power बढ़ाएंगे, उनकी 

उिनी ही हेल्प होगी। इस विह से मेरी Textile Minister से तवनिी है तक आप NREGS को 

ज्यादा से ज्यादा सपोट्य दीतिए, तिससे rural areas के अंदर purchasing capacity िाए, उनके 

पास पैसे िाएं, उनकी purchasing power बढ़े, व ेकपड़े खरीदें और textile units चलें। इससे silk 

यूतनट्स चलें, खादी यूतनट्स चलें, िेल भी तबके और गांव भी आबाद हों। आप उस लेवल िक 

िाइए। गांधी ने िो चरखा और िकली कही थी, उसका दूसरा स्वरूप NREGS ही है। हरेक हाथ 

को काम देना चातहए और िब हरेक हाथ काम करिा है िो उसको पैसे भी तमलें, तिससे इस देश 

की economy सबसे ज्यादा बढ़ेगी।  Thank you very much, Sir, for allowing me to speak.

MR. DEPUTY CHAIRMAN: Now Shri M.P. Achuthan.

SHRI M.P. ACHUTHAN (Kerala): Sir, this is a small Bill and its purpose is very 

simple. So, I support the Bill because we have to retain the land in the Government 

sector, the NTC. Now, we know that when the textile mills were nationalized, their aim 

was to retain the workers, that is, their job security. That was the main aim. But have 

we achieved it? We should see what the NTC has done and what the Government is 

doing now. According to the statistics released by the NTC, you have given VRS to 

nearly 70,000 workers. VRS means you are just giving some thousands of rupees and 

throwing out the workers. How have you mobilized the money? You have done it by 

selling the property, by selling the prime land in cities like Mumbai. You sell the land to 

the real estate businessmen, and throw away the workers. Can we forget the heroic textile 

workers of Mumbai? The textile workers of Mumbai had fought a heroic war in India’s 

freedom movement. In 1908, when Bal Gangadhar Tilak was arrested and jailed for six 

years, and was deported to Burma, the textile workers of Mumbai were on strike for six 

continuous days. When the RIN Mutiny took place, the textile workers of Mumbai came 

out in solidarity and fought such a heroic war, such a patriotic war. Those workers have 

been thrown out of the job. I charge that there was a sinister move to wreck and demolish 
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not only the trade union movement, but also the workers as a whole in Mumbai. So, my 
request to the hon. Minister is, when you take over the land, when you retain the land, 
when you sell the land, it must be for modernization. That was the declared aim of NTC 
and the Government. You had said that this amount would be for modernization. But did 
you do it? No. Did the Government do it? Did the NTC do it? No. Still the NTC mills are 
in red. Maybe, they are making some profit. But how many people have you employed? 
With that machinery, are you able to compete with the private sector in India and in the 
international market? There is a very big scope for the textile industry now. So, have a 
holistic view of it. In my State Kerala, we have got three mills. One is the Parvathi Mill in 
Kollam. This Mill had been closed down many years back. The machinery has been taken 
over partially. Now there is a move to revive it under PPP model. Those who are coming 
under PPP model, their aim is not to revive the mill and give them employment. You have 
got the prime land in the heart of the city. So, I request the Minister not to succumb to 
such a move of some real estate businessmen. The State Government has requested for 
some acres of land for building a medical college. If you are willing to give some land 
for medical college, then the other portion can be utilized for the revival of the mill. In 
Pondicherry, there are some textile mills, and one is in Mahe near Kerala. They have 
requested for ` 500 crore relief package for the revival of the textile mills in Pondicherry. 
Please do it. My request is, take a holistic view not only of the textile mills, NTC mills, 
but also of the cotton growers, handloom workers, handloom industry and textile industry. 
Without taking a holistic view, we cannot solve the problem of the textile sector. If we 
see where the farmers’ suicides are taking place, most of them are taking place in the 
cotton growing areas. So, if you want to save the farmers and ensure the remunerative 
price to the farmers, you must have a wide range textile industry and a handloom sector. 
Handloom is one of the best traditional industries of our country. We have to revive it, we 
have to sustain it. Therefore, I request the Minister to take a holistic and comprehensive 
view and make a comprehensive programme for the revival of the textile sector and the 
handloom industry of our country. Thank you.

MESSAGE	fROM	LOK	SAbHA

The	Repealing	and	Amending	bill,	2014

SECRETARY-GENERAL: Sir, I have to report to the House the following message 
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-

[Shri M.P. Achuthan] 

Message from  Lok Sabha
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“In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct  
 of Business in Lok Sabha, I am directed to enclose the Repealing and Amending  
 Bill, 2014, as passed by Lok Sabha at its sitting held on the 8th December, 2014.”

Sir, I lay a copy of the Bill on the Table.

MR. DEPUTY CHAIRMAN: Now, the Minister to reply.

GOVERNMENT	bILLS

The	Textile	undertakings	(Nationalisation)	Laws	(Amendment	and	 
Validation)	bill,	2014	—	Contd.

श्री संतोष कुरार गंगवार : सर, आपका और सदन के सभी सदस्यों का बहुि-बहुि धन्यवाद। 
अभी हमारे 18 माननीय सदस्यों ने इस तबल के ऊपर अपने महत्वपूण्य तवचार रखे। मुझे इस बाि 

की प्रसन्निा है तक सबने हमारे सुझाव का समथ्यन तकया। मैं यह िो नहीं कहना चाहंूगा तक 

एन.टी.सी. का िो कुछ घटना्रिम था, उसके तलए हम तिम्मेदार हैं, क्योंतक ऐसा नहीं है। हमको 
िो और िैसी चीज़ तवरासि में तमली, उसी सम्पसत्त को हम बचाना चाहिे थे। िैसे ही हम सत्ता में 
आए, हमें लगा तक कुछ िमीनें िुरन्ि ही हमारे पास से िा रही हैं। उनको रोकने के तलए िब 

ित्काल ही कोई रास्िा िलाशने की िरूरि हुई, िो हमें लगा तक ऑरडनेंस लाने के अलावा हमारे 
पास कोई और रास्िा नहीं है। ऑरडनेंस लाने का इस सरकार का कोई इरादा नहीं था, लेतकन 

इस समय यह अत्यंि आवश्यक है, इसीतलए ऑरडनेंस लाया गया। हमें प्रसन्निा है तक लोक सभा 
में भी सभी सातथयों ने इस तवषय पर अपने तवचार रखे और यहां पर सभी माननीय सदस्यों ने 

अपने तवचारों को रखिे हुए इसका समथ्यन तकया।

एक बाि मैं मुख्य रूप से आपको बिाना चाहंूगा, ऑरडनेंस के माध्यम से तमलें बचाने का यह 

मिलब नहीं है तक एन.टी.सी. को िो तमलें तमल रही हैं, उनको हम बेचने का काम करेंगे। हमारी 
सरकार का इन तमलों को बेचने का कोई उदे्दश्य नहीं है। माननीय प्रधानमंत्री िी की नज़र में 
टैक्सटाइल एक मुख्य के्षत्र है, यह बाि हम सभी िानिे हैं। हमारे कई सातथयों ने स्वयं कहा है तक 

कृतष के बाद दूसरे नम्बर पर टैक्सटाइल ही ऐसा के्षत्र है, तिसके अन्दर रोज़गार के अवसर हैं, 
काम है। हम इसको सही िरीके से और सही रूप में आगे ले िाना चाहिे हैं। 

अभी आदरणीय श्री मधुसूदन तमस्त्री िी अपनी बाि कह रहे थे। मेरी िानकारी के अनुसार 
खादी का अगर कहीं सबसे ज्यादा प्रयोग होिा है, िो वह गुिराि में ही होिा है। वहां पर लोगों 
की इसमें रुतच है, उसी के तहसाब से लोग इससे िुड़ रहे हैं। तहन्दुस्िान के अन्दर ऐसे कई के्षत्र 

हैं, तिनकी पहचान लोग मेन्चेस्टर के रूप में करिे हैं, लेतकन दुभ्माग्य यह है तक बीिे वष्षों में हम 

लोगों ने इस ओर ध्यान नहीं तदया। आि हमको यह िो तवरासि तमली है, उसके बारे में मैं कोई 

तटप्पणी नहीं करना चाहंूगा, लेतकन िब तमलें अतधगृहीि की गई,ं िो फाइनली 119 तमलें थीं, 

तिनमें से आई.डी. ऐक्ट के अन्दर 78 तमलें बन्द हो चुकी हैं। 
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पुडुचेरी सरकार को 2 तमलें दी गईं। अभी हमारे भाई अच्युिन िी पुडुचेरी तमल के बारे में 

कह रहे थे। मैं आपके संज्ञान में यह लाना चाहंूगा तक इसके बारे में वहां के मुख्यमत्री से हमारी 

बाि हो चुकी है और हम उनके सुझावों को मान रहे हैं। तिस ढंग से व ेवह प्रस्िाव दे रहे हैं, उस 

प्रस्िाव को मानकर, उसे पूरा करने की तदशा में हमारी उनसे बािचीि हो चुकी हैं। 

महोदय, मैं यह बिा रहा था तक इस समय 23 तमलें चल रही हैं। 5 तमलें Joint Venture में 

चल रही हैं। Joint Venture की िांच तमलें िो लाभ में चल रही हैं, लेतकन 11 तमलें तडस्प्यूट में आ 

गई हैं और arbitrator के अंिग्यि हैं। इसी महीने की 10, 11, 12 िारीख को इनके बारे में फैसला 

होने िा रहा है। हम यही चाहिे हैं तक कोई भी फैसला िल्दी हो िाए, िातक दोबारा हम इनको 

लेकर आएं।

िैसा मैंने प्रारम्भ में बिाया था, िो तमलें हम लोग या एन.टी.सी. चला रही है, उनमें से पांच 

तमलें इस समय फायदे में हैं। हमारी रुतच यह है तक तिस ढंग से हमने इसकी िानकारी ली है, 

आने वाले िीन महीनों में कम से कम छह और तमलें हम फायदे में लाना चाहिे हैं। अगले बिट 

सत्र में यह बिािे हुए मुझे प्रसन्निा होगी तक एन.टी.सी. की 10 से ऊपर तमलें फायदे में चल रही 

हैं। िैसा मैंने प्रारम्भ में बिाया, एन.टी.सी. अब बी.आई.एफ.आर. से बाहर आ गई है। हम इसको 

एक सही ढंग से करना चाहिे हैं। परन्िु यह बाि तबल्कुल सही है तक हमारे सातथयों का सुझाव, 

कहना और मानना तक हम इन िमीनों का क्या करेंगे? िो अन्य तहसाब-तकिाब है, िैसे एक 

साथी ने बिाया तक िमीन बेच कर आप क्या करेंगे? िो अब िक िो िमीनें बेची गई हैं, व े6,547 

करोड़ रुपये की िमीनें बेची गई हैं, तिसकी िानकारी अभी तमली है। मॉडन्माइिेशन पर 1,618 

करोड़ रुपये खच्य हुए। हमने िो वी.आर.एस. तदया है, वह भी ठीक ही तदया है। उस समय के 

तहसाब से वी.आर.एस. पर 2,379 करोड़ रुपये खच्य तकये गये हैं। विेेज़ पर 2,388 करोड़ रुपये 

खच्य तकये गये हैं। अब हमारे पास वि्यमान में 1,480 करोड़ रुपये शेष हैं और इसको हम भतवष्य में 

इस तनण्यय के बाद, िब फैसला हो िाएगा, इसके बाद हम मॉडन्माइिेशन पर और अन्य काय्षों पर 

खच्य करेंगे, मैं इिना ही बिा सकिा हंू।

सर, मैं यह कहना चाहंूगा तक यह तबल, इस अतधतनयम में थोड़ा सा स्पष्टीकरण देना था, 

उसके तलए लाया गया है। हमने एन.टी.सी. द्वारा मॉडन्माइिेशन की योिना बनाई है और 

बी.आई.एफ.आर. से उसकी स्वीकृति भी तमल गई है, इसी को ही त्रियासन्वि तकया िा रहा है। 

हम लोगों ने 50 प्रतिशि मॉडन्माइिेशन का लेवल प्राप्ि कर तलया है और शेष अभी प्राप्ि तकया 

िाना बाकी है। बी.आई.एफ.आर. द्वारा तिन तमलों को न चलाने का फैसला तदया गया, उनके 

सभी श्रतमकों को हमने आकष्यक सेवातनवृसत्त का लाभ भी तदया है। मैं यह इसतलए बिाना चाहिा हंू 

तक हमारी रुतच इसमें नहीं है तक मिदूरों को सेवा से अलग तकया िाए। आि वि्यमान में 8,000 

स्थायी श्रतमक और 3,000 दैतनक विेन वाले श्रतमक हमारे साथ काय्यरि हैं। िो यह संख्या करीब 

11,000 है। हम और आगे बढ़ना चाहिे हैं तक कैसे अतधकिम लोगों को रोिगार दे सकें , िो उसके 

तहसाब से हम तमल कर काम कर रहे हैं। हमने बहुि सी योिनाएं बनायी हैं। हम उसके तलए बैठ 

कर बािचीि कर रहे हैं। हम िमीन का कैसे उपयोग करेंगे, इसके बारे में बहुि से लोगों से 

[श्री संिोष कुमार गंगवार]
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बािचीि कर रहे हैं। िैसे, हम लोगों ने अपनी टेक्सटाइल पॉतलसी अभी नेट पर डाली हुई है। हम 

उस पर लोगों से सुझाव ले रहे हैं और हम िल्दी ही सबको साथ में लेकर एक अच्छी िथा 

आकष्यक टैक्सटाइल पॉतलसी लाना चाहिे हैं। हमने बहुि से काम शुरू कर तदए हैं। आपको ध्यान 

होगा तक हमने वाराणसी में सस्कल डेवलपमेंट का एक बड़ा केन्द्र खोला है और उस पर 200 

करोड़ रुपये खच्य हो रहे हैं। सस्कल तवकास केन्द्र में ग्रामीण िथा शहरी के्षत्र के लोगों को शातमल 

करने की योिना है। इनक्यूबेशन सेंटर भी शहरी िथा ग्रामीण के्षत्रों के तलए िय तकया गया है। 

तिटनग तमल्स की भी बाि हो गई है। कपास उत्पादन वाले राज्यों में इस काम को करने का 

तनण्यय तलया गया है। वस्त्र तनम्माण के के्षत्र में तडिायटनग स्टूतडयो बड़े शहरों में बनाने की बाि हम 

लोग िय कर रहे हैं। वस्त्र के व्यापार केन्द्र भी बड़े शहरों में हैं। वस्त्र बनाने के कारखाने भी शहरी 

और अद्ध्यशहरी के्षत्रों में हैं। िागा किाई, कपड़ा बुनाई और कपड़ा प्रसंस्करण कारखाने ग्रामीण 

और अद्ध्यशहरी के्षत्रों में हैं। टैक्सटाइल प्लािा राज्यों में रािधातनयों और बड़े शहरों में हैं। यह मैं 

इसतलए बिा रहा हंू, क्योंतक हम लोग एक योिना बना रहे हैं। हमारा उदे्दश्य यह है तक 

देशवातसयों को भी लगे तक अब टैक्सटाइल सही ढंग से काम कर रहा है। मुझे यह कहने में कोई 

आपसत्त नहीं है तक तपछले दस वष्षों में लोग टैक्सटाइल को भलू गये। लोगों को लगा तक 

टेक्सटाइल कोई बहुि तनचली प्राथतमकिा का के्षत्र है, परन्िु ऐसा नहीं है। यह एक बहुि बड़ा के्षत्र 

है। िैसे, हमारे आदरणीय तमस्त्री िी कह रहे थे तक तिस ढंग से हम लोग काम कर रहे हैं और 

हम यह देख रहे हैं, िो हमें लग रहा है तक यह काम  - अब िैसे मैं अगर हैंडी्रिाफ्ट की बाि 

करंू, िो हैंडी्रिाफ्ट के अन्दर व ेतवशेषिाएं हैं तक आप इसकी कल्पना नहीं कर सकिे और यह 

बाि सही है। आदरणीय शरद यादव िी यहां पर कह रहे थे तक चाइल्ड लेबर का आरोप िो 

लगिा है, बहुि गलि लगिा है। मैं तिस तिले से आिा हंू, वहां पर हैंडी्रिाफ्ट का एक बड़ा काम 

होिा है। देश के अन्य तहस्सों में भी होिा है। वह काम होिा है - िरा-ज़रदोिी का। उसमें पूरा 

पतरवार लगिा है, पतरवार के बच्चे भी लगिे हैं। वहां पर िो सव्दे हुआ है, िो उस सव्दे से पिा 

चला है तक तिन पतरवारों के बेटे-बेतटयां छोटेपन से काम करिे हैं, िो उससे एक िो उनके अन्दर 

काम में तवशेषिा बढ़ िािी है, एक प्रकार की फाइननेस आ िािी है और दूसरी एक खास बाि 

यह भी देखने को तमली तक उन बच्चों की उंगतलयां लम्बी हो िािी हैं। अब इसे हम चाइल्ड लेबर 

नहीं कह सकिे, परन्िु दुभ्माग्य यह है तक हमारी इस कला को लोग दूसरे देशों में िाकर तवपरीि 

ढंग से प्रस्िुि करने का काम करिे हैं। मैं यह इसतलए कह रहा हंू तक हैंडी्रिाफ्ट बहुि बड़ा के्षत्र 

है। हमारे उत्तर प्रदेश के एक सांसद बोल रहे थे और मुझे लगिा है तक हर तिले में, हर दूसरे-

िीसरे तिले में हैंडी्रिाफ्ट का कोई न कोई आइटम आपको तमलेगा, िैसे कहीं दरी तमलेगी, िो 

कहीं कालीन तमलेगा। मैं िो तिस तिले से आिा हंू, वहां पर पिंग और डोर का व्यापार देश ही 

नहीं देश के बाहर भी बहुि अच्छी मात्रा में चलिा है और लोग उसको देखिे िथा िानिे भी हैं। 

मैं यहां पर यह भी कहना चाहंूगा तक चुनाव के दौरान िब माननीय प्रधानमंत्री िी हमारे के्षत्र, 

बरेली में चुनाव का प्रचार करने आए थे, िब मैंने उनसे कहा था तक साहब, चीन का बना हुआ िो 

धागा आ रहा है, वह बहुि नुकसानदेह है, उस पर ित्काल प्रतिबंध लगाया िाए और हम इस बाि 

को समझिे और िानिे हैं। हमारे इस सुझाव को माना भी गया और मैंने कॉमस्य तमतनस्ट्री से भी 

आग्रह तकया है तक इसको रोका िाए और हमारे देश के तहसाब-तकिाब को कैसे प्रमोट तकया 
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िाए, यह हमारी तमलीिुली रुतच और इच्छा का तवषय है। इसके तहसाब से हम सब लोग तमल कर 

काम कर रहे हैं। हम सारे के्षत्रों की पहचान कर रहे हैं। इस बार के बिट में हमने माननीय तवत्त 

मंत्री िी से आग्रह तकया था तक तवत्त मंत्री िी ने आठ स्थानों पर टैक्सटाइल क्लस्टर की घोषणा 

की थी। हमें यह भी ध्यान है तक एस.आई.टी.पी. का हमारा एक फ्लैगतशप काय्य्रिम है और 

एस.आई.टी.पी. के िहि िो टैक्सटाइल पाक्स्य की स्थापना हो रही है, अब िक तििने कर रहे 

हैं, आि ही हम उसकी समीक्षा करके आ रहे हैं, िो पूरे नहीं हो पा रहे हैं, तिनका काम शुरू 

नहीं हो पा रहा है, उसका कारण क्या है? कारण को दूर करके पूरा करें और अभी एक महीने 

पहले हम लोगों ने 13 टैक्सटाइल पाक्स्य की घोषणा की है। आने वाले समय में, तफर बहुि िल्दी 

ही एक महीने में हम 15 के आस-पास पाक्षों की घोषणा करने वाले हैं और इसमें हम और भी एक 

तवशेषिा ले आए हैं। हमने िय तकया है तक पूव्पोत्तर राज्यों में तनसश्चि रूप से एक पाक्य  लगेगा। 

हमने यह भी िय तकया है तक तिन राज्यों में टैक्सटाइल पाक्य  अभी िक नहीं लगे हैं, 25 प्रतिशि 

पाक्षों का आरक्षण हम उन राज्यों के तलए करेंगे। हम हर िरफ इसको ले िाना चाहिे हैं। आि 

इसके तहसाब से हम सब लोग िो तमल कर काम कर रहे हैं, हमें लगिा है तक आने वाले समय में 

आपको महसूस होगा तक यह टैक्सटाइल तमतनस्ट्री सही ढंग से काम कर रही है और सही स्वरूप 

से आने िाने का काम कर रही है।

मैं आपकी बहुि सी बािों से सहमि हंू, यहां सांसदों ने बहुि सी बािें बिाईं। िो भी बाि हमें 

सही लगेगी, िो हमारा मंत्रालय आपके प्रति िवाबदेह रहेगा और हम एक सहयोगी के रूप में 

काम कर रहे हैं। मैं यह इसतलए कह रहा हंू, क्योंतक हम हर के्षत्र के बारे में िानिे हैं। अभी लेह 

के अंदर माननीय प्रधानमंत्री िी गए थे और वहां पर रेशम के बारे में घोषणा करके आए थे। मैं 

अभारी हंू तक अभी माननीय मंत्री महोदया ने हस्िके्षप तकया और उन्होंने अपनी टचिा िातहर की। 

यह बाि भी सही है, पर रेशम के मामले में हमारी अलग रुतच है। हमारा मंत्रालय और हमारे 

तवभाग के सतचव इस मामले में तवशेष रुतच रखिे हैं। अभी हम लोगों ने तवज्ञान भवन में एक बहुि 

बड़ा काय्य्रिम तकया था। माननीय राष्ट्रपति महोदय के द्वारा रेशम के के्षत्र में काय्यरि केवल 

मतहलाओं को सम्मातनि तकया गया था। फरवरी के महीने में िब प्रधानमंत्री िी लेह गए थे, िब व े

वहां पर घोषणा करके आए थे और तपछले महीने हम वहां पर उसके केन्द्र का उद्घाटन करके 

आए हैं। इसके तहसाब से हम पूरे देश के के्षत्रों में िलाश कर रहे हैं, इस बीच में मुझे तिरुप्पुर िाने 

का मौका तमला, िो मुझे लगा तक यह वास्िव में टेक्सटाइल का हब है। इस काम को, इस के्षत्र को 

कहां से कहां िक बढ़ा सकिे हैं, यह हमारी समझ में भी आ रहा है। मैं यहां पर अपने सभी 

सातथयों को बहुि-बहुि धन्यवाद दंूगा, यहां पर सारे महत्वपूण्य तवचार हमको बिाए गए। हम इस 

के्षत्र को और अच्छे ढंग से आगे बढ़ाने चाहिे हैं। हम चाहिे हैं तक टेक्सटाइल तमतनस्ट्री की 

पहचान सही ढंग से बने और दुतनया के अंदर.... कल ही मैं गुिराि के कच्छ में था और वहां पर 

मैंने देखा तक एक कंपनी इस ढंग से िौतलए का तनम्माण करिी है तक बहुि बड़ी िादाद में, उसका 

सारा का सारा यानी हण्ड्रेड परसेंट आइटम एक्सपोट्य होिा है। इसको बढ़ावा देने की िरूरि है, 

इसको प्रोत्सातहि करने की िरूरि है।

[श्री संिोष कुमार गंगवार]
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5.00 p.m.

मैं यहां पर एक बाि तवशेष रूप में कहना चाहंूगा तक हम इस एन.टी.सी. की पहचान सही 
ढंग से बनाएं। लोग एन.टी.सी. के बारे में समझेंगे तक हां, एन.टी.सी. सही ढंग से काम कर रहा 
है और इसकी सही ढंग से एक पहचान बन रही है। कहने के तलए िो हम बहुि सारी बािें कह 

सकिे हैं, पर दो-िीन बािें मैं आपके सामने कहना चाहिा हंू। मैं कहना चाहिा हंू तक आि यहां 
पर हमारे कुछ सांसदों ने िूट को लेकर प्रदश्यन तकया था। हम उनके कंसन्य से सहमि हैं और 
हम केवल इिना कह सकिे हैं तक  हमारा मंत्रालय कोई भी डायल्यूशन के तलए िैयार नहीं है 

और हमारी िानकारी में यह है तक 9 िारीख को से्ेरिटरीज़ की मीटटग हो रही है, उसके अंदर 
उसका फैसला होगा और हमारी रुतच है तक इस समय िो व्यवस्था बनी हुई है, उसको वसेै ही 
चलाया िाए, उसमें कोई पतर वि्यन न हो, कोई डायल्यूशन न तकया िाए।

SHRI SUKHENDU SEKHAR ROY: Sir, tomorrow a meeting has been convened 

by your Ministry. I have got the agenda papers. And, one of the agenda items is the 

dilution of compulsory jute packaging.

SHRI SANTOSH KUMAR GANGWAR: Sir, I am saying, at present there is no 

such proposal of that kind. तमतन स्टस्य बैठ कर िो बाि करे, वह एक बाि अलग समझ में आिी 

है।

एक और समस्या है तक इस बारे में देश के अंदर कपास की पैदावार हर साल के मुकाबले 

बहुि ज्यादा हुई, 400 तमतलयन बेल्स हुई है, पर दुभ्माग्य यह है तक तपछले साल के मुकाबले इस 

साल एक्सपोट्य में कुछ कमी हुई है।  चीन बहुि बड़ी िादाद में हमसे कपास लेिा था, िो तक अब 

नहीं ले रहा है। हमने पूरे देश के अंदर, तिन-तिन स्थानों पर कपास होिी है, वहां-वहां पर अपने 

्रिय-केन्द्र खोल तदए हैं। हमने तपछले साल के मुकाबले ज्यादा केन्द्र बनाए हैं। अगर आपको कहीं 

पर भी समस्या नज़र आिी है और उसके बारे में आप हमारे ऑतफस को बिाएंगे िो हम उसकी 

तचन्िा करेंगे और उस ओर ध्यान देंगे।

माननीय श्री अठावले िी यहां पर नहीं हैं। व ेकई बार “इन्दु तमल’ के बारे में हमसे कह चके 

हैं। आदरणीय बाबा साहब अम्बेडकर िी का एक बहुि बड़ा स्मारक बने, हम उनकी भावना से 

सहमि हैं। इस मामले में महाराष्ट्र सरकार से हमारी लगािार बाि हो रही है और उनसे िय हो 

गया है तक तिस ढंग से भी व ेइसे िय करना चाहें, हमारी सहमति उनके साथ है और हम उसी 

तहसाब से काय्य को प्रारंभ कर देंगे।

मैं आप सभी सातथयों का बहुि-बहुि आभारी हंू तक आपने पूरा सहयोग तदया और हमारे 

साथ रहे। आपसे मेरा यही तनवदेन है तक यह एक बहुि छोटा सा तबल है। हमारे एक भाई द्वारा 

इसमें एक संशोधन तदया गया है। मेरा उनसे तनवदेन है तक व ेइसे वापस ले लें। बाद में व ेिब भी 

तमलेंगे िो हम तमल-बैठकर उनकी इन बािों को ध्यान में रखकर काम करने की कोतशश करेंगे। मैं 

तफर से आप सभी का आभार व्यक्ि करिे हुए अपनी बाि को समाप्ि करिा हंू।
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श्री रधुसूदन वरस्त्री : सर, गुिराि के कपास लेने के िो सेंटस्य हैं, हमारी एक तरक्वसे्ट 

उनके बारे में है। िैसे मेरी पुरानी कांसस्टट्यूएंसी में ये केवल चार ही हैं, िो तक तकसी िमाने में 

कई सालों िक 25 हुआ करिे थे। सर, दूसरी बाि यह तक कपास का इस बार का िो भाव है, वह 

साढ़े आठ सौ रुपये है। इससे तकसान का िो प्रोडक्शन कॉस्ट है, वह भी नहीं आ पा रही है। 

इसतलए  मेरी आपसे तवनिी है तक इसको आप ज़रा बढ़ाइए, क्योंतक तिन तकसानों ने आपको वोट 

तदया है, at least they feel happy about it.

SHRI ANANDA BHASKAR RAPOLU: Mr. Deputy Chairman, Sir, the Minister’s 
reply is not an inclusive one. It looks to be an exclusive one. We were mentioning about 
the sick industries which have the scope for revival. This is the first point. Secondly, 
we want to know the thinking of the Union Government about the powerloom sector 
besides all other clothing patterns and weaving problems. But, he has not responded to the 
powerloom sector and the sick industries which can be revived. Thank you.

श्री भूपपदर पसह : सर, मेरा मंत्री महोदय से यह तनवदेन है तक ओतडशा में टेक्सटाइल 

क्लस्टर और टेक्सटाइल पाक्य  की स्थापना कराई िाए। सर, अभी आपने कॉटन के बारे में बिाया। 

पहले तििना कॉटन हमसे चाइना एक्सपोट्य होिा था, उसी िरह से हमें उनके यहां से इसे इम्पोट्य 

करना चातहए। हम उन्हें तििना रेशम देिे हैं, उसी िरह से हमें उनसे लेना चातहए। उनका तसल्क 

हमारे यहां के मुकाबले बहुि घतटया है, िबतक हमारा तसल्क बहुि ही उच्च कोतट का है। उसी 

मापदंड से मैं तनवदेन करंूगा तक आप तकसान रो रहा है। आप िो चाहिे हैं, तकसान वही पैदा 

करिा है, लेतकन आि हम उसको माक्दे ट नहीं दे पा रहे हैं। हम “त्रिक्स” में िाकर बाि करिे हैं 

और वहां चच्मा होिी है, लेतकन कॉटन और रेशम पर ज़रा आप गौर कीतिए। ...(व्यवधान)...

श्री बलपवदर पसह भंुडर (पंिाब) : ऑनरेबल तडप्टी चेयरमैन सर, िो-िो क्वशे्चंस पूछे गए 

थे, उनका मंत्री िी ने बहुि अच्छे िरीके से आंसर तदया है, लेतकन मेरा एक सज़ेशन है, तिसे 

सारे मेम्बस्य सातहबान ने बोला है। इस टाइम इस देश में कपास की पैदावार बहुि ज्यादा है। 

एक्सपोट्य बंद हो गया है। कॉटन का इिना बुरा हाल है, तकसान के रेट्स इिने low आ गए हैं तक 

वह सुसाइड करने के कगार पर आ गया है। आपके िो सेंटस्य हैं, व ेचल रहे हैं, लेतकन आि 

इसका रेट 4,000 रुपये प्रति लक्वटल है, िबतक इसका रेट चार साल पहले 7,000 रुपये प्रति 

लक्वटल था। इसके इनपुट्स के रेट three times above चले गए, िबतक इसके रेट पहले से हाफ 

पर आ गए। इसतलए मेरी यह तरक्वसे्ट भी है और मेरा सज़ेशन भी है तक आप इसके तलए कुछ 

करें।

MR. DEPUTY CHAIRMAN : Mr. Minister, you may react to this, it is a very 
important point.

श्री संतोष कुरार गंगवार : सर इस बार माक्दे ट रेट ज्यादा नहीं है। तपछले साल कॉटन का 

रेट 4,000 रुपये था, लेतकन इस बार इसे 50 रुपये प्रति लक्वटल बढ़ाया गया है। आपकी यह बाि 

दुरुस्ि है और हम इससे सहमि हैं, पर इससे रेट नीचे न िाए। इसका कारण यह समझ में आिा 
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है तक चीन, िो तक हमसे कॉटन लेिा था, उसने अपनी पॉतलसी बदल ली। हम इसके तलए माक्दे ट 

िलाश कर रहे हैं और कल हम इसी उदे्दश्य से मुम्बई िा रहे हैं। वहां पर हम एक्सपोट्यस्य से बाि 

करेंगे तक आप इसका एक्सपोट्य करें िातक इसका रेट ऊपर हो। आपकी तचन्िा से हम सहमि हैं। 

मैं तमस्त्री िी को बिाना चाहंूगा तक आप तििने सेंटस्य बिा रहे हैं, उनकी िानकारी हम 

आपको तभिवा देंगे। इसके अलावा, अगर आपको और आवश्यकिा होगी िो आप हमें सूतचि कर 
देंगे िो हम उनके बारे में बिा देंगे। मैं माननीय सदस्य को बिाना चाहंूगा तक हम यह कोतशश कर 
रहे हैं तक एन.टी.सी. की तििनी भी तसक तमल्स हैं, उनमें से अतधकांश िो चल सकिी हैं, उनको 
हम चलाएं। और उसमें हमारी रुतच भी है और इसमें आपको तशकायि नहीं तमलेगी। िैसा मैंने 

कहा तक 11 तमलें ऐसी हैं िो एन.टी.सी. चला रही है और उनमें से पांच इस समय फायदे में हैं। 
हम इसकी संख्या को और बढ़ाना चाहिे हैं। हम उसके तहसाब से पूरी कोतशश कर रहे हैं, हमारा 
मंत्रालय भी इस तदशा में काम कर रहा है। िैसा मैंने शुरू में कहा था तक पांच तमलें प्रॉतफट में हैं, 
हम इस तफगर को पांच या छह नम्बर और बढ़ाकर कम से कम अगले िीन महीनों में 11 तमलों 
को फायदे में लाने का काम करेंगे। इसके बाद िो इस समय 79 तमलें बंद हैं तवतभन्न कारणों से, 

ज्वाइंट वेंचर के िो 11 लोग आरबट्रेशन में चले गए थे, व ेबंद हैं। हमारी कोतशश रहेगी तक हम 

उन सबको भी चलाने का काम करें और एक अच्छे प्रपोिल के साथ हम आपको समय-समय पर 
िानकारी देिे रहेंगे। 

MR. DEPUTY CHAIRMAN: The question is:

That the Bill further to amend the Sick Textile Undertakings (Nationalisation) Act,  
 1974 and the Textile Undertakings (Nationalisation) Act, 1995, in order to continue  
 with the lease-hold rights vested in the National Textile Corporation on completion  
 of lease-hold tenure, as passed by Lok Sabha be taken into consideration.

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration 
of the Bill. In Clause 2, there is one Amendment by Shri Sukhendu Sekhar Roy. Mr. 
Sukhendu Sekhar Roy, are you moving your Amendment?

SHRI SUKHENDU SEKHAR ROY: No, Sir.

Clause 2 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 3, there is one Amendment by  
Shri Sukhendu Sekhar Roy. Mr. Sukhendu Sekhar Roy, are you moving your 
Amendment?

SHRI SUKHENDU SEKHAR ROY: No, Sir.

Clause 3 was added to the Bill.

Clause 4 was added to the Bill.
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MR. DEPUTY CHAIRMAN: In Clause 5, there is one Amendment by  
Shri Sukhendu Sekhar Roy. Mr. Sukhendu Sekhar Roy, are you moving your 
Amendment?

SHRI SUKHENDU SEKHAR ROY: No, Sir.

Clause 5 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 6, there is one Amendment by  
Shri Sukhendu Sekhar Roy. Mr. Sukhendu Sekhar Roy, are you moving your 
Amendment?

SHRI SUKHENDU SEKHAR ROY: No, Sir.

Clause 6 was added to the Bill.

Clauses 7 and 8 were added to the Bill.

Clause 1, the Enacting Formula, the Preamble and the Title were added to the Bill.

SHRI SANTOSH KUMAR GANGWAR: Sir, I move:

That the Bill be passed.

The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: Now, we take the Supplementary List of Business. 
Shri Jayant Sinha.

SuPPLEMENTARy	DEMANDS	fOR	GRANTS	(GENERAL)	2014-15

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT 
SINHA): Sir, I beg to lay on the Table, a statement (in English and Hindi) showing the 
Supplementary Demands for Grants (General), for the year 2014-15 (December, 2014).

GOVERNMENT	bILLS	—	Contd.

The	Constitution	(Scheduled	Castes)	Orders	(Amendment)	bill,	2014

सारावजक न्याय और अवधकावरता रंत्री (श्री थावर चन्द गहलोत) : महोदय, मैं प्रस्िाव करिा 

हंू तक संतवधान (अनुसूतचि िातियां) आदेश, 1950 और संतवधान (तससक्कम) अनुसूतचि िातियां 

आदेश, 1978 का और संशोधन करने वाले तवधेयक पर, लोक सभा द्वारा पातरि रूप में, तवचार 

तकया िाए।

अगर आपकी अनुमति हो िो कुछ बोलंू?
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श्री उपसभापवत : अगर बोलना है िो बोतलए। As you wish. If you want to speak, you 
can speak; or you can speak at the end.

श्री थावर चन्द गहलोत : उपसभापति िी, मैं दो तमनट बोलंूगा।

श्री उपसभापवत : ठीक है, दो तमनट बोतलए।

श्री थावर चन्द गहलोत : माननीय उपसभापति महोदय, केरल, मध्य प्रदेश, ओतडशा, तत्रपुरा 

िथा तससक्कम में रहने वाली अनुसूतचि िातियों के संबंध में हमें 12 संशोधन प्राप्ि हुए थे, उन 12 

संशोधनों पर एस.सी. आयोग ने, आर.िी.आई. ने और हमारे तवभाग की संसदीय स्थाई सतमति ने 

तवचार-तव मश्य तकया। इन सबकी सहमति होने के बाद यह तबल प्रस्िुि तकया गया था, लेतकन 

लोक सभा भंग होने के साथ ही यह लैप्स हो गया था। इसको तफर से लोक सभा में प्रस्िुि तकया 

गया और लोक सभा ने इस पर अपनी स्वीकृति दे दी है। इसमें केरल में एक िाति “पल्लुवन’’ है, 

उसके तलए और भी शब्द हैं, इसका एक पय्मायवाची शब्द “पुल्लुवन’’ भी है, िो इसको िोड़ा गया 

है। इसी प्रकार से “िण्डान (ईयूवास और तियास को छोड़कर) और िच्चर’’ को िोड़ा गया है। 

इसके साथ ही मध्य प्रदेश में “दहाइि, दहायि, दहाि’’ के साथ-साथ “दतहया’’ को िोड़ तदया 

गया है। पहले िो ओतडशा था, उसको आिकल सरकारी तरकॉड्य में ओतडशा कहिे हैं, इसतलए 

एक संशोधन यह भी है और ओतडशा में “अमान्ि, अमाि, दंडछत्र माझी’’, िो पहले से उल्लेतखि 

है, परन्िु इसी का पय्मायवाची “अमािा और अमाथ’’ िोड़ा गया है। “बेतढ़या, बेतिया’’ के साथ 

“बातिया’’ िोड़ तदया गया है। “िग्गली’’, के साथ “िसग्गली और िगली’’ िोड़ा गया है। “पाण, 

पाणों, बुन पाण देसुआ पाण’’ के साथ “बुना पाणों’’ भी िोड़ तदया गया है। तत्रपुरा में “चमार, मूची’’ 

के साथ “चमार-रोतहदास, चमार-रतवदास’’ िोड़ा गया है। तत्रपुरा में ही “धोबा’’ को धोबी भी बोला 

िािा है, इसतलए “धोबी’’ भी िोड़ तदया गया है। “िेलेया कैबि्य’’ के साथ-साथ “झालो-मालो’’ भी 

िोड़ा है। तससक्कम में “माझी’’ िाति को इसमें से तवलोतपि तकया गया है, क्योंतक वहां के सरकार 

ने प्रस्िाव तदया है तक हमने इस “माझी’’ िाति को तपछड़ा वग्य में ससम्मतलि करने की काय्यवाही 

की है, इसतलए इसको तवलोतपि तकया िाए। इस संबंध में यह संशोधन तवधेयक सदन के समक्ष 

है। 

The question was proposed.

श्री पी.एल. पुवनया (उत्तर प्रदेश) : उपसभापति िी, मैं आपका आभारी हंू तक आपने मुझे इस 

महत्वपूण्य तबल पर बोलने का अवसर प्रदान तकया। मुझे अपर हाउस का सदस्य होने का सौभाग्य 

तमला है और इसी हैतसयि से पहली बार मुझे बोलने का मौका तमला है, मैं आपका आभार व्यक्ि 

करिा हंू।

[उपसभाध्यक्ष (श्री सुखेन्दु शेखर राय) पीठासीन हुए]

महोदय, यह संतवधान (अनुसूतचि िातियां) आदेश (संशोधन) तवधेयक, 2014 िो तवचाराधीन 

है, िैसा माननीय मंत्री िी ने बिाया है, लोक सभा से पास होकर यहां पहंुचा है। यह पुराना संदभ्य 

है यह तबल 2012 में पेश हुआ था तिसके बाद इसे स्टैंटडग कमेटी में भेि तदया गया था। और 
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पन्द्रहवीं लोक सभा का काय्यकाल समाप्ि होने के कारण यह तबल लैप्स हो गया था। अब यह 

तवधेयक दुबारा यहां पर हम लोगों के पास तवचाराथ्य पहंुचा है। भारिीय संतवधान के आरटकल 341 

के अंिग्यि अगर अनुिाति सूची में कोई संशोधन करना है या िोड़ना है या सूची से तनकालना है, 

िो वह पारलयामेंट के द्वारा कानून पास करने के बाद ही हो सकिा है और इसीतलए यह तवधेयक 

हम लोगों के सामने आया है। यह तवधेयक पांच राज्यों से संबंतधि है, तिसमें एक राज्य तससक्कम 

से एक िाति का तवलोप होना है और बाकी केरल, मध्य प्रदेश, ओतडशा, तत्रपुरा से संबंतधि है। 

इसमें 14 संशोधन हैं। आिादी के बाद संतवधान लागू हुआ और आरटकल 341(1) के अनुसार यह 

प्रावधान है और उसी के अनुसार प्रथम सूची यानी मूल सूची की तवज्ञसप्ि राष्ट्रपति िी के माध्यम 

से िारी की िाएगी और वह भी संबंतधि राज्य के महामतहम राज्यपाल की सहमति से राष्ट्रपति 

द्वारा िारी की िाएगी, वह 1950 में िारी हुई। भारि के संतवधान के आरटकल 341(2) के अन्िग्यि 

यह प्रावधान है तक यतद इस सूची में संशोधन करना होगा, िो राष्ट्रपति महोदय को वह अतधकार 

नहीं है, वह अतधकार तसफ्य  और तसफ्य  पारलयामेंट को होगा। इसीतलए यह तबल हम लोगों के 

सामने आया है। मूल सूची संतवधान के आरटकल 341(1) के अन्िग्यि 1950 में बनी थी। उसके कुछ 

समय बाद यह महसूस तकया गया तक कुछ िातियां इसमें छूट गई हैं। बहुि सी िातियां, तिनके 

नाम उसी िरह के हैं, लेतकन उनका नाम उस सूची में मेंशन नहीं हुआ। बहुि सी ऐसी िातियां, 

िो एक के्षत्र में तकसी नाम से पुकारी िािी हैं, लेतकन दूसरे के्षत्र में दूसरे नाम से पुकारी िािी हैं, 

इसीतलए समय-समय पर उसमें संशोधन होिा रहा है। वसेै देखा िाए, िो लगिा है तक यह बहुि 

साधारण सी बाि है, लेतकन बहुि महत्वपूण्य है, क्योंतक उस सूची में ससम्मतलि होने के बाद उनकी 

आकांक्षाएं पूरी होिी हैं और उन्हें अलग से सुतवधाएं तमलिी हैं। सुतवधाओं में सरकारी नौकतरयों में 

आरक्षण तमलिा है। उसके अन्िग्यि पसब्लक सैक्टर अंडरटेटकग्स में आरक्षण की सुतवधा तमलिी है। 

स्कूलों में दातखले में उन्हें आरक्षण की सुतवधा तमलिी है। पढ़ने-तलखने के बाद अगर नौकरी करनी 

है, िो िैयारी करने के तलए कोटचग सेंटस्य में भी उन्हें सुतवधा तमलिी है। स्पेशल कंपोनेंट प्लान के 

माध्यम से िो पैसा उपलब्ध होिा है, वह तसफ्य  और तसफ्य  अनुसूतचि िाति के कल्याण की िो 

योिनाएं हैं, उन पर खच्य होना चातहए, वह धनरातश भी इनके ऊपर खच्य होनी प्रारम्भ हो िािी है।

महोदय, स्थानीय तनकायों और पंचायिों के चुनाव में भी सीटें आरतक्षि होिी हैं। तवधान सभा 

और लोक सभा की सीटों में भी आरक्षण होिा है। तिस तदन ये िातियां उस सूची में ससम्मतलि हो 

िािी हैं, उसी तदन से ये सारी सुतवधाएं उन्हें तमलनी शुरू हो िािी हैं। इन्हीं सब बािों को देखिे 

हुए, अनेक प्रदेशों से मांग आिी है और अनेक िातियों की िरफ से तडमांड आिी है तक उन्हें भी 

अनुसूतचि िाति में ससम्मतलि तकया िाए। राज्य सरकारें भी तवतभन्न कारणों से अपने प्रस्िाव 

भेििी हैं और कहिी हैं तक ये इिने गरीब हैं, लेतकन इनका नाम अनुसूतचि िाति में नहीं है, 

इसतलए इन्हें भी उस सूची में शातमल तकया िाए। देखा िाए, िो उनकी बाि सही है, लेतकन इन 

सबको देखिे हुए, भारि सरकार ने इसके तलए मानक तनध्मातरि तकए और एक ‘लुकर कमेटी’ 

बनी। ‘लुकर कमेटी’ द्वारा सभी िगह अध्ययन करने के बाद कुछ मानक तनध्मातरि तकए। उन 

मानकों में मुख्य हैं- extreme social, educational, economic backwardness arising out of 

[श्री पी.एल. पुतनया]
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traditional practice of untouchability, तिनके साथ छुआछूि का बि्माव होिा है और उसके 

कारण िो सामातिक, आरथक और शैतक्षक तपछड़ापन है, उसके आधार पर वह िाति उस सूची में 
ससम्मतलि होने की पात्रिा रखिी है। सामान्यि: िो गरीब है, तिसके पास घर नहीं है, तिसके 

पास झोंपड़ी भी नहीं है, उसके आधार पर िो मानक तनध्मातरि तकए हैं, मात्र उसके आधार पर ही 
अनुसूतचि िाति में ससम्मतलि होने की पात्रिा नहीं होिी। इसीतलए बहुि से ऐसे प्रस्िाव िो राज्य 

सरकारों से आिे हैं, व ेनहीं माने िािे हैं।

महोदय, मैं आपके माध्यम से माननीय मंत्री िी से कहना चाहिा हंू और सुझाव देना चाहिा 
हंू तक बहुि सी राज्य सरकारों को इसकी िानकारी नहीं होिी तक क्या-क्या मानक हैं, इसतलए 

मानकों की िानकारी राज्य सरकारों को तवस्िार से दे देनी चातहए। इसके साथ-साथ, तकसी 
प्रदेश में एक िाति अनुसूतचि िाति में है और वही िाति दूसरे प्रदेश में तपछड़ा वग्य में है, िो 
इससे भ्रासन्ि फैलिी है। राज्य सरकारों को िो िानकारी नहीं है तक कौन सी िाति तकस प्रदेश में 
तकस सूची में है, लेतकन केन्द्र सरकार को िो यह िानकारी है। केन्द्र सरकार के पास िब प्रस्िाव 

आिा है, िो वह देख सकिी है तक तकस प्रदेश में वह अनुसूतचि िाति में है, तकस प्रदेश में वह 

बैकवड्य क्लास में है। केन्द्र सरकार कुछ इस िरह के मानक बनाए और सभी प्रदेशों में उसे 

circulate कर दे, उसकी िानकारी दे दे, िातक इसका भी तवशेष रूप से ध्यान रखा िाए तिससे 

पूरे देश में एकरूपिा रहे। 

सर, केन्द्र सरकार ने एक प्रत्रिया भी तनध्मातरि की है तक कोई भी ऐसा प्रस्िाव, िो सूची से 

तनकालने या सूची में ससम्मतलि करने के तलए हो, उसके तलए राज्य सरकार का प्रस्िाव होना 
अतनवाय्य है। राज्य सरकार प्रस्िाव भेिेगी, सामातिक न्याय और अतधकातरिा मंत्रालय में उसका 
परीक्षण करके रतिस्ट्रार िनरल ऑफ इंतडया को उनकी ओतपतनयन के तलए भेि तदया िाएगा। 
रतिस्ट्रार िनरल ऑफ इंतडया की िरफ से अगर पॉतज़तटव तर कमंडेशन आिी है, िो मंत्रालय उसे 

राष्ट्रीय अनुसूतचि िाति आयोग को ओतपतनयन के तलए भेि देगा। राष्ट्रीय अनुसूतचि िाति 

आयोग की िरफ से भी अगर पॉतज़तटव तर कमंडेशन आिी है िो सामातिक न्याय और अतधकातरिा 
मंत्रालय के द्वारा परीक्षण करने के बाद, मंतत्रपतरषद् का अनुमोदन लेने के बाद पारलयामेंट में वह 

तबल प्रस्िुि तकया िािा है और तबल की िो प्रत्रिया है, उसको फॉलो तकया िािा है। 

सर, माननीय मंत्री िी से मैं यह भी अनुरोध करना चाहंूगा तक यह िो प्रस्िाव आया है, यह 

बहुि पुराना प्रस्िाव है, लेतकन आि पास तकया िा रहा है, तिसकी मुझे खुशी है। बहुि से लोग 

उम्मीद कर रहे थे तक हमारा नाम अनुसूतचि िाति में आने वाला है, हमको यह सुतवधा तमलेगी, 
िो इससे उनको बड़ी खुशी होगी और उस खुशी में हम लोग भी ससम्मतलि हैं, लेतकन बहुि से 

ऐसे प्रस्िाव और भी हैं, तिनकी आर.िी.आई. की िरफ से तर कमंडेशन आ गई, राष्ट्रीय अनुसूतचि 

िाति आयोग की िरफ से भी तर कमंडेशन आ गई, लेतकन व ेअभी प्रोसेस में हैं, िो माननीय मंत्री 
िी से मेरा अनुरोध है तक उनका भी िेज़ी से परीक्षण करके अनुमोदन करा तदया िाए। राज्य 

सरकारें िब भी इस िरह के प्रस्िाव भेििी हैं तक इन िातियों को अनुसूतचि िाति में ससम्मतलि 

कर तदया िाए, िो व ेकर देिे हैं, लेतकन इसके साथ-साथ मैं समझिा हंू तक राज्य सरकार से भी 
यह टरकमडेशन लेनी चातहए, उनके प्रस्िाव में सहमति ससम्मतलि होना चातहए तक अगर कोई नई 

िाति को अनुसूतचि िाति में ससम्मतलि तकया िािा है, िो उिने प्रतिशि अनुसूतचि िाति में 

आरक्षण का प्रतिशि भी बढ़ाया िाएगा। यह बढ़ना चातहए।
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दूसरे, 2001 के राष्ट्रीय सेन्सस में अनुसूतचि िाति का प्रतिशि 16.2 था और अनुसूतचि 

िनिाति का 8.2 था। 2011 के सेन्सस के तहसाब से अनुसूतचि िाति की िनसंख्या 16.6 प्रतिशि 

है और अनुसूतचि िनिाति की 8.6 प्रतिश है, लेतकन सरकारी नौकतरयों में और अन्य मानकों के 

तलए अनुसूतचि िाति का आरक्षण केवल 15 परसेंट ही है और अनुसूतचि िनिाति का साढ़े साि 

परसेंट है। यह बहुि कम है। मेरा अनुरोध है तक बहुि समय बीि गया है, 15 परसेंट आरक्षण का 

मानक बहुि पुराना है, साढ़ साि परसेंट अनुसूतचि िनिाति का मानक बहुि पुराना है, इसतलए 

इसमें पररविन तकया िाना चातहए और वि्यमान में अनुसूतचि िनिाति को परसेंटेि है, 16.6 

परसेंट, वह आरक्षण के तलए लागू तकया िाना चातहए। मेरा माननीय मंत्री िी से अनुरोध है तक 

ऊपर तवशेष रूप से ध्यान तदया िाए और संशोतधि आदेश िारी तकए िाए।

उपसभाध्यक्ष (श्री सुखेन्दु शेखर राय) : पुतनया िी, क्योंतक यह आपकी मेडन स्पीच है, 

इसतलए आपको बोलने के तलए िीन तमनट और तमलेंगे।

श्री पी.एल. पुवनया : धन्यवाद माननीय मंत्री िी बहुि ही योग्य व्यसक्ि हैं, बहुि अच्छे व्यसक्ि 

हैं और समाि की सोचिे हैं, लेतकन सरकार की सोच भी अच्छी होनी चातहए। हमारा यह मानना 

है तक राष्ट्रपति का अतभभाषण एक तदशा तनद्देश होिा है। वह नीति का उद्बोधन होिा है और इस 

राष्ट्रपति अतभभाषण में िो कहा गया है वो सुतनए- “We shall create an enabling eco-system 
of eqal opportunity... यह अनुसूतचि िाति के तलए कहा है। “We will create an enabling 
eco-system of equal opportunity in education, health and livelihood, so that they arde 
able to avail on-going opportunity.” यह कौन सा सेटेलाइट बनाया िाएगा, तिसके माध्यम से 

सबको बराबर-बराबर बंटवारा हो िाएगा और ये योिनाएं हैं, उनका लाभ व े अपने आप लेिे 

रहेंगे? कहिे हैं हम उनको पात्र बनाएंगे, तसफ्य  यही है। कोई तवशेष योिना का या तवशेष बल देने 

का प्रावधान इसमें नहीं तकया गया िथा इस समाि को स्पेशल योिना की िरूरि नहीं है। 

Education, health or livelihood, उसके अलावा तकसी चीज़ की िरूरि नहीं है। िो हर रोज़ 

अनुसूतचि िाति के लोगों का अपमान होिा है, िो social disability है, िो सामातिक और 

आरथक गैर-बराबरी है, उसको दूर करने के तलए क्या तवशेष योिना बनायी िाएगी, उसका भी 

उल्लेख तकया िाना चातहए था। मैं समझिा हंू तक इस बारे में तवशेष ध्यान देने और तवशेष 

योिनाओं की िरूरि है। माननीय मंत्री िी अपने िवाब में इस पर तवशेष बल देंगे, ऐसी मुझे पूरी 

उम्मीद है। सर, बाबा साहेब डॉ. भीमराव अम्बेडकर ने 26 नवम्बर 1949 को, िब संतवधान पर 

आतखरी बहस चल रही थी, उस समय कहा था तक हमें बड़ी खुशी है तक आि हम रािनीतिक 

अतधकारों की बराबरी दे रहे हैं, वोट का अतधकार बड़े से बड़े धनाड्य व्यसक्ि और गरीब से गरीब 

व्यसक्ि के तलए बराबर है, उसकी वलै्यु बराबर है, लेतकन सामातिक और आरथक गैर-बराबरी हम 

लोगों के तलए चुनौिी है और आगे आने वाली सरकारों के तलए भी चुनौिी होगी। तििना िल्दी हो 

सके, इस चुनौिी को स्वीकार करके गैर-बराबरी खत्म करनी होगी, अन्यथा यह संवधैातनक ढांचा 

ध्वस्ि हो िाएगा। एक चेिावनी के रूप में उन्होंने यह बाि कही थी। उसको दूर करने के तलए 

आरथक दृसष्ट से, उनके आरथक उत्थान के तलए, उनके तवकास के तलए Special Component 

[श्री पी.एल. पुतनया]
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Plan  की व्यवस्था की गयी थी। आरथक कमिोरी है, िमीन नहीं है, व्यापार नहीं है, केवल 

आरक्षण के माध्यम से नौकतरयां और छोटे-मोटे कारोबार, वही सब है। Special Component Plan 
के माध्यम से प्रयास तकया गया तक आरथक उन्नति हो, आरथक तवकास हो और भी अनुभव तकया 

गया तक इस तवषय पर कानून बनना चातहए। तपछली सरकार में कुछ प्रयास हुआ तक Special 
Component Plan सही ढंग से लागू हो और तनध्मातरि मानकों का उल्लंघन करने वालों के 

तखलाफ काय्यवाही की िाए। आन्ध्र प्रदेश और कण्माटक में कानून बना, केन्द्र सरकार में भी कानून 

बनना चातहए, Special Component Plan Act बनना चातहए। Scheduled Caste and Scheduled 
Tribe (Prevention of Atrocities) Act, तपछली सरकार ने ऑरडनेंस िारी तकया था और उस 

ऑरडनेंस की िगह कानून बनना था। 16वीं लोक सभा के सामने एक तबल के रूप में उसे पेश 

तकया गया, लेतकन पास करने के बिाय उसको सेलेक्ट कमेटी में भेि तदया गया। एक बहुि 

प्राथतमकिा का यह कानून था, ऑरडनेंस था, इसीतलए ऑरडनेंस िारी तकया गया था। मैं समझिा 

हंू तक यह िल्दी से िल्दी कानून बने। इसे प्राथतमकिा के आधार पर तकया िाना चातहए था, 
लेतकन ऐसा नहीं हुआ। बैकलॉग वकेें सीज़ का मामला बहुि महत्वपूण्य है। िगह-िगह, हर तवभाग 

में तपछली सरकार ने एक अतभयान चलाया था, वि्यमान सरकार द्वारा भी यह अतभयान चलना 
चातहए। बैकलॉग पूरा नहीं हुआ है, यह पूरा होना चातहए। सरकारी नौकतरयों में आरक्षण की 
सुतवधा है, लेतकन यह पूरी व्यवस्था केवल Executive order से है। उसमें कोई कानून नहीं है। 
इसी विह से िगह-िगह पर न्यायालयों में, सुप्रीम कोट्य में, high courts में इसकी अलग-अलग 

व्याख्या की िािी रही है, उसमें स्टे ऑड्यर िारी तकए िािे हैं। इसतलए यह िरूरी है तक सरकारी 

नौकतरयों में आरक्षण का कानून बने और वह िल्दी से िल्दी आए। यह तबल राज्य सभा से पास 

हो गया, लोक सभा में कुछ संशोधनों के साथ इसे पास होना है। उस पर भी आम सहमति हो गई 

थी। हम माननीय मंत्री िी से अनुरोध करेंगे तक व े उसको भी शीघ्रिा से पास करा दें। अब 

सरकारी नौकतरयां कम होिी िा रही हैं। आपने देखा होगा तक अब कांट्रेक्ट तसस्टम, 

आउटसोरसग के माध्यम से लोगों को नौकरी पर रखा िािा है। पहले अनुसूतचि िाति के लोग 

नौकतरयों में क्लास थ्री और क्लास फोर में िािे थे, अब उनके सभी रास्िे बंद हो गए हैं। अब 

ज्यादािर रोिगार के साधन प्राइवटे सेक्टर में उपलब्ध हैं। वहां पर आरक्षण की सुतवधा नहीं है 

इसतलए वहां पर इनको नहीं रखा िािा है। व ेकहिे हैं तक हम प्राइवटे सेक्टर हैं, हम पूछना 
चाहिे हैं तक व े कैसे प्राइवटे सेक्टर हैं? आप पसब्लक सेक्टर अंडर टेटकग्स से, फाइनेंतशयल  

इंस्टीट्यूशन्स से, बैंकों से लोन लेिे हैं, यहां िक तक इसक्वटी, शेयर होलल्डग में भी पैसा 
फाइनेंतशयल इंस्टीट्यूशन्स देिे हैं। बड़ी मुसश्कल से प्राइवटे इंटरपे्रन्योर पांच-दस परसेंट पैसा 
लगािा है और बाकी पूरा पैसा सरकारी संस्थाओं के माध्यम से लगिा है। इसतलए ये कैसे प्राइवटे 

सेक्टर हैं? इसको देखिे हुए वहां भी आरक्षण की सुतवधा उपलब्ध होनी चातहए।

उपसभाध्यक्ष (श्री सुखेन्दु शेखर राय) : धन्यवाद। अब आप समाप्ि कीतिए।

श्री पी.एल. पुवनया : सर, मैं एक बाि और कहना चाहंूगा। िुतडतशयरी में भी आरक्षण की 
सुतवधा होनी चातहए। यह बहुि महत्वपूण्य तवषय है और समय-समय पर इसके ऊपर चच्मा हुई है। 
यहां िक तक आई.ए.एस. है, आई.पी.एस. है, आई.एफ.एस. है, सब िरह की सरवसेज़ हैं। 

इंतडयन िुतडतशयल सरवस में 1977 में संतवधान में अमेंडमेंट हो चुका है, वह संतवधान का तहस्सा 
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है, लेतकन उसके बाद भी उसके ऊपर कोई काय्यवाही नहीं हुई है। हमें बड़ी खुशी है तक अभी 

वि्यमान मुख्य न्यायाधीश सुप्रीम कोट्य ने एक सोशल िसस्टस बैंच की स्थापना की है। यह एक 

अच्छी शुरूआि है। मैं समझिा हंू तक िुतडतशयरी में भी आरक्षण की व्यवस्था में भी शुरुआि होनी 

चातहए। सुप्रीम कोट्य में कोई भी िि शैड्यूल्ड कास्ट से संबंतधि नहीं है और हाई कोट्स्य में 850 

ििों की संख्या है, उसमें से केवल 20 शैड्यूल्ड कास्ट से संबंतधि िि हैं। यह िो तवसंगति है, 

इसको दूर करना चातहए। ...(सरय की घंटी)...

उपसभाध्यक्ष (श्री सुखेन्दु शेखर राय) : ठीक है, धन्यवाद।

श्री पी.एल. पुवनया : क्योंतक बहुि िगह िब हमें न्याय की आवश्यकिा होिी है, िो हमको 

न्याय तमलिा नहीं है। ...(सरय की घंटी)...

उपसभाध्यक्ष (श्री सुखेन्दु शेखर राय) : श्री िरुण तविय िी।

श्री अम्बेथ राजन : सर, इनकी मेडन स्पीच है।

उपसभाध्यक्ष (श्री सुखेन्दु शेखर राय) : इन्हें ज्यादा समय दे तदया है। तििना समय था, 

उससे बहुि ज्यादा समय तमल गया है। अभी तबल पर चच्मा खत्म करनी है।

श्री पी.एल. पुवनया : सर, तिस िरह से भेदभाव होिा है, मैं बिाना चाहंूगा तक मद्रास हाई 

कोट्य के एक तसटटग िि राष्ट्रीय अनुसूतचि िाति के काय्मालय में आिे हैं और व ेबिािे हैं तक 

मेरे साथ मेरे colleagues भेदभाव करिे हैं, उत्पीड़न करिे हैं। ऐसी सस्थति में कहीं न कहीं िो 

िबावदेही होनी चातहए। इसके तलए आवश्यक है तक आरक्षण न्यायपातलका भी हो, प्रतितनतधत्व 

पय्माप्ि संख्या में हो तिससे हमें न्याय तमल सके।

उपसभाध्यक्ष (श्री सुखेन्दु शेखर राय) : धन्यवाद। श्री िरुण तविय िी। ...(व्यवधान)... नहीं-

नहीं। Please, Mr. Punia.

SHRI P.L. PUNIA : Just one minute, Sir. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI SUKHNDU SEKHAR ROY) : I have already 
allowed him 20 minutes. I have allowed 20 minutes. 

श्री पी.एन. पुवनया : माननीय मंत्री िी, आपको अवसर तमला है और यह अवसर बार-बार 

नहीं तमलिा है।

उपसभाध्यक्ष (श्री सुखेन्दु शेखर राय) : आप िनरल तडस्कशन बाद में कीतिएगा।

श्री पी.एल. पुवनया : हर एक को अवसर भी नहीं तमलिा है। हमने बहुि प्रयास तकया, बहुि 

काम तकया, लेतकन कुछ कतठनाइयां थीं। हमारे पास बहुमि नहीं था। आपके पास लोक सभा में 

बहुमि है और यह अवसर है। पूरा समाि आपकी िरफ देख रहा है। आपसे तनवदेन है तक तििने 

[श्री पी.एल. पुतनया]
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भी टबदु हमने उठाए हैं, आप उन पर तवशेष रूप से ध्यान दें। मुझे पुरी उम्मीद है तक आप प्रयास 

करेंगे, िो इसमें कामयाबी हातसल होगी। इसी के साथ मैं इस तबल का समथ्यन करिा हंू।

उपसभाध्यक्ष (श्री सुखेन्दु शेखर राय) : धन्यवाद। श्री िरुण तविय िी। आपकी पाट्डी की ओर 

से दो स्पीकर बोलेंगे और टाइम तसफ्य  10 तमनट है। 

श्री तरुि ववजय (उत्तराखंड) : माननीय उपसभाध्यक्ष महोदय, मैं संतवधान (अनुसूतचि 

िातियां) आदेश (संशोधन) तवधेयक, 2014 के समथ्यन में अपने तवचार व्यक्ि कर रहा हंू। 

उपसभाध्यक्ष महोदय, यह आश्चय्य की बाि है तक इिने वष्य बीि िाने के बाद भी हमारी िो 

अनुसूतचि िातियां हैं, उनके अनेक वग्य अभी भी शातमल तकए िा रहे हैं और बड़े साधारण से 

शब्दों का पररविन होिा है, िैसे दहाइि, दहायि, दहाि और दतहया। िो िण्डान हैं, तियास 

केरल में होिे हैं, तिनके बारे में स्वामी तववकेानन्द ने बड़ी संवदेना के साथ कहा था। िो तहन्दुओ ं

के बीच व्याप्ि छुआछूि की भावना है, उन्होंने उसके ऊपर बड़े िीखे प्रहार तकए थे। उसको 

सुनकर िथाकतथि उच्च वग्य के लोग काफी तिलतमला गए थे। िो तियास है, यहां कहा गया है 

तक बढ़ई, िो ित्कालीन कोचीन और ट्रावनकोर राज्य में िच्चन के नाम से ज्ञाि हैं और िच्चर से 

तभन्न हैं। अब एक ही शब्द का फक्य  है, तिसके आधार पर यह पररविन तकया िा रहा है। इसी 

प्रकार पाण, पाणों, बुना पाण, देसुआ पाण, बुना पाणों, इन िमाम शब्दों को िो िोड़ा िा रहा है, 

यह इसी उदे्दश्य से िोड़ा िा रहा है तक िो वग्य अनुसूतचि िातियों में इनका प्रतितनतधत्व करिे हैं, 

उनको कुछ लाभ हो और व ेकुछ प्राप्ि कर सकें । व ेप्रगति का कुछ लाभ उठा सकें  और तवकास 

के पथ पर आगे बढ़ सकें ।

उपसभायध्यक्ष महोदय, भारि में अनुसूतचि िातियों का लगभग 20 करोड़ से अतधक का 

आकलन है। अभी भी उनको 67 वष्षों के उपरांि तिस प्रकार के अन्याय, अत्याचार और भेदभाव 

का सामना करना पड़िा है, वह रािनीतिक छुआछूि से कहीं अतधक है। रािनीति में भी वचैातरक 

अस्पृश्यिा है, तिसका हम लोग तशकार रहे हैं और हम अनुभव कर सकिे हैं। हम िब अपने 

िथाकतथि बड़ी िाति का होने के अहंकार के प्रतिष्ठान से उनके बारे में संवदेना के शब्द व्यक्ि 

करिे हैं, िो पय्माप्ि होिे नहीं हैं इसतलए पय्माप्ि नहीं होिे क्योंतक िैसा माननीय अटल िी ने एक 

बार कहा था तक िुम तिनको छोटी िाति का कहिे हो, व ेिो पूज्य हैं क्योंतक उनका सम्मान 

सव्मातधक होना चातहए तक सतदयों के अन्याय, अत्याचार, भेदभाव के बाविूद उन्होंने अपने 

अतधष्ठान को, अपने राम को, अपने धम्य को नहीं छोड़ा। व ेअहंकार के साथ कहिे हैं तक उनकी 

िाति बड़ी है। अरे मूख्पो, िाति िो उनकी छोटी है, िो अहंकार के साथ अपनी िाति को बड़ा 

कहिे हैं। तकस शास्त्र ने कहा है तक िुम बड़ी िाति के हो और िुम्हें अतधकार तमल गया तक िुम 

दूसरों को कहो तक व ेछोटी िाति के हैं। िो दूसरों को छोटी िाति का कहिा है, असली छोटी 

िाति का वह होिा है, िो अपने आप में बड़ी िाति का अंहकार रखिा है। उनसे सवाल करना 

चातहए तक िमाम छत्रपति साहू िी महाराि, अम्बेडकर, स्वामी तववकेानन्द और िो हमारे िमाम 

महामहोपाध्याय हुए हैं, तिन्होंने कहा है तक वदेों में छुआछुि नहीं, उपतनषदों में छुआछूि नहीं, 

मनुस्मृति में छुआछूि नहीं, गािी में छुआछूि नहीं, हम अस्पृश्यिा नहीं मानिे, िो अस्पृश्यिा 2014 

में क्यों है? िो लोग अस्पृश्यिा के तशकार होिे हैं, हम उन लोगों को ये सब पुस्िकें  तदखाएं तक 
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िुम अब आनन्द से रहो। उनको उत्तर तमलना चातहए। हमारे रक्ि में ये भेदभाव क्यों घुल गया तक 

हम पत्थरों को टनों दूध तपला देिे हैं, हम नागपंचमी के तदन िगह-िगह सांप ढंूढने िािे हैं तक 

हम सांपों को दूध तपला दें, लेतकन इंसान के बच्चे दूध के तलए िरसिे रह िािे हैं। िो हृदय में 

और अधरों पर राम नाम लेकर आिा है, वह हमारी देहरी से बाहर रहिा है, क्योंतक हम उसे 

कहिे हैं तक िुम वह नहीं हो, उस िाति के नहीं हो, तिसका हम सम्मान कर सकें । इसतलए 

आवश्यकिा है मन बदलने की। 

राष्ट्रीय स्वयंसेवक संघ के सर संघ चालक बालासाहब देवरस ने कहा था तक अगर 

अस्पृश्यिा पाप नहीं है, िो कुछ भी पाप नहीं है। यह इिना बड़ा अधम और पािकी व्यवहार है, 

लेतकन उसके बाविूद आि हम क्या व्यवहार देखिे हैं। मेरे पास दो तदसम्बर, िीन तदसम्बर और 

पांच तदसम्बर के समाचारपत्रों की कटटग है। िब तवद्यालयों में तमड डे मील बांटा िािा है, िो िो 

अनुसूतचि िाति के बच्चे हैं, उनकी अलग किार बनाई िािी है और बाकी के बच्चों की अलग 

किार बनाई िािी है। आप एक तदन भोिन की पंसक्ि में खड़े हो िाइए, तसनेमा हॉल की पंसक्ि में 

खड़े हो िाइए, कोई आप से आगे बढ़कर तटकट लेगा, िो आपको गुस्सा आएगा। ...(सरय की 

घंटी)... आप सड़कों पर चलना बंद कर देिे हैं, गुस्सा आिा है और रोड रेि होिा है, लेतकन यह 

िो सतदयों से अन्याय होिा आ रहा है, इसके तवरुद्ध आ्रिोश कौन पैदा करेगा? आप IITs का 

मामला देख लीतिए। IITs में लगािार दतलि बच्चों की संख्या कम होिी है। यह फं्रट लाइन की 

एक तरपोट्य है तक 1237 में से 773 अंडरगे्रिुएट सीटें छूट िािी हैं। The report suggests that 
close to half of the total seats reserved for SCs/STs remain vavant and that of those 
admitted a significant proportion, perhaps up to 25 per cent, is obliged to dropout. हम 

तकस समावशेी, सव्यसमावशेी, समरस भारि की कल्पना करिे हैं?

उपसभाध्यक्ष (श्री सुखेन्दु शेखर राय) : िरुण तविय िी, आप अच्छा बोल रहे हैं, लेतकन 

आपका समय समाप्ि हो गया है।

श्री तरुि ववजय : महोदय, मैं एक बाि कहना चाहिा हंू तक ितमलनाडु के दतलि बच्चे, 

अनुसूतचि िाति के बच्चे, स्कॉलरतशप के तलए आवदेन करिे हैं, लेतकन ये िो बड़ी िाति का 

अहंकार रखने वाले लोग होिे हैं, ये उनकी कॉल्स नहीं लेिे, उनकी ई-मेल्स का िवाब नहीं देिे। 

व ेवले्लोर से धक्के खाकर तदल्ली में आएंगे, पैसा खच्य करेंगे, यहां िक तक गेस्ट-हाउस में रहेंगे, 

तफर आपसे इसको प्राप्ि करेंगे। यह छुआछूि का भेद हमारी रगों में है। यह िो अस्पृश्यिा का 

संकट है, इसके कारण से भारि का यह भलू गया है तक अगर सबसे ज्यादा परा्रिमी, वीर, 

साहसी, गीि, संगीि, सातहत्य और कला में कोई तनष्णाि हुई हैं, िो व ेहमारे अनुसूतचि िाति, 

िनिातियों के लोग हुए हैं। आठ प्रतिशि िनिातियां हैं, लेतकन आि क्या सस्थति है? 98 प्रतिशि 

आिंकवाद और तवद्रोह केवल उन आठ प्रतिशि िनिातियों में क्यों है? पूरा पूव्नांचल दहक रहा 

है। 

उपसभाध्यक्ष (श्री सुखेन्दु शेखर राय) : िरुण िी, धन्यवाद।

[श्री िरुण तविय]
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श्री तरुि ववजय : उन के्षत्रों में हम क्या लेकर िा रहे हैं? ...(व्यवधान)...

उपसभाध्यक्ष (श्री सुखेन्दु शेखर राय) : िरुण िी, समाप्ि कीतिए। Please conculd.

श्री तरुि ववजय : हम ये कागि लेकर िा रहे हैं तक देखो, हम िुमसे तकिना स्नेह रखिे 

हैं। महोदय, यह दतलि वग्य भारि का असली पूज्यपाद वग्य है और यह िो अहंकारी िाति के 

आधार पर भेदभाव करने वाला वग्य है, यह भारि को पीछे ले िाने वाला वग्य है। यह िो तवद्रोह 

की ज्वाला है, यह इनके भीिर तवकास की एक रोशनी पैदा करे, केवल िब िाकर इस प्रकार के 

अमेंडमेंट्स, इस प्रकार के तवधेयक, इस प्रकार के संशोधन पूरे होंगे। यह रािनीतिक छुआछूि से 

बड़ी छुआछूि है, तिसके कारण भारि हमेशा पीछे रहा है। अगर हम मनुष्य का मनुष्य के साथ 

िाति के आधार पर भेदभाव समाप्ि नहीं कर सकिे, िो ये तववकेानन्द, वदे, उपतनषद्, ज्ञान, 

मंतदर सब व्यथ्य हैं। मंत्री महोदय, आपसे यही तनवदेन है तक कृपया इस वग्य को आगे लाने के तलए 

अपना सव्पोपतर ध्यान दें, तिसमें पूरा सदन आपका साथ देगा, धन्यवाद।

उपसभाध्यक्ष (श्री सुखेन्दु शेखर राय) : धन्यवाद। श्री तवशम्भर प्रसाद तनषाद।

श्री ववशम्भर प्रसाद वनषाद (उत्तर प्रदेश) : धन्यवाद। मैं समािवादी पाट्डी के अपने सदन के 

नेिा माननीय प्रोफेसर साहब, हमारे मुख्य सचेिक श्री नरेश अग्रवाल िी को बधाई देिा हंू तक 

उन्होंने मुझे पाट्डी की िरफ से “संतवधान (अनुसूतचि िातियां) आदेश (संशोधन) तवधेयक, 2014” 

पर संशोधन प्रस्िाव रखने और बोलने का मौका तदया है। महोदय, यह िो तबल आया है, इसमें 

केरल, मध्य प्रदेश, तत्रपुरा, तससक्कम चार राज्यों की कुछ िातियों की पय्मायवाची िातियों को 

िोड़ा गया है। महोदय, श्री पी.एल. पुतनया साहब कांगे्रस की िरफ से बोल रहे थे, िरुण तविय 

की भािपा की िरफ से बोल रहे थे, मैं उनको बड़े गौर से सुन रहा था तक आि तवषमिा है, 

उसके पतरपे्रक्ष्य में उन्होंने कहा तक देश को आज़ाद हुए सड़सठ साल हो गए हैं, लेतकन िो 

िातियां सामातिक, आरथक, रािनीतिक दृसष्ट से तपछड़ी हुई हैं, उनके साथ भेदभाव हो रहा था। 

संतवधान बना था तक दस साल में संतवधान में संशोधन तकया िाएगा, िो िातियां समकक्ष हो 

िाएंगी, उनको तडलीट करके, िो िातियां बहुि पीछे हैं, उनको आगे लाने का काम तकया 

िाएगा, लेतकन यह अभी िक नहीं हुआ है। उत्तर प्रदेश सरकार के हमारे मुख्यमंत्री श्री अतखलेश 

यादव िी ने भारि सरकार को एक प्रस्िाव भेिा है। उन्होंने भारि सरकार की एिेंसी, 

“अनुसूतचि िाति/िनिाति शोध एव ंप्रतशक्षण संस्थान’’ से करीब सत्रह तिलों का सव्दे कराकर 

टबदुवार पूरी तरपोट्य भेिने का काम तकया है। 

मान्यवर, मैं यह देख रहा हंू तक अभी िक यह सरकार उस पर कोई काय्य नहीं कर रही है। 

तिस िरह से उत्तर प्रदेश में बेलदार, तबन्द की पय्मायवाची िाति, मैंने उसको िोड़ने के तलए कहा 

है, गोंड के साथ गोतड़या, कहार, कश्यप, बाथम, िो 36 नंबर पर है, वह इनकी पय्मायवाची िाति 

है। 53 नंबर पर मझवार है, मल्लाह, केवट, मांझी, तनषाद, मछुवा की पय्मायवाची िाति है। 59 नंबर 

पर पासी, िरमाली, भर, रािभर की उपिाति है, 65 नंबर पर तशल्पकार, कुम्हार, प्रिापति की 

पय्मावाची िाति है, 66 पर िुरैहा, िुरहा, धीमर, धीवर की उपिाति है। मैंने इन िातियों को इसमें 

रखे िाने के तलए एक छोटा सा संशोधन तदया है।
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महोदय, उत्तर प्रदेश की िो 17 तपछड़ी िातियां हैं, तिनकी सामतिक, आरथक सस्थति 

तपछड़ी हुई है, कहार, कश्यप, केवट, मल्लाह, तनषाद, कुम्हार, प्रिापति, धीवर, तबन्द, भर, 

रािभर, धीमर, बाथम, िुरहा, गोतडया, मांझी िथा मछुवा को अनुसूतचि िाति में शातमल करने हेिु 

“एस.सी./एस.टी. शोध एव ं प्रतशक्षण संस्थान’’ द्वारा भारि सरकार को प्रस्िाव भेिा गया था। 

मान्यवर, यह प्रस्िाव एक बार नहीं, कई बार भेिा गया है। 10.03.2004 को, 31.12.2004 को 

माननीय मुलायम टसह यादव िी की सरकार ने; 16.05.2006 को, 06.11.2006 को, 12.01.2007 को 

4.3.2008 को और आतखर में 15.02.2013 को, इिने प्रस्िाव भेिे गए हैं। उस समय कांगे्रस की 

सरकार रही, अब इनकी सरकार है, लेतकन अभी िक इस पर कुछ नहीं हुआ है। उत्तर प्रदेश 

भारि का सबसे बड़ी आबादी वाला प्रदेश है। यहां ये िातियां तनवास कर रही हैं, तिनकी आबादी 

8 प्रतिशि से अतधक है। देश के तवतभन्न राज्यों में मछुआ समुदाय की उपिातियों का खान-पान, 

रहन-सहन, शादी-ब्याह, रीति-तरवाि एक िैसा है िथा उनका एक-दूसरे से रोटी-बेटी का 

सम्बन्ध है, िो एक-दूसरे के पय्मायवाची पुकारू नाम से िानी िािी हैं। असम में िलकुअट, 

झालो-मालो, कैबि्मा िातिया; पसश्चमी बंगाल में तबन्द, िातलया, कैबि्य, झालो-मालो, केउट, 

केयोट, महार मल्लाह; तदल्ली में मल्लाह; तत्रपुरा में िातलया कैबि्मा, कहार, केउट; उत्तराखंड में 

बेलदार, गोड, मझवार; मध्य प्रदेश में कीर, खैरवार, मांझी, मझवार िथा उत्तर प्रदेश में गोड़, 

बेलदार, मझवार, िुरैहा, ...(सरय की घंटी)... महाराष्ट्र में कोली, िमाम िातियां अनुसूतचि िाति 

की सूची में ससम्मतलि हैं और उनकी उपिातियों से रोटी-बेटी का तरश्िा है। मछली शहर के लोक 

सभा के सांसद भारिीय िनिा पाट्डी के हैं, िो मल्लाह अनुसूतचि िाति के हैं, िो आि सांसद हैं, 

लेतकन उनकी उपिातियों को अनुसूतचि िाति की सुतवधा नहीं तमल रही है। उत्तर प्रदेश में 

तवधान सभा और लोक सभा के तलए मछुआ समुदाय के िमाम लोग चुनाव लड़िे हैं और व ेतवधान 

सभा में तवधायक भी हैं, लेतकन उनकी उपिातियों को आरक्षण की सुतवधा नहीं तमल रही है। 

मान्यवर, केन्द्र व प्रदेश में नौकतरयों में भागीदारी न होने के कारण, आरक्षण न तमलने के कारण 

और रािनीति में भागीदारी न तमलने के कारण इन िातियों के न िो आई.ए.एस. हैं, न िो 

पी.सी.एस. हैं और न आई.पी.एस. हैं। अभी िब लोक सभा में 27.11.2014 को यह तबल आया था, 

िो हमारे राष्ट्रीय अध्यक्ष माननीय मुलायम टसह यादव िी ने माननीय मंत्री िी के सामने संशोधन 

रखा था। उन्होंने कहार, कश्यप, केवट, मल्लाह, तबन्द, तनषाद, कुम्हार, प्रिापति, मछुआ, मांझी को 

अनुसूतचि िाति में शातमल करने के तलए संशोधन की मांग की थी। मान्यवर, मैं उनको बधाई देिा 

हंू। िब माननीय मुलायम टसह यादव िी उत्तर प्रदेश में मुख्यमंत्री थे, िो उन्होंने 10 अक्टूबर 2005 

को एक शासन आदेश िारी कर तदया था। ...(सरय की घंटी)...

उपसभाध्यक्ष (श्री सुखेन्दु शेखर राय) : तवशम्भर िी, आप अब समाप्ि कीतिए। 

श्री ववशम्भर प्रसाद वनषाद : मान्यवर, मैंने संशोधन भी रखा है और हमारा समय है। 

इसतलए मैं आपसे अनुरोध करना चाहिा हंू तक हमारी उत्तर प्रदेश सरकार िो सव्दे तरपोट्य 

भेिी है, उस पर माननीय मंत्री िी को तवचार करना चातहए।

[श्री तवशम्भर प्रसाद तनषाद]
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अभी भारिीय िनिा पाट्डी के माननीय सांसद बोल रहे थे। हम िो भारिीय िनिा पाट्डी के 

लोगों से कहना चाहिे हैं तक क्यों नहीं आप मंतदरों में हमारे तनषाद समाि के लोगों को पुिारी 

बना देिे हैं, दतलि समाि के लोगों को पुिारी बना देिे हैं? केवल भाषण देने से, इनके वोट लेने 

से काम नहीं चलेगा। आप वोट लेने के तलए इनसे कहिे हैं तक हम िुम्हारी उपिातियों को 

अनुसूतचि िाति में शातमल करेंगे, िुमको ये-ये लाभ देंगे, तपछड़ी िाति के लोगों को आप यह सब 

बिाने का काम करिे हैं, ...(सरय की घंटी)... लेतकन िब इनको लाभ देने का मौका आिा है, िब 

इनको नौकरी देने का मौका आिा है, िो आप इनको तकनारे करने का काम करिे हैं।

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY) : Now, Shri D. 
Bandypadhyay. You have three minutes. 

श्री ववशम्भर प्रसाद वनषाद : मान्यवर, उत्तर प्रदेश की सरकार ने तरपोट्य भेिी, यह इिनी 

मोटी तरपोट्य है। यह शोध एव ंप्रतशक्षण संस्थान, भारि सरकार की एिेंसी है।

उपसभाध्यक्ष (श्री सुखेन्दु शेखर राय) : अब आप बस कीतिए। ...(व्यवधान)...

श्री ववशम्भर प्रसाद वनषाद : 17 तिलों की तरपोट्य बना कर भेि दी गई है। अभी िक इनकी 

सरकार उस पर कोई कार्यवाई नहीं कर रही है। मैं मांग करिा हंू।

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY) : Please.

श्री ववशम्भर प्रसाद वनषाद : मैं माननी मंत्री िी से मांग करिा हंू, पूरे सदन से मांग करिा हंू 

तक उत्तर प्रदेश सरकार इनको अनुसूतचि िाति में शातमल करने का िो प्रस्िाव आया है और मैंने 

िो संशोधन तदया है, उनको यथासस्थति मान तलया िाए और उनको अनुसूतचि िाति में शातमल 

तकया िाए। यह मेरी मांग है।

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Please start. 
...(Interruptions)...

श्री ववशम्भर प्रसाद वनषाद : चंूतक संतवधान के अनुच्छेद 341 के खंड 2 में तनयम है तक 

अनुसूतचि िातियों की इन पय्मायवाची िातियों को इसमें िोड़ा िा सकिा है, तिनकी सामातिक-

आरथक सस्थति खराब है। ...(व्यवधान)...

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): We have time 
constraint. Kindly appreciate. ...(Interruptions)... Mr. Bandyopadhyay. 
...(Interruptions)... I have already called Mr. Bandyopadhyay.

श्री ववशम्भर प्रसाद वनषाद : मैं मंत्री से मांग करिा हंू तक व े मेरी मांग पर तवचार करें। 

धन्यवाद।
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SHRI D. BANDYOPADHYAY (West Bengal): Sir, I rise to support the Bill. Sir, 
persons belonging to the Scheduled Castes have been victims of exploitation for 
generations. Putting them under the Schedule may give them some protection but it is 
not sufficient to compensate them for the deprivation of centuries. Hence, what is 
required is a major plan for their comprehensive social, economic and educational 
rehabilitation. I know that a reply would be that there is a SC Sub Plan: Scheduled 
Castes Sub Plan. But, in reality, that sub-plan is an amalgamation of disjointed schemes 
relating  to the Scheduled Castes of different sectors. There is no overall planning, 
taking into consideration the history and the ground realities of socio-economic and 
educational  situation of these people. The stigma heaped upon them for centuries 
cannot be washed away by a few schemes of different Ministries. I know that the word 
planning, currently, is a dirty word. But, without a serious planning, there would be no 
succour to our brothers and sisters whom we contemptuously call ‘Scheduled Castes’. I 
would request the Government, through you, Sir, that let them come up with a 
comprehensive plan and not an amalgamation of some disjointed schemes and call it a 
Scheduled Castes’ Plan. Thank you.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): Thank you so 
much. You have finished it before time. Dr. Anil Kumar Sahani. Your time is also three 
minutes.

डा. अवनल कुरार साहनी (तबहार) : माननीय उपसभाध्यक्ष महोदय, आपने मुझे “संतवधान 

(अनुसूतचि िातियां) आदेश (संशोधन) तवधेयक, 2014” पर बोलने के तलए समय तदया, इसके 

तलए मैं आपका आभार व्यक्ि करिा हंू। 

चंूतक समय बहुि कम है, इसतलए इस तबल के तवषय में मैं कुछ तवशेष तबन्दुओं पर ही अपने 

तवचार रखंूगा। अभी हमारे िो माननीय सदस्यगण बोल रहे थे, उनका समथ्यन करिे हुए, मैं आपके 

माध्यम से मंत्री महोदय के सामने ...(व्यवधान)...

माननीय मंत्री महोदय, हमारे तबहार के सदस्यों की ओर से आि बहुि सारी बािें रखी गई 

हैं। बहुि सारी िातियों को अनुसूतचि िाति/िनिाति में शातमल करने के तलए आपके पास बहुि 

बार तरकमेंडेशंस भेिी िा चुकी हैं, तिन्हें लालू प्रसाद िी की सरकार के समय में, डॉ. िगन्नाथ 

तमश्रा िी की सरकार के समय में, माननीय नीिीश कुमार िी की सरकार के समय में पहले भी 

भेिा िा चुका है, मगर आि िक उन्हें अनुसूतचि िाति/िनिाति में शातमल नहीं तकया गया है।

अभी हमारे श्री तवशम्भर प्रसाद तनषाद िी बोल रहे थे। उत्तर प्रदेश की िरह तबहार से भी 

आपको िांिी, ििवां, कहार, चन्द्रवशंी, मल्लाह, मछुआ, तनषाद, नाई, कानू, कुम्हार, प्रिापति, 

धानूक, िुरहा, नोतनयां, तबन्द इत्यातद िातियों को अनुसूतचि िाति/िनिाति में शातमल करने के 

तलए तरकमेंडेशन भेिी िा चुकी है। 1980 में श्री योगन्द्र मकवाना िी के समय से ही, चाहे वह 
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कांगे्रस की सरकार रही हो अथवा कोई और सरकार रही हो, आि िक इन िातियों को 

अनुसूतचि िाति/िनिाति की श्रेणी में शातमल करने का काम नहीं तकया गया है। तबहार की ये 

िातियां सतदयों से उपेतक्षि हैं। एक िो वसेै ही तबहार तपछड़े राज्य के नाम से िाना िािा है, वहां 

भी तपछड़ों में अति-तपछड़ा के नाम से इन िातियों के लोग िाने िािे हैं। आप िाकर उनका 

रहन-सहन, खान-पान, भाषा-बोली और घर-द्वार देतखए, अनुसूतचि िाति/िनिाति में और उनमें 

क्या अंिर है? आप स्वयं सव्देक्षण करवाकर देख लीतिए तक ये िातियां वहां तकिने तनम्न स्िर पर 

रह रही हैं। 

िहां िक छुआछूि की बाि है, िो छुआछूि के आधार पर आपने असम, पसश्चमी बंगाल, 

ओतडशा या तदल्ली में तनषाद, मल्लाह या मछुआ समाि को अनुसूतचि िाति/िनिाति की श्रेणी 

में रखा हुआ है, िैसा तक अभी हमारे श्री पुतनया साहब बोल रहे थे। इसी प्रकार से अन्य स्टेट्स में 

भी आपने इन िातियों को अनुसूतचि िाति/िनिाति की श्रेणी में रखा हुआ है। हमारे यहां की 

ऐसी बहुि सारी िातियां हैं, िो दूसरे राज्यों में अनुसूतचि िाति/िनिाति की श्रेणी में आिी हैं, 

मगर कुछ राज्यों में, चाहे िो भी रािनीतिक कारण रहे हों, आपने उनको अनुसूतचि 

िाति/िनिाति की श्रेणी में नहीं रखा है। इसमें आप संशोधन कीतिए। आपको िनिा ने बहुमि 

तदया है। तिस गरीब-गुरबा समाि ने आपको बहुमि देकर सत्ता में भेिा है, वह समाि आि 

आपसे उम्मीद लगाकर बैठा हुआ है तक आने वाले तदनों में आप उन िातियों को भी अनुसूतचि 

िाति/िनिाति में शातमल करेंगे।

मैं आपसे यह कहना चाहिा हंू तक लोतहया िी और अम्बेडकर िी ने यह सपना देखा था 

तक हमें समानिा लानी है। आप भी समानिा लाने की बाि करिे हैं। मैं आपको बिाना चाहिा हंू 

तक अभी तवत्त मंत्री िी कुछ तदन पहले एक बयान दे रहे थे तक क्या हम लोगों को तरआयि वाली 

एल.पी.िी. गैस लेनी चातहए? मैं उसी प्रकार से समानिा लाने के तलए आपके माध्यम से इस 

सदन को एक तवचार देना चाहिा हंू। मैं आपके सामने एक तवचार रखना चाहिा हंू। ...(सरय की 

घंटी)... सर, अभी मेरा एक तमनट का टाइम बाकी है। ...(सरय की घंटी)... अभी एक तमनट बाकी 

है, सर।

मैं आपको एक तवचार देना चाहिा हंू तक िो व्यसक्ि अनुसूतचि िाति, िनिाति के हैं और 

िो इसका लाभ उठा चुके हैं, उनको लाभ नहीं तमले। ...(सरय की घंटी)... इस पर भी आपको 

ध्यान देना चातहए, िातक आने वाले तदनों में इसका लाभ गरीबों को तमल सके। ...(सरय की घंटी)...  

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY) : It is 
automatic....(Interruptions)... साहनी िी, अब आप समाप्ि कीतिए। 

डा. अवनल कुरार साहनी : आि बहुि सारे पतरवार इसका लाभ उठािे हैं। वहीं पर 

ओ.बी.सी. पर एक तरपोट्य आई है, तिसे अभी पढ़ना िरूरी है। सर, मुझे एक तमनट का समय 

तदया िाए। The ministry of Personnel, Public Grievances and Pensions की िो तरपोट्य आई 

है, उसमें गु्रप ‘ए’, गु्रप ‘बी’ और गु्रप ‘सी’ में 
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(श्री उपसभापवत पीठासीन हुए)

तकस प्रकार के ओ.बी.सी., शैड्यूल्ड कास्ट्स और शैड्यूल्ड ट्राइब्स के लोगों का तरपे्रिेंटेशन कहीं 

8 परसेंट, कहीं 6 परसेंट और कहीं 1 परसेंट है, िो इन सारी बािों पर आपको ध्यान देना होिा। 

साथ ही, मैं न्यायपातलका में भी आरक्षण की मांग करिा हंू। आप इसके मंत्री हैं। मैं सभा के माध्यम 

से यह कहना चाहिा हंू तक हमारे अन्य लोगों ने िो बाि उठाई है, आप न्यायपातलका में भी 

आरक्षण की पहल करें, िब िाकर असली सामातिक न्याय आएगा, इस देश में असली सामातिक 

न्याय आएगा। अगर आपको वोट तमले हैं, िो इस ओर कार्यवाई करें। िय तहन्द। 

SHRI K.R. ARJUNAN (Tamil Nadu): Sir, I feel proud to express my views in this 
august House with regard to the Constitution (Scheduled Castes) Orders (Amendment) 
Bill, 2014.

With sincere respect for our beloved hon. Dr. Puratchi Thalaivi Amma, I would like 
to draw your attention to one of the important issues of the hilly district of the Nilgiris. 
I would like to voice my concern for the Dalit Christians and the Badaga community in 
this august House.

The Bill seeks to include some communities in the list of Scheduled Castes which 
belong to the States of Kerala, Madhya Pradesh, Odisha and Tripura. It also intends to 
remove a community from the list of Scheduled Castes which belongs to the State of 
Sikkim.

The Nilgiris is a tribal heritage district of the tribes, namely, Badagas, Thodas, 
Kotas, Kurumbas, Irulas, Paniyas and Kattu Nayakars. The Madras Census 1901 states 
that the Badaga community in the Nilgiris district of Tamil Nadu is a tribe. The 1911 
Census indicates that Badagas are Hindu animists speaking tribal mother tongue which 
is called ‘Badagu’. The 1931 Census says that the Badagas are primitive and important 
tribes of the Nilgiris. The Constitution (Scheduled Tribes) Order, 1950 had its norms for 
the tribal Badagas to be a Scheduled Tribe. But it was not taken up.

The first Backward Classes Commission Report of 1955 recommended that the 
Tribal Badagas should be treated as Scheduled Tribes. It was not accepted. In both the 
cases, the reasons are unknown.

On 5th September 2003, the then hon. Chief  Minister  of Tamil Nadu Puratchi 
Thalaivi Amma had strongly recommended a detailed analysis of various attributes 
contained in Article 342 (2) of the Constitution regarding Badaga Community such 
as primitive tribes, distinctive culture, shyness of conduct with the public at large, 
geographical isolation and economic backwardness to declare them as a Scheduled Tribe 
to the concerned authorities of the Central Government.



[8 December, 2014] 447Government  Bills

6.00	p.m.

In this regard, on 28th July 2011, hon. Amma again sent a letter to the then hon. 
Prime Minister of India stating the long-pending request of the Badaga community in the 
Nilgiris District of Tamil Nadu to include them in the list of Scheduled Tribes. This issue 
has been pending for a long time.

I request the hon. Minister to take up this matter to restore the tribal status of the 
Badagas by including them in the list of Scheduled Tribes as early as possible. Based 
on the recommendation of hon. Amma and the Government of Tamil Nadu, the Central 
Government had already included the Narikoravan community belonging to Tamil Nadu 
in the list of Scheduled Tribes. I express my sincere thanks in this regard.

I would like to highlight here the demand of Dalit Christians in the country for 
their inclusion in the list of Scheduled Castes. Sir, the Ranganath Misra Commission 
had recommended inclusion of Dalit Christians in the list of Scheduled Castes in its 
Report submitted way back in 2007. The then Government had also stated in the hon. 
Supreme Court in 2008 that the Government would finalise its decision concerning the 
Ranganath Misra Commission Report. It has also been a demand of our beloved leader, 

Dr. Puratchi Thalaivi Amma, to include Dalit Christians in Tamil Nadu in the list of 

Scheduled Castes. Our kind-hearted leader, Dr. Amma, many times in the past, had sent 

several communications to the incumbent Governments urging them to include the Dalit 

Christians in the list of Scheduled Castes. Therefore, I urge upon the hon. Minister to 

take a decision on it urgently as demanded by our beloved leader, Dr. Puratchi Thalaivi 

Amma, and as committed by the Government in the hon. Supreme Court on Ranganath 

Misra Commission Report.

As demanded by our hon. leader, Dr. Puratchi Thalaivi Amma, I urge the Central 

Government to immediately include the Badagas in the Scheduled Tribes list and Dalit 

Christians in the Scheduled Castes list.

With these words, I support this Bill. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Okay. Now, Shrimati Jharna Das Baidya.

श्री नरेश अग्रवाल (उत्तर प्रदेश) : श्रीमन्, आप यहां पर रूल्स कमेटी का एक प्रस्िाव लाए थे 

तक हाउस 6 बिे िक चलेगा। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: Yes, yes. I am going to do that. Thank you for 

reminding me.
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SHRI NARESH AGRAWAL: You have not said that. ...(Interruptions)... सर, इसे 

कल कर दीतिए। ...(व्यवधान)...

MR. DEPUTY CHAIRMAN: You have raised a pertinent point. It is 6.00 p.m. Now, 
it is for us to decide. ...(Interruptions)... I will see. ...(Interruptions)... It is an important 
Bill. Please listen. ...(Interruptions)... There are 5-6 speakers. I will give 3-4 minutes 
each. It will be done in another 45 minutes. ...(Interruptions)... It is an important Bill. Let 
us pass this. ...(Interruptions)...

संसदीय काय्य रंत्रालय रें राज्य रंत्री तथा संसदीय काय्य रंत्रालय रें राज्य रंत्री (श्री रुख्तार 

अब्बास नक़वी) : सर, इसको आि कम्प्लीट कर लीतिए, क्योंतक यह बहुि महत्वपूण्य तबल है। 

...(व्यवधान)... It is a very important Bill.

MR. DEPUTY CHAIRMAN: Listen, already, we have lost almost a week. So, 
let us compensate and pass this Bill. ...(Interruptions)... Then, we will take up Special 
Mentions. ...(Interruptions)... If everybody sticks to three minutes, we can pass it by 6.30 
p.m. ...(Interruptions)... CPI(M) has two minutes; BJD has two minutes; Others have five 
minutes, but they have three speakers. ...(Interruptions)... So, I would give three minutes 
to everybody. ...(Interruptions)... I cannot allow more than that. ...(Interruptions)... That 
is the allotted time. ...(Interruptions)...

SHRI D. RAJA (Tamil Nadu): Sir, let me make a submission. Sitting in the Chair, 
you are saying that it is an important Bill, but you want everybody to conclude in three 
minutes.

MR. DEPUTY CHAIRMAN: Because everybody is supporting this.

SHRI D. RAJA: Sir, when we discuss the problems related to Scheduled Castes, 
the most depressed sections of the society, time constraint should not be an issue. That is 
what I am saying.

MR. DEPUTY CHAIRMAN: I will explain to you your own logic. If I see a 
difference of opinion about this Bill, I will certainly allow more time, but you all are 
supporting this. So, let us pass this Bill. Take three minutes each. Next speaker is Shrimati 
Jharna Das Baidya; three minutes.

SHRIMATI JHARNA DAS BAIDYA (Tripura): Sir, first of all, I would like to 
support the Constitution (Scheduled Castes) Orders (Amendment) Bill, 2014. While 
supporting this, I would like to suggest some things to be included. The communities 
of Dhoba, Shabdakar and Baidyakar in the case of Tripura are enlisted as SCs. I would 
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like to draw the attention of the House to the fact that Dhoba, Shabdakar and Baidyakar 
communities are already enlisted in the SC list in our State, Tripura, but they are not 
getting unskilled occupation stipend. So, it is our earnest request, through you, Sir, that 
the Government should look into this matter.

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... Has no one spoken 
on behalf of BSP? ...(Interruptions)... Then come. Why did you not give it earlier? 
...(Interruptions)... This is an exception. You should give name in time.

SHRIMATI JHARNA DAS BAIDYA: Once the Bill becomes the Act, it is required 
to ensure that all the new categories of communities should get the benefits of what 
people were getting earlier. They should get the benefits immediately. Again I have some 
suggestions to give. There are so many loopholes in the Scheduled Castes and Scheduled 
Tribes (Prevention of Atrocities) Act. I strongly demand that the Government should take 
necessary steps to remove them. There should be reservation in the public sector, as well 
as, in the private sector, and I hope that the Government would look into this matter. In 
case of recruitment and promotion, there should be uniformity in the law throughout our 
country.

Another suggestion is that there has been a constant demand for increasing the 
stipend for students, as well as, the yearly limit of family income of people belonging 
to the Scheduled Castes. At present, it is `2,50,000. My demand is that it should be 
increased up to `5,00,000.

It is necessary that there should be a change in our understanding. In some cases, 
according to the National Human Rights Commission, every year, in our country 22,237 
people die at the time of clearing the waste of the people. Nearly 22 people die inside the 
drains every day and most of them are from Scheduled Castes.

If we want to sincerely uplift the Scheduled Caste communities we should look after 
them properly.

Thank you.

श्री वदलीप कुरार वतक्की (ओतडशा) : माननीय उपसभापति िी, मुझे इस तबल पर आपने 

बोलने का मौका तदया, इसतलए मैं आपका बहुि आभारी हंू। महोदय, इस तबल से ओतडशा की 

अमाथ, बाईिा, िगली और बूना पानो िैसी िातियों को एस.सी. तलस्ट में शातमल करने की बहुि 

पुरानी मांग पूरी हुई है। यह बहुि िरूरी कदम था। ये िातियां काफी तपछड़ी और आरथक रूप से 

काफी कमिोर थीं और इस तलस्ट में शातमल होने का इनका हक़ था। 
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मैं इस अवसर पर आपके माध्यम से मंत्री महोदय से यह कहना चाहंूगा तक ओतडशा सरकार 

ने इन िातियों के अलावा भी कई दूसरी िातियों को एस.सी. तलस्ट में शातमल करने की 

तसफातरश की है। मेरे पास कई एस.सी. िातियों की तलस्ट है। मैं इसे अभी नहीं पढ़ रहा हंू, इसे 

मैं बाद में मंत्री िी को दे दंूगा। मेरा अनुरोध है तक इस पर ध्यान तदया िाए। कई बार िाति के 

नाम में मामूली हेरफेर से कुछ समुदाय एस.सी. तलस्ट में शातमल होने से वतंचि हो रहे हैं। मैं 

अपने इलाके में ऐसे पतरवारों को िानिा हंू िो एस.सी. तलस्ट में हैं, लेतकन उनके अन्य सदस्य 

िो तक कुछ ही दूरी पर रहिे हैं, व ेएस.सी. तलस्ट में शातमल नहीं हैं, तिसके कारण एस.सी. 

योिनाओं के िहि उनको तििना लाभ तमलना चातहए, उससे व ेवतंचि हो रहे हैं। इसके तलए मेरा 

आपसे अनुरोध है तक इस तलस्ट को भी एक बार ठीक से स्टडी कर तलया िाए।

इसके अलावा, आि केन्द्र सरकार को तवतभन्न तवभागों और पी.एस.यूज़ में एस.सी./एस.टी. 

कोटे के पद बड़ी संख्या में खाली पड़े हैं। इन पदों को भरने के तलए आप स्पेशल ड्राइव चलाइए, 

िभी ऐसे संशोधनों का असली फायदा होगा। सर, कई बार ऐसी तरपोट्य आिी है और हमें सुनने को 

तमलिा है तक स्पेशल कम्पोनेंट प्लान फंड और ट्राइबल सब प्लान, िो तक एस.सी./एस.टी. लोगों 

की कम्युतनटीज़ के डेवलपमेंट, उनकी एिुकेशन व हेल्थ के तलए होिे हैं, उनको डायवट्य कर 

तदया िािा है, िो तक काफी दु:ख की बाि है। मैं मंत्री महोदय से यह कहना चाहंूगा तक इसके 

ऊपर भी ध्यान तदया िाए। 

सर, आि देश में एस.सीज़/एस.टीज़ पर अत्याचार की घटनाएं लगािार बढ़ रही हैं, यह 

बहुि तचन्िा की बाि है। इसको रोकने के तलए एक तबल लाया गया था, िो तक स्टैंटडग कतमटी 

के पास है, इसतलए उसको भी िल्द पास कराया िाए।

महोदय, अंि में मैं यही कहना चाहंूगा तक आि सरकारी नौकतरयों की संख्या बहुि कम है, 

तिससे 10 प्रतिशि से ज्यादा लोग सरकारी नौकतरयों में नहीं िािे हैं। इसतलए अगर हम सचमुच 

एस.सी.एस.टी. डेवलपमेंट चाहिे हैं, उनका तवकास चाहिे हैं िो प्राइवटे सैक्टर में उनके तलए 

आरक्षण लागू करना बहुि िरूरी है। िैसे मैं कहंूगा तक अमेतरका िैसे तवकतसि देश में आि भी 

अश्विेों के तलए अफम्देतटव एक्शन के नाम से आरक्षण की व्यवस्था है, तिसके माध्यम से उनके 

िो लोग हैं, व े मुख्य धारा में पाएंगे। हमारे प्रधानमंत्री का िो नारा है, “सबका साथ, सबका 

तवकास” वह िभी साकार होगा िब एस.सी., एस.टी. वग्य के िो लोग हैं, व ेमुख्य धारा में आएंगे। 

इन्हीं शब्दों के साथ में इस तबल का समथ्यन करिा हंू। धन्यवाद। 

MR. DEPUTY CHAIRMAN: Next is Shri Pyarimohan Mohapatra. You come in the 
‘Others’ category. There are three names. Total time is five minutes, but I am giving three 
minutes each. Please adhere to it.

SHRI PYARIMOHAN MOHAPATRA (Odisha): Sir, unlike other colleagues of 
mine across the Benches, I am not going to dwell on the developmental aspects on the 
subject of Scheduled Castes. All the political parties and all Governments since 

[श्री तदलीप कुमार तिक्डी]
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Independence have forgotten Gandhji’s prescriptions to do something for the welfare of 
the Scheduled Castes and to bring them into the mainstream, basically, to get rid of 
‘caste’. But caste nowadays has become a type of business with all political parties and 
it has become a vote bank. All people shout Dalit, Dalit, Dalit and there are various 
Dalit sangathans  and Dalit organizations; all political parties including ourselves 
exploit them for vote bank. We should look into ourselves instead of merely shedding 
crocodile tears as if we are really concerned about all Scheduled Castes and their 
welfare. So that is one aspect. The second aspect is about introspection. I want to ask 
when we recognize a ‘Pano’, -- here, I am referring to these names -- how could we 
forget that Buna Pano? Somebody, some R.Is and Patwaris will write something and we 
sit here to amend the Constitution. This is what it has come to. R.Is and Patwaris will 
write Buna Pano instead of Pano and Parliament will sit here to discuss it. The matter 
will go to the Scheduled Castes Commission; then it will go to the Registrar General 
and हर िगह है, everywhere there is भ्रष्टाचार. I am giving an example of the Kesura 
Caste. Their people came and went around all these offices  and because they did not 
‘oil the machine’, the file went up and down and then disappeared. When I was 
checking out that file, I was told that the file was missing. This is what it comes to in 
every case. I would like to tell one thing to the Prime Minister. Before becoming Prime 
Minister, he was the Chief Minister for a long time, so he understands the problem at 
the grassroots level. Let him take appropriate steps to get rid of this percentage system 
and commissions in Government of India. Then this problem will also get sorted out. 
Thank you.

MR. DEPUTY CHAIRMAN: Thank you very much for sticking to time. Now, Shri 
D. Raja.

SHRI D. RAJA: Sir, this Bill has a very limited purpose. While supporting this Bill, 
I wish to raise certain key issues related to the welfare of the Scheduled Castes. There are 
new demands from different States for the inclusion of several castes under the Scheduled 
Castes List. The experience of untouchability, poverty, social, educational and economic 
backwardness and political marginal assertions must be the criteria for the inclusion of 
certain castes within the Scheduled Castes List. What do we intend to do? What is the 
purpose of this Bill? It is to ensure access to education and employment for these people. 
It means you will have to strengthen the policy of reservation. But what is happening? 
There is a Bill pending before the Parliament. There is a demand for a comprehensive 

legislation for reservation. But it is not coming up. There is a demand for reservation in 

the private sector. But the Parliament has no control on the private sector. Nobody can 
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argue that the private sector is pursuing a hon-discriminatory recruitment policy. So, the 
demand for a comprehensive policy on reservation has come up. Now, I am asking the 
Minister and the Government: are you prepared to bring this Bill as early as possible? 
What is your timeframe? You are a new Government. Please tell us the timeframe that 
within three months or within six months or within one year your Government will bring 
a comprehensive Bill on reservation. The previous Government did not do it. We have 
been demanding it. They did not do it. Now you are in power. We are asking: are you 
prepared to give us a timeframe for this? The other issue is regarding reservation in 
promotion. The very same House passed a Bill, but it could not become legislation. Now, 
as a Government, are you ready?

SHRIMATI JAYA BACHCHAN: We had opposed it.

SHRI D. RAJA: You opposed it. But despite opposition from some parties, this 
House had passed that Bill. That is a fact. Now as a Government, what is your thinking 
on this issue? Are you prepared to get this Bill passed? I agree with Shri Punia on many 
issues. He raised the issue of the Scheduled Castes Component Plan and the Tribal Sub 
Plan. I am not getting into that. But the point is, yes, there are two State Governments 
which have passed this legislation, the Andhra Pradesh Government and the Karnataka 
Government. There is a demand that there should be a Central legislation on this issue, 
the Scheduled Castes Component Plan and the Tribal Sub Plan. Now the Planning 
Commission is dismantled. What is your slogan? Your slogan is ‘Sabka Saath, Sabka 
Vikas. It is the most deceptive slogan given by your Government. What happens to the 
Scheduled Castes Component Plan and the Tribal Sub Plan? This is a very important 
issue. Now we are adding new castes in the Scheduled Caste List. The population of the 
Scheduled Castes has gone up and the population of the Tribals has also gone up. Is the 
Government thinking to provide reservation proportionate to their population? There is a 
Supreme Court ceiling that reservation should not be more than 50 per cent. In the case 
of SC and ST, it is already 22.5 per cent and in the case of OBCs, it is 27 per cent. How 
are you going to address this question? The Government will have to take a position, will 
have to go in for a review of the Supreme Court judgement. You will have to think it over. 
Finally, these are all temporary and transitory measures for the welfare of the Scheduled 
Castes. I stand by what Dr. Ambedkar had said for annihilation of caste. I would like to 
see an India without caste and without untouchability. But for that we all should work 
together. This Bill is a transitory and temporary effort in that direction. Thank you.

SHRI S. THANGAVELU (Tamil Nadu): Sir, social discrimination is the most 

[Shri D. Raja]
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severe crime. It is the worst form of human discrimination. Still it is being practised. 
People, belonging to the Scheduled Castes category, have been suffering this for decades. 
Articles 15, 46 and 341 are specific provisions of the Constitution of India which ensures 
well-beingness of the Scheduled Caste population.

Our party leader, Dr. Kalaignar, sustained the Dravidian Movement initiated by 
Perarignar Anna way back in 1920 itself. In the erstwhile Madras Presidency, a G.O. 
was passed providing reservation in employment for socially and economically backward 
people. Sir, our party leader, Dr. Kalaignar, always remained the Messiah of masses. He 
always strived hard for the uplift of downtrodden people. Advancement of socially and 
economically backward people always remained close to his heart, and he always did 
his best to the deprived classes. Under our leader, Dr. Kalaignar’s Chief Ministership in 
Tamil Nadu, our Government increased the reservation for the Scheduled Castes from 16 
per cent to 18 per cent. Not only this, he also made a separate provision of one per cent 
reservation for the Scheduled Tribes as well.

Sir, the exclusion or inclusion of a particular caste in or removal from the List 
of Scheduled Castes is a very complex process. The various agencies involved in this 
complex process take their own time and a lot of time is consumed in this complex 
process. So I suggest to the Minister to conceive such a process which is very simple 
and the entire process of including or removing the name of the caste from the list is 
completed within six months of time.

Sir, ours is a welfare State, and we have to be very caring and responsive to the 
needs of the Scheduled Castes. Their uplift, emancipation and advancement are in the 
hands of the Government. The Government alone can play a constructive role in reaching 
benefits to them. So, I urge upon the Minister to formulate a simpler process in this regard 
and see to it that the entire process is completed within six months’ time. Only then can 
the Scheduled Castes get all the benefits of reservation by way of education, employment 
and meet their other basic needs.

With these vital submissions, I support the Bill and I would urge upon the Minister 
to look into the suggestions of completing the process in a time-bound manner. Thank 
you, Sir.

MR. DEPUTY CHAIRMAN: Now I am allowing Shri Ambeth Rajan for three 
minutes. But, kindly remember, I got the name late. I would request Whips of parties to 
give their Members’ names before we start the discussion or, at least, by the time we start 
so that the Chair can manage the time. Time management has become very difficult. Now 
I am allowing you, Mr. Rajan, as an exception. But your Whip should give the names in 
advance. And take only three minutes.
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SHRI AMBETH RAJAN (Uttar Pradesh): Sir, I have only to make three points in 

three minutes. I am thankful to my Party National Leader, Kumari Mayawatiji, for giving 

me an opportunity to submit my party’s views on the Constitution (Scheduled Castes) 

Orders (Amendment) Bill, 2014. I also thank you, Sir, for permitting me specially.

Sir, because of Dr. B.R. Ambedkar’s tireless efforts and contribution, all the socially 

downtrodden people were brought under the ambit of the Constitution. Article 341 

provides for identification of the Scheduled Castes and provides them all the benefits 

meant for them.

Sir, at the time when the Constitution came into effect, a Scheduled Caste Order 

also came into effect. After that, Presidential Orders were proclaimed from time to time. 

Subsequently, several Amendments were made. Few more Amendments are pending. 

By including new Scheduled Castes in the List, naturally, population of the Scheduled 

Castes has increased. Coverage under reservation also has increased. So I urge upon 

the Government to increase the percentage of reservation. I would like to know from 

the Minister what the population of the Scheduled Castes State-wise, after inclusion of 

other Castes into the List, is. Sir, I have one more point. There should be a one-time 

arrangement to identify castes. Instead of making frequent amendments, make it a one 

time arrangement. Instead of passing it to different organizations, make provisions for 

all organizations to sit together to easily dispose of the matter in a time bound manner. 

Permanent one time arrangement will prevent all political gains behind caste politics.

Sir, I want to raise another important issue which is concerning bogus certificates. 

This needs to be curbed. Then only genuine persons can get benefit from this. One 

time arrangement, as I mentioned earlier, will certainly resolve this issue. I request the 

Government to consider this also.

Sir, as Shri Raja and Shri Punia said, many pending bills are there. Sir, another 

important thing I wish to bring to the knowledge of this august House is, Scheduled Caste 

and Scheduled Tribe (Prevention of Atrocities) Bill and Reservation in Promotions Bill 

are pending for a long time. Government should take necessary steps to pass these two 

important legislations in the interest of Scheduled Castes. With these few submissions, I 

support this Bill.

श्री नंद कुरार साय (छत्तीसगढ़) : माननीय उपसभापति महोदय, मैं आपके तनद्देश से 

संतवधान (अनुसूतचि िातियां) आदेश (संशोधन) तवधेयक, 2014 पर अपने तवचार रखने के तलए 

खड़ा हुआ हंू।
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महोदय, बहुि सारे तवषय यहां पर हमारे तमत्रों ने कहे हैं, मैं कुछ महत्वपूण्य बािों को यहां 

पर रखना चाहिा हंू। हमारे एक तमत्र ने कहा तक िो clerical mistakes हैं, िातियों को िब 

तलखा िािा है, िो व ेकुछ भी तलख देिे हैं और इसतलए तफर संतवधान या दोनों हाउसेि से िब 

पातरि होगा, िब ही गड़बड़ी ठीक होगी। माननीय मंत्री िी, इस बाि को सुतनसश्चि करना चातहए 

तक िातियों को तलखने वाले लोग पढ़े-तलखे और अच्छे हों। मध्य प्रदेश में िो हमारी िनिातियां 

थीं, तिनको आरक्षण तमल रहा था, छत्तीसगढ़ में आने के बाद तलखा-पढ़ी में गड़बड़ हो गई और 

व ेदस-दस साल से घूम रहे हैं। इसतलए तलखने में कोई गड़बड़ी न हो, इसके तलए कोई और 

िरीका ढंूतढए। यह सारी गड़बड़ी अंगे्रिी के कारण होिी है। हमारे यहां एक “खतड़या’’ िाति होिी 

थी, इसको Kharia तलख तदया िाए या Khariya तलख तदया िाए, िो यह खतरया भी है और 

खतड़या भी है। उसको तहन्दी में “खतरया तलख तदया गया और दस साल िक हम उसके तलए 

लड़िे रहे, तपछले साल उसको ठीक तकया िा सका। इसतलए मेरा तनवदेन है तक िातियों को 

िहां आप तलखें, अगर अंगे्रज़ी में तलखना आवश्यक है िो उसके बगल में तहन्दी में भी तलखना 

सुतनसश्चि करें िातक इस िरह की गड़बतड़यां न हो सकें ।

MR. DEPUTY CHAIRMAN : That is correct. 

श्री नंद कुरार साय : िहां पर लोकल भाषा है, वहां पर आप दोनों भाषाओं में तलखें क्योंतक 

इसके कारण बहुि गड़बड़ी हो रही है। 

MR. DEPUTY CHAIRMAN : It is a very good suggestion. In Karala also, one 
caste was left out.

श्री बैष्िव पवरडा (ओतडशा) : दूसरे स्टेट्स में वहां की रीिनल लैंग्विे में भी तलख देना 

चातहए।

श्री नंद कुरार साय : मैं भी वही कर रहा हंू तक रीिनल लैंग्विे में भी उसे तलखें। इसमें 

आदेश करें िातक ऐसी गड़बड़ी न हो सके। दोनों िगह अतनवाय्य कर दें तक regional language 
plus Hindi. िहां-िहां िो भाषा है, उसके बगल में अंगे्रज़ी के साथ उस भाषा में तलखें। अंगे्रिी में 

िो तलखिे कुछ हैं और पढ़िे कुछ हैं। इस अंगे्रिी ने हमारी अनुसूतचि िातियों और िनिातियों 

को चौपट कर तदया है।

सर, दूसरा मुझे * िाति प्रमाण-पत्र के बारे में कहना है तक गलि लोग हमारे अतधकरों का 

हनन कर रहे हैं। हमारे यहां िो हज़ारों लोग आ गए हैं, िो आतदवासी नहीं हैं और आतदवासी होने 

का * प्रणाम-पत्र बनवा कर बड़े-बड़े पदों पर बैठे हैं। मैं आपको एक बड़ी घटना बिा रहा हंू, 

शायद आपकी िानकारी में है या नहीं तक मैं ग्यारह साल से एक इलेक्शन तपटीशन लड़ रहा हंू, 

अभी िक उसका तनण्यय नहीं हुआ। यह * प्रमाण-पत्र के तखलाफ है। तिस िगह से मैंने चुनाव 

लड़ा था, वहां से, मैं उनका नाम नहीं लंूगा क्योंतक व ेयहां के सदस्य नहीं हैं, िो उन्होंने वहां से * 

प्रमाण-पत्र पर चुनाव लड़ा। सुप्रीम कोट्य ने डायरेक्शन तकया है तक हाई पावड्य कमेटी इसकी िांच 

* Expunged as ordered by the Chair.
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करके इसका तनण्यय करेगी और वह मामला अभी हाई कोट्य में चल रहा है। हमारी तपटीशन भी 

चल रही है। हाई पावड्य कमेटी ने लगभग िय कर तदया है तक उसकी िाति संतदग्ध है। लेतकन 

तनण्यय नहीं हुआ। 11 साल हो गए हैं। महोदय, हमारे दोनों मंत्री अनुसूतचि िाति और अनुसूतचि 

िनिाति के हैं। मैं उनसे तनवदेन करंूगा तक व ेकोई न कोई कठोर कानून बनाएं, िातक इस िरह 

की सस्थतियां उत्पन्न न हों। महोदय, मैं दो तमनट का समय और लंूगा। ...(व्यवधान)... भाई, सब 

लोगों ने समय तलया है, मैं केवल दो तमनट और लेना चाहिा हंू।

श्री उपसभापवत : आप बोतलए, टाइम वसे्ट मि कतरए। आप बोतलए।

श्री नंद कुरार साय : मैं यह कहना चाहिा हंू तक हमारे यहां इन सारी गड़बतड़यों को रोकने 

के तलए कठोर कानून बनें। सामातिक स्िर पर िो यह छुआछूि है, इसको तबल्कुल खत्म करने 

की िरूरि है। यह कहीं भी नहीं रहना चातहए। तिस देश में हम पूरे संसार को पतरवार मानिे हैं -

अयं तनि: परो वतेि गणना लघुचेिसाम्। उदारचतरिानां िु वसुधैव कुटुम्बकम् - वहां इस िाति को 

छोटा और उस िाति को बड़ा कैसे तकया िा सकिा है? हमारे भगवान का अविार वाराह में हुआ 

है, िो सबसे छोटा और गलि माना िािा है। तकसी टचिन में, तकसी तवचार में यह नहीं होना 

चातहए और छुआछूि की भावना समाप्ि होनी चातहए। तिस िरह से तवचार तकया गया है, उससे 

यह देश आगे कैसे बढ़ेगा? इस महान राष्ट्र को अगर तफर से िगि गुरु बनाना है िो समानिा, 

एकिा और बंधुत्व के भाव को मज़बूि करना पड़ेगा। सर, आप तसर तहला रहे हैं। मैं िानिा हंू तक 

मेरे पास समय नहीं है, मैं इस पर बहुि अच्छा बोल सकिा हंू।

श्री उपसभापवत : आप अच्छा बोल रहे हैं।

श्री नंद कुरार साय : मैं आप सबसे तनवदेन करना चाहिा हंू तक कहीं भी छुआछूि की बाि 

तदखाई नहीं देनी चातहए। यह इस समाि में क्यों पैदा हुआ है, कहां पर है, इसको दूर करके एक 

अच्छा भाव पूरे देश में बने। आि तिस िरह से सारे संसार का वािावरण बना हुआ है, इस समय 

पूरी दुतनया हमारी ओर देख रही है। मानविा का माग्यदश्यन करने वाला दुतनया में कोई राष्ट्र नहीं 

है, केवल यही राष्ट्र है, िहां से तवश्व को मानविा का माग्य तदखाया िा सकिा है। इसीतलए मनु 

ने कहा था तक “एिद् देशे प्रसूिस्य, शकासाद् अग्रिन्मना, स्व-ंस्व ं चतरतं्र तशके्षरण पृतथव्याम 

सव्यमानवा:’’। मानविा की श्रेष्ठ तवद्या को और गुण को बिाने के तलए गंगा, यमुना के तकनारे पैदा 

होने वाले ऋतष पुत्रो, िुम्हें इस पूरे संसार में िाना पड़ेगा। हम छुआछूि में यहां पर पर भ्रतमि हैं। 

एक राननीय सदस्य : गए हैं, मोदी िी गए हैं, पहंुच गए हैं।

श्री नंद कुरार साय : िी, व ेगए हैं। ...(सरय की घंटी)... इसीतलए मैं आप सबसे तनवदेन 

करंूगा ...(व्यवधान)... 

DR. K.P. RAMALINGAM : It is not only Ganga and Yamuna but also Cauvery in 
South.

[श्री नंद कुमार साय]
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श्री नंद कुरार साय : िी, गंगा, यमुना, कावरेी। गंगे! च यमुने! चैव गोदावरी! सरस्विी! 

नम्यदे! तसन्धु! कावरेी! िलेसस्मन् ससन्नटध कुरु। गंगा, यमुना के ...(सरय की घंटी)...

श्री उपसभापवत : धन्यवाद। अब समाप्ि कतरए।

श्री नंद कुरार साय : इसीतलए मैं चाहिा हंू तक हम सब लोग भी सामूतहक स्िर पर मुतहम 

चलाएं तक अब तहन्दुस्िान  में कोई िाति नहीं रहेगी, केवल मानव िाति रहेगी और पूरी दुतनया 

को इसका पाठ भी पढ़ाएगी। इसी तनवदेन के साथ मैं कहना चाहिा हंू तक िो नकली िातियां हैं, 

उनको हटाओ और एक मज़बूि कानून बनाओ। मैं डी. रािा िी से सहमि हंू तक एक व्यापक 

तवधेयक लाने की आवश्यकिा है, इस पर भी हमें आगे तवचार करना पड़ेगा। महोदय, आपने मुझे 

समय तदया, इसके तलए बहुि-बहुि धन्यवाद। मैं इस तबल का समथ्यन करिा हंू। धन्यवाद।

श्री उपसभापवत : बहुि-बहुि धन्यवाद। आप बहुि अच्छा बोले। Now, Shri Hussain 
Dalwai and then Shri Munavvr Saleem. If both of you stick to two minutes each only 
then I will call you. You have to take only two minutes each. Now, Shri Hussain 
Dalwai.

श्री हुसैन दलवई (महाराष्ट्र) : धन्यवाद सर, मुझे दो तमनट तदए गए हैं। मैं दो तमनट में केवल 

दो मुदे्द रखना चाहिा हंू। एक िो िो बाि हो रही है, वह बहुि अच्छी है, हम उसका समथ्यन करिे 

हैं, लेतकन मुझे हमेशा एक बाि महसूस हुई तक मुसलमानों में भी दतलि हैं, Christians में भी 

दतलि हैं, लेतकन कांस्टीट्यूशन में अगर दतलि कहा िािा है िो केवल तहन्दू दतलि हैं, तिसमें 

तसख आिे हैं, बौद्ध आिे हैं, लेतकन इन दो िातियों के लोग नहीं आिे। अभी नक़वी साहब मौिूद 

नहीं हैं।

एक राननीय सदस्य : व ेमौिूद हैं। 

श्री हुसैन दलवई : मैं कहना चाहिा हंू तक मुसलमान िब मसस्िद में िािा है िो एक रकाि 

में तनज़ाम और हज्िाम नमाज़ िरूर पढ़िे हैं, लेतकन मसस्िद से बाहर आने के बाद तनज़ाम 

तनज़ाम रहिा है और हज्िाम, हज्िाम रहिा है। उनमें कोई शादी-ब्याह नहीं होिा, कोई िगह िो 

खाना-पीना भी नहीं देिे। इस्लाम में िाति व्यवस्था नहीं है, इसका मिलब देश में नहीं है, ऐसा 

नहीं है। अल्लाह के घर में िाति व्यवस्था नहीं है, लेतकन अल्लाह के घर से बाहर आने के बाद 

इंसान िाति व्यवस्था को मानिा है। मेहिर समाि है, आतदवासी है, दतलि है। िो मुसलमान और 

त्रिसश्चयन है, उनमें शादी-ब्याह भी नहीं होिा है, उन्हें इसमें शातमल क्यों नहीं तकया िािा है, यह 

मेरा सवाल है। मैं यह कहना चाहिा हंू तक यह तबल आप लाए हैं, वह ठीक है, आप इसको पास 

कतरए, हमारा पूरा समथ्यन है, लेतकन बहुि सारी िातियां अभी इससे बाहर हैं। महाराष्ट्र से बहुि 

से तनवदेन यहां आए हैं, लेतकन दुभ्माग्य की बाि है तक उन पर बहस नहीं हो रही है। 

...(व्यवधान)... िेलंगाना से भी आए हैं। मैं मंत्री िी से यह तवनिी करंूगा तक आप एक तबल लाइए 

तिसमें दतलि मुसस्लम और दतलि त्रिसश्चयंस को भी ससम्मतलि कीतिए। नहीं िो एक िरह का 

अन्याय हम लोग िारी रखेंगे और यह अन्याय होना नहीं चातहए, ऐसा मेरा कहना है। इस बाि को 
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ऊपर की िाति का कोई मुसलमान या त्रिसश्चयन नहीं उठािा है। ...(सरय की घंटी)...  इस बाि 

को नीचे की िाति के मुसलमान और त्रिसश्चयन नही उठािे हैं। आप इसको कतरए, यह मेरी 
तवनिी है।

श्री उपसभापवत : चौधरी मुनव्वर सलीम। आपको तसफ्य  दो तमनट बोलना है।

चौधरी रुनव्वर सलीर (उत्तर प्रदेश) : माननीय उपसभापति महोदय, मैं आपके माध्यम से 

माननीय मंत्री िी से कहना चाहिा हंू तक मध्य प्रदेश से उनका तरश्िा है। मध्य प्रदेश का एक 

तिला तवतदशा है, िहां का मैं रहने वाला हंू और उससे सटा हुआ दूसरा तिला रायसेन है। हम 

समािवातदयों ने इस लड़ाई को आठ-दस साल िक लड़ा। वहां देखने में आिा है तक धोबी समाि 

के लोग एस.टी. में आिे हैं, उनको तरिव्देशन के फायदे रायसेन में तमलिे हैं और तवतदशा के 

लोगों को नहीं तमलिे हैं। ऐसा मध्य प्रदेश के बहुि सारे तिलों में है। मैं यह कहने के तलए खड़ा 
हुआ हंू तक एक ओर िहां मुसस्लम दतलिों का ध्यान तरिव्देशन के अंदर रखना चातहए, उनके तलए 

इसका प्रावधान करना चातहए, वहीं धोबी समाि के लोग मध्य प्रदेश और दीगर स्टेट में भी अगर 
इस व्यथा को झेल रहे हैं, िो उन्हें एस.टी. में शातमल तकया िाना चातहए। मेरा तवतदशा इसे झेल 

रहा है, इसतलए मैं इस बाि को कहने के तलए खड़ा हुआ हंू। माननीय मंत्री िी मध्य प्रदेश से हैं, 

ज्यादा तिलों के बारे में व ेखुद भी िानिे होंगे और व ेइसको शातमल करें।

श्री थावर चन्द गहलोत : उपसभापति महोदय, अनेक माननीय सांसदों ने संतवधान 

(अनुसूतचि िातियां) आदेश (संशोधन) तवधेयक, 2014 पर अपने तवचार व्यक्ि तकए और सभी ने 

इसका समथ्यन तकया। उन्होंने समथ्यन के साथ-साथ अनेक तबन्दुओं की चच्मा भी की, इसतलए मैं 

उनका आभार व्यक्ि करिा हंू और संतक्षप्ि में कुछ तनवदेन करना चाहिा हंू। एस.सी. में तमलाने 

के िो नाम्स्य हैं, व ेिो स्पष्ट हैं -- सामातिक, शैक्षतणक और िातिगि तपछड़ापन होने का एक 

[श्री हुसैन दलवई]

†Transliteration in Urdu Script.
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मानक है और इस मानक को आधार बनाकर संतवधान में अनुसूतचि िाति की पतरभाषा तनध्मातरि 

की गई है। उसी के अनुसार हम िातियों का समावशे करिे हैं। श्री पी.एल. पुतनया साहब ने कहा 

तक अलग-अलग राज्यों में अलग-अलग िातियां, अलग-अलग रूप में तलसस्टड हैं। यह बाि सही है 

तक एक ही राज्य में, एक िाति कुछ तिलों में अनुसूतचि िाति है, कुछ तिलों में ओ.बी.सी. है और 
कुछ तिलों में अनुसूतचि िनिाति भी है, िैसा तक अभी चौधरी मुनव्वर सलीम साहब बोल रहे थे। 
यह समस्या है। िब यह तलस्ट िैयार हो रही थी, उस समय उस िाति का स्टेटस और रहन-
सहन का उस समय के लोगों ने अध्ययन तकया और अध्ययन करने के बाद िो तन ष्कष्य तनकाला 
उसके आधार पर वह सूची बन गई। िब इस प्रकार की िातियों की अनुसूतचि िाति में तमलाने के 

तलए चच्मा होिी है या प्रस्िाव की बाि होिी है, िो सबसे पहले राज्य सरकार उस तवचार-तव मश्य 
करिी है। िब राज्य सरकार उस मापदंड के तहसाब से उपयुक्ि समझिी है, िो वह प्रस्िाव 

करिी है। उसका प्रस्िाव भारि सरकार के पास आिा है, संबंतधि मंत्रालय के पास आिा है और 
उस पर मंत्रालय आर.िी.आई. से राय लेिा है। अगर आर.िी.आई. की सहमति तमलिी है, िो वह 

उसे अनुसूतचि िाति आयोग के पास राय के तलए भेििा है। िब इन सबकी सहमति हो िािी है, 

िो तफर उसमें ससम्मतलि कर लेिे हैं, िैसे आि यह तवधेयक आया है। िब राज्यों से सहमति नहीं 
आिी है या प्रस्िाव नहीं आिा है, िो हम नहीं कर पािे हैं। दूसरा, अगर आर.िी.आई. उस समय 

के िो मापदंड हैं उनकी िुलना करके इन्कार कर देिा है, िो हम नहीं कर पािे हैं या तफर 
अनुसूतचि िाति आयोग असहमति व्यक्ि करिा है, िो हमें यह सब करने में कतठनाई होिी है। 
बहुि से और प्रस्िाव अभी तवचाराधीन हैं। एक तवधेयक इसी सदन में तपछले सत्र में हमने प्रस्िुि 

तकया है। यह मंत्रालय की स्थाई सतमति के पास तवचाराधीन है। उसमें हतरयाणा आतद प्रदेशों की 
कुछ िातियों के नाम हैं। आरक्षण में िथा उसके प्रतिशि में वृसद्ध करने की बाि कही गई। अभी 
उतचि फॉम्य पर कोई लीगल िरीके से इसकी चच्मा नहीं है, परन्िु हमने इस तदशा में कुछ सोचा 
है, तवचार तकया है और हमारे तवभाग में इस तवषय पर तवचार-तव मश्य िारी है। हमें उम्मीद है तक 

हम इसको आगे बढ़ाने में कामयाब होंगे। 

पुतनया साहब ने कहा है तक सरकार की सोच भी अच्छी होनी चातहए। साहब, आप तनसश्चि 

मातनए, सरकार की सोच बहुि अच्छी है। सामातिक, आरथक, शैक्षतणक और रािनीतिक हर के्षत्र 

में इन वग्षों को प्रतितनतधत्व तमले और केवल प्रतितनतधत्व ही न तमले, िो कुछ माननीय सदस्यों ने 

यह उल्लेख तकया था तक आय में बहुि बड़ा आनुपातिक अंिर है। मैं इससे सहमि हंू। तहन्दुस्िान 

में एक पतरवार ऐसा भी है, िो दस रुपए रोि की नौकरी प्राप्ि नहीं कर रहा है और दूसरा 
पतरवार ऐसा है, िो दस करोड़ रोि नेट प्रॉतफट कर रहा है या इससे भी ज्यादा करिा है। यह 

िो आनुपातिक अंिर है, यह टचिा का तवषय है। इस तवषय पर हम गंभीरिा से तवचार करने की 
कोतशश प्रारंभ कर चुके हैं और करेंगे क्योंतक यह आनुपातिक अंिर अगर कम नहीं होगा, िो यह 

बहुि बड़ी टचिा का कारण बनेगा। हो सकिा है तक अमीर और गरीब अलग-अलग वग्षों में बंट 

िाए और कहीं न कहीं उसका नुकसान िाति, समाि और देश को हो। इस सस्थति से बचने के 

तलए कुछ प्रयास करने की आवश्यकिा है। िहां आप हैं, वहां आप भी अपने स्िर पर उनको रािी 
करें। िहां हम हैं, वहां हम भी अपने स्िर पर रािी करेंगे। यह गैर-बराबरी का अंिर तमटना 
चातहए। अगर यह अंिर नहीं तमटेगा, िो हम चाहे कुछ भी कर लें, ये टचिा और परेशातनयां बनी 
ही रहेंगी। मैं यहां पर उसका रािनीतिकरण करने की आवश्यकिा महसूस नहीं करिा हंू। िैसा 

मैंने कहा है तक यह िो आनुपातिक अिंर है, यह देश की आिादी के बाद सुधारा िा सकिा था, 
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लेतकन तििना प्रयास तकया िाना चातहए था, वह नहीं हुआ, इस कारण यह बढ़िा िा रहा है। 

हम सबको इस तदशा में तमलकर प्रयास करने की आवश्यकिा है और करना भी चातहए। आपने 

SC sub plan की बाि कही है। यह योिना अनुसूतचि िाति वग्य के तहि संरक्षण के तलए ही बनी 

है। कई राज्यों में इसका दुरुपयोग भी हुआ है और इसकी धनरातश डायवट्य भी की गई है। हमारे 

सामने बहुि बड़ा उदाहरण है। िब तदल्ली में तपछली बार कॉमनवलै्थ गेम्स हुए थे, िो इस मद के 

744 करोड़ रुपए िवाहरलाल नेहरू स्टेतडयम बनाने में िथा अन्य और तकसी काम में खच्य कर 

तदए। िब पूछिाछ हुई िो कहा गया तक SC के लोग भी िो वहां िाएंगे। अब इस प्रकार का उत्तर 
आया है। भतवष्य में इस प्रकार की गड़बड़ी न हो, इस तदशा में कारगर कदम उठाने की 
आवश्यकिा है और आन्ध्र प्रदेश और कण्माटक ने इस तदशा में कोई एक्ट बनाकर प्रयास प्रारंभ 

तकया है। अब सफलिा तकिनी तमली है, इसका तवश्लेषण, आकलन और मूल्यांकन करने के बाद 

ही हम कुछ कर पाएंगे, परन्िु इस प्रकार की आवश्यकिा है।

यह भी कहा गया है तक बैकलॉग पूरा करना चातहए। मैं इससे सहमि हंू। यह बैकलॉग और 
भि्डी, कारमक प्रशासतनक तवभाग का सीधा-सीधा काम है, हम उनके साथ हर समय संपक्य  बनािे 

हैं और कोआरडनेशन करने की कोतशश करिे हैं। हम इस बारे में उनको पत्र भी तलखिे हैं और 
राज्यों से संबंतधि नौकतरयों के तलए राज्य सरकार के मुख्यमंतत्रयों को भी पत्र तलखिे हैं। इिना 
ही नहीं, हमने अभी 22 व 23 अगस्ि को राज्यों के मंतत्रयों व मुख्यमंतत्रयों के साथ और से्ेरिटेरीि 

के साथ एक िरह की मैराथन बैठक की है। हमने इन सब तवषयों पर चच्मा की है और आग्रह 

तकया है। इसमें चाहे अनुसूतचि िाति के तलए छात्रवृसत्त की बाि हो, उच्च तशक्षा में आरथक 

सहयोग की बाि हो, तवदेश में पढ़ने की बाि हो या सफाई कम्यचातरयों को अनुसूतचि िाति तवत्त 

तवकास तनगम की िरफ से और िो सुतवधाएं दी िािी हैं, इन सब सुतवधाओं का लाभ उनको तमले 

और व ेिेिी से आगे बढ़ें और अन्य वग्षों की बराबरी में आने का प्रयास करें, हमने इस तदशा में 
चुस्िी-दुरुस्िी से काम तकया है। आि मैं यह कह सकिा हंू, शायद आप भी यह महसूस कर रहे 

होंगे तक हमने इस तवभाग को आई.सी.यू. से बाहर तनकालकर स्वस्थ करने का प्रयास तकया है। 
हमने इस तदशा में िेि गति से अतभयान प्रारंभ तकया है। मैं व ेआंकड़े नहीं बिाना चाहिा हंू, नहीं 
िो 2013-14 में इस अवतध िक केवल 661 करोड़ रुपये खच्य तकए गए थे, िबतक हमने 3000 

करोड़ रुपये से ज्यादा की स्वीकृतियां सभी राज्यों को देने का काम तकया है। मैं इसको बहुि 

ज्यादा तवस्िार नहीं देना चाहिा हंू, यह तवषय केवल इस बाि से िुड़ा है तक कुछ िातियों को 
उनके पय्मायवाची नाम से पुकारा िािा है, इसतलए उनको िोड़ा िाए। यह तबल इसके तलए ही 
आया है...(व्यवधान)...

श्री नरेन्द्र बुढावनया (रािस्थान) : आप रािनीति कर रहे हैं। आप तबल पास कर दें, इस पर 
सभी का समथ्यन है।

श्री थावर चन्द गहलोत : तबल ही िो पास करा रहे हैं। िो मुदे्द उठाए गए हैं, उन पर थोड़ा-
थोड़ा उत्तर िो देना होगा। यतद आप कहिे हैं, अगर आप नहीं सुनना चाहिे हैं, अगर आप नहीं 
सुनना चाहिे हैं िो मैं सीधे ही उपसभापति महोदय से तनवदेन करिा हंू तक इस तबल को पास 

कराइए। ...(व्यवधान)...

[श्री थावर चन्द गहलोि]
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श्री नरेन्द्र बुढावनया : आप दूसरे इश्यू पर आ गए हैं, हम इसको पास कराने के तलए िैयार 

हैं।

श्री उपसभापवत : बुढातनया िी बैतठए।

श्री थावर चन्द गहलोत : सरकारी नौकतरयों में आरक्षण और प्रमोशन में आरक्षण का तवषय 

भी आया है। मेरी सरकार अनुसूतचि िाति और िनिाति वग्य के लोगों के आरक्षण की पक्षधर थी, 

है और रहेगी और इसका उदाहरण राज्य सभा में प्रमोशन में आरक्षण के तबल को स्वीकृति देने में 

हमारा सहयोग रहा है। लोक सभा की क्या पतरसस्थति बनी थी, यह आपसे और हम से तछपी नहीं 

है। लोक सभा में वि्यमान पतरसस्थति में कुछ न कुछ करने की आवश्यकिा है, ...(व्यवधान)... और 

हम उसको करने का प्रयास करेंगे। तनिी संस्थान में आरक्षण की व्यवस्था की लंबे समय से मांग 

उठ रही है, इस पर उस सरकार में भी तवचार-तव मश्य िारी था, तपछले पंद्रह वष्षों से िारी है और 

आि भी िारी है। मैं आपको इिना तवश्वास तदलािा हंू तक हम इस चच्मा में तनरंिर प्रगतिरि हैं। 

उसी प्रकार से ज्यूतडशयरी आतद में भी ये मामले हैं। आप और हम पतरसस्थति को देख रहे 

हैं। पतरसस्थति में अनुकूल वािावरण कैसे बने, इस तदशा में आप और हम सब तमलकर प्रयास 

करेंगे। मैं आपको इिना तवश्वास तदलािा हंू तक मैं आपके साथ इस मामले में सहयोग करने के 

तलए ित्पर हंू। िरुण तविय िी ने छुआछूि तमटाने की बाि कही है और कहा है तक यह तमटना 

चातहए। छुआछूि तमटाने की दृसष्ट से और अगर कोई छुआछूि के आधार पर कोई आपरातधक 

कृत्य करिा है, िो उसके तलए “एट्रोतसटी ऐक्ट’’ बना हुआ है। िहां इस प्रकार की कोई घटना 

होिी है और सामने आिी है, िो पीतड़ि व्यसक्ि को सरकार की ओर से आरथक सहायिा देने का 

काम भी तकया िािा है। तवशम्भर प्रसाद िी ने कहा है तक उत्तर प्रदेश के प्रस्िावों पर कोई 

काय्यवाही नहीं हुई है। उन्होंने ऐसी बाि कही है तक कई िातियां प्रस्िातवि की गई हैं 

...(व्यवधान)...

श्री आलोक वतवारी (उत्तर प्रदेश) : सत्रह िातियां हैं।

श्री अरववन्द कुरार पसह : उनको एस.सी./एस.टी. िातियों में शातमल करें।

श्री थावर चन्द गहलोत : वह तकया था, परंिु मैं एक तनवदेन करना चाहिा हंू। कुछ प्रस्िावों 

पर िब आर.िी.आई. ने असहमति व्यक्ि की और हमारे तवभाग ने इसकी सूचना दी िो हमने 

आर.िी.आई. के उस पत्र के िारिम्य में राज्य सरकार से कुछ क्वरेीज़ िानना चाहीं तक 

आर.िी.आई. यह-यह चाहिा है, आप इस संबंध में िानकारी दें। िब उन्होंने िानकारी देने के 

बिाय प्रस्िाव ही तवदड्रा कर तलया। उसके बाद तिन 17 और िातियों को ससम्मतलि करने के 

प्रस्िाव आए हैं, उनमें भी ठीक यही सस्थति है। आर.िी.आई. ने असहमति व्यक्ि की िो हमारे 

मंत्रालय की ओर से उत्तर प्रदेश की सरकार को पत्र भेिकर यह अनुरोध तकया गया तक 

आर.िी.आई. इन-इन बािों पर स्पष्टीकरण चाहिी है, आपके पास इस संबंध में और कोई 

िानकारी हो और यतद आप उसको हमें देंगे िो अच्छा होगा। हमने यह अगस्ि में तलखा था, 

लेतकन अभी िक ...(व्यवधान)...
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श्री ववशम्भर प्रसाद वनषाद (उत्तर प्रदेश) : माननीय उपसभापति िी, हम इनसे यह 

स्पष्टीकरण चाहिे हैं तक िब अस्पृश्यिा कानून बन गया, आर.िी.आई. बार-बार मांगिा है 

...(व्यवधान)... उनको सरकार बढ़ावा दे रही है। ...(व्यवधान)... तकिने परसेंट छुआछूि िातियों  में 

है वह इसी को मांगिा है। िब अस्पृश्यिा अतधतनयम बन गया है, िो छुआछूि का ब्यौरा नहीं मांगा 

िाना चातहए इसे सत्य तकया िाए।

श्री थावर चन्द गहलोत : सर, मैं बिा सकिा हंू तक हमने 23.03.2014 को राज्य सरकार को 

इन सब िातियों के संबंध में आर.िी.आई. की तरपोट्य से अवगि कराकर तरपोट्य मांगी है। अभी 

िक तरपोट्य प्राप्ि नहीं हुई है। िब राज्य सरकार से तरपोट्य आ िाएगी, िो इस पर आगे तवचार 

करेंगे।

इसके साथ-ही-साथ िो-िो अन्य सुझाव आए हैं, हम उन पर तवचार करेंगे। मैंने सब-प्लान 

की बाि बिा दी है, बहुि सारे कॉमन सुझाव हैं। तबहार के प्रस्िाव की चच्मा आई है। तबहार से 

अभी-अभी प्रस्िाव आए हैं और व े तवचाराधीन हैं। हमने उन्हें आर.िी.आई. के पास भेिा है। िब 

हमारे पास आर.िी.आई. का प्रतिवदेन आएगा, िो हम सरकार के साथ बािचीि करेंगे।

डा. अवनल कुरार साहनी : तबहार से िो कई बार प्रस्िाव आया है। तबहार से 1980 से ही 

प्रस्िाव आ रहा है। आप आर.िी.आई. और सब िगह इसे भेििे रतहएगा, िब िो यह कभी नहीं 

होगा।

श्री थावर चन्द गहलोत : हमारे पास 4-5 िातियों को ससम्मतलि करने के तलए अभी-अभी 

प्रस्िाव आया है। िैसा मैंने बिाया तक हमने इसे आर.िी.आई. के पास भेिा है। आर.िी.आई. का 

प्रतिवदेन आने के बाद, उनकी राय क्या आिी है, उस पर हम आगे की कार्यवाई करेंगे। मैंने बिाया 

तक कुछ िातियों के प्रस्िाव अभी हमारे पास तवचाराधीन हैं, मैं उनकी सूची भी बिा सकिा हंू तक 

कौन-कौन सी उपिातियां हैं, परन्िु तनसश्चि रूप से िो-िो प्रस्िाव हमारे पास आए हैं, हम उन 

सब पर तवचार करिे हैं। उन पर तवचार करने के बाद िब आर.िी.आई. की सहमति और आयोग 

की सहमति हो िािी है, िो हम उस पर सहमति देकर तवधेयक प्रस्िुि कर देिे हैं। मैं इस अवसर 

पर बहुि ज्यादा नहीं कहना चाहिा हंू। ...(व्यवधान)... मैं सोचिा हंू तक माननीय सदस्यों ने िो-िो 

मुदे्द उठाए थे, मैंने उन सब मुद्दों का उत्तर तदया है। मैं इिना ही कह सकिा हंू ...(व्यवधान)...

चौधरी रुनव्वर सलीर : सर, हम सब लोगों ने समथ्यन तदया है। 

श्री थावर चन्द गहलोत : तक सरकार अनुसूतचि िाति वग्य के तहि संरक्षण की तहिैषी है। 

उनको सामातिक सुरक्षा देना, भेदभाव तमटाना और आनुपातिक आय में िो अन्िर है, उसको 

ठीक करने की तदशा में भी हम सत्रिय प्रयास कर रहे हैं। मुझे सदन से यह तनवदेन करना है तक 

इस तवधेयक को पातरि तकया िाए। 

†Transliteration in Urdu Script.
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श्री हुसैन दलवई : सर, मेरा एक सवाल है। हमने दतलि मुसस्लम और दतलि त्रिसश्चयंस का 

सवाल उठाया था, उसके ऊपर आपने कुछ नहीं कहा।

MR. DEPUTY CHAIRMAN : He said all proposals will be considered. That is what 
he said ...(Interruptions)...  Isn’t it?

श्री थावर चन्द गहलोत : सर, तनवदेन यह है तक भारि की संवधैातनक व्यवस्था के अंिग्यि 

तिन वग्षों को अनुसूतचि िाति में माना गया है, उनमें ये दोनों वग्य नहीं आिे हैं और माननीय 

उच्चिम न्यायालय में यह मामला तवचाराधीन है। उच्चिम न्यायालय का तनण्यय आने के बाद अगर 

कोई पतरसस्थति होगी, िो तवचार तकया िाएगा, अन्यथा सरकार अभी इस मामले में सहमि नहीं 

है। 

MR. DEPUTY CHAIRMAN: It is clear. It is under the consideration of the Supreme 
Court of India. Mr. Dalwai, you wait for that. ...(Interruptions)... That is what he is saying. 
Okay, that is fine.

SHRI HUSAIN DALWAI: Okay. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The question is:

That the Bill further to amend the Constitution (Scheduled Castes) Order, 1950  
 and the Constitution (Sikkim) Scheduled Castes Order, 1978 as passed by Lok  
 Sabha, be taken into consideration.

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up clause-by-clause consideration 
of the Bill. In Clause 2, there is one amendment (No.1) by Shri Vishambhar Prasad Nishad 
and Dr. Anil Kumar Sahani. Are you moving your amendment?

श्री ववशम्भर प्रसाद वनषाद : उपसभापति महोदय, हमने िो संशोधन तदया है और उत्तर 

प्रदेश की िो तरपोट्य आई है, उसमें इथनोग्रातफक सव्देक्षण आख्या में उक्ि िातियों के नागतरकों 

को भी अनुसूतचि िाति में  ससम्मतलि करने हेिु वांतछि तवतशष्टिाएं, योग्यिाएं व अहि्माएं रखिी 

है को मानिे हुए अपनी प्रबल संस्िुति केन्द्र सरकार को 12.03.2014 को भेिी गयी है। 

MR. DEPUTY CHAIRMAN: Are you moving your amendment?

Clause	2	--	Amendment	of	Constitution	(Scheduled	Castes)	 
Order,	1950

श्री ववशम्भर प्रसाद वनषाद (उत्तर प्रदेश) : महोदय, मैं प्रस्िाव करिा हंू तक : 
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(1) पृष्ठ 2,  पंसक्ि 24 के के पश्चात् तनम्नतलतखि अंत: स्थावपत तकए िाएं, अथ्मात्:-

       (ङ) भाग 18 - उत्तर प्रदेश में –

       (i) प्रतवसष्ट 18 के स्थान पर तनम्नतलतखि प्रतिस्थातपि तकया िाए –

      “18. बेलदार, तबन्द’’

     (ii) प्रतवसष्ट 36 के स्थान पर तनम्नतलतखि प्रतिस्थातपि तकया िाए – 

      “36. गोंड, गोतड़या, कहार, कश्यप, बाथम’’

     (iii) प्रतवसष्ट 53 के स्थान पर तनम्नतलतखि प्रतिस्थातपि तकया िाए –

     “53. मझवार, मल्लाह, केवट, मांझी, तनषाद, मछुवा ’’

     (iv) प्रतवसष्ट 59 के स्थान पर तनम्नतलतखि प्रतिस्थातपि तकया िाए –

      “59. पासी, िरमाली, भर, रािभर’’

     (v) प्रतवसष्ट 65 के स्थान पर तनम्नतलतखि प्रतिस्थातपि तकया िाए –

      “65. तशल्पकार, कुम्हार, प्रिापति’’

     (vi) प्रतवसष्ट 66 के स्थान पर तनम्नतलतखि प्रतिस्थातपि तकया िाए –

      “66. िुरैहा, िुरहा, धीमर, धीवर’’

श्री उपसभापवत : आपने अमेंडमेंट मूव कर तदया। Now, Dr. Anil Kumar Sahani. 

डा. अवनल कुरार साहनी (तबहार) : महोदय, मैं प्रस्िाव करिा हंू तक : 

(1) पृष्ठ 2, पंसक्ि 24 के पश्चात् तनम्नतलतखि अंत: स्थावपत तकए िाएं, 

     अथ्मात्: –

     (ङ) भाग 18 - उत्तर प्रदेश में –

     (i) प्रतवसष्ट 18 के स्थान पर तनम्नतलतखि प्रतिस्थातपि तकया िाए –

     “18. बेलदार, तबन्द’’

     (ii) प्रतवसष्ट 36 के स्थान पर तनम्नतलतखि प्रतिस्थातपि तकया िाए –

     “36. गोंड, गोतड़या, कहार, कश्यप, बाथम ’’

     (iii) प्रतवसष्ट 53 के स्थान पर तनम्नतलतखि प्रतिस्थतपि तकया िाए –
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      “53. मझवार, मल्लाह, केवट, मांझी, तनषाद, मछुवा’’

     (iv) प्रतवसष्ट 59 के स्थान पर तनम्नतलतखि प्रतिस्थातपि तकया िाए – 

     “59. पासी, िरमाली, भर, रािभर’’

     (v) प्रतवसष्ट 65 के स्थान पर तनम्नतलतखि प्रतिस्थातपि तकया िाए –

      “65. तशल्पकार, कुम्हार, प्रिापति’’

     (vi) प्रतवसष्ट 66 के स्थान पर तनम्नतलतखि प्रतिस्थातपि तकया िाए –

     “66. िुरैहा, िुरहा, धीमर, धीवर’’

श्री उपसभापवत : ठीक है, आप दोनों ने अमेंडमेंट मूव कर तदया। Now, I shall put the 
Amendment (No. 1) to vote.

The question was put and the motion was negatived.

Clause 2 was added to the Bill.

Clause 3 was added to the Bill.

Clause 1, the Enacting Formula and the Title were added to the Bill.

श्री थावर चन्द गहलोत : महोदय, मैं प्रस्िाव करिा हंू तक तवधेयक को पातरि तकया िाए।

The question was put and the motion was adopted.

SPECIAL	MENTIONS

MR. DEPUTY CHAIRMAN: Now, admitted Special Mentions. ...(Interruptions)...

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I have an observation to make. 

While all the Members were expressing their viewpoints, one of the respected Member 

kept referring to ‘ऊंच ेलोग - नीच ेलोग’. I think, if we, as parliamentarians, are going to use 

such language, how are we expecting any change? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will go through the record, if there is anything 

objectionable, I will delete it.

SHRIMATI JAYA BACHCHAN: Sir, please do.
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SHRI D. RAJA: Sir, this is a very serious issue.

MR. DEPUTY CHAIRMAN: Now, Special Mentions. Shri Mansukh L.  
Mandavia – not present. Shri Balwinder Singh Bhunder.

Demand	for	giving	information	about	Army	personnel	belonging	 
to	Sikh	community	killed	during	1984	riots

SHRI BALWINDER SINGH BHUNDER (Punjab): Sir, after the sad death of 
Shrimati Indira Gandhi, the former Prime Minister of India, on 31st October, 1984, there 
were all-out attacks on innocent Sikhs in Delhi and other parts of the country. Thousands 
of Sikhs were killed mercilessly. During those days, many Sikhs serving in Defence and 
travelling in trains and buses and waiting at railway stations were also killed. I would 
like to know from the hon. Defence Minister the total number of those Army personnel 
of all the ranks, along with their names, killed during this period. I would like to have 
full information about the compensation given to their family members and also whether 
full pensionary benefits were given to their family members and dependents. This issue 
has been pending for a long time. Now, the NDA Government has re-opened the cases of 
1984 victims and we are thankful to the hon. Prime Minister for this humane approach. 
It is high time that proper justice is given to unfortunate Defence Services personnel who 
lost their lives without any fault of them. In addition to this, a list of wounded personnel 
may also be provided.

Concern	over	Government’s	announcement	to	start	Kailash	 
Mansarovar	yatra	from	Nathula	in	Sikkim

श्रीरती रनोररा डी. शर्मा (उत्तराखंड) : उपसभापति महोदय, आपने इस सदन में प्रथम बार 

मुझे बोलने का अवसर प्रदान तकया है, इसके तलए मैं आपकी आभारी हंू।

महोदय, चीनी राष्ट्रपति के भारि दौरे पर प्रधानमंत्री ने कैलास-मानसरोवर िीथ्ययात्रा 

तससक्कम के नाथुला दर्दे से प्रारम्भ करवाने की घोषणा की थी। िक्य  तदया गया था तक उस रास्िे 

मोटर माग्य से व ेलोग भी यात्रा कर पाएंगे, िो उत्तराखंड के तलपूलेख दर्मा के्षत्र में मोटर माग्य न 

होने से यात्रा नहीं कर पािे हैं। यतद मोटर माग्य की ही दरकार थी, िो तहमाचल प्रदेश के तकन्नौर 

घाटी के तशप्कीला दर्दे से यात्रा करने की बाि क्यों नहीं सोची गई? अंगे्रिों ने इसी दर्दे से 

मानसरोवर से ल्हासा िक तहन्दुस्िान-तिब्बि माग्य का तनम्माण तकया था। तशप्कीला दर्दे की उंचाई 

नाथुला के 15000 फीट के मुकाबले मात्र 12000 फीट है और यहां से कैलास िक मोटर माग्य की 

सुतवधा बहुि तदनों से है। इस माग्य से पसश्चमी व उत्तरी भारि से कैलास की दूरी नाथुला माग्य की 

िुलना में एक-चौथाई से कहीं कम है और इस माग्य में िप्िकंुड सतहि िीथ्मापुरी नामक तहन्दुओ ं

का िीथ्य भी है। नाथुला माग्य में ऐसा कोई िीथ्य नहीं है।
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7.00 p.m.

एक अहम प्रश्न यह है तक यतद चीन अतधक यातत्रयों को आकरषि करने का इच्छुक था, िो 

उसने तशप्कीला का आसान और कम दूरी वाले माग्य का प्रस्िाव क्यों नहीं रखा? भारि-चीन सीमा 

पर सबसे अतधक तववातदि स्थान चुमार है, िो अक्सर सुरखयों में रहिा है। लद्दाख सीमा का यह 

स्थान तहमाचल के स्फीति के्षत्र की सीमा के तनकट है। चीनी रणनीतिकारों ने भारिीय सलाहकारों 

को चुमार से हिारों तकलोमीटर दूर नाथुला माग्य की ओर लुभाने की कूट योिना बनाई और िक्य  

तदया िा रहा है तक नाथुला से एक वकैसल्पक माग्य खोला िा रहा है और तलपुलेख माग्य बन्द नहीं 

तकया िा रहा है। 

कैलास मानसरोवर यात्रा के दौरे का संचालन तवदेश मंत्रालय की अनुमति से चलाया िािा 

है। उत्तराखंड के सामतरक महत्व को देखिे हुए िथा उत्तराखंड राज्य के तवकास के तलए यहां के 

मोटर माग्षों को चीन की सीमा िक शीघ्र बनाया िाना देश की सुरक्षा के तहि में अति आवश्यक 

है। नाथुला से चीनी बौद्ध यातत्रयों को तससक्कम में प्रवशे देने से देश की सुरक्षा खिरे में पड़ सकिी 

है, अि: इस माग्य से उनका प्रवशे प्रतिबंतधि तकया िाना आवश्यक है। महोदय, मैं आपके माध्यम 

से सरकार का ध्यान आकरषि करिे हुए शीघ्र आवश्यक कदम उठाने का अनुरोध करिी हंू। 

धन्यवाद।

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with 
what the hon. Member has said.

Demand	for	ensuring	qdequate	supply	of	HIV	 
testing	kits	to	all	states	in	country

DR. T.N. SEEMA (Kerala): Sir, it is reported that several hospitals in Delhi have 
run out of dry blood-spotting filter papers needed for testing infants up to 18 months for 
HIV. The testing is done under the programme named ‘Prevention of Parent-to-Child 
Transmission’. A shortage of paediatric HIV drugs, including the NVP syrup and other 
drugs, has also been reported. Shortage of HIV testing kits has been reported from Kerala 
also.

Earlier it was reported in September that due to non-availability of kits, thousands 
of samples are awaiting testing at the nine PCR labs across the country, including Pune’s 
National AIDS Research Institute. As per guidelines, in drug resistant HIV patients, the 
viral load tests are compulsory after periods of three and six months of medication, but for 
the last six months, not a single patient has got his test done due to the lack of kits.

The situation is said to be so grim that several patients who are on the first line of 
treatment are no longer responding to the drugs, but cannot be put on the second line of 
treatment unless the tests of their samples recommend it.
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I urge the Government to ensure adequate supply of HIV testing kits to all the states 
which are facing the shortage in this matter.

THE VICE-CHAIRMAN (DR. E.M.S. SUDARSANA NATCHIAPPAN): I hope, 
the Government will take note of this.

SHRI ANANDA BHASKAR RAPOLU (Andhra Pradesh): Sir, I associate myself 
with the Special Mention made by the hon. Member.

SHRI K. N. BALAGOPAL (Kerala): Sir, I too associate myself with the Special 
Mention made by the hon. Member.

SHRI C.P. NARAYANAN (Kerala): Sir, I too associate myself with the Special 
Mention made by the hon. Member.

SHRIMATI JHARNA DAS BAIDYA (Tripura): Sir, I too associate myself with the 
Special Mention made by the hon. Member.

श्री अरववन्द कुरार पसह (उत्तर प्रदेश) : महोदय, मैं स्वयं को इस तवशेष उल्लेख से सम्बद्ध 

करिा हंू।

THE VICE-CHAIRMAN (DR. E.M.S. SUDARSANA NATCH1APPAN): Yes; all 
of them are associating with it. It is on non-availability of HIV kits. Shri Tiruchi Siva; not 
present. Now, Shri Dilip Kumar Tirkey.

Demand	for	taking	steps	to	provide	proper	insfrastructure	for	 
organization	of	Navkalevar	festival	in	Odisha	in	June,	2015

श्री वदलीप कुरार वतक्की (ओतडशा) : महोदय, मेरा तवशेष उल्लेख ओतडशा में िून, 2015 में 

आयोतिि होने वाले नवकलेवर महोत्सव के तलए बुतनयादी सुतवधाओं के तवकास से िुड़ा हुआ है।

महोदय, भगवान िगन्नाथ का नवकलेवर महोत्सव प्रत्येक 12 से 18 साल में एक बार होिा 

है। यह महोत्सव धारमक और सांस्कृतिक रूप से बहुि महत्वपूण्य है। इस बार यह शुभ अवसर 18 

साल बाद आ रहा है। इस अवसर पर देश भर से 30 लाख से ज्यादा श्रद्धालुओ ंके पुरी पहंुचने की 

सम्भावना है। इसके तलए बुतनयादी सुतवधाओं का तवकास बहुि िरूरी है, िातक श्रद्धालुओ ंको कोई 

परेशानी नहीं हो और सारा आयोिन अच्छे से सम्पन्न हो सके। इस तसलतसले में भवुनेश्वर से पुरी 

िक नेशनल हाईव ेसंख्या 316 को फोर लेन बनाने का काम चल रहा है, मगर इस काम की गति 

बहुि धीमी है। इसी हाईव ेपर मालिीपुर के पास एक आर.ओ.बी. के तनम्माण का काम भी बहुि 

सुस्ि रफ्िार से चल रहा है। इस बारे में ओतडशा के माननीय मुख्यमंत्री श्री नवीन पटनायक िी ने 

भी केन्द्रीय सड़क पतरवहन मंत्री, श्री तनतिन गडकरी िी को पत्र तलखा है, मगर अभी िक काम में 

कोई िेज़ी नहीं आ पाई है।
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महोदय, मैं आपके माध्यम से सरकार से यह मांग करिा हंू तक नवकलेवर महोत्सव की 

िैयारी और अच्छे इंििाम के तलए नेशनल हाईव ेसंख्या 316 पर भवुनेश्वर से पुरी िक चल रहे 

फोर लेन के काम को और मालिीपुर सस्थि आर.ओ.बी. को हर हाल में माच्य, 2015 िक पूरा कर 

तलया िाये, िातक िून, 2015 में होने वाले इस महोत्सव का सफलिापूव्यक आयोिन तकया िा 

सके। 

श्री भूपपदर पसह (ओतडशा) : महोदय, मैं स्वयं को इस तवशेष उल्लेख से सम्बद्ध करिा हंू।

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I associate myself with the 
Special Mention made by the hon. Member.

Demand	for	setting	up	a	regulatory	mechanism	for	 
e-commerce	in	the	country

SHRI K.N. BALAGOPAL (Kerala): Sir, e-commerce in the country has got 
momentum in the recent months. Indian companies as well as foreign conglomerates 
are accelerating their activities all over the country. Recently, steps were initiated by 
companies to infuse additional capital of around five billion dollars into this system. Even 
though annual turnover to the total retail is very small now, in monetary terms it comes 
around rupees sixty thousand crores. The annual average growth of this sector is around 
300 per cent. The extremely cheaper prices are attracting more and more customers to  
e- commerce. Place of manufacture is not a barrier for the free flow of products.

E-commerce model raises many questions before the society and Government. 
First is about the revenue to the Governments, both Central and States, through taxes. 
How taxes are collected and how avoidance will be addressed? The virtual world is very 
difficult for assessing. The trade is not only national but involves several suppliers from 
foreign countries. How will the customers be ensured of after-sales services and customer 
services and consumer protection laws? How are the domestic manufacturers affected?

More important is the plight of several crore retailers. They cannot compete with the 
sharp price cut and competition from e-commerce portals and in many cases the online 
price is less than the manufacturer offered wholesale price to off-line retailers. It is to be 
seen if any unfair trade practices are happening in this area.

All these factors warrant the intervention of Government for a detailed study 
and introduction of a regulatory mechanism for e-commerce sector for protecting the 
customers, manufacturers, retailers and society at large.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with 
the Special Mention made by the hon. Member.
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SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I associate myself with the 
Special Mention made by the hon. Member.

SHRIMATI JHARNA DAS BAIDYA (Tripura): Sir, I associate myself with the 
Special Mention made by the hon. Member.

DR. T.N. SEEMA (Kerala): Sir, I associate myself with the Special Mention made 
by the hon. Member.

श्री अरववन्द कुरार पसह (उत्तर प्रदेश) : महोदय, मैं स्वयं को इस तवशेष उल्लेख के साथ 

संबद्ध करिा हंू।

SHRI C.P. NARAYANAN (Kerala): Sir, I associate myself with the Special Mention 
made by the hon. Member.

Demand	for	Central	intervention	prevent	recurrence	of	racial	attacks	 
on	people	from	north-East	in	Delhi	and	NCR

SHRIMATI WANSUK SYIEM (Meghalaya): Sir, hailing from Meghalaya State,  
I am duty-bound to convey the widespread anguish of the people of the North-East over 
the recurring racial attacks on students and workers from the North-East in Delhi and 
NCR.

With similar sporadic incidents targeting people from the North-East living in 
Delhi and NCR region in the past, in response to the raging public anger, the Centre had 
constituted the Bezbaruah Committee to probe the attacks and to advise the Government 
on effective measures to ensure protection and safety to people from North-East, especially 
in areas and pockets where the migrant community from the North-East live and work. It 
was also recommended to recruit adequate number of personnel at the constabulary level 
from the North-East in Delhi Police. This sentiment was echoed by the Prime Minister 
during his recent speech at Imphal during November 2014.

Of all the migrant communities living in Delhi, including illegal immigrants from 
neighbouring countries, only the people from the North-East are singled out for this 
racist apartheid attacks, despite the Government’s oft-proclaimed policies of national 
integration. Such racist attacks are not defined in any specific law resulting in police 
helplessness in combating this crime. Even in the Nido Tania case, the trial court dropped 
charges under ‘The Scheduled Castes and the Scheduled Tribes (Prevention of Atrocities) 
Act, 1989’ as the CBI had not produced the ST certificate of the victim.

I urge the Centre to wake up to the stark realities of such targeted attacks that have 
now assumed a definite pattern of intolerance of the most reprehensible nature and to 
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adopt stern measures to instill a sense of belonging and safety among the hapless victims 
from the North-East.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I associate myself with 

the Special Mention made by the hon. Member.

SHRIMATI JHARNA DAS BAIDYA (Tripura): Sir, I associate myself with the 

Special Mention made by the hon. Member.

DR. T.N. SEEMA (Kerala): Sir, I associate myself with the Special Mention made 

by the hon. Member.

श्री अरववन्द कुरार पसह (उत्तर प्रदेश) : महोदय, मैं स्वयं को इस तवशेष उल्लेख के साथ 

संबद्ध करिा हंू।

SHRI C.P. NARAYANAN (Kerala): Sir, I associate myself with the Special Mention 

made by the hon. Member.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN):  

Shri Motilal Vohra, absent. Shrimati Jharna Das Baidya.

Demand	for	taking	strict	action	against	people	indulging	in	 
practice	of	untouchability	in	the	country

SHRIMATI JHARNA DAS BAIDYA (Tripura): Sir, I am deeply shocked and 

outraged at the survey report that one in four Indians practise untouchability. The 

India Human Development Survey’s findings on untouchability have elicited the entire 

gamut of responses conducted jointly by the NCAER and the University of Maryland. 

On a sample of 42,000 households, the survey found that 27 per cent of respondents 

admitted to the practice of untouchability. The prevalence of untouchability was the 

highest among Brahmins, 52 per cent, followed by OBCs, 33 per cent, and non-Brahmin 

forward castes, 24 per cent. About 15 per cent of Scheduled Caste and 22 per cent of 

Scheduled Tribe respondents also admitted to practice of untouchability. Thirty per cent 

of Hindus, 23 per cent of Sikhs, 18 per cent of Muslims and 5 per cent of Christians 

admitted to practising casteism to such an extent that it is a problem which results in 

bias, prejudice, discrimination or in practices such as untouchability. These pathologies of 

caste, aka casteism, can be cured through education, awareness, markets and meritocracy. 

Once casteism is vanquished, caste will serve as just another marker of identify such as 

gender, religion, nationality, ethnicity, etc. Untouchability can never be abolished without 
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the abolition of caste. It was also one of many reasons why Dr. Ambedkar believed in 

annihilation of caste. Our Party wants to invoke the Scheduled Caste and Scheduled Tribe 

(Prevention of Atrocities) Act and also restore the rights of the dalits and suitable action 

against those who indulge in such discriminatory practices. We also demand for a special 

Session of Parliament to discuss this issue.

SHRI K.N. BALAGOPAL (Kerala): Sir, I associate myself with the Special Mention 

made by Shrimati Jharna Das Baidya. 

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I also associate myself 

with the Special Mention made by Shrimati Jharna Das Baidya.

श्री अरववन्द कुरार पसह (उत्तर प्रदेश) : महोदय, मैं स्वयं को इस तवषय के साथ संबद्ध 

करिा हंू।

SHRI C.P. NARAYANAN (Kerala): Sir, I also associate myself with the Special 

Mention made by Shrimati Jharna Das Baidya.

DR. T.N. SEEMA (Kerala): Sir, I also associate myself with the Special Mention 

made by Shrimati Jharna Das Baidya.

Demand	for	taking	effective	measures	for	protection	of	 
the	National	bird	‘Peacock’

श्री नरेन्द्र बुढावनया (रािस्थान) : मान्यवर, राष्ट्रीय पक्षी मोर की संख्या में तदन-प्रतितदन 

कमी आ रही है। इसके बाविूद, भीलवाड़ा, बंूदी, अिमेर, नागौर, झंुझनू िथा टोंक तिले में गि 

छह महीनों में लगभग 300 से अतधक मोरों की हत्या के 32 मुकदमे में दि्य करवाए गए हैं। दोतषयों 

के तखलाफ सख्ि कार्यवाई के अभाव में मोरों की हत्या के मामले लगािार बढ़ रहे हैं। भीलवाड़ा में 

मेवाड़ तमल के पतरसर में तपछले एक सप्िाह के दौरान दो घटनाओं में 13 मोरों की हत्या के 

मामले सामने आए हैं। इन मामलों की संख्या तपछले वष्य से बढ़िी िा रही है और मोरों की संख्या 

घटिी िा रही है। इसका सबसे बड़ा कारण िल स्रोिों पर अति्रिमण, वृक्षों की कटाई व िहरीला 

दाना डालकर मारना माना िा रहा है। िंगलों में पेड़ों की अंधाधंुध कटाई होने से भी उनका 

आश्रय उिड़ गया है। 

अि: मैं इस सदन के माध्यम से सरकार से आग्रह करना चाहिा हंू तक इस समस्या को 

िल्द से िल्द रोकने के तलए वह आवश्यक कदम उठाए, अन्यथा वह तदन दूर नहीं िब राष्ट्रीय 

पक्षी मोर की प्रिाति खत्म हो सकिी है।

श्री अरववन्द कुरार पसह (उत्तर प्रदेश) : महोदय, मैं स्वयं को इस तवषय से संबद्ध करिा हंू।
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SHRI ANANDA BHASKAR RAPOLU (Telangan): Sir, I associate myself with the 

Special Mention made by Shri Narendra Budania.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Shri Vivek 

Gupta – not present. Shri A.U. Singh Deo – not present.

 The House is adjourned to meet tomorrow, the 9th December, 2014, at 11.00 a.M.

The House then adjourned at fourteen minutes past seven of the clock  
till eleven of the clock on Tuesday, the 9th December, 2014.
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